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LOK :SABHA DEBATES 

1 

LOK SABHA 

Thursday. December 19, 1985/ 
Al'rahayana 28, 1907 (Saka). 

The Lok Sabha met at 
Eleven of the Clock. 

[MR. SPEAKER in the Chair] 

MEMBERS SWORN 

SHRI SOMNATH CHATTERJEE 
(Bolpur) 

SHRI SHARAT KUMAR DEB (Ken-
drapara) 

2 

ORAL ANSWERS TO QUESTIONS 

[English} 

Increase in Polio Caaea 

*449. SHRI DHARAM PAL SINGHt 
MALIK: 

SHRISUBHASH YADAV: 

WifJ tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether cases of polio have con-
siderably increased in the State of 
Haryana during the last two years; 

(b) if so, whether cases of polio have 
also increased in other parts of the country 
during the same period; and 

(c) if so, the steps being taken by 
SHRI SYED SHAHABUDDIN Government in this regard? 
(Krishanganj) 

/.",liahj 

ml! MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): Sir. Door-
daraban was discriminating a lot. They 
sbowed so much of Somnath Chatterjee 
and none of our Party members was 
SbOWD. 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) & 
(b) According to the reports received in 
Central Bureau of Health Intelligence 
there was no i nerease in polio cases in the 
State of Haryana during the last two 
years. Further there was no increap,e in 
the Polio cases in the country as a whole 
during last two years. 

'MR. SPEAKER: Somnath is an oJd (c) Steps are being taken to reduce 
I Member the incidence of Poliomyelitis through 

National Immunization Programme, 
saRI SOMNATH CHATTERJI!E: 

Sir, it seems Doordarshan felt that it was 
tbe only welcome result 

( Interruptions) 

[Trans I at i Oil ] 

SHRf DHARAM· PAL SINGH 
MALIK: Mr. Speaker, Sir, the repJy 
liven by the hon. Minister is based OD 
officiaJ figures. Man), polio patients get 
themselves treated by private doctOfl and 
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)aeD~e the Government do not have any 
record thereof. According to my infor. 
mation, there has been a considerable in-
crease in the incidence of polio. This 
problem needs a study in depth. I want to 
know from the hon. Minister the number 
of disabled and handicapped persQDs in 
the country and bow many of them are 
affected by polio? 

SHRI S. KRISHNA KUMAR: Sir, 
poliomyelitis is not a notified disease. 
Monthly reports of occurence of this dise-
a!, are compiled by the Central Bureau of 
Health Intellieence. We are aware that 
the reporting is uneven and the data does 
aot cover all the polio cases in the coun· 
try. But the figures available show a 
liecJining trend in the prevalence of polio 
In the last three years. Polio is to be 
ehecked tbrough tbe immunisation pro': 
aramme which has been launched in an 
• Qtanded ~ca)e on the 19th November last. 
This is the biggest child survival effort as 
also anti-polio effort ever taken up any-
where in the world. 

SHRI DHARAM PAL SINGH 
MALIK: Sir, a Working Group set up 
b, the PJanning Commission has made a 
lIumber oC recommendations regarding the 
patienls sGffering from polio. I want to 
in ow what action has been taken on the 
r.commendations of this Group; which 
are the districts of Haryana covered under 
tbls programme and what has been the 
r •• u)t thereof 1 

(.,Ii~"J 

IHRI S. KRISHNA KUMAR: Sic, 
there is no Centra) scheme as such for the 
cariDI or curative treatment of polio 
clilea.e. The trl!a tment is given in the 
r.,ular ho~pitals and other medical in-
(rastructure in the country. Our effort is 
main Iy confined to the prevention of the 
disease through vaccination. In the State 
of Baryana. we have taken up one district, 
Kurukshetra as also tbe outreach of the 
a rea of Government Medical CoJ)ege, 
llohtak for ur.i\cr~aJ jrrtr.cn~~aHcn th!!C 

Cill. 1his prCIJUJ:tr.c wi1l be expanded 

to cover all the districts of Haryana in the 
next 4 years that is in the remajnin. 
period of the Seventh Plan. 

DR. K.G. ADIYODI: May I know 
from the hon. Minister what is tbe per-
centage of immunisation conducted, the 
birth rale and the infrastructure available 
for the field work? 

SHRI S. KRISHNA KUMAR: Sir. 
in the country, the target group for im-. 
munisation infants, within the first year 
of their birth. 60% of such children are 
covered by polio vaccination in the COun-
try. This is to be expanded into 11 cover-
age of 100% by the end of the Seventh 
Plan, 22 million children are born every 
year. This is tbe extent of coverage. 

The vaccination is given through our 
amdliary nurses. mid.wives and multi. 
purpose workers wbo are trained for the 
purpose as also through the medical insti-
tutions in the country . 

SHRIMATI BASAVA RAJESWARl: Mr. 
Speaker. Sir. whether it bas come to the 
notke of the Government that private 
agencies are conducting huge camps 80 as 
to give better treatment for these polio 
affected persons. And, if so, what is that 
Government is going to give, whether 
Government is going to encouraae such 
persons who are already treating these 
polio affected person~ in large numbers 1 
Very recently we had a very buge camp 
and continuously it is going 00 in Banga-
lore. If such persons are located, could 
the Government encourage such persons 
because many cbiJd~cn have been relieved-
from thi'. disease? 

SHRI S. KRISHNA KUMAR: As 
I said, there is no specific Centra I scheme 
to help polio curative institutions, apart 
from the immunisation proaramme that 
we have taken up. We are willing to 
eocoursle every voluntary or,anilatioD in 
the {country wbo joins us in tbe fmm·" 
unisation prolramme. 

As regards usistins ,reatmeDt faciliti.s 
for poliO, which mainly relate to physio-
therapy and surlieal intervention, Gov.fn" 
ment are willing to consider tbe matt.r 
subject to tbe ~on.traint of r.,Qvrc". 
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Safety procedure pr.escribed for 
shipping companies 

*450 SHRI V.S. KRISHNA IYER: 
Will the . Minister of TRANSPORT be 
pleased to state: 

(a> whether some of the Shipping 
Companies operating within the country 
are not following the safety procedure 
prescribed by GovernmeDt ; and 

(b) if so, the action taken to ensure 
that safety procedures are followed by such 
shipping companies? 

THE MINISTER OF TRANS. 
PORT (SHRI BANSI LAL) : 
<a> Some ca5es have recently come 
to notice where repairs required under the 
safety rules under Merchant Shipping Act, 
1958 have been avoided by the shipping 
compaDies. 

(b) Instructions have been issued to 
Director General (Shipping), Bombay to 
ensure that the safety clauses in the 
Merchant Shipping Act, 1958 and rules 
made thereunder are strictly enforced. 
Any ship not satisfying the safety require-
ments shall be detained by the surveyor of 
the Director General (Shipping), Classi-
fication Societies to whom survey work 
has been delegated have also been told to 
ensure that safety requirements are fully 
met. 

SHRI V.S. KRISHNA IYER: These 
safety measures are observed more lD 
breach by the shipping companies. Ve.ry re· 
cently during the Jast Session, we discuss-
ed about mis~jng ships, Nitya Nanak and 
Nitya Ray. The shippin&' companies hav<: 
no regard for the safety measures. They 
are criminally negligent towards this rule. 
With the connivance of the officers con-
cerned of the Shipping Department or the 
Merchant Department, these ship-owners 
are playing a fraud on the lives of the 
public. They are cheating th~ public. 
For nearly five months, we have DOl 
heard even about the debris of these 
missing ships. 34 inoocent Jives were Jost. 

May I ask tbe hon. Minister how 
many cases of avoidance of safety rules 
hive been brouaht to the notice of the 

Gov~rnment and what action has been 
taken by the Governrqent. how many shipS 
have been detained, and whether tbe .. 
ships have all undergone sea-wortbineJl? 
The hOD. Minister may kindly reply to 
that. 

SHRI BANSI LAL: For cases of ou'r 
country ships and one from abroad five 
cases have come to our notice. Four 'were 
~ent and one is held up. We are tryina 
our level best to enforce the rules and we 
have issued strict instructions to follow 
the rules in future. 

SHRJ V.S. KRISHNA IYER : Before 
a ship is made sea-worthy, they have to 
cblai D for certifica tes from the authoriti. 
es concerned, Safety Construction Certi. 
ficate, Safety Equipment Certificate. 
Load line Certificate and Radio Tele-
graphy Certificate. The House ii awara 
that with regard to the missing ships, there 
was no radio con tact a t aU for fi\'e weeki. 

Mr. SPEAKER: You are talkine 
about tbose ships, two ships which we 
discussed on the (Joor of the House. That 
has been done. 

SHRI V. S. KRISHNA IYER; What 
happened is, the offiCials are caUous. It is 
the duty of the particular officers of the 
ShipPing Department to see that before a 
ship is made sea.worthy and before tbey 
issue the certi fica te, they should see that 
the ship is sea·worthy. What happen is, 
in collusion with the shipping companies 
they go on extending the life of the certi-
ficates. That is how it has happened. 
Such things should be avoided. 

I want to know from the hon. Minis-
ter what steps are you going to enforce 
in the safety rules. Are you going to 
bring stricter rules '1 

SHRI BANS I LAL : We have issued 
instructions to strictly fo)Jow the rules. 

DR. SUDHIR ROY: The hOD. 
Minister for Shipping Shri Z.R. Ansari 
himself admitted that Forward Seimens 
Union brought it to the notice. of the 
Shipping Ministry that M.V. NityaralD 
and M.V. Nityananak were le.kiq but 
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tbe Ministry did Dot pay any heed to tb;s SHRI BANSI LAL: This dee. not 
aJlel:itioD. Now I have come to know arise out of this Queltion. 
from the Union that M. V. Ratnakirti 
whicb is sailing towards Rumania is leak-
ing. Will the hon. f\.linister ,inquire into 
tbis allegation that M.V. Ratnakirti which 
is sailing towards Rumania is Jeaking? 

MR SPEAKER: Have you sent the 
complaint? 

SHRI BANSI LAL : Inquiry ioto the 
missing of the ships is being conducted. 

MR, SPEAKER: Mr. GhuJam Nabi 
Azad .•• 

[Translation] 
I thought you wanted to say some-

thing because you had raised your band. 

[ETlZlishJ 

PROF. MADHU DANDAVATE: 
That was my hand. Sir. 

MR. SPEAKER: Prl)f. Madhu 
Dandavate. 

PROF. MADHU DANDAVATE: I 
would like to know from the hon. Minis-
ter whether it is not a fact that, where 
the safety arrangements fail and there are 
some victims among the passengC'fS who 
are travelling by the ship which is sinking. 
they provide some relief and some 
insurance arrang'?ment is done. 
Is it not a fact that some gross cases of 
gross misuse of thJS aJso bave taken place? 
It is not a fact that Jain Vanaspati pro-
prietors in collusion with some of the 
insurance agents had actually put 10,000 
barrels on the ship claiming that it was 
oil but actually fi J ling up water into those 
barrels and then manipulated to see that 
the ships were sunk near the shores of 
Burma and Ceylon, and afrer dOing that, 
is it not a fact, tbey made tbe claim from 
tbe insurance company? Is it not a fact 
that tbat the matter was raised in this 
House by me andis it not a fact that the 
Minister gave an assurance that they 
wou1d deal with tbe case very firmly? In 
ease you have dea,1t with this case firmly 
on the basis of what your predecessor had 
informed me, I want to know what con. 
~r.t •• t.p. have been takeD. 

MR. SPBAKBR: You ma, inform 
him later on. That was raised. and I w •• 
also of the opinion that that must be taken 
care of. Please inform him. 

PROF. MADHU DANDAVATB: Mr. 
Minister, the Speaker has liven. dir.e-
tion. KindJy obey the direction. 

SHRI BANSI LAL : Okay. 

Representation from Ker.la Go,erDmeDt 
regarding wharfage charge. 011 foed 

material. ' 

·452 PROF. K. V. THOMAS: Will the 
Minister of TRANSPORT be plea led to 
state : 

(a) whether Kerala Government hal 
represented to the Union Government that 
the wharfage charges on food mak:riala 
imported under \Vorld Food Programme 
should be at a concessional fate al in the 
case of materials supplied under CARE; 
and 

(b) if so. the action taken thereon 1 

THE MINISTER OF TRANSPOR.T 
(SHRI BANS} LAL) (a) Yes, Sir. 

(b) It has been decided to extend the 
same concession as being allowed on items 
under other bilateral agreements to 
imports under W.F.P. Scheme and inltruc-
ti ons have been issued to all Major 
Ports. 

PROF. K. V. THOMAS : I thank 'the 
hone Minister for taking a favourable 
decision. But I would humbly point out 
tha t, even though decisions are taken . ' . 
there is a great deJay in implementation. 
In this House we have passed the .BoDus 
(Amendment) Act, but the workers io"tJ)e 
Cochin Port and the DLB ha,ve n9~ Jet 
been given bonus. When an enquiry 'was 
made. they said that it had not yet bt~D 
intimated to the concer ned authorities. 
1\1ay I humbly request the hon'. MiDist!!r 
to see that the in.tructiC)DS are ~ivel(to 
the Cocbin Port authorities to ilDplement 
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the decilion that he has taken now and 
ai.o tbe decision about the Bonus 
(.4mendment) Act? 

SHRI BANS I LAL: Instructions have 
hoeD iasued on 13th December itself. 

MR. SPEAKER: He want3 them to be 
implemented. 

SHRI BANSl LAL : They wiJJ be im-
plemented. 

itate. COTered under village health guide 
scheme 

*-4S5. SHRI LAKSHMAN MALLICK: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

<a> names of the States which have 
been covered under Village Health Guide 
icbeme; 

(b) tbe Dames of the States which 
are likely to be covered under this scheme 
durin. the curren t year; and 

(c) the allocation made to Orissa for 
implementing this scheme in 1983.84 '1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY \VELFARE 
(SHRI S. KR ISHNA KUMAR): (a) ar.d 
(b) Village Health Guide Scheme is a 
centrally sponsored scheme aimed at 
covering the entire country. This Scheme 
bas been accepted by all States except the 
State. of J4tmmu & Kashmir, Tamil Nadu 
and Union Territory of Arunachal Pradesh. 

(c) During 1983-84, against an allo. 
Gation of Rs. 284.00 lakhs an amount of 
as. 315.00 lakhs was released to Orissa 
(or the implementation of thIs Scheme. 

SHRI LAKSHMAN MALLICK : May 
I know (rom the Hon. Minister what are 
the qualifications, experience and training 
of these village health guides? 

SHRI S. KRISHNA KUMAR : The 
viUale health guide is a community volun-
teer, preferably a lady. She should have 
palted the 6th standard and she should 
be a«ept.ble to the commun !ty ..... . 

(Interruptions) 

Acceptable in the lense that she should 
have a socia I service background. 'The 
training component consists of 200 hOUri 
of training given at the PHC level and the 
community ~olunteer is trained in treating 
minor ailments. They are also traiDed in 
fanrily welfare, emergency health care 
education, immunisation, nutrition and a 
host of related subjects. 

SHRI A SUTOSH LAW: May I know 
from the Hon. Minister the aIJocatiOD 
made to West Bengal for implemcntio. 
this scheme in the year 1983·84 ? 

SHRI S. KRISHNA KUMAR: A 
total of Rs. 55 crores is set apart fbi. 
year for the implementation of thi. 
scheme. The statewise aHocation is, for 
West Bt:ngal, Rs. 419 lakhs this year. 

SHRI ASUTOSH LAW: What i, the 
amQunt spent by the West Bengal State 
Government out of this allocation? 

SHRI BASUDEB ACHARIA : Exhaus-
ted already. 

SHRI ASUTOSH LAW: Let us .ee 
whether it is exhausted or not. 

SHRI S. KRISHNA KUMAR: I do 
not have the exact figure of disbursement. 
But this is the amount we have earmarked 
for West Bengal this year. 

SHRI BASUDEB ACHARIA: The 
aHowance paid to tbe village heaJth guide 
is a paltry amount i.e .• Rs. SO per month. 
Is there any proposal to increase the 
allowance which is paid to the village 
workers from Rs. 50 to Rs. 100 minimum ? 
This has been fixed two years back. 

SHRI S. KRISHNA KUMAR: The 
vilJage health guide scheme has been im .. 
pJemented as a part of the national health 
policy for mobilising village healtb -volun-
teers. They are not expected to be 
Government servants and Rs. 'so is a sort 
of allowance given to them for out of 
pocket expenses. Already a sizeablo 
amount of our resources is beinl sptnt for 
this"scheme. There is no proposal wbat-
soever to i nerea., thit allowance. 
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t " RAO BlRENDRA SINGH: That was 
'fixed by Mr. Sbankaraoand. Now you 
~.hould jncrease it. 

SHRI S. KRISHNA KUMAR : The 
'village health guide is being given medi-
'cines and other things to distribute. We 
want to develop it as a voluntary force 
,and we do not want to give a Government 
:aervice connotation to this scheme. 

SHRI ATISH CHANDRA SINHA: 
A small amount of Rs. 50 is given to tbe 
village volunteers. That also is not paid 
regularly. Once in fi ve months or six 
months this is paid. I would like to know 
from the Hon. Minister whether he can 
make arrangements so that this small 
amount of Rs. 50 is paid regular)y. 

SHRI S. KRISHNA KUMAR: We 
shall definitely see tha.t the disbursement 
is streamlined. 

MR. SPEAKER: Now, we take up 
next question. Q, No. 456. 

UDmanned Railway Crossings 

*456. SHRI AMARSINH RATHAWA:t 
SHRIMOHANBHAI PATEL: 

'Will ~ Minister of TRANSPORT be 
pleased to state: 

(a) the number of unmanned railway 
.crossings on Indian Railways at present 
Zone-wise; and 

(b) the number of unmanned railway 
crossings which have been manned during 
the last three years, year"wise and zone-
wise ? 

Zonal Railway During 
82·83 

CentraJ 35 
Eastern 11 
Northern 5 
North Eastern 24 
Northeast Frontier 
Southern 12 
South Centra) 93 
South Eastern 21 
Western 50 

Tota) 2S1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : Sir, actually 
the answer to this ,question should have 
been that a statement is laid on the Table 
of the House. If you like, I may read it 
out. 

MR. SPEAKER: You need Dot read 
out the whole thing. 

SHRI SOMNATH CHATTERJEB: 
At least the total number should be read 
out. 

SHRI MADHA VRAO SCINDIA : (a) 
Zone.wise position of unmanned level 
crossings (other than cattle crossings) is a8 
follows: 

Zonal Railway Unmanned level 
crossings 

Central 1,219 

Eastern 747 

Northern 3,512 

Noth Eastern 2,756 

Northeast Frontier 1,342 

Southern 2,710 

South Central 2,105 

South Eastern 3,469 

Western 4,700 
---
22,560 
---

(b) Manning of unmanned level cros-
sings zone-wise is as follows : 

During During' 
83·84 84.85 

32 17 
12 3 
64 30 
30 10 
17 17 
51 1 
35 103 
43 6 
90 61 

374 2" 
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[Trans/at ion) 

SHRI AMARSINH RATHAWA: Mr. 
Speaker, Sir, I am grateful to the hone 
Minister for giving correct figures, but 
there is something wrong with the 
progress. 

MR. SPEAKER: Should there be no 
progress? 

SHRI BHAOWAT JHA AZAD: The 
speed is slow. 

SHRI AMARSINH RATHAWA: 
Only 880 crossings have been manned 
during the last three years and the number 
of total unmanned crossings is 22,560. 
Thus, 21,680 railway crossings are still 
unmanned. Therefore, the speed of mann-
ina the crossings is rather slow. 

MR. SPEAKER: You have slowed 
down the speed of your question also. 

SHRI BHAGWAT JHA AZAD: At 
what speed are tbe Railways running 1 
Tbe speed of the trains today is also tbe 
same. 

SHRf AMARSINH RATHA WA : Are 
any steps proposed to be taken during the 
Seventh Five Year Plan to man the un-
manned railway crossings? 

SHR! MADHAVRAO SCINDIA: 
There are about 22,000 unmanned crossings 
and we take up manning of about 300 to 
400 crossings per year. 

AN HON. MEMBER: 22 lakhs or 
22 thousand 1 

SHRI MADHA VRAO SCINDIA: 22 
thousand. Of these, we take up 300 (0 
400 crossings for manning annually and 
employ gatekeepers there. The submission 
of the hone Member that judging from the 
figures, tbe speed of employing gate-
keepers is slow .....• 

MR. SPEAKER: He believes that 
's)o" and steady wins the race'. 

SHRI MADHAVRAO SCINDIA: I 
want to make it ,lear that we attach COD-

'idtfJble itJJpgrtall~e to tb,~ ~tt~r. The 

speed has picked up as compared to the 
previous years. If you see it statistically, 
about 30 to 35 level crossings used to be 
manned between 1977 and 1980 and the 
target for the current year is 300, i.e. teD 
times more. 

SHRI BHAGWAT JHA AZAD: It 
is commendable. 

SHRI MADHA VRAO SCINDIA: 
Special attention is being given to this 
programme and it is our endeavour to get 
these level crossings manned. Not only 
that, we also see to it that the level cro-
ssings so manned have trained aatekeepers 
with latest equipments. 

[English] 

SHRI MOHANBHAI PAT~L: The 
demand of new manned and unmanned 
level crossings is a continuous thing because 
every year our villages and cities are deve. 
loping very fast. Sir, in my constituency, 
we had applied for one new manned level 
crossing in 1980. Then the whole term of 
Lok Sabha has passed. Now, in tbe pre-
sent Lok Sabha. one ) ear has already 
passed. But we have not been able to get 
the level crossing till now. It is a very 
important level crossing. I have to say 
that the procedure (or sanctioning a new 
level crossing is so long. I would like to 
know whether the hOD. Minister wil1 con. 
sider that if the demand is genuine, the 
matter should be deCided with in a period 
of onc month. I would also like to know 
wha t is the procedure and wha t is the 
criterion followed for the new manned 
level crossing? How many applications 
are pending with the Railway Ministry (or 
new railway crossings? 

SHRI MADHAVRAO SCINDIA: 
do not know whether the level crossing 
which the hone Member wanted in ais 
.' -constItuency, IS a manned or un-manned 

one. 

SHRI MOHANBHAI PATEL: I want 
a manned-level crossing. This is very 
important. 

MR. SPEAKER: What is impoltan1 
,bout it ? ~e will Det have tbe prefer". 
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for it. He has a set of rules and guidelines 
for the purpose. 

SHRI MOHANBHAI PATEL: Sir, it 
is a lenuine demand. 

MR. SPEAKER: You send him the 
demand in writing. 

in the day time only and in the niaht time 
people are not aHowed to pass the un-
manned Jevel crossing. What is the Dumber 
of peop)~ kiJJed 'jn the case of unmanDed 
level crossings in this year 1 

SHRI MOHANBHAI PATBL : Sir, I. 
want that there should be a simple pro-
cedure for this so that a genuine demand 

SHRI MADHA VRAO SCINDIA : As 
far as the figures of level crossing. manDe4 
for 24 hours and those manned parlia)), 
are concerned, I will have to cortect the 
informa tion and sent the same to the hoa. 
Member. As fas as the total nurober of 
accidents are concerned, I would lik. to 
use this Question for givjng certain infor-
mation to the House that for the first 
time after many years, the tetal number 
of accidents on the Railways have dimini-
shed in April.November period, as compa-
red to the previous years. What is worry. 
ing us is the slight increase in the number-
of accidents at unmanned level croslin!s. 
Upto November the number of accidents 
was 28. But I_ would also like to point out 
just by way of jnformation tbat even in 
advanced countries like Japan, the anlluII 
rate of accidents at level crossings in 713. 

is fulfilled within a specific time. 

MR. SPEAKER: He wiH do tha t. 

SHRI MADHAVRAO SCINDIA: I 
still want to be clear about it as to whe. 
ther he is talking about a new level cross-
jng or he is talking about manning the 
~istinl unmanned crossing. 

SHRI MOHANBHAI PATEL: I am 
'talkinl about the new manned-level cross· 
ing. We have already deposited Rs. 4 
1akhs for this purpose. 

SHRI MADHAVRAO SCINDIA : Sir, 
the new level-crossings are, normally. 
sponsored by the State Governments or 
tbe local authorities. In some cases, of 
course, where necessary, we also under-
take this work. But normally it is done 
by the State Governments or the local 
authorities sponsoring it. As far as prb-
rities for manning the level ~rossing are 
concerned, there are a number of priori-
ties "which are basically made on the basis 
of the number of train/vehicle units which 
10 through tbat particular unmanned Jew:! 
crossin,. AU that is taken into conside-
ration.' Every five years, a cen~us is taken 
and the number of trains passing and the 
number of vehicles p4fiSiog through a 
particular level crossing are multiplied 
and accordingly the priorities are 1aid 
down. I can convey the priorities to the 
"hone Member. If you want, I can read 
tbom out. 

SHRI B.K. GADHVI : Even in the 
cate.ory of manned level crossings, there 
are two types. One is manned round the 
clock Bnd the other is manned only in the 
da, time. 1 would like to know bow many 
level crolliDp arc there whic:h arc manned 

SHRI B.K. GADHVI: I simply want-
ed to know the number of accidents here, 
and no comparison with the advaneed 
countries. 

SHRI MURLIDHAR MANE: I 
would like to know whether tbe Govern-
ment have a proposal to build flyovcrs 
over the level cro~sjng to avoid accidents 
and delay intraffic. 

MR. SPEAKER: Where is the mODey 
for that?, You are a~ki"g for the stars. 

SHRI SOMNATH CHATTERJEE: Nay 
I have the indulgence of the House OD .Y 
maiden question? 

MR. SPEAKER: Yes; all att.ntion. 

SHRI BHAGW AT IlIA AZAD: But 
he is not maiden to us. 

SHRI SOMNATH CHA'lTSIUE!: 
The hone Minister is" young and energetic 
a'ld has aho jdf"a~ and dreams f)f bis 
own. 

~.fR SPPAKER ~ Why don't you add 
one more adjectiv., handsome? 
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SHRI MADHAVRAO SCINDIA: 
Others pale into insignificance when Mr 
Bacbcban ~~ sitting here. 

SURI SOMNATH CHATTERJEE: 
The hon. Minister is very happy that there 
is tcn times increase in the number of 
manned railway level crossings. I would 
lite to know whether the number is deci· 
ded on the basis of financial allocations 
or on the basis of necessity of manning 
them. The lesser number of accidents 
may be more due to tbe alertness of the 
people than performance of the railways. 
Therefore, I would like to know whether 
you decide the number of manned level 
crossings on the basis of your financial 
allocations. And how do you decide your 
financial alloca tlons for this? 

~HRI ~1ADHAVRAO SCINDIA: 
Naturally, the financial allocations have to 
be kept in mind. It is against the ~ack­

drop of the entire financial allocations 
tbat we hive to' d~cide our priorities and 
our allotments. But there are certain 
set priorities and ceitain laid down proce-
dures on the basis of which level crossings 
are given priorities within the level cros-
sing aJJocatiODS to be manned There is a 
judicious mix; it is a blend of the two. 

SHRI SARAT DEB: The hon. M·nister 
mentioned tbat the manning of the railway 
crosstngs has to be done by the State 
Governments. I would like to know 
under which' notification etc. fhe Slate 
Governments have been notified a bout 
this. When in the State Assembly we 
raised this question a bout level cro~si ngs, 
the Minister concerned invariably said 
that tbis was a matter concerning tbe 
Centra I Government. Here. you say that 
it concerns the Stu te Governments. I want 
to know what is tbe clear position. 

SHR} MADHA VRAO SCINDIA: Are 
you living me the responsibiJity for ans-
wering all the maidens: Mr. Speaker, Sir? 

PROF. MADHU DANDAVATE: 
Do not advise him to resign and go to the 
State Assemb'y. 

SHRI MADHAVRAO SCINDJA: 
They are certain set procedures. y..hich are 
decidrd in the Railway Board and tbe 

Rail~ay Ministry from time to time. I 
would aJso like to state tbat the mannio& 
of the level crossing in the majority of 
cases unJess it is something which comes 
down on our priority of train-vehicle 
units, is normally sponsored by the State 
Governmt>nt and the local authority COlI .. 
cerned. But also we have the Railway 
Safety Works Fund and Accident Com-
pensation Safety and Passenger Amenities 
Fund, which is a percentage. of the total 
capi tal at cbarge on a specific date, and 
from the first fund, speciallY9 the Railway 
Safety Works Fund, eighty per cent of tho 
money co})ected is reimbnrsed to the 
various States. 

MR. SPEAKER: We have three 
Members absent all the time and tbe 
questions pass. I thought, I would 
allow these three maiden Members in a 
row, This is a hat trick of the maidens. 

[Translation] 

Superfast train between Delhi and 
Varanasi 

*458. SHRI SHY AM LAL YADAV . 
Will the Mlnist':f of TRANSPORT be 
pleased to sta te : 

(a) wheth;;r Government are consi-
dering a proposal to introdu~e a superfast 
train b_;tween Delhi and Varanasi which 
will cover the joun~ey in one night; 
and 

(b) if so, the details there of? 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
l\1ADHAVRAO SCINDIA) : (a) No, Sir, 
(b) Does not arise. 

[Translation] 

SHRI SHYA M LAL YADA V! Sir, I 
was very hopeful that Shri Scindia would 
say 'yes' in reply to this question, because 
his ancestors had been closely connected 
with Varanasi. GHATS were constructed 
in Valana~i to l/t:Jpe\\.i2te thLir n'.ln~OIy. 
WilJ the hon. It-1jnislel Ji~(wise intIoduce 
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a aew train? It needs no mention. the 
Ilon. Minister ot Railways knows it pretty 
well that lakhs of Indian and foreign 
pilgrims and tourists visit Varanasi. From 
industrial point of view also, Varanasi is 
• big centre of carpets and sarees. Ther<!-
fore~ when tbe government have announced 
tbat Delhi will be' connected with impor-
tant cities by trains, why do you not help 
Varanasi, so that Indian as well as foreign 
tourists could visit the city? May 1 know 
the reason why the hon. Minister does not 
.aot to extend such faciJity to Varanasi ? 

JHRI MADHAVRAO SCINDIA: Sir, 
there are three daily trains from Delhi to 
Varana~i. In addition to that two super. 
fa.t trains al~o go to Varanasi thrice a 
week. It wi II not be proper to give more 
tr.ins because the track between ABaba-
.ad and Varanasi is somewhat weak and 
is not electrified. Besides, I would also 
lay that for the Capital, there are a 
number of connecting train~ from Mughal 
!arai which is quite near to Varanasi, 
perhapi 17 miles or Kilometres. 

IHRI SHYAM LAL YADAV: Sir, 
the hon Minister has stated that Vara-
na.i-Allahabad track i~ weak. Therefore, 
I want to know whether trains cannot be 
run to Varanasi vi a Mugha l-Sarai 's loop 
line which has a douhle- track and does 
Dot touch MugbaJ Sarai ? 

The lecond point is that the distance 
between Mughal Sarai and Varanasi is 17 
Kilometres, but the train service there is 
biably inadequate. Repeated requests have 

. been ma(fe that a shuttle service of 1 hour 
frequency IhouJd be run there. but you 
are not prepared for that on the plea tbat 
Toad transport will take care of this 
serviee. But, somd;mes due to traffic 
jam.,it takes hours to cover this distance 
and tbe people often miss their trains. 
Therefore. in view of aJl these thinllS, 
will the bon. Minister reconsider this 
4emand 1 

SHRI MADHAVRAO SCINDIA: 
Both of your suggestions shaH be exa-
mined. 

SHRI UMA KANT MISHRA: The 
}loD. MiJlisttl bu stattd tbat ntw tlains 

cannot be started. Therefore. if one of 
the three Super- Fast trains is run daiJy 
from Delhi in the evening, it will serve 
the purpose. The Super Fast train shoUld 
start from here in the evening and reach 
there in the morning. Similarly, the same 
train may start from Varanasi in the 
evenillg and reach Delhi in the morniDg. 
If you give facility, it will serve the 
purpose 

SHRI MADHAVRAO SClNDIA: 
Not three. but two Super Past trains run 
between Delhi and Varanasi and they run 
thrice a week. This frequency is adequate. 

[English] 

('ompfDsation to reJathls of Kanisbka 
Crash Victims 

*460. PROF. MADHU DANDA-· 
VATE; WiJl the Minister of TRANS-
PORT be p1eased to state: 

(a) wbether the nearest kith and kin 
of the victims of the accident of Air India 
Boeing Kanishka on 23 June, 1985 have 
been offered compensation by Air In~ia; 

(b) if so, what are the norms for the 
payment of compensation; 

(c) whether tbe nearest kith and kin 
of the victims who were foreign nationals 
have been given compensation of 75000 
U. S. dollars per victim whereas the 
amount of compensation to tbe kith and 
kin of Indian victims is sought to be 
settled through bargaining and negotia. 
tions; 

(d) if ')0, Ihe reasons for this discri-
mination; and 

(e) whether this discrimination will 
be removed? 

THE MINISTBR OF STATE IN TH.I 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER): (a) Air 
India have invited claims from members 
of the familjes of the victims 'Kanishka' 
crash for the purpose of compensation 
paya hIe to them under tbe CarriSle ey 
Air Act, 1972. 

(b) A tiwit of lJS $ 2Q,QOO pel' 
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passenger has been Jaid down as com-
pensation ''payable under the Carriage by 
Air Act, 1972. Some major airlines, in-
cluding Air India, however, have in-
creased this limit of liability upto US 
$ 75,000. Actual amount of compensation 
payab le wl~h1D this limit in each case is 
de term ined in accordance wi th tbe general 
principle of la w based on the assessm.:nt of 
tbe pecuniary Joss sustained by the family 
members as defined under, under Carriage 
by Air Act taking into account tbe age, 
earnmg capacity, status and the number 
of dependents of tbe victims. The crew 
covereq under the Corporation Self In-
surance Scheme to the foHowing extent :-

(i) Commander-Rs. 2,25,000/-

(ii) First Officer-Rs. 2,OO,00l) j-

(iii) Flight Eogineer-Rs. 1,75,000/-

(iv) Cabin Crew-Rs. 1,20,000/-
In the case of dea th by accident while 

on duty, the crew are digible for 
additional compensalion at the rate of 
sixty times the basic pay. 

(C) No, Sir. 
(d) and (e) Does DOl arjse .. 

PROF. MADHU DANDAVATE : Sir, 
the hon. MlDisler has givelJ a repJy on 
the basis of inf~rmation given by the 
office. I am asking suppJementaries 
on the basis of the information given to 
me by the parents of those who died 
in thls accident. 1 have been told 
by the .. parents-at least three famllies-
whose sons and daughters died in this 
accident. that when tbey themselves appro-
ached th~ authorities for compensarion, 
they found out from so many other 
guardians of foreign nationals tbat in 
almost all the cases without much scrutiny 
maximum amount of 75,000 doUars was 
liven to those who were actually the rela-
tives of foreign nationals who had died in 
the accident. As far as those who were 
Indian nationals, "'hen they approached, 
they were given of course given this reply, 
•. Actual amount of compensation payabJe 
witbm this limit in each case is determined 
in accordance with the general principle 
of law based on the assessment of tbe 
pecuniary Joss sustained by tbe fami Iy 
members as d.fined under Carri8ae by Air 

Act, etc., etc." What I want to ask: the 
hone Minister is : will he personally look 
into the cases of those who have alread1 
sent letters to the authorities bringing to 
the notice of the Ministry that this is the 
discriminatiCln, that is being made wbil. 
payin~ compensation to [he Indian 
nationals and the foreign nationals and if 
he finds there is a discrimination, will he 
come before the House correcting his 
answer and assuring this House very clearly 
that no discrimination will be made bet-
ween Indian nationals and foreian 
national as far as compensation is COD-
cerned ? 

SHRI JAGDISH TYTLER: I would 
like to inform the hone Member that flrd 
of all no foreigner has been paid anythiDI 
as yet because most of the foreigners are 
waiting for the outcome of the KripaJ 
Commission. \Ve ha ve received t'll tod., 
95 claims and, out of these, 36 claims 
have been disposed of, and the remaininl 
56 claims are under discussion with them. 
And as I said that no foreigner has been 
paid compensation ..... . 

PROF. MADHU DANDAVATE : Ar. 
you referrIng to lhe COmml!lSlOn that is 
going into the accIdent or, are you referr .. 
ing to the Claims Commission 1 

SHRI JAGDISH TYTLER : There is 
no Claims CommIssion. I am referrin, 
to the Commission going IDtO the 
accid~il t. ~10~1 of [he foreigners arc: 
waiting for the outcome of that~ so that 
they could go to their own courts or tht!y 
could a~k for a better compensation. So, 
there is not a single complaint in the 
Ministry which we have received on the 
basis of tbe things you have just men-
tioned. Rather, we have been in touch 
with aJl the next of kin of the people who 
have died. 

As I have told you, we have paid to 
36 people and about the rest of them, 
there have been problems. We are not 
in receipt of the vital information from 
the nex.t of kin. We also have to got tbe 
net income of the deceased. We are also 
trying to find out whether any or more of 
the members of tbe family were depen-
dants of tbe deceased pas1enlera fot 
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their maintenance at the time of their 
death. 

Then I come to admissi~ility of the 
claim, excepting the claim amount offered 
by the Insurance to the claimllnls. Now, 
I would like to telJ you, that I am myself 
very much concerned that a full compensa-
tion under the Act, under the Law, should 
be given to them. I have not rect:ived-my 
Ministry has not received-any complaint. 
But jf some complaints have come to .)ou, 
IOU may pa' s them to me. I wi IJ be too 
bappy to go into them personally and see 
that things are done. 

PROF. MADHU DANDAVATE: I 
would like to clarify that as far as the 
Commission which IS trying to investigate 
into the causes of the accident is con· 
cerned, that has nothing to do wi th the 
claims for compen3a tion. For i Dstance, 
when railway accidents take place, i.e. 
while the accident tak;;s place, who are 
responsible for ir is a different pro-
position. 

MR. SPEAKER: He is speaking 
about the other thing, viz. that the 
foreigners are waiting for cOIVpensation. 

PROF. MADHU DANDAVATE: No; 
I would like to ask him, rather than give 
clarification. 1 would like to ask: is it 
not a fact that the wurk of the Com-
mission that is investigating into the 
causes of tbe accider:t hd5 nothing to do 
with the quantum of compensation? As-
far as compen3ation is concerned. once a 
passenger die~, and it is confirmed that 
he is dead and you hlve no doubt about 
it, yvu need not worry about whdt the 
Commission does, because the Commiss.ion 
will enquire about who is responsi bie for 
the accident. As far as compensation is 
cl)ncerned, jf there are any conditions, 
try to liberalize them, and as far as Indian 
nationals are conc.:rn':d. I am prepared 
to band over the letters of certain parents. 
If you have not received them. as you 
Jay, I would be p:-epared to hand over to 
,ou the letters from the concerned per-
Ions who have this complaint. And these 
conditions sh:Juld be made as "'eraJ as 
possible. Once people die, you need not 
worry as to who is responsible for their 
death. 

SHRI JAGDISH TYTLER: I have 
not for a nloment said that the outcome 
of the Commission is in any way related 
to the compensation being paid. But aorne .. 
how or tbe other some law~ers in the 
foreign countries have given us the im-
pression that on the. outcome of the 
Commi5~ion. they wilJ be able to get us 
mere. We are ready. for eveybody. Not 
even for one . person we say tha t we are 
wailing for it. We have already been in 
toucb wi th all the next of the victims who 
had d led in {he Kani&hka. 

PROF. MADHU DANDAVATB: Why 
don't you make it clear to the foroign 
experts that as far as the quantum of 
compensa tion is concerned, it bas uOlhiLI 
to do with the causes of death? 
Why don't you make it clear 1 Your ex-
pert kuowledge should be more tban the 
expert knowledg-: of the foreigners. 

SHRJ JAG DISH TYTLER: I would 
like to in form }'OU tha t we have done 
everythir.g possibJe. \Ve have office~ i. 
Canada. We have created cells in London, 
and we have advertised in all the news-
papers on the compensation paid f'\y Air 
India to the insurance companies. We have 
done everythil1g possible. 

PROF. MADHU DANDAVATE : Only 
the payment of compensation is Jeft. 
Everything else has been done. 

SYED SHAHABUUDIN: The hone 
Minister hJS men tioned two facts: first, 
that no f~)rejgn national has been paid 
any compensatiC'n so far. The question is 
not whether compensation has been paid, 
but whether it has been sanctioned. So, I 
would like to kno\\l from the hon. Minister 
whether compensation of $75,000 bas been 
sanctioned to the foreign nationals. 
Secondly, he has mentioned the figure of 
26 Indian nationals who have been sanc-
tioned compensation 

SflRI JAG DISH TYTLER: I never 
tlsed the word sanctioned ... 

SYED SHAHABUDDIN: You hive 
. said 26 Indian nationals have been paid 
or sanctioned. I would like to k.ow tbe 
range of C{lmpensa tion tha t has, in fact. 
been liven to the 26 Iadian nationall! 
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SHRI ~AGDISH TYTLER : There are 
36 claims, 'not 26. There is no set com· 
pcmsation being paid (Interruptions). I just 
had mentioned .. 

SYED SHAHABUDDIN: I am not 
8li:king for tht! basis. I am asking for th~ 
actual figure. 

MR. SPEAKER: Th:1t is what he is 
saying. There is no single fjgure. It 
varies. 

order to main tain the prescri bed standards 
in medical education. 

(b) & (C) The Medical Education 
Review Committee has made recommeo-
da tions regarding s{.tting up of Universities 
of Health SCil!DCeS in order to bring out 
coordination between educational aod 
training institutions of the modern and 
various Indian Systems of Medicine, 
Nurses, Pharmacists. etc. Government -are 
yet to take a final VJew in the matter. 

SYED SHAHABUDDIN: Let us SHRI D.N. REDDY: Is the Minister 
know the range. (Interrupliuils) a ware tha t the decline in the standards of 

SHRI JAGDISH TYTLER: I would 
like to inform the bon. M~mber that the 
rates vary depending on the earning capa. 
city of the people conl.!erned. 

MR. SPEAKER : Have you got som~ 

figures to gl ve ? 

SHRI JAG DISH TYTLER: I don't 
have, but I could telJ you this: out of 
these people, three Ind ians have received, 
wben we were settling claims, $75,000. 

Decline in standard of l\.Iedical Education 

*461. SHRI D.N. REDDY: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whe ther Governmen t are a ware of 
the faJ! in m~dical education standards 
due to indiscriminate opening of private 
medical colleges; 

(b) whether Government are consider-
ing to open a MedIcal University with the 
affiliation of ,dl the medica I colleges in 
the country with a view to emmre higher 
and uniform standard; and 

(c) if so, the steps taken or proposed 
in this direction '1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) The 
Medica I Council of India which has been 
statutorily charged with the responsibility 
or maintaining uniform n.inimum stand-
ards of medical education in the country 
ic:eeps a viail and takes necessary action in 

medical education is chic-fly due to lh' 
capitation fee system which is not only 
violative of Article 14 of the Constitution, 
but it is a nega live discrimination between 
the haves and the have-nots? and the 
naked aberration of the rich man's influ-
ence ? Dr. Sinha, Presi dent of tho Medical 
Council of India, has consistently been 
saying that he is ag&inst capitation fee 
system and tbe raising of the mushroolll 
medicaJ colleges; and he bas also gone 
on record by saying that whenever tb. 
MedicaJ Council wants to take action, 
high poiiticaJ pressure is brouaht UpOD 
them. 

SHRI S. KRISHNA KUMAR: Th. 
government are of the very firm view that 
capitatIon fee should not be cbarged. 
Government have also been trying to tell 
the State Governments tbat this practice 
should be abolished. But, now, we are 
taking decision to amend the Jndiaa 
Medical Council Act which will enable U5 
to a bolish the capita tion fee system. We 
have so far been handicapped by the 
absence of any enabling provisions in the 
Act. 

AN. HON. MEMBER: You amend 
the Act. who prevents you from doina it ? 

SHRI D.N. REDDY: While tbe 
government has been consistently against 
the capitation fee system, the Andhra Pra. 
desh Government is the only Government 
which has abolished capitation fee system 
voluntarily promised in Telugu ~ Desaql 
Election Manifesto ... (InterruptIons) 

SHRI A. CHARLES: There i, DO 
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system for receiving capi tation fee in 
Kerala for the last one decade. 
( Interruptions) 

SHRI D.N. REDDY: Andhra Pra-
desh Government is the only Government 
which has aboli"hed capitation fee system. 
(Interruptions) All right. Conceded. 
(Imerruptions) I stand corrected. Andhra 
Pradesh is one of the States which has 
abolished capitation fee as promised in 
the Te)ugu Desam Election Manifesto. 
Will the Government at least consider now 
to start a medical university with affilia-
tion of all the medical colleges and pres. 
cribe a uniform code of standard and 
education purely on merit basis? 

SHRI S. KRISHNA KUMAR: The 
Medical Education Review Committee 
headed by Dr. S.J. Mehta have recommen-
ded that a University of Health Sciences 
,hould be set up at the national level 
first and at the State level later in 
-order to unify all aspec ts of 
medical and health education and training 
in this country. An Empowered Commit-
tee appointed by the government have also 
supported this recommendation. The 
lovernment is examining the matter 
and will be shordy taking a view. 

SHRI D.N. REDDY; The capitation 
fee sometimes is upto Rs. 3i lakhs. 
There is no Ii,mit to the capitation fee 
.ystem. 

MR. SPEAKER: You ask a supple-
mentary. 

SHRf D.N. REDDY: Is the Minister 
aware of the capitation fee system? 
Sometimes' it goes up Rs. 3i Jakhs. 
(Interruptions) They are charging capita-
tion fee even for post.graduate courses. 

SHRI S. KRISHNA KUMAR: Even 
though we do not have any record or 
official information to this effect, we are 
aware that about 17 colJeges in the cou-
ntry are levying capitation fee. I have 
already l2tated that government is against 
this practice and is trying to abolish the 
practice through an amended legislation. 

KUMARI MAMATA BANERJEE: 
Kav. the lovernment any proposal to 

abolish the quota system in re.peat of medi-
cal education because there is some dis-
crimination going on ? The capable can-
didates are not getting a chance. I know 
personally a case in West BengaL .. 
(Interruptions) There people are fi&htinl 
with the Jadhavpur University to abolish 
the quota system. But in the medical 
University. there is a quota system. 
(Interruptions) May I know whether the 
Government wiJI abolish quota system ... 

MR. SPEAKER: The Question Hour 
is over. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Standing joint commission on utilisation 
of water resources by Nepal and India 

*451 SHRI HARISH RA WAT: Wil) 
the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether there is any proposal to 
constitute a standing joint commISSIon 
with N~pal which could chalk out common 
schemes for the utilisation of water re. 
sources ; and 

(b) if not, what new steps are propos-
ed to be taken for the identification of 
such projects which require active coope-
ration of Nepal Government in the matter 
of research/survey and construction work? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) A proposal to set up an 
Indo-Nepal Joint Commission to deal with 
all subjects of Indo-Nepal Cooperation 
including water resources development is 
under discussion between the two 
countries. 

(b) Does not arise. 

{English] 
Talks on Cauvery water dispute 

*453. SHRI B. V. DESAI: Will the 
Minister of WATER RESOURCES bo 
pleased to state : 

(a) whether the talks between KarDa-
taka and Tamil Nadu were beld 00 23rd 
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November, 1985 for the settlement of the 
Cauvery water dispute; 

(b) if so, whether any final decision 
in regard to this issue bas been taken; 
and 

(c) the mlio reasons for delay? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) to (c) Talks were held between th~ 
Chief Ministers of Karnataka and Tamil 
Nadu on tbe November. 1985 with regard 
to the Cauvery Water Dispute and it is 
understood that they have agreed to meet 
aKlin. 

Safet), OlJicers in Raihv2'Y undertakings 
in West Bengal 

*454. SHRI DEBI GHOSAL: Will 
the Minister of TRANSPORT be pleased 
to state : 

(a) whether some Railway under-
taking' in West Bengal have been asked to 
eomply with the requirements of Section 
.OB of the Factories Act, ] 948 a nd to 
appoint Safety Officers; 

(b) if so, the names of such under-
takin!s and the number of workers emp-
loyed therein; 

(c) the da te by which these under. 
takings were required to appoint Safety 
Officers; and 

(d) the names of the undertakings 
which have not so far complied with the 
r.quiremen~s of appointing Safety Officers 
aJongwith the reasons therefor and the 
steps taken/proposed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
UADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) A Statement is attached. 

(C) The West Bengal Factories (Safety 
Officers) Rule" 1978 were notified on 
19.7.1978 and come into force at once. 

(ti) Required number of Safety Offi-
cers have 8'retcy tleen postcQ ip es,h of 
Ules, ~'orks!J.,p •. 

Statement 

(b) Names of the Railway Workshops 
located in West Bengal which have been 
asked to comply with the requirements of 
Section 40B of the Factories Act relating 
to appointment of Safety Officers and the 
number of workers employed therein, are 
given below :-

Railway 

Eastern 

Name of 
workshops 

LilJuah Work. 
shops Kancbra-
para Workshops 

No. of-
workers 
employed 

11875 
13077 

South Eastern KharaiPur Work. 9960 
shop 

Chittaranjan 
Locomotive 
VVorks 8459 

[Translatitm] 

Agreement with foreign count ries on 
rail facilities and excban&e or equipment 

*457. SHRI DILEEP SINGH 
liHURIA : Will the Minister of TRANS· 
PORT be pleased to state: 

(a) the names of foreign eountries with 
which Government of India have entered 
into agreements regarding rail facilities 
and exchange of equipment and technical 
know-bow; 

(b) the extent of foreign exchange 
being earned by India, as a result of these 
agreements; 

(c) whether Government of India are 
importing railway engines and communi-
cation equipment from foreign countries; 

and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) &: (b) 
Major Technical collaboration aareements 
were mainly entered into with Japan. 
Swi tzerJand, UK., U.S.A., France and 
West Gelman}, fer f2cilities for manu-
ft:cl\1re cf rdHr8 sfeck ard ether rail~ay 
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equipment. Indian Railways have also 
exported coaches and locomotives worth 
about Rs. 45 crores so far. 

(c) and (d) The Railways are not im-
porting railway engines, but to upgrade 
technology, order s ha ve been rece n t Iy 
placed for 18 proto-type high horse power 
electric lo:omotives. Some t\!l.!communi-
cation equipment is also bejng imported 
from a few countries. 

[Enrlish] 

Non·availability of vital emdi(:ines. 
to common people 

*459. SHRI R. M. BHOYE: Will the 
Minister of HEALTH AND FAMILY 
WBLFARE be pleased to state: 

(a) whether there are many villages 
and backward areas in the ~ountry where 
vital medicines are not available to the 
COlllmon people; and 

'(b) if so, whetht!r a.lY positive initi-
ative is contemplated iil the matter by the 
Union Government? 

THE DEPUTY MINfSTER. IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
Medicines are aVlilabJe both in urban and 
rural areas through retail licensed dealers 
and Government health institutioDI). 

(b) Primary Health Care infra~tructure 
il steadily being expanded to meet th.; 
Deeds of tbe rural areas including back-
ward areas. 

Rajdhani Express Between Delhi 
and Guwabati 

*462 •. SHRIMATI D. K. BHA"l_ 
DAR.I: Will tbe Minister of TR -\Nfi_ 
PORT be pleased to state: 

(a) whether there i! any propo')al to 
introduce Rajdhani Expre5s connecting 
Delhi with Guwahati; 

(b) if I~. when the proposal is likely 
t., be implemented; and 

H) jf rct. lh~ JUHn therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SlUt! 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

(C) Introduction of a train )ike Raj-
dhani Express would require addilional 
special type of high speed coaches which 
tbe Railways do not have at present. It 
wil1 also require upgradation of the tra,k 
to permit higher speed. 

Refusa J of permission te air India 
officials to visit Toronto Airport 

·463. SHRI P.M. SAY.I!ED : Will the 
Mi nister of TRANSPORT be pleased to 
state: 

(a) whether the Canadian Government 
and Air Canada hdve refused permiasion 
to Air India officials to visit and inspect 
the Toronto Airport premises in connec-
tion with the Kanisbka crash; and 

(b) jf so, whether the ~anadjan 
Government has given any reasons for 
refusirg pelmlS~jOn ? 

THE .MINISTER OF ~TATE JN~THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI. JA~D1SH TYTLIR): (a)" (b) 
The Air India team accompanied by their 
lawyers was not permitted by Transport 
Canada to inspect tbe airport premises 
durirg their visit to Toronto on 5th 
;-.' overr,bu, t 985. The team was informed 
that the permission was being refused on 
legal advice. Subsequently. in the course 
of the hearing of 'he Court of Inquiry on 
26th November, 1985 at Ddhi. the Counsel 
for the Government of Canada extended 
an invj{iation to Air India and other 
parties to Visit and inspect the premises at 
Toronto Airport. Its offer has been acce. 
pted by Air India. 

Direct raiJway senice bfh'ft. 
Mangalore and Bombay 

*464. SHRI I. RAMA RAJ: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) v.hethcr 'he Rail"ays have allY 
pJan to provide a dirtct railway 1O.1"ri,c 
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between MangaJore and Bombay via 
Mangalore,·Hassan-Miraj meter gauge line 
for the benefit of Jarge number of passen-
lera now patronising privale tourist buses; 
and 

(b) if so, the problems deterring its 
introduction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : No, Sir. 

(b) Such a train is not likeJy to be 
popular 8S it will involve problems of 
transhipment and slower speed encount-
ered on the ghat sections where night 
running is also not permitled. 

[TranS/II/jim] 

"Deep screening" "ork in Railways 

*46!. SHRI VIJOY KUMAR YADAV: 
Will the MlDister of TRANSPORT be 
pleased tQ state: 

(a) whether it is a fact that previously 
Railway itself used to do the work of 
Hdeep screening" in trains; 

(b) \\-bethel it is also a fact that now 
the contract of this work has been jiven 
to private contractors and if so, tbe lea .. 
SODS therefor; 

(c) whether the poor q:.iality of screen-
ing work done by contractors has resulted 
in increase in toe number of raIlway 
accjdents; 

(d) if so, whether Government pro-
pose to get this work done again by rail-
ways· for 'he safety of rail way passengers; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCfNDIA) : (a) Yes, Sir. 
Deep Screening of tracks used to be done 
by Departmental labour. 

(b) Where the e~lsting labour wtth the 
RaHways is DOL able to cope wi tb the 
work, it ia beiD8 ,iveD on contract. 

(c) No, Sir. 

(d) Does Dot arise. 

(e) The work is adequateJy supervised 
by Railway Staff to ensure safety as well 
as quality. 

[English] 

Plan allocation for irrigation for 
l\1.P. during Sixth Plan 

*466. SHRI AJA Y MUSHRAN : WiJJ 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the plan allocation for irrigation 
for Madhya Prade~h during the Sixth Plan 
and the actual expenditure; 

(b) whether Government are con~i. 

dering any major irrigation scheme for 
Madhya Pradesh in the Seventh Plan; 

(c) if so. the details thereof; and 

(d) whether the \VorJd Bank Joan 
assistance has been provided to the medi-
um and m:ljor JrngatlOn projects of 
1vladh}a Pradesh during the Seventh Plan 
period and if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : Th~ approved outlay for irri. 
gation sector for the Six 1h Plan was Rs. 
1047.75 crOTf's whiJe the exptcted expen-
diture is of the ord~~ of Rs. 945 crOflS. 

(b) & (c) \Vhi!e 24 on-going major 
irriga tion schemes are to continue in the 
Sevenih Plan. new projects are to be con-
sidered by the State Government baving 
regard to the approwd State Plan outlay 
sod the priorjti~s envisaged in the Seventh 
Plan. 

(d) Yes. Sir. about US S 265 million 
of W\1rld Bank assistance for major and 
medium irrigJ ti(l'l projects of Madhya 
Pradesh is availab'e in the Seventh Phn 
under two credit agreements. 

Sharing or Ganga water by India 
and BaoJ.!ladesh 

*467. SHRI MAN1K ~EDDY: WiH 
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the Minister of WATER RESOURCES be 
pl.ased to state: 

(a) whether India and BangJadesh 
arrived at an understanding for sharing of 
Ganga Water at Farakka for the next 
tbree years; and 

(b) if 50, the details there0f ? 

THE tvUN1STER OF \VATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) & (b) India and Bangladesh 
haye deeided to have a joint study by ex-
pert. of the two sidt's of the avaiJ&ble 
watc~ resources common to both countries, 
with a view to identifying alternatives for 
the sharini of the same to mutual benefit, 
including a long-term scheme/schemes for 
augmentation of the flows of the Ganga 
at Farakka, and to share the Ganga 
Wat.rs availabJe at Farakka for the next 
three dry seasons on the same terms as 
1912 Memorandum of Understanding. 

IBc{'ntin:s for family planning 

·-461 SHRI DIGVIJAY SINGH 
~HRI SRIKANTA DATTA 
NARASIMHA RAJA \VADIY AR: 

Will the Minister of HEALTH AND 
f'AMIL Y WELFARE be pleased to state: 
(a) the new incentives proposed to be 
.lfer~ in 1985·16 and 1986-87 to make 
family planning measures more effective; 
and 

(b) the financial implications of these 
incentives? 

THE DEPUTY MTNISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) . 
(a) & (b) No new scheme for giving in: 
centives for promoting family planning has 
beea finalised. 

Requirement of additional fleet by 
Indian Airlines 

*469. SHRI RAM PYARE PANIKA: 
Will the Minister of TRANSPORT be 
pleased to sta te ; 

(a) what are the requirements of 
additional fleet of the Ir<.1i30 "iT1i"e~ 
Corporation; 

(b) the steps being taken to acquire 
the additional Beet; and 

(c) from which countries the additio .. 
oal fleet is proposed to be acquired and 
at v;hat cost? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) At tbe 
projected growth rate of 10. ~~ per annum. 
Indian Airlines win require capacity 
equivalent to 31 Airbus A·320 aIrcraft by 
1991. 

(b) Indian Airlines, with the appro-
val of the Government, has already placed 
a Letter of Intent on MIs Airbus Indus-
trie for the acquisi tion of 19 A;rbu~ A.320 

- aircraft on a firm basis with an option on 
another 12. 

(c) Airbus A-320 aircra ft are propo-
sed to be acquired from Mis Airbus In-
dustrie. a consortIUm owned by the Govern-
ment of France. West Germany, United 
Kingdo~ and Spain. The ploject cost of 
acquisition of 19 Airbus A-320 aircraft ill 
Rs. 123~ 37 crores. 

Countries giving recognition to 
'l\lercy Kifling' 

*4640. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) which are the countries that have 
given recognition to "me_rcy kiJJing" ; 

(b) \\ 'lett are the common conditions 
accepted ,)/ these c('untries under which 
"mercy killing" is justifiable; and 

(c) whether our Government have 
considered extending recoinition to 
"mercy killing" under any circumstances 
and jf so, the details thereof? 

THE DEPUTY MINISTER IN' THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) to 
(C) The Government are not aware as 
to which countries laave liven recognition 
to "mercy kHlirg". The Government do 
not bave ap), proposal under consider,-
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tion relating to the recognition or other-
wise of "me rcy k-ilJing" under any circum-
stances. I, 

New routes (or air India in seventh plan 

*4~41. SHRI SATYAGOPAL MISRA: 
will the Minister of TRANSPORT be 
plea!!ed to s ta te : 

(a) what are the proposals of new 
routes to be operated by Air India during 
the Seventh PJan period; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIAT10N 
(SHRI JAG DISH TYTLER): (a) Air 
India, for the present, have no propo&al 
to operate any new route during the 
Seventh P~an. 

(b) Question does not arise. 

[Translation] 

Increase in the cases of Cholera 

*4642. SHRI KAMLA PRASAD 
RAWAT: WIJJ the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether the incidence of Cholera 
has rapidly increased in various States o( 
the country and many persons have died of 
this disease; 

(b) whether Union Government have 
taken any action in this resard ; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor 1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY \VELFARE 
(SHRI S. KRISHNA KUMAR) : (a), (b), 
(C) & (d): Acconl1ng to the available 
information there bas been an increase in 
some states in the incidence of choJera. 
ProvIsional number of cases and deaths 
due to Cholera reported up to 23.11.85 art 
3965 and 106 respectively. 

Diarrhoeal Diseases Control Prosrarn· 

me for combating cholera and other 
diarrhoea) diseases in the country is being 
implemented which includes the foUowin, 
measures: 

1. Oral Rehydration Salt is beiDI 
supplied [0. the Sub-centres and 
village health guides at the rate of 
200 and 100 packets respectively 
per annum for controlling diarrhoeal 
morbidity. 

2. 11 lakhs booklets have been prin-
ted in different languages for pre. 
vention of diarrhoea and promo-
tion of oral rehydration therapy. 

3. Medical and para-medical workers 
from Stdtea, DIstrict and P.H.C. 
level are being traiDed in Oral 
Rehydration Therapy. 

[ Entlish] 

Orders for manufacturing of bulk carrien 

4643. SHRI THAMPAN THOMAS: 
Will the Minhter of TRANSPORT be 
pleased to sta te : 

(a) wherher Government have accep .. 
ted the tenders of a Japanese firm for 
construction of buJk carriers; 

(b) if so, what is the order worth; 

(c) whether any orders were aiven to 
Cochin Shipyard for the manufacture of 
bulk carriers in the past two years; and 

(c) if so, the details thereof 1 

THE !vllNISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) & (b) Poom .. 
puhar Shipping Corpora tiOD, a public 
sector undertaking of the Goverr:ment of 
Tamil Nadu, has been aJlowed to acquire 
two bulk carriers to be constructed at 
Hitachi Shipbuilding & Engmeeril'g Ltd., 
Japan, at a cost of JY 4610 millioD each, 
in the recent past. 

(c) No, Sir. 

(d) Does not arise~ 
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eGHS Dispen£ary, Laksbmi Nagar, 

New Delhi 

4644. SHRI KAMAL NATH : Will 
the Minister of HEALTH AND FAM IL Y 
WELFARE be pleased "to state; 

(a) wh~ther Governmt"nt are aware 
that CGHS Dispensary (67) Lakshmi 
Nagar. New Delhi is loca[ed in a dilapi-
dated house in an uncleon atmo~pbere 

and the accomodarion avaiJable j~ also_ 
quite insufficient to tbe requirements; and 

(b) if so. the reasons for not accep-
ting the land offered by the Nirman 
Vihar Housing Society for const! ucting a 
new building for the Dispensary at a very 
convenient place '1 

THE DEPUTY MINISTER IN THE 
DEPARTMBNT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (3) and 
(b) The Central Government Health 
Scheme dispensary No. (7 at Lakshmi 
Nagar is functioning in a rented building 
not specifically designed to hou~e a dis-
pensary, A plot of land had already been 
allotted by the Delhi Development Autho-
rity for this dispemary and a building will 
,oon be constructed. In vIew of ihis it is 
not considered necessary to accept the 
offer made by Nirman Vihar Housinl 
Society." 

Submergence of Madbya Pradesh land 
due '0 Irrigation project un~er 

ConStruction 

4645. SHRI MAHENDRA SINGH: 
Wi)) the Minister of WATER RESOURCES 
be pleased to state: 

(a) in which major or medium irri-
gation projects the land of Madhya Pra-
desh has gone or likely to go under sub-
mergence due to projects under construe-
tion by neighbouring States ip its terri-
tory on the border of Madhya Pradesh for 
which no agreement exists; 

(b) the extent of land and it~ classi-
fication ~OiDg under submergence 10 each 
such project; and 

(c) whether adequate compensation 
hal been paid or proposed to be paid by 
the concerned Sta te! in each case ? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) to (c) An area of 62.2 
hectares is likely to be submerged in 
Madhya Pradesh due to the const~tjon 
of Mahi-Bajajsagar Dam by Rajasthan. 
The details of classification of land to be 
submerged are not available. The Raja,. 
than Government has already paid to 
Madhya Pradesh an amount of Rs. 1774 
lakhs as compensation towards an area· of 
84, 6 hectares. The payment of eompen-
sation for: the balance land is proposed to 
be se t tJed between the two State Govern-
ments. 

Multipurpose irrigation projectl 
in Orissa 

4646. SHRI JAGANNATH PAT. 
TNAIK ; WiJl the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether it is a fact that Govern .. 
ment ba\e considered the major, medium 
aDel multipurpose irrigation projects in 
Ori~~a which have been accorded the 
approval of the Planning Commission for 
exe"cution durir.g the Seventh Five Year 
Plan period; and 

(b) If JO, the details regardinl the 
fund earmarked for executing these pro-
jects? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA_ 
NANP): (a) & (b) An outlay of R5. 
550 crOHS has been made (or major, 
medium and multipurpose projects in 
Orissa during the Seventh Plan. 

Roads and bridges of I nter-State or 
Economic Importance fa Uttar 

Pradesh 

4647. SHRI AKHTAR HASAN: 
Will the Minister of TRANSPORT be 
pleased to state: . 

(a) whether early saaction of funds 
has been requested by Governmeat ef 
.Uttar Pradesh for immediately taking up 
of road and bridge projects of Intctr-SWlIe 
or Economic Impor tance. especially in the 
districtl of Meerut, Muzaffar Nagar; 
Bijnore and Sabaranpur Districts; 
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(b). if so, the number of projects to 
be taken up and the amount asked fOJ; 

(c) ~hether Goven.ment propose to 
grant the allotted funds for early imple. 
mentation· of these developmental works; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL: (a) & (b): A 
SJatement giving details of the work~ for 
which the Governmenl ot Uuur Prade::.b 
reques ted for a IJotmer. t of funds is at ta-
ebed. Out of these, one work at S. NI). 
(7) of the statement is not included in 
the approved programme at all. The 

works at S. NOl. 1" 2 have already 
been ~l:\nctioned and the estimates/techni-
cal particulars for the remaining works are 
under correspond«nce with thl State 
Government. 

(c) & (d): Funds under thi' acbeme 
are allotted only for sanctioned works to 
the State Governments in lumpsurn and 
not workwise takina into conlideration 
the requirements projected by the State 
Govts. and 2vailability of fundi for the 
scheme. During 1985-86, 8D amount of 
Rs. 65 lakhs has so far been allocated to 
Uttar Pradesh. Allocation of mora.,.(unda 
is likeJy to bo made duriol the remaininl 
period of the year. 

Statement 

S. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of work 

Ganga Bridge at Nana Mau. 

Yamuna Bridge near Baghpat. 

Manjhi Ghat Bridge on river 
Ghaghra in BaJJia District. 

Construction of Khurauli 
Babugani-Suchi road in 
Raibareilly District. 

Construction o( bridge over 
river Yamuna on Banda·Fat~hpui 
road. 

Construction of bridge near Dara 
Nagar over Ganga river on 
Bijnore-Muzaffar Nagar road 
(incJuding approach road of 
Bijnore side). 

Construction of approach road 
for tbe above bridge on :Muzatfar .. 
Nagar side. 

Construction of bridge over river 
Ramganga in Rampur District. 

Total: 

Estimated 
Cost 

732.00 

387.0ft 

45'.0fJ 

3'.01 

.351.09 

185.19 

115.65 

34~.OO 

2671.94 

(Rs. in Jakhs) 

Requirement of 
fund .. for 
1985.86 

300.00 

lSO.9t 

200.M 

19.5' 

175,se 

'2.S1 

92.80 

171.00 

1201.31 
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Appeal of society for orthopaedically 
crippled and handicapped indi ~idual's ser-

vices, West BengaJ 

4648. DR. Y. VENKATESH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to sta te : 

(a) whether the Society for the Ortho-
paedicalJy Crippled and Handicapped 
Indjviduar~ S~rvices, West Ucngal has 
made further appeal to Governm~Dt for 
Consideration of their Project for aid and 
assistance including that from World 
Health Organisa t ion ; 

(b) whether it is a fact that Govern-
ment had earlier rejected the Society's 
request without caJjing for the'Project and 
on the plea that it did not match with 
National Programme; and 

. (c) if so,' the facts t hereof and action 
beinl taken to examine the proposa I so as 
to facilitate the Society to carryon its 
mission for national cause? 

TBE DEPUTY [,iINISTER IN THE 
DEPARTMENT OF FAMILY \VELFARE 
(SHRf S. KRISHNA KUMAR): (a) to (C) 
A request from tbe Society for the Ortho-
paedicalJy Crippled and Handicapped 
Individual's Services, West Bengal was 
received for a grant from W.H.O. As 
WHO assis:ance is project oriented and 
th~ acti·vities under WHO projects are re-
lated to national programmes, the request 
of the Society was not recommended. The 
main objective of \VHO collab()ration is to 
enable the Member Countries to achieve 
the social target of HHeaJth for AJJ". The 
major tbrust of WHO collaboration during 
1986.87 biennium wilJ be on; 0) further 
development of health infrastructure with 
the objective of providing universal pri-
mary health care, Oi) application of the 
principles of the managerial processes for 
national health development as applicable 
to the various levels of health services. (iii) 
formulation and implementation of health 
manpower development policies and pro-
grammes commensurate wit~ the actual 
needs of the health services, (iv) integra-
tion of the processes of health situation 
and trend analysis on a sound epidemio-
10gicaJ base, (v) implementation of need-
based prolrammes ia support of the Ioter. 

national Drinking Water Supply and Sani-
tation Decade balancing tbe two compo-
nents, (iv) application of cost-effective 
and appropriate technology in the cont-
rol of major communicable diseases, etc. 

The Society for the Orthopaedically 
Crippled and Handicapped Individual's 
Services, West Bengal again requested this 
Ministry to reconsider its proposal for 
WHO assistance. This rtqueat has been 
reconsidered in the Ministry and it has 
not been acceded to. 

Rules for local purcbase of Ayurvedic aod 
Allopathic Medicines 

4649. SHRI S.M. BHATT AM: Will 
the Minister of HEALTH AND FAMILY 
WELF~RE be pleased to state: 

(a) whether there exist two sets of 
Rules for the local purchase of medicines-
ayurveGic and allopathic-prescribed by the 
SeDlor Physicj_ans/Surgeons-by the CGHS 
DispensarIes through th<:: agents appointed 
by it and the Super Bazar, respectively 
and in case of their non-availability direct 
local purchase by the CGHS benefiCiary 
and its subsequent reimbursement; 

(b) if so, the reasons for such a diffe .. 
rentiation ; 

(c) whether it is a fact that th~ CGHS 
Ayurvedic Dispensaries do not record the 
'Non-Availability' on the prescriptions and 
reimbursement for local purchase in this 

. cas~ is not allowed; and 

(d) the steps Government propose to 
take to remove this anomalous position 
and save harassment being caused to the 
CGHS beneficiaries by the Ayurvedic 
Dispensaries? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) No 
Sir. 

(b) Do not arise in view of (a) above. 

(c) The local purchase of Ayurvedic 
medicines is made on the basis of 'Non. 
availabiJity' of the particular medicine, 
the roimbursement of which is permissiblo 
under rule •• 
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(d) Does lJ)ot arise in view of above. 

Bengali books translated into otber lang-
uages by N.B.T. ' 

4650. SHRI HANNAN MOLLAH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleas.ed to state: 

(3) number of Bengali titles which 
have been translated into other Indian 
language9 by the National Book Trust' 
dud ng t he last three years ; and 

(b) the authors of the original titles 

and the languages in which these were 
published? 

THE MINISTER OF STATE IN·THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) and (b) A book con-
taining twenty one B:!ngali Short Stories 
compiled by (Shri A.K. J\lukherjee has 
b~en translated by the National Book 
Trust into Hindi, .Malayalam and Telugu. 
The names of authors of the original 
stories included in th:s book are as 
under :-

-~-------'--------------------

Story 

1. Gach 

2. Bacha Janya 

3. Voter Sa vi Triwala 

4. Tasher Gharer f\10to 

5 Shesh Katha 

6. BJndhur Janya Bhoomikar 

7. Choto Kalha 

8. Seemarekhar Seema 

9. Khara 

10. Bharat Varsha 

11. Mononie Parikshak Samisasu 

12. Se~hibikaleer Dooti Mukh 

13. Niroodesh 

14. Ekti Premer Galpa 

15. Dhash 

16. Sarang 

17. Rani Pasand 

18. Thagini 

19. Pran Pipasha 

20. Arnate Dekhan 

2l. Pa~lltbhumi 

~uthor 

J,}otindra Nandy. 

Prafulla Roy. 

Balai Chand Mukherjee. 
(BanphuJ) 

Syed ~lostafa Siraj. 

Tarasankaer Banerjee. 

B;mal Kar. 

Santosh Kumar Ghosh. 

Asapurna Devi. 

Sunil Gangopadhayay. 

Rama Pada Chaudhuri. 

Narayan Gangopadhyay. 

Moti Nandi. 

Prernendra Mitra. 

Narendra Nath Mitra 

Bhutnath Bhaduri 
(Satinath Bhaduri) 

Achintya Kumar Sengupta. 

Ananda Sankar Ray. 

Sobodh Ghosh. 

Sarmaresh Basu. 

Sirshendu Mukherjee. 

Debesh Ray. 
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Criteria of local purchase of Ayurvedic 
Medicines 

4651 SHRI D.P. JADEJA·: Will the 
M-inilte; of HEALTH AND FAMILY 
Yf£LFARE be p'eaied to state: 

(a) what is the procedure laid down 
on the Ayurvedic side of CGHS for 
the Jocal purchase of medicines ~rescflbed 
by Specialists and not available with the 
Medical Store Depot and how does it 
'Vary from that obtaining on the Allopathic 
.ide particularly the reimbursement aspect 
in case of non-availabili ty ; 

(b) whether presently such purchases 
are made only tmouah some restricted 
agents. who not only delay supply but at 
times supply sub-standard and cheap 
products; 

(e) criteria to select these suppliers ; 

(d) whether these suppliers do not 
supply those medioines which they do not 
stock but which are standard ones and 
available in the market, as it is not very 
paying to them; and 

(e) If so, what steps Government pro-
,ose to take to overhaul the existing pro-' 
c.dure and bring it at par with the Allo-
pathic sid. ? 

THE DEPUTY MINISTER IN THE 
DEPAIlTME~T OF FAMILY WELFARE 
(SHRf S. KRISHNA KUMAR) : (a) The 
medicines which are not available in the 
Ayurvedic and Allopathic COHS Medica! 
Stores can be purchased (rom the Che-
mi~ts authorised by the Scheme Tbe pro-
cedure for reimbtlr&ement of Aj,urvedic 

medicines is the same as that for Allopat.ric 
medicines. 

(b) Only selected chemi~ts of repute 
are recognised under tbe scheme. There 
had hem .orne instance. or delayed supply 
but no instance of supply of sub-stannard 
medicines has so {at come t~ notice. 

(c) Ch~mist8 are appointed throuah 
open advertisements after satisfying their 
,ap.~jty to supply medic:ipes. 

(d) & (e) No such instance has come 
to notjc~ and, therefore, no chanle 
in the existing procedure i. required. 

Shortage or Cp.neraria Mertima Suc.-ceDI 
(Homoeopatbic m~diciDe) 

4652. DR. KRUPASINDHU DHOI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pJeased to state: 

(a) whether there is a, shortage of 
Ceneraria Mertima Succeus, a homoeo-
patbic medicine used for eye ailments; 

(b) the brands avaiJable in the market 
and their comparative prices; and 

(c) the steps taken by Government to 
make this medicine essiJy available in 
abundance at reasonable prices? 

THE DEPUIY MINISTER IN TH .. 
DEPARTMENT OF FAMILY WELFARE 
tSHR1 S. KRISHNA KUMAR): (a) &. 
(c) There is no shortage to CINBRARIA 
MARITIMA SUCCUS. 

(b) Many brands are reported to be 
available in the market at prices varying 
from Rs 8/ ·per 8 ml bottle to Rs, 18/- per 
8 rol. bottle. 

I> 

Admission of pbarmaey graduates tbrough 
GATE 

4653. SHRI JAGANNATH PRASAD: 
\VI~i the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Pharmacy Graduates 
will have to take test in such subj~ts al50 
which were never studied by them in the 
entrance test named "Graduate Apptitude 
Test in Engineering (GATE-86)" proposed 
to be held during February, 1986 ; 

(b) if so, whether the various pharma-
ceutical instituties of the country have re. 
presented about their problem in this re-
gard ; and 

(c) if so, whether Governmeut propose 
to solve this problem by recon,iderin& it 
so that tbe Pharmacy Graduates tIlay not 
face any ditllc\1lty ? 
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THE MINISTER OF STATE IN THE 
DBPARTMENT OF EDUCATION AND 

. CULTURB" .(SHRIMATI SUSHIlA 
ROHATGI); (a) No Sir. 

(b) & (c) Does Dot arise. 

Propo.als for Development of National 
Highway. in Orissa 

46'4. SHRI CHINTAMANI JENA: 
Will the Minister of TRANSPORT be 
pleased to state : 

<a> whether State Government of 
Orissa bas sent certain proposals to 
develop National Highways in Orissa; 

(b) if so, the details thereof; and, 

(c) whether Government have appro • 
ved them and if so, the details of fundi 
allotted therefor? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) and (c) So far 45 proposals bava 
been received. 20 of these works have 
been approved already and the remaining 
are under examination as per details in-
dicated in the statement enclosed. Durina 
the current year an allotment of Rs. 7.70 
crores has been made for the development 
of National Highway works in Orissa in-
cluding these works. 

Statement 

St. Name of Work NH Estimated Present 
Ne. No. cost (Rs. Position 

in lakhs) 

1 2 3 4 5 

1. Land Acquisition (rom 23 6)4 Sanctioned 
Km.43.11 to 46.11 AA 023 OR 85.009 

dt. 18.9.1985 

2. Land Acquisition from 23 8.70 Sanctioned 
-Km~ 54.58 to 58.64. AA/023/0R/85/014 

dt. 28.10.1985 

3. Land Acquisition for Andheri 23 1.90 SanctioBed 
Bridle ,approaches. AA/023jOR!85/016 

dt. 29.10.1985 

4. Improvement to low grade section 
(rom Km. ]68 84 to 180 and 
249.0 to 253/2. 

(i) Km. 249.0 to 253/2. 42 16.50 Sanctioned 
042/0R/85/oo9 
dt. 22.11.1985 

Wldenilll to'twoJlanel includiDg ...... ,.. .. , 
s. From ~m. 225 to 229 6 44.18 Under scrutiny 

" 6. :;: I'roDi lCm.432.5 to 437.0 6 22,22 -do-

7. Prom Km. 437 to 440 6 21.59 Sanctioned 
006 jOR/8S /011 
dt. 11.12.1985 
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I 2 3 .. 
• 'rengtbeDlul weak two la •• Itr.teb .. 
(111 Itaa. Itrengtbenl8a) 

•• Prom Km. 0/:1 to 315. 6/0 t. 5A 55 . ..0 Under scrutiny 
7 JO, 9/0 to 11/0, 28/0 to 29/0 
and 31/8 to 32/0. ,. Recon.tructiOD/widenin. of 42 4.02 ' SanctioDed 
Wilt and narrow-1.1.lr" AA-042·0R·aS.017 

dt. 30.10.191' 

Ie. -do- 42 1.11 Under scrutiny 

11. -40- 43 '.57 lanctloned 
AA~043 OR·a'.f20 
dt. 29.11.35 

12. -.0- 43 7.14 Under Scrutiny 

13. -40- 43 5.42 Under S.rutiny 

14. Ccftstrultion of M.ramundali .. 2 92.49 Under Scrutiny 
.,epa!,. 

1'. Al'proaches to Path.rlarh , 10.2' Sanctioned 
br". at Km. 411. 006/0R/S5/oeS 

dt. 11.12.1985 

16. Approach •• to minor hridp 5 15.48 Under scrutiny 
at Km. 263.,' 

17. Leo. Acquilition (0 r Galla,.8ta. 43 0)9 S.attioned 
bri4a. approaches AA-043.0R·15·00S 

dt. 2.9.1915 

I •. Trame: Rotary at Ainthapalli 6 9 .... Sanctioned 
1.lJCtion. AA-006·0R-85.019 

dt. 25.11.85 

It. Lead AeQuilitien fer Inid,. aerMS .3 061 Under Scrutiny 
Uari NaH.h. 

2G. Land A.~uj.ition for reali,omant S 0.14 San dieD" 
X.baJJilrotahat (Rea.1t I) AA-005·0R-IS-012 

dt. 4.9.1985 

21. LaDti ACQuisition from 23 1.82 Seaetloaed 
){m. 316.' to 329.75 AA.OO3.0R·'S·OI0 

tit. 23..9.1985 

22. Land Acquisition for bridp 23 0.46 Saadloned 
acrosl Nutlei. AA·023·0R..8S.Q15 

dt. 28.10.1'85 

23. SUNJ" fabricatioD •• d NHs 8.39 Und.r .,rUUJJl 
.r"Uoa 'If t4yi .. 4 ro.4Iips •. 
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1 2 3 4 5 

24. Land Acquilition for improve. , 0.65 Un4er ,gruttol 
ment of geometric. from 
Km. 541/2 to S48/4. 

itreDltbeninll weak two laDu p.,eme.tl 
pro,idJo8 thin 0,erI8,. 

25. Prom Km. 155 to 261, 5 25.28 Sanctioned 
Borhampur byepass. AA-OOS-oR.8s_oo1 

dt. 23.9.198S 

26. Prom Km. 2en to 20S 5 9.31 Sanctioned 
AA.OO5-0R· 85-01' 
dt. l'.11.198S 

27. Prom Km. 70 to 80 6 4150 Under ScrUtin1. 
28. From Km. 21/0 to 23/0 6 10.48 Under Scrutio1 
29. From Km. 13/0 to 16/0 (i 16.01 Under Scrutiny 
30. Prom Km. 269/2 to 213/0 5 10.18 tInd.r Scrutin1 

31. :Earthwork and culvert. in 23 16.2S Under Scrutia, 
lection (rom Dadraaba,to 
Kal.nda Reach I-Ch,29810 
to 37500 Reach II fro. 
Ch. 37500 to 43110. 

32. L!Dd Acquilition for the , 1.50 • ... ctlooed 
portion from Km. 429.0 to AA·06-0R.8S Olj 
440.0 dt. 30.9.1915 

a.eoD.tractlon of "eak and oarro. 
euhert. and impro'Yem •• t of.eometrle. 

33. From Km. 437.0 to 473.2 43 9.61 SanetioDed 
AA .. 043-0R·8S-006 
dt. 12.5.85 

34. From Km. 437.0 to 413.2 43 29.14 SaDetloDed 
043·0R·85·006 
dt. 15.7.198~ 

35. WideDinl to 4 .. laDes. 
Cuttack-Bhubaneswar Section 5 9.91 SaDctioned 
trom 'Rasu1aarh to Palasuni AA-005-0R-85_011 
(Km. 2.49 to 3.515) dt. 18.9.1985 

36. H.L. Bridle across river 42 43.'58 SaDdiolled 
Linara. 042-0R· 85-005 

dt. 28 8.1985 
37. Bridp at Km. 263.90 S 12.297 Under •• rutiny 
38. Bridle at Km. 317 S 1,3115 -do-

3'. R.O ••. on KhaJUtote-A.ka Road , 15.915 -tle-

40! Gamb,ria Nal1ab Ib! 21110 32 29.163 -4,-
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41. Bridge at Ch. 28490 on missing 
link. 

42. Bridge across Malliauda I. 

43. R.O B. Tangrapalli 

44. H.L. Bridge over Umri NaUah 

45. Bridae.across Andheri Nallah 

Procedure to make appointments to 
various posts in Central Council 

for research in Homoepa.tby 

4655. SHRI MANVENDRA SINGH : 
WiJl the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(8) what procedure is adopt!d to 
make appointments to the various cate-
aoriel of posts in the Central Council for 
Research in Homoeopathy; 

(b) how many appointments (different 
groups) have been made in the year 1984· 
IS and in tbe current year, and bow many 
out of these 8re regular and how many are 
on adhoc basis; 

(e) how many of tbe appointments 
(group-wise) have been made in the new 

1984.85 Regular 
Ad.hoc 

1985·86 Regular 

Ad·hoc 

(c) Appointments made 
under the new scheme. 

. Or. 'A' 4 
Gr .. 'Bt 14 
Gr. 'e' 30 
Gr.'D' 

(b) Yas, Sit. 

3- 4 

23 8.684 -do-

43 7.839 -do-

6 17.81 -do-

43 25.626 -do-

23 33.03 -do-

schemes and how many in the schemes 
existing since 1981; and 

(d) whether the ban on new appoint~ 
ments announced by Government in J ~84 
appJies to new appointments in the Central 
Council for Research in Homeopathy? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMJLY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
Appointments to Group 'A' and 'B' posts 
under the Council are made by the Head-
quartet s office by open advertisement OD 
all India basis whereas appointments to 
Group 'C' and 'D' Dosts are made at 
Unit levels as per the prescribed procedure 
and in accordance wi-th the apPl"oved 
Recruitment Rules. 

(b) The appointments made durinl 
1984-85 and ·in the current year (JI'OQ~ 
'wise) are as under ':-

Group 
'At 

Group 
'B' 

Group 
fe' 

Group 
'D' 

----------------* 
6 16 16 20 

4 32 7 

3 7 4 

1 7 2 

Appointments made 
(group-wise) under the 
schemes existing since 1981 • 

2S 
25 
64 
3S 
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Repair of National Hiehway No.8 

4656. SHRI BANWARI LAL 
BAIRWA : Will the Minister of TRANS-
POR.T be pleased to state: 

(a~ whetbcf' it is a fact that NationaJ 
Hi,bway No.,'8 between Delhi-Bcmbay is 
damsl,d at severa) places and its condi-
tion between Ajmer and Abu Road is very 
bad; and 

(b) if so, tIle action being taken by 
Government for repair of this NatIOnal 
Hilhway ? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) and (b) 
National Highway No.8 is in a traffic. 
worthy condition. This Highway, inter-
alia. connects Jaipur-Ajmer-Beawar-
Udaipur-Ahmedabad and Bombay. Ajmer-
Abu Road via Beawar.Pah-Sirohi is a 
State Road and as such the Government 
of Rajasthan are essentially concen:ed 
with its maintenance 

Cooatraction ,of field ,haMel, and drain~ 

4657. SHRI PRIY A RANJAN DAS 
MUNSI : Wi)) the Minister of \VATER 
JilESOURCES be pleased to state: 

(a) whether Union Government has 
proposed to grant assistance to the 
Government of \\ est Bengal for construct-
iot 'field channels and drains in the major 
irrigation commands of Kan&saba ti, 
Damodar valley, Mayurakshi and Teesta 
Irrigation Projects during the Seventh Plan 
period; 

(b): if 10. the details thereof and the 
tarlet fixed -for such works; 

(e) the amount of assistance released 
by. tbe·VniOD Government for such wOlks 
under tbe Sixth Plan and what percentage 
tbereof ws. aetuany utilised by the State 
OO\fenment; and 

(eI)'. the Six.th Plan outlay for such 
works in West Bengal, and the actual 
utilisation of such funds Ity the State 
OoycrnmeDt 7 

THB MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA. 
NAND) : (a) As these projects are in-
cluded in the CentraBy Sponsored CAD 
programme for the Seventh Plan, they 
will receive Central assistance ,(or Field 
channels according to the approved 
patkrn . and for subsidy on tho IRDP 
pattern to small and marginal farmen for 
f1eld drains. 

(b) The Government of West Benlal 
ha~ still to communicate the project-wise 
targets for field channels though an over-
all target of 3 Lath hectares has been 
fixed for this item for the Seventh Plan 
for the Sta teo 

(c) An amount of Rs. 46.945 lakh was 
released to the State Government in tbe 
Sixth Plan for field channels. Stich 
assistance is released on reimbursement 
basis. 

(d) The total approved outlay in the 
CAD Sector for all works including field 
channels for West BenagJ was Rs. 822 
lakh against which the expenditure was 
Rs. 384.7:5 lakhs. 

lJoss due to transportation of coal by 
box 'N' type wagons 

4658. SHRI SOMNATH RATH : WiH 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether transportation of eoal .10 
Thermal Power Stations by box 'N' typo 
wagons results in a loss of 15 to 18 per. 
cent; and 

(b) what are the rules regardioa th.-
time limits for emptying goods from such 
wagons by the labourers and tipplers? 

THE MINISTER OF STATE IN -THB: 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) There is -
no such loss on the Railways. 

(b) Free time for unloading a rake of 
45 or more Box-N wagons is 11 hours in , 
the case ,of manual operation and 10 hours 
in the .case.of mechanical operation. 
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Increale of ora) cancer due to chewing of 
Pain PaaD Ma_la 

4659. PROF. NIRMALA KUMARI 
SHAKTAWAT: 
SHRI PRABHU LAL RAWAT: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether incidence of oral can~er 
is on the increase due to obewina of Paan 
M.a.}a; 

(b) whether Cancor Doctors' Assecia-
tion bas recommended that a warnina 
sbould be inscfJbed on tins of Paan 
Malaia. like th. one inscribed on ciaaretto 
packets; and 

(c) if so, action taken by Govern-
ment thereon ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FA~lILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
There is no evidence as y.t available that 
oral cancer is on the increasCi due to chew-
ina of paan masala. . 

(b) and (c) No such recommendation 
has been received in the Ministry of Health 
and Family Welfare. 

[Trmu/tltionj 

LinkiDK JbunjbuDu with Vayudoot 

~~. SHRIMOHD. AYUBKHAN: 
Will tbe Minister of TRANSPORT be 
pl.aacd to state: 

<al whether district Jhunjhunu of 
Rajasthan i. a place full of pride and im-
port.ace; and 

(b) if 10, whether Government pro-
pose to link Jhunjuunu through Vayudoot 
service by providing halt at Jhunjbunu 
durin. fliabts from Jaipur to Bikaner and 
Jaipur to Delhi especia1ly because through. 
out the lear. pilgrims come here to visit 
the religioUi placea like temple of Rani, 
S_ti, Khatu Shyamji and Salasar 
Ha.umanji? 

THE MINISTER OP STATE IN THE 
DBPARTMPNT OF CIVIL AVIATION 

(SHRI JAGDISH TYTLER): (a) YI •• 
Sir. 

(b) No, Sir. 

[Enlli:.h1 

ManufacturiDK or import of prototype 
narrow aauge diesel locomotive. 

4661. SHRI RADHAKANTA DIGAL : 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) wbl!ther Government have a pro-
posal to introduce a Dew prototype of 
Darrow gauge diesel locomotive; 

(b) if so, whether such locol are 
proposed to be imported or built indi. 
genously; and 

(c) what are the different type. of 
narrow gauie Jocos presenlly manufactured 
by Indian Railways? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MAOHAVRAO SCINDIA) : (a) Yel, Sir. 
Prototypes of this locomotive, desi.nated 
NOM5 of 450 HP, suitable for operatien 
on Narrow Gaule section! which do dot 
permit an axle load of more than 6,0 
tonne~, are proposed to be introduc.d. 

(b) These locomotives will be built in 
Chittaranjan Locomotjve Works. 

(c~ ZDM4A type locomotive. of 700 
HP, with 9.25 tonnes .xl. load, arc 
prelently manufactured. 

[Translation] 

Criteria for teacbers' qual ific_Uon for 
pre-primary educatioll 

4662. SHRI M.L. JHIKRAM: Will 
the Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to state: 

(8) wbether Government have laid 
down any criteria in regard to qualification 
of teachers for pre.primary education; 
and' 

(b) if so, the detail. thereof? 
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THB MINISTER OF STATE IN THE 
DEPARTMENrs OF EDUCATION AND 
CULTuR.E (SHRIMATI SUSHILA 
ROHATGI) (a) and (b) Government of 
India haa not laid down any qualifications 
for teachers of pre-primary education as 
such. However, under the scheme of assis-
tance to voluntary organisa tions -for running 
early childhood education centres in the 
Dine educationally backward States, it has 
been laid down that the teachers should at 
least have pa~sed middle standard. Vo)un-
tary organisations appointing the teachers 
have to ensure that the candidate has 
some institutional training in handling 
children. 

More trains between Delhi and Kota 

4663. SHRI JUJHAR SINGH: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether none of the fast trains 
runnine between Kota and Delhi stops 
en sma 1) stations on the way; 

(b) considering the heavy traffic of 
paslcnaers wbether Government propose to 
introduce one more train between Kota 
and Delhi with stoppages at intermediary 
stations; 

(I) with a view to providing some re-
lief to passengers, whether Government 
propose to consider stoppage of Deluxe 
and Janata trains OD one or two more 
stations between Delhi and Ratlam ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (~HRI 
MADHAVRAO SCINDIA): (a) No, 
Sir. 

(b) No, Sir. 

Cc) No, Sir. 

Pro,oled bridle between Kalinadi and 
Noida 

.' 41664. SHRI R. P. SUMAN: Will the 
Mini,tlr of TRAN5PORT be pJc~st4 to 
.,atc ~ 

(a) th" reasons for the bridge which 
was proposed to be constructed between 
Kalindi (Maharani Bagh) in South Delhi 
and NOIDA has not been shown in the 
revised ~Iaster Plan prepared by DDA ; 

(b) whether the bridge was to be cons-
tructed by Delhi Administration ; 

(c) if so, the reasons for not including 
the said bridge in the Seventh Plan outlay 
of Delhi Administration; 

(d) realisina the difficultiei of the co-
mmuters between South Dell:\i and NOIDA, 
whether Government propose to consider 
the construction of the said bridle on 
priority; and 

(e) if so, when? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) In view of the 
fact that the existing bridge across river 
Yamuna on National Highway 24 bye pass 
upstream of the proposed bridge is under. 
utilised and there is also a bridge-cum-
barrage on Yamuna down-stream of the 
proposed bridge which is nearing comple-
tion, DO provision has been made so far, 
for the construction of a new bridge over 
Yamuna connecting NOlDA with South 
Delhi. 

(b) to (e) Does not arise. 

Non availability of medicines in eGHS 
dispensaries and po rchase thereof from 

market by patients 

4l65. SHRI RAJ KUMAR RAt : Will 
the Mini"ter of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that in the 
most of the CGHS dispensaries in Delhi 
medicines are not made available properly 
and in time and patients are asked to 
purchase them from the market; 

(b) jf so, whether medicines are in 
short supply ; and 

(C) the remedial measures bojPIt .,kea. 
by Government in this relar. 1 
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THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 

'(SHRY S. KRISHNA KUl\1AR): (8) to 
(cl' ,The medicines which are included in 

·'tbe COHS formulary are normally avai. 
lable in CGHS dispensaries in Delhi. In 
~ase of non-availability, the medicines 
'arc~cnred from Mis. Super Bazar and 
supplied to patients. It is only in the case 
or non-availability of medicines in Super 

, Bazar that the patients are asked to pur-
chase the same from market. the cost of 
which is later reimbursed. 

[Translation] 

,Sarvey conducted by central ground water 
. Board in Rajasthan 

4666. SHRI MOOL CHAND DAGA : 
Will the Minis,ter of WATER RE. 
SOURCES be pleased to state: 

(a) whether Union Government have 
conducted geographical survey in Rajas· 
'than through the Central Ground Water 
Board 'and if-so, the names of the districts 
in Rajastban where potable water is avai-
:lable in ad~quate quantity and the depth 
'at which it is available and the names of 
those districts where saline water is avai-
.Iable (or agriculture purpose; 

(b) if survey has not been co~ducted 

in some of the districts. the time by which 
it will be conducted there; and 

(C) whether Government provide 
financi::tl assistance to -States for utilisa-

. tion of ground water and if, so, :tbe '«i-
teria adopted therefor -and the ,State-rwise 
amount provided by tbe Government 
during the last few years? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARANAND): 
(a) and (b) According to the h'ydrogeolo-
gteal surveys carried out by the Centra) 
Ground Water Board in Rajasthan, po-
table water in adequate quantities bas 
been located in nearly all the districts 
of the Sta te at depths varying from to 100 
metres. Saline water for agriculture use 
is available mostly in Barmer, Jaisalmer, 
Blkaner, Churu, Sikar. Jodhpur, Jhunj-
hunu, Jalore, Pali. Nagaur and Sriganga-
nagar and in some areas of Ajmer, Jaipur, 
Swaimadhopur, Bharatpur and Dholpur 
districts. Surveys in the remaining area of 
the State are expected to be completed 
during the VII Plan. 

(e) Under Centrally Spomored 
Scheme, matching financial assistance is 
being provided for purchase of drilling 
rigs and other equipment (or accelerating 
the exploitation of groundwater resources, 
taking into account the posit ion regarding 
the avaiiabiJity of rigs. their utilisation, 
programme of works and the level of 
ground water development in the ,State. 
State-wise details of the funds rete.sed 
under this scheme durina the last five 
years are given in the enc!osed statement, 

Release of funds to States under centrally sponsored scheme for ~treDgthfning of 
ground water and surface wlter mi Ilor irrigat ion organisations in the states. 

(Rs, in lakhs) 

S. No, State Central assi~tance released during 
-----------------------
80·81 ,81.82 82·83 83.84 84.'85 

1 2 3 4 5 , 7 

1. Andhra Pradesh 6.00 2086 37.875 '44.00 
2. Assam 4.433 8.470 

3. Bihar f3.85 13.340 '. 4. Oujarat 9.175 23.00 ,85.300 " '49.7Q 
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1 2 3 4 5 6 7 

5. Haryana 2.774 22000 25.00 

6. Himachal Pradesh 5.54 

7. Jammu & Kashmir 39.150 

8. Karnataka 55.60 1.000 

9. Keta)a 2.600 9.'6 68.245 43.39 

10. Madbya Pradesh 4.500 4.70 

11. Mahara8htra 6.000 3.50 89.27 39.380 43.20 

12. Melbalaya 

13. Orissa 10.515 7.00 

14. Punjab 8.200 10.80 

15. Rajasthan 6.103 9.40 

16. Tamil Nadu 3.000 1.50 

17. Tripura 0.500 2.51 

18. Uttar Pra4lesh 7.800 11.30 

19. West Bensa) 3,400 14.24 

TOTAL: 6900 100.00 

Rs. 1231.51 lakhs 

[EnxlishJ 

Framing of rules by Kendriya Vidyalaya 
Sangatban 

4667. SHRI RAHIM KHAN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether· in the past recruitment 
rules lor various posts in Kendriya Vidya-
laY8 Sangathan were lot vetted by or 
framed with tbe approval of Government; 

(b) if so, whether recruitment rules of 
newly created posts of Assistant Commi. 
ssioner (Administratton), Vigilance Offi· 
cer, Senior Analyst, etc. have been vetted 
by the Ministry ; and 

(c) if Dot, the reaso~ therefor? 

45000 53.23 

2.47 23.500 . 17.95 

67000 43.74 

19)8 

81.46 

191.20 450.26 421.05 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMA TI . SUSHILA 
ROHATGJ): (a) Recruitment rules for 
posts of Deputy Commissioners and above 
for the Kendriya VidyaJaya Sangatban are 
framed by the Governme.t of India. Re-
cruitment rules for posts of Assistant Co-
mmissioners and below are framed by the 
Ke~driya Vidyalaya Sanaathan. The 
Kendriya Vidyalaya Sangatban consults 
the Government of India whenever consi. 
dered necessary in framing the recruit-
ment rules. 

(b) &. (c) The recruitment rules for 
these posts were sent to 1he Vice-Chair-
man, Kend.i)8 ViO)aJa)8 SnDg8 t han \\bo 
is .Iso the Joint Steretar)' in the MiDistlr 
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of Human Resource Development, Depart- . 
me!}t of Education. They have been 
approved by the Vice-Chairman and the 
Chairman, Kendriya Vidyalaya Sanaathan. 

AthJlt education durina Se,eDth Plan 

4668. SHRIMATI JAY.ANTI PAT-
NAIK : Wi)] the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to It,te.: 

(a) the amount earmark.d for the 
promotion of adult education' durin& 
Seventh 'plan ; and 

(b) the State-wise a lIoeationa made 
for the above purpose in Pinancia) year 
19'5-86 ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS-OF EDUCATION AND-
CULTUR~ (SHRIMATI SUSliILA 
ROHATGI): (a) An amount of Rs. 
360.00 crores has been· provided for· adult 
education, both in the Central and State 
sectors, during the Sev(,Dth. Five Year 
pjan. 

(b) No State-wise al1ocation i, made 
for adult education in the Central Sector. 
The grants are released to the various 
States/UTa 00 the basis of requirements 
submitted by States/UTa in accordance 
with approved projects/schemel. State-wise 
alloca tions made for the year 1985-86 io 
the State lector is given in the attached 
statement. 

Statement 

S; No. States/UTs. 

1. Andhra Pradesb 

2. Assam 

3. Bihar 

4. Gujarat 

5. Har)ana 

6. Himachal Pradesh 

7. Jammu A Kashmir 

8. K.rnataka 

'. Kerala 

10. Madhya Pradt~h 

11. Maharasbtra 

12. Manipur 

I!. Meabalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. R.aja,than 

11. Sikkim 

(Rs. in Jakhs) 

OUTLAY 
Adult 

Education 

215 

150 
400 
155 

25 

2S 

32 

12t) 

40 

200 

300 

3S 

10 

15 

110 

10 

100 

10 
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19. Tamil Nadu 

20. I,Tri.,ura 

21. Uttar Pradesh 

22. Weit Bengal 

23. A & N Islands 

24. Arunachal Pradesl1 

25. Chandigarh 

26. Dadra & Nagar HaveH 

27. Delhi 

28. Goa Daman & Diu 

29. Lakshadweep 

30. Mizoram 

31. Pondicherry 

Hill bipway in I.raJa 

4669. PROF. P.J. KURIEN : Will the 
Minister of TRANSPORT be pJeased to 
atate : 

(8) whether Gov.rnment of Kerala 
bave demanded a hill hiahway in Kerala 
to connect all the hiB districts in that 
itate; .. 

(b) if 10. whether any study has \)een 
made about this proposal; and 

(c) tbe decision taken thereon? 

THB MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (8) to (c) The 
Kerala Governm~nt included the Hill 
Highway (Alacode to MYlore) in their 
proposals for JoaD assistaace under tbe 
Central Aid Proaramme of Slate roads of 
inter-State or economic importance durina 
tbe 6th Five Year Plan. However, due to 
cODstraint of resources the proposed 
project could not be ac~ommodated. 

UI. of lolar •• el'l1 for sl,DaUiDI plII'pose 
.f ranways 

4670. SHRI PRAKASH V. PATIL: 
Will the. Minister of. TRANSPORT be 
pleased to atate : 

(a) wbetber solar eDerlY will be used 
for ",baUin, purposes of tbe railways; 

128 

16 

r50 

267 

3 

30 

6 

1 

30 

4 

1 

13.5 

2 

(b) if 10, whether Government hav. 
made sure that the technololY hal reached 
a itate of perfection because siaoallina ia 
a ,vital security clearance for all train.; 

(C) if so, the numbor of teltl conduc. 
ted and the result. achieved; and 

(d) when the system is aoinl to "-
introduced. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINOIA): (a) Y-el, 
Sir. 

(b) to (d) Solar eneraY bal heem used 
on some stations for Jigbting of first 
approach semaphore sianals at niaht in 
sections provided wi th semaphore type or 
sianals. Nearly 100 signals have been 
provided with this arranaement so far. 

The solar power bas also been used to 
meet the power supply requirement of 
silloals at 2 stations provided with peneJ 
interlockiDI system on experimental basis. 

Tbe~e systems were provided .l-ter 
carrying out some experiments and labo-
ratory/bench trials in tb. initial st .... 
The use of solar ener,y in the fIeld of 
sianalliDI will be extended further, on lb. 
basi, of obterva tloot and ~rfol'lDbt. 
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results of the installations already provi-
ded with this system and experience being 
gained. 

While planning the use of solar energy 
in the field of signalling, safety aspect is 
beiDa kept in view. 

New Rail-cum-road bridKe on IDbaram 
,bala road in Gorakhpur 

4671. DR. G .S. RAJHANS ': Will the 
Minilter of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that the Rail-
cum-Road Bridge on Dharam Sha la Road 
in Oorakhpur has outlived its normal life 
and is in a dangerous condition; 

'(b) whether this old bridge is not able 
to meet the growing road traffic at pre-
lent; and 

(c) if so, facti thereof and reasons 
for not constructing a new Rail cum-Road 
bridge to meet the prejent requirement of 
people in this city? 

THE MINISTER OF STATE IN THE 
DEPARfMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) to (c) 
There is DO rail-cum-road bCJdae on 
DharamshaJa road at Gorakbpua. A road 
under bridle however exists on tbis road. 
This bridae is in lood condition. In 1975 
a Committee consisting of Civil Authori. 
ties, State Government Engineers and 
Railway En&ineers had examined the tech-
nical feasibility of providing a road over 
bridae at this location. The Committee 
bad not (ound it feasible and 'had reco-
mmended construction of a road over 
bridge in replacement of level crossing No. 
162-A at Km. 507/7·8 on Gorakhnath 
Temple Road nearby, which was cons-
tructeCi and opened to road traffic in 
January, 1983. 

Untrained class IV personnel as Lab. 
Technicians in Government Hospital. 

4672. SHRI BANWARI LAL 
PUROHIT: Will the Minister of HEA. 
LTH AND FAMILY WELFARE be plea. 
sed to state: 

(a) whether it is a lact tbat most of 
the Laboratory techoicians workin, in 

Labs. of Dr. R.M. Lohia Hospital and 
other Central Government hospitals in 
Delhi are promo tees from class IV .taff 
working in thele hospitals and do not 
have any training or technical qualifica-
tion; 

(b) if so, full facts and justification 
for deployin, class IV untrained personnel 
in Laboratories of Central Government 
hospitals, Delhi; and 

(c) whether Government propose to 
prescrible certain technical qualification 
and provide suitable training for the 
Laboratory technicians in Government 
hospi tals to improve ItaDdard of service, 
if not, the realons therefor? 

TH. DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFAR. 
(SHRI S. KRISHNA KUMAR) : <a) A: 
(b) No. Sir. 

(C) Safdarjang Hospital has started an 
In-service trainin& in Medical Lab. 
Tecbnolo,y. 

Satoa-relVa rail IiDe 

4673. SHR.I AZIZ QURESHI: Will 
tbe Minister of TRANSPORT be pleased 
to statoe : 

(a) how much expenditure has been 
in:urred on Satna-Rewa Railway Line, 
sanctioned and included in tbe current 
budlet by 38 November, 1915; 

(b) the proposed expenditure on the 
above line in the next financial year; 

(c) by what time the work on this 
section is expected to be completed; and 

(d) the action taken by Government 
to complete this work expeditiously? 

THE MINISTISR OF STATE IN THE 
DEPARTMENT OF RAlLWAYS (SHRI 
MADRA VRAO SCINDIA): (8) Allot-
ment for this work in 1915·36 is DOW Rs. 
25 )akbs. No expentHture has been in-
curred so far OD its construction. 

(b) to (d) Tbe Planninl CommillioD 
is beiDa pursued to aceord clearane. for 
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t_kiDI up tbis work. Allotment of funds 
in the next financial year will depend on 
relources ~lIocated for New Lines in the 
annual plan. Its completion will depend 
on availability of resources in the coming 
years. 

Recruitment at RnSO Lurkoo1f 

4674, SHRI NARAYAN CHOUBEY : 
Will the Minister of TRANSPORT be 
pleased to sta tc : 

(a) the number of persons appointed 
in the Research, Designs and Standards 
Organisation at Lucknow during the last 
four years; 

(b) how many of them were recruited 
after imposition of Government ban on 
fre.h recruitments; and 

(c) whether the prescribed procedure 
wal followed in such recruitments, if not, 
the reasoos therefor? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a> 249. 

(b) e8. 

(C) Yes, Sir. The prescribed procedure 
was followed. 

[Trans/ation] 

Po.liOK of couples at ooe place in Northern 
Railways 

467S. SHRI MOHO. MAHFOOJ ALI 
KHAN: Will the Minister of TRANS_ 
PORT be pleased to stste : 

<a) whether Go~ernment are aware of 
the Dumber of applications recejved 
under the orders relating to the posting 
of hUlband and wife at one place in 
Northern RaHway since 1983 uptil now; 

(b) if 10, the number of couples pos-
ted at ODe place uptil now; 

(e) tbe number of cases in which 
poslinl' have not been made in accor-
dance with the orders; and 

(d) tbe rca SODS for Dot postiDI tbem 
at 00. plae.? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF RAILWAYS (SURI 
MADHA VRAO SCINDIA) : (a) Yes, Sir. 
The number of sueh applications received 
on Northern Railway from 1983 to 
31.10.1985 is 38. 

(b) 28. 

(c) & (d) The remainina ten requ~stl 
will also be considered, as far as possible, 
on availability of vacancies' at the same 
station, havina regard to administrative 
convenience and merits of each case. 

JEl1glish] 

Yoga education in Delbi Scbool. 

4676. SHRI CHITTA MAHAT A : 
W:Jl the Mini,teT of HUMAN RESO. 
URCE DEVBLOPMENT be plealed to 
state: 

(a) whether it is a fact that thousands 
of yoga teachers appointed by Govern-
ment in Delhi Schools have been littinl 
idle for more than two years as no yoga 
education is beinl impartetl there; 

(b) if so, the details thereof; and 

(c) on whose recommendations these 
yo,a teachers were appointed in thea. 
schools? 

THE MINISTER OF STA-rE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) No, Sir. YOla educa-
tion is being imparted in Govt./Govt. 
Aided Schools in Delhi. 

(b) Question does not arise. 

(c) Yoga teachers were appointed on 
the recommendation of duly constituted 
Staff Selection Board. 

Supply or sub-standard drag, to patient. i.o 
Government dispensaries 1& hospitals 

4677. SHRIMATI KRISHNA SAHI : 
SHRI KAMLA PRASAD 

SINGH: 
DR.. CHANDR.A SHE}tHAR 

TRIPATHI: 

Will the Minister of HEALTH AND 
FAMILY WJiLFAllB bo ploalOd to Itate; 
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(8) whether it is a fact that sub-shtndard 

drugs are supplied to the patients in Cen-
tral Government dispensaries and hospi. 
tals; and 

(b) whether loose tablets without 
proper label and packaging are used on 
mass scale '1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KJ.{ISHNA KUMAR): (a) & 
(b) : No Sir. Standing Instructions arc to 
dispense loose tablets in envelope, with 
verbal instructions for their U!iO. In Cen-
tral Health Scheme, a decision has been 
taken recently to supply an tablets/cap-
sules in strip packing. 

[Trttnsltlti.n] 

Report of enquiry committee on Jawaharlal 
Nellru University 

4678. DR. CHANDRA SHEKHAR 
TRIPATHI : \\Till the Minister of 

HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether any inquiry committee 
constituted by Government to enquire into 
certaill matters relatj ng to J a WJ.hlr La I 
Nehru University has submitted its report, 
if 10, the recommendations thereof; and 

(b) if not, the time hy which its 
rejN)rt is likely to be recoived 1 

THE MINISTER OF STATE IN THl! 
DEPARTMENTS OF EDUCATiON AND 
CULTURE (SHRIMATI SUSHILA 
aOHATGI) : 

(&) The Government ha\'e not set 
up any Inquiry Committee to enquire ioto 
matters relating to J:twaharlal Nehru 
University. 

(b) Does not arise. 

Consumer education 

4679. DR. G. VIJAYA RAMA RAO : 
Will the Minister of HUMAN RESOU-
RCB DEVELOPMENT be pleased to 
Ita .. : 

(a) whether Government have been 
approached by consumer organisations for 
TV and All India Radio Educational Pro-
gramme for consumer education and if 10, 
details thereof and action taken; 

(b) whether suggestions have also 
been received for inclusion of consumer 
education in the syJlabus of existing curri-
cula in school and college levels; and 

(c) whether Government would 
suitably incorporate principles of consu-
mer protection in all its service counes 
for lAS. CSS, IPS, IFS, I'ESJ IAAS and 
IRS etc. ? 

THE MINISTER OF STATE IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : 

(a) The Ministry of Humau Ite-
source Development has not been approa-
ched by consumer organisations for edt:J-
cational programmes on Radio & TV on 
consumer education. 

(b) Yes, Sir. Some requests have 
been received from consumer organisations 
for introduction of consumer cduaation in 
schools and colJcgei. 

(c) The principles of (;onsumer protec-
tion are suitably included in training pro-
grammes for probationers of the lAS. As 
·reaards IAAS, they do not deal normally 
with consumers. Information in respect of 
other services is not readily available. 

Aplloinament of aaddi rajpnt candidates 
against SC/ST quota fall 10 this category 

4680 SHRI GANGA RAM: Will tho 
Minister of TRANSPORT be pleased to 
state : 

(a) whether the Railways have reco-
Inised Gaddi (Rajput) community as 
Scheduled Caste/Scheduled. Tribe ; 

(b) if not, the realons why candi. 
dates belonging to Gaddi (Rajput) com-
munity have been appointed on various 
posts.in the Firozepur Division of the 
Railways; , 

(c) wheth.r it is a fact that the 
Gaddi Rajput is neither rec"aa i.eeI •• 
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Scheduled Caste nor Scheduled Tribe; 
and 

(d) if so, the reason wlfy can1idates 
beloDling to this community have been 
liven the benefit of reservation? 

THE MINISTER OF STATE lN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to (d) 

Tbe 'SC/ST candidates are appointed 
on the Railways against Reserved Quota 
on the basis of caste certificates produ-
ced by them from the competent authority. 
The Caste/Tribe mentioned in the certi. 
fica te is verified from the list of SCs/STs 
circulated by Ministry of Home Affairs, 
based on Constitutional Amendments or-
dens, from time to time before the certi-

ftca te is accepCed. 

The Gaddi (Rajput) is neither declared 
as SC nor ST in any of the Lists circula-
ted by Ministry of Home Affairs. How-
ever, only Gaddi is recognised as ST in 
Himachal Pradesh. 

Some of the candidates belonging to 
. Gaddi (Rajput) community have been 

appointed on Firozepur Division of Nor-
thern Railway treating them as ST on the 
basis of certificates issued by Deputy 
Commi~sjoner. Cbamba (H.P,). The 
matter has been referred to the Deputy 
.commissioner, Chamba, for clarification: 

Wbo report re : contamination of fruits and 
vegetables due to insecticides 

4681. SHRIMATI KISHORI SINHA: 
DR. B,L. SHAILESH : 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government have slen 
the report in tbe Indian Bxpress dated 1 
November, 1985 that a WHO survey has 
• bown that vcactabJes and fruits in Delhi 
are contaminated with insecticides like 
DDT; 

(b) if so, what steps Government have 
takeD to prevent this; and 

(c) whether it is a fact that even 
pot,t9 supplied j~ Delbi h ~Ollfa(Djnated ? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARB 
(SHRJ S. KRISHNA KUMAR) : (a) and 
(c) The Government has seen the re. 
port in the Indian Express of Ncvember 1 . , 
1985. The report refers to the study beiDg 
carried out by Shri Venkateswara CoHege 
of New Delhi (not by WHO) on surveyor 
insecticides resjdue in vegetable and fruit 
samples from "'Delhi markets. The coJJrge 
authorities have intimated that their study 
is stiJJ in progress. 

(b) Does not arise. 

Ground water resources in Andhra Pradesh 

4682. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the State Government or 
Andhra Pradesh bas 5upplied to Govern. 
mentan Atlas containing maps or the 
ground water resources in Andhra 
Pradesh; 

(b) whether the Union Government 
has examined the Atlas; and 

(c) whether the Uniou Government 
are wi lIing to grant sufficient assistanee to 
the State Government for the exploration 
of underground water in Andhra Pradesh? 

THE MINISTER OF WATER AE-
SOURCES (SHRI B. SHANKARANAND) 
(a) &. (b) No, Sir. However, the Cen-
tral Ground Water Board under the 
I}iinistry of Water Resources has reeen tly 
publisbed the Hydrogeological Atlas of 
Andhra Pradesh. 

(c) As water is a State subject, sche-
mes (or exploitation of ground water 
resources are planned, funded and imple 
mented by the States themselves. The • 
Cc:ntral Government belps the States by 
carrying out macro level hydrogeological 
surveys, groundwater exploration and 
as!essment of resource potential throuah 
the Central Grom.ld Water Board. The 
Cl;ntral Government i5 also implementing 
schemes for assisting small and marginal 
farmers through subsidy on the inte· 
gra ted fUf{l1 c( ve Joprt'Dt pI O!Uin:~e 
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pattern for development of minor 
irriaation including groundwater and for 
providing matching financial assistance 
to States for purchase of drilling rigs and 
other equipments for accelerating the 
exploitation of groundwater resources. 

DereservatioD of Posts of Apprentice 
Pilots by IndIan Airlines 

4683. SHRI ANADI CHARAN DAS : 
Will the Minister of TRANSPORT be 

pleased to state: 

(a) whether it is a fact that Indian 
Airlines has de reserved a large number of 
pOlts of Apprentie Pilots and if so, their 
number; 

(b) the reasons therefor; 

(c) total number of Pilots with Indian 
Airlines and the number of those belonging 
to Scheduled Castes and Scheduled Tribes; 

(4) _' whether Indiail Airlines Corpora. 
tion did not dereserve these posts for 
nearly 8-9 years and jf so, the reasons for 
this sudden de-reservation; and 

(e) special efforts made to till the 
backlog of reserved posts of commercia) 
piJots in Indian Airlines Corporation? 

THE. MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 

. (SHRI IAGDISH TYTLER) : (a) and (b) 
Due to non-availability of suitable can-
didates, even on relaxed standards, Indian 
Airlines carried forward 16 poin,s reserved 
for Scheduled Caste candidates and 10 
points for Scheduled Tribes candidates. 
for recruitment against the posts of PHo!s, 
from the year 1977 to 1984. These points 
were ultimately dereserved, with tbe 
approval of the competent authority, due 
to non-availability of suitable candidates. 

(c) The number of Pilots in Indian 
Airlines on date· and the number of those 
beton·ginl to Scheduled Castes and Sche-
duled Tribes is as under:-

Total number of Pilots 

Pilot. beJongina to Scheduled 
Ca.ta cale,Off ••• 

400 

13 

Pi lots belonging to Scheduled 
Tribes category 4 

(d) The posts were not de.reserved in 
order to give the limi ted numb~r of SCI 
ST candidates maximum opportunity to 
qualify. When exclusive selection also did 
not result in recluitin8 the required 
number of SC/ST candidates, the posts 
vvere dereserved. 

(e) Exclusive soJections for Scheduled 
Castes and Scheduled Tribes candidates 
were held in 1977 and 1983. Indian Air-
lines will continue to make efforts to 
ensure proper representation of the reserved 
category candidates in the pilots grade, 
even on relaxed standards, without com-
promising wi th the sa fety standards. 

Institute for Translators 

4684. PROF. NARAIN CHAND 
PARASHAR; 

SHRI JAGANNATH PATTNAIK: 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Government have liven 
any emphasis to the translation of various 
classics (rom onc langu8ae to another .and 
have also recognised the role of trans-
)ators/interpreters in the Seventh Five 
Year PIan; 

(b) if so, whether Government have 
noticed growing demand (or setting up an 
IO.:ititute for Translators in the country; 
and 

(c) if so, reaction of Government 
thereto and whether early steps would be 
taken for setting up such an institute? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) and (h) Attention of 
Government has been drawn to the recom-
mendations made at a Seminar organised 
by the National Book Trust of India in 
March 1985 which pertain, among otbers, 
to the status of translators a mechanism 
for selection of books for translatioa in 
Indian languages and their publication, 
establishment of national institute (gr 
trapslation and Interpretatioa. 
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(c) In so far as the Government's 
reactioD ~s concerned, this will be 
pcMSi;bJe ooJy after tbe comments of the 
·variouJ organisation e.g. National Book 
Development. Centra) Hindi Directorate 
aDd others are received and examined. 

eo.maud area development programme 
in Welt Bengal 

4685. DR. PHULRENU GUHA: 
Will tbe Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether any target was fixed for 
coverage in West Bengal, in the Sixth 
Plan, under the Command Area Develop-
ment Programme in the three major irriga-
tion Commands of Kangsabati, Damodar 
valley and Mayurakshi; 

(b) if 50, tbe details of tbe Sixth 
Plan target and the actual achievement in 
West Benlal during 1980-85; aud 

(e) tbe rea SODS for shortfalls, jf any? 

THB MINISTER OF W~TER RE-
SOURCES (SHkl B. SHANKARA-
NAND) : (a) and (b) A target of 55000 
bee. for coverage under field channels in 
tbe Sixtb Five Year Plan was fixed for 
fbe State of We~t Bengal for the projects 
of Kangsabati. Damodar VaJJey and 
Mayurak~hi. The actual achievement 
aaainst this target was 1 t,144 h~c. 

(c) The shortfall is due to the re-
'Iuctance of the farmers to part with their 
land for construction of field cbannels 
because majority of holdings are small. 

U .• law'uJ acceptaDce of despatcb of 
e:t.ploehes by railway autburit ies 

4686. SHRI KAMLA PRASAD SINGH: 
Wi.. the Minister of TRANSPORT be 
pleased to state: 

(a) whether attention of his Ministry 
bal been drawn to Sub-Rules (2) of Rule 
37 of the Explosives Rllles 1983 as 
published in tbe Gazetle of India Extra-
ordinary dated 2 March, 1983 on page liB; 

(b) if.o the rca.OD. for the manu-
facturers despatchin. explosives witbout 

receiving confirmations from the consig-
nees regarding their readiness to receive 

.. the explosives as also the reason. (or 
accepting the explosives by the railway 
authorities without abiding by the pro-
visions of the Rules; 

(c) the reasons why consignments 
remain in Goods Shed for months and are 
not cleared by the consignees preferriDI 
to pay demurrage being cbeaper and safe; 
and 

(d) if so, the steps proposed to be 
taken to implement the rule position 
strictly? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) Yes, 
Sir. 

(b) Rule 37(2)(c) of Explosives Rules. 
1983 envisages tha t no person shall des-
pa teb any explosive to rai lway adminis-
tration for purpose of transport unless he 
has received a confirmation from the 
consignee regarding readiness to receive 
explosives. This is to be complied with 
by the Consignor and not by the railway 
administration. 

(c) and (d) Mostly, consignments ot 
explosives ace removed within permissible 
free time. If the deJivery is Dot taken by 
the consignee within free time, the Rail-
ways cannot dispose of the consignments 
immediately In teems of Rules 135 of 
Red Tariff, notice under Section 55 and 
56 of Indian Railways Act is required to 
be given. After expiry of notice period 
only, Railway can take action to dispose 
of the consignment by au.,;tion. More-
over, as per rules, consignment of 
explosives cannot be sold or delivered to 
a person who does not hold licence to 
possess explosives. 

ReiofQrcement of embankm~ots aloog 
the Sunderbans area 

4687. SHRI INDRAJIT GUPTA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(8) whether the river errbSDkments 
in the Sundar bans area of West BeD,a) 
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are in a bad condition as compared to the 
"pukka", reinforced and high embank-
ment. 00 the opposite (Le. Bangladesh) 
.ide; 

(b) whether the embankments on the 
JDdian .ide have been further damaged 
and breached in hundreds of pJaces during 
tbe cycJone-cum.flood in October this 
,.ar; and 

(C) whether in view of the national 
I.urity implications urgent steps will be 
tateD in conjunction with the State 
O('verDm~nt, to repair. reconstruct and 
reiatorc. these border smbankments ? 

THJ! ~fINISTER OP WATER RE-
IOURCES (SHRI B. SHANKAR A-
NAND) : (a) The river embankments of 
Sundarbans in West Bengal are not com. 
.,arabl. to those in Bang1adesh. The 
embankments on the Indian side are 
located c10se to the river banks and are 
.frected by tidal waves, whereas the 
embankments in Bangladesh are said to 
M mOitly away from the river banks. 

(h) Yes, Sir. 

(8) Th. Governm~nt of West Bengal 
is tatlng It.pI to restore the embankments 
"amal.d by floods/cyclone to their ori. 
liaa) ccndition. 

Ylltar. Pro]ectN in Andbra Pradesh 

4611. SHRI C. MADHA V REDDI: 
'Will the Minister of WATER RESOURCES 
... pleased to state: 

(a) wblther Government are aware 
that the prOjress of Yeleru Project in 
Andhra Pradettb. in tended to provide 
... ter to Visakhapatnam sttel plant,is very 
Ilow; and. 

(b) if !o, steps proposed by Govern. 
ment to increase fund allotment adequately 
10 that the project is compJe ted as per 
IcbcduJe i.e. by 1985 ? 

THE MINISTER OF WATER RE. 
SOUR.CES (SHRI SHANKARANAND): 
(8) aQd (b) The project baa not }let been 
cleared tI)' the Central Water Commis~ion 

for want of compliance by the State 
Government with certain comments. How. 
ever, it is understood tbat the State 
Government have incurred 8n expenditure 
of Rs. 46.19 crores on the project upto 
March, 1985 against the estimated cost 
of Rs. 158.53 crore!. It is (or the State 
Government to provide funds jn the State 
Plan for the completion of their projects. 

[Trllns/ation] 

Refund Department to help io refund to 
pa sseogers/traden 

4689. SHRI SHANTI DHARIWAL: 
Will the Minister of TRANSPORT be 
pleased to state: 

(8) whether it is a (act tbat Govern-
ment have set up separately a 'Refund 
Department' for the benefit of the 
passengen/traders; 

(b) if so, the number o( cases reaard_ 
ina sending of goods through I'assenaers 
and Hoods trams by businessmen received 
by Government during the last three years 
and details thereof; 

(c) whether it is a fact that railway 
department does not make payments in 
refund cases according to the preseribed 
norms; 

(d) if so, tbe reasons lherefor and 
the number of casu brought to the noti~e 
of Government in which concerned 
officers had irregularly paid less amount 
than the prescribed limit; 

(e) whether Government are consider-
ing to frame rules in order to check these 
i rrelul ari ties; and 

(f) if so, by what time' and if not. 
the reaSODS therefor? 

THB MINISTBR OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (8) No, Sir. 
R.efund Sections on RaHways ate part and 
parcel of the CommerciaJ D.partment. 

(b) The number of calts for arant of 
rc{unc1 Tf~'ivc:d by Rail~'a)'s durina t~c 
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I •• t three years and their details are as 
per Itate~en t attached. 

(c) and (d) No, Sir. Payment in refund 
cases are made within the framework of 
rules depending upon the meri ts of each 
jndividual case. Decisions are always open 
to revision by hi&her authorities at their 

discretion. 

(e) and <f) Rules for the grant or re-
fund are already framed which are revised 
flom time to time. The rules reaardina 
refund of passenger fares are beiDa furtber 
simplifi:d. and these are expected to be 
introduced in January, 1986. 

Statement 

No. of cases received No. of cases disposed of -----_....._------ ----------
Coaching Goods Coaching GOods 

Year (passenger & (passenger &. 
parcel) parcel) 

1 2(a) 2(b) 3(a) 3(b) 

1982 158651 208720 164076 211506 

11983 152721 212364 154050 222999 

1984 159247 221435 157852 234977 

Note :-Tbe No. of cases disposed is more than the receipt, because ~ome cas .. 
belong to tbe earlier year. which could not disposed of in the sam. ycar, 
and lot carried forward to the next year, 

[ElIllishJ 

Nahor Wooden Sleepers for Railway 
E lectrificatioD work in place of 

cement concrete sleepers 

4690. SHRI RAtvtESHWAR NEE-
KHRA : WiU the MJDister of TRANS-
PORT be pleased to slate: 

(a) whether Railway Board is pur-
chasing "Nahor Wooden Sleepers" for 
R.ailway Electrification wOlk on Indian 
Rai.Jw8YS through different agencies; 

(b) total amount spent in purchasini 
the Nahor. Wooden SAeepers so far; 

(c) by whom these Sleepers are being 
tested and wha t is tbe test report for 
.. fety from accident; aod 

(d) roa.ool for oot using cement 
CODcrele sleepers (or trains runoina at J 30 
knom.tre p.r bour? 

THE MINISTER OF STATB IN TH. 
DEPARTMENT OF RAILWAYS (SHRJ 
MADHA VRAO SCINDIA): (a) Indian 
Railways are buying Nahor Wooden 
Sleepers for raHway tracks, includina thOl1 
for electrified routes. 

(b) Ccst of Nahor Wooden Sleepers 
purcbased during 1984·85 and 1985·86 was 
as under: 

1984 .. 85 : Rs. 13.38 crores. 

1985·86 : RI. 6.46 crores. 
(Upto November 1985) 

(c) Use of Nahor Wooden Sleepers 
was introduced after necessary testing and 
clearance by Forest Research Institute, 
Dehradun. Individual sleepers are ins-
pected and passed by State Forest Depart-
ment Officers. 

(d) Concrete sleepers are beina ex-
tensively used on all tracks, inc)udiaa 
tracks el.ared for speed of 130 KMPH, 
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Delay t. release of fundi by Uni,erlity 
GraDts Commission 

4691. SHRI BHOLANATH SEN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT b: p\:!ased to state: 

(a) whether there has been inordinate 
delay in the re)ea~e/utilisation of some 
funds sanctioned, during the last three 
years, by the University Grants Commis-
aion (UGC) for construction of buildtngs, 
Research and Development Programmes 
and for other works in the Universities 
in West Benga) ; 

(b) if so, the deta ils of such cases in 
which release/utilisation of funds sanctio-
ned by University Grants Commission was 
delayed for more than six months due to 
lapses on the part of the University 
Authorities; 

(C) the reasons for such delays; and 

(d) the steps takeniproposed to ensure 
that funds sanctioned by University 
Grants Commission are released/uti lised 
without an)' deJay ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SMT. SUSHILA ROHATGI): 

(a) and (b) According to the infor-
mation furnished by the UGC, during the 
last 3 years, there have been no cas;.s of 
inordinate deJays either in the release of 
funds by the UGC to, or in the utilisation 
of luch funds by, the Universities in West 
Bengal. The first insta lmeot of grant is 
• anctioned by the Co:nmission for purchase 
of books and equipment soon after the 
basic information is received, for appoint-
ment of staff after the appointments have 
actually been made and tbe Commission is 
informed, and for building after the plans 
and estimates duly approved by the com. 
petent authorities are received The subse. 
quent instalments are released depending 
upon the progress of expenditure reported 
by the Universities from time to time. 

(C) aDd (d) Do not arise. 

R •• toration .f leat allocation for Port 
Blair, Dilupur and Leh by I.A.C. 

4692. SHRI P. NAMGYAL; Will the 

Minister of TRANSPORT be pletsed t() 
state: 

(a) whethet confirmation of bookinl 
of seats in Indian Airlints pianos for '" ... 
tant places is being made by tbe retiona' 
stations Hke Delbi, Calcutta, Ma4ra •• 111 
Bombay ever sjnce the computer .,st~tnI 
have been introduced; 

(b) whether many distant station. in 
the country like Port Blair, Dimapur. 
Silchar and !Leh have no communication 
facilities which connects with the rCliona) 
computer net works; 

(c) whether anocation of seata pre-
viously availa61e for these atations have 
been withdrawn by the regional offices 
which resulted too much inconvenience to 
the intended passengers,; 

(d) if so, whether Government pro-
pose to restore tbe seat allocation pre-
viously available with the above Itation. 
till computer communicat;on or telex co. 
mmunication facilities are made available; 
and 

(e) if not, state reasons? 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF CIViL AVIATION 
(SHRI JAGDISH TYTLER): (a) Yes, 
Sir. 

(b) The only btations not directly con· 
nected with the computer system ate Leh, 
Allahabad, Khajuraho, Kabul, Nasit and 
Gorakhpur . 

(c) No, Sir. Control of fliahts ftom 
these stations is reverted to them se\'eD 
days before departure. 

(d) & (e) Do not arise. 

Cancellation of Boeing 757 ordtr and 
going in for A·320 

4693. PROF. RAMKRISHNA MOIlB: 
Will the Minister of TRANSPORT be 
pJeased to state: 

(a) whether it is a fact that sometime 
in 1984 a high Jevel Committee headed bl 
tbeD Air For~c Chief had recommeoded 



that 106' s~"f twin t!!n,ined Boeing 157 is 
tiro !bowt i surfed intermediate capacity 
plane for tlie Indian Aitlines ; 

(b) wbether it is also a fact that even 
tbough a letter of intent was issued to tbe 
Be.!lnl COtnpany for a dozen planes, the 
Government have withdrawn the offer can-
ceJlinl the earJier decision and have, in-
.to.ef, issued letter of intent to a French 
~(JmpaIi~ for (he supply of 31 A 320 air-
C'fll(ts ; and 

(c) jf so, the reasons which weiahed 
with the Government to cancel the earlier 
decision taken on the recommendation 
made by the High Level Committee ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLBR): (8) Yes, 
Sir, 

(b) Yes, Sir. 

(c) This was done because of the 
techno-economic advan tagei the of Airbus 
A-320 aircraft offer over the Boeing 757 
aircraft offer. 

Dukel and Dykes technology for flood 
control 

4694. SHRI CHINTA MOHAN: Will 
the Minister of WATER RESOURCES be 
plea$~d to state whether ·Government have 
an, plabS to utilise the dukes and dykes 
techn'ology of Holland in the coastal areas 
.ucb as Andhra Prade!lb in order to cont-
rol frequent floods in these areas in order 
to reduce losses to ctops therefrom ? 

THB MINISTER. OF WATER RE-
SOUltCB~(SH.RI B. SHANKARANAND): 
No such proposal is under consideration. 

Pro,I.loD for flood control and anti lea 
erosion projects 

469'. SHR.[ ATISH CHANDRA 
SINHA : Will the Minister of WATER 
RESOURCBS be pleased to state: 

<a> whether provisions were made in 
Welt BeDlal'l approved Sixth Plan outlay 
for Ploocl eontrol and Anti·sea·erosion 
Projects; 

(b) if so, the details of such provi.ionl 
and the actual utilisation durin. 1980-85; 
and 

(c) the rea~ODI why the provisions 
could not be fully utilised in West Benlal 
during the period mentioned above? 

THE MINISTER OF WATER d-
SOURCES(SHRI B. SHANKARANAND): 
( a ) Yes, Sir. 

(b) An outlay of RI. 200 croret was 
approved during 1980-85 and the anUci-
pa ted expenditure is likely to be RI. 91.73 
crores. 

(c) The shortfall is due to tbe over. 
all conUraint of resource. in tbe State. 

SubmerKed land in A & N IIlaad. 

4696. SHRI MANORANIAN BHA .. 
KTA: Will the Mini8ter of WATBR H-
SOURCES be pleased to state: 

(a) whether large areas of land iB 
various parts of Andaman and Nicobar 
Islands a re submerged by sea water for 
want of repair and construction of Ilui. 
late; 

(b) whether this hal resulted in 
damage ta the crops of villagers ; 

(c) whether Government have recei.ed 
any representations and conduc:,ted aDY 
survey in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER U· 
SOURCES (SHRI B. SHANKARA .. 
NAND) : (a) & (b) According to the in-
formation furnishc:d by Andaman & Nico-
bar Administration, there is no thlea. of 
flood in the territory. However, for pro-
tection from sea and river erosion, the 
Andaman & Nicobar Administration is 
carrying out the work of strengthening of 
existing bunds/walls and s'luice lates. For 
1986-87, a provision of Rs. 2 lakh. ... 
been propose:i (or construction gf _tot 
gates, where necessary. 

(c) No. Sir. 
(d) Does not arise. t 



DECEMBER 19, 19S5 fl ",ien AIUW,fI 

Foreign films based on .ex and violence 

4'97 SHRI D.N. REDDY: Will the 
Minister of HUMAN RESOURCE 
DBVELOPMENT be pleased to state: 

(a) whether Government are aware of 
the large number of films now released arc 
full of sex and violence and bring a bad 
cffe~t on the youth of our country; and 

(b) whether Government are consider-
in, to import foreign films which are 
botter than the Indian films and do not 
depict lex and violence ? 

THE MINISTER OF STATE IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE (SMT. SUSHI LA ROHATGI): 
(a) Government is aware of the need to 
ensure that anti-social activities, such as 
violence are not glorified or justified and 
)luman sensibilities are not offended by 
vul.arit)', obscenity and depravity. Accor-
diolly, efforti are made in this direction 
by the Central Board of Film Certification 
which is responsible for examining films 
intended for public exhibition in accor-
dance with the provisions of the Cinemato-
prh Act 1952 and the guideljnes issued 
thereunder. 

(It) There is no such specific proposal 
under eonsideration of Government. 

ES,.Dditure on propagation or languages 

4698. SHRI CHINTA MOHAN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) which is the most widely spoken 
Janguaae in the country ; 

(b) which are the other widely spoken 
lanluages in the country; 

(C) the eXDenditure incurred on propa-
ption of these languages; and 

hindi 
Urdu 
Sindbi 
Other Modern Indian 
LaoRuaaes " 
Sanlkrit " 

1982·83 
164.23 
26.07 
3.10 

131.19 
256.25 

(d) whether Government would ensure 
expenditure in relation on the number of 
people in each language? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGl) : (a) Hindi. 

(b) According to the Census of India. 
1971, the foHowins languasei specified in 
the VIII schedule to the CODstitution were 
widely spoken: 

(1) Bengali 
(2) Toluiue 
(3) Marathi 
(4) Tamil 
(5) Urdu 
(6) Gujara ti 
(7) MaJayalam 
(8) Kannada 
(9) Oriya 

(10) Punjabi 
(11) As samC'se 
(12) Kaihmiri 
(13) Sindbi 

These Janluages have been arranged in 
a descending order on the basis of the 
number of persons Ipeaking the lansuaae. 

(c) & (d) The Govt. of India endea-
vours to promote and develop alJ Indian 
languages, classical and mod~rn Indian 
languages, including Urdu and Sindhi. 
through a number of Centra) and Centrally 
sponsored schemes and institutions esta-
blished for providing research, develop-
ment, training and extension support to 
languages. The year-wise and language-
wise details of expenditure incurred by 
the Deptt. of Educa tion in the Ministry of 
Human Resource Development for the 
last three years is as under;-

(Rs. in lakhs) 
1~83.84 1984-85 
321.59 393.59 
30.21 40.33 
3.20 4.00 

143.87 170.31 
306.S8 346.04 
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Apart from the expenditure incurred 
by the Department of Education, Ministry 
g( Human Resource Development, expen. 
diture i. incurred by the States/Union 
Territories on the development and pro-
motion of languages, particularly the re. 
lional languages, the development of 
which is their primary responsibility. 

Bomb explosion in naogalambala cantt 
sbuttle 

4"9. SHRI ANANTA 
SETHI' 

SHRI R.M. BHOYE 

PRASAD 

SHRI U. RAGHUMA REDDY 

SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of TRANSPORT 
be pleased to state: 

(a) whether G(')vernm,nt's atten tion 
has been drawn to the news item caption-
etl "Strict !lecurit, steps in Punjab trains" 
appearinl in the Hindustan Times dated 
2~ November, 1985 wherein it has been 
reported that a powerful bomb explosion 
took place in the Nanaa}.Amba]a Cantt 
shuttle at the Bhambhu.RaiJway Station 
in Punjab on 22 November, 19~5 aod; 

(b) if so, the details thereof as welJ as 
•• tiOD Government have taken in the 
matter and measures taken to avoid such 
recurrence in future 1 

THE MINISTER OF STATE IN THE 
D.PARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCfNDIA) : (a) Yes, Sir. 

(b) A '-emb explosion occurred on 
22.11.191' in Train No.6 USN whiJe 
runnina between Rajpura.Shambhu 

. Jlailway Stations on Sirhind.AmbaJa 
Caatt leetion of N. Railway. As a 
result of the ezplolion, 4 passensers died 
and 19 paa,cnlen suffered injuries. State 
PoJice authorities have made wide arrange-
ments at Railway Stationl, platforms and 
runninl trains to avoid such incidfnts in 
future. Ap~rt frC'm random cbfckinl in 
the dI.trict. police al.o tarried 9'-1t 

. illtenehe ~bccks in the PUnjtlb St'te~ 

Mooey spent on national service Icbeme 

4700. PROF. M.R. HALDER: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state: 

(a) amount of money spent on Natian. 
a) Service Scheme (N 5.5.) through 
different universities during the years 
1982-83, 1983-84 and 1984.85; 

(b) money aJJotted to Caleutta 
University for this programme; anti 

(c) the extent to wh;ch funds allotted 
to the Calcutta University were fttilised ? 

THE MINISTER OF STAT!! IN TH!! 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN WELFARE 
(SMT. l\.-IARGARET ALVA): (a) The 
ecntraJ share of assistance released to tI •• 
State governments/union territory 
administrations (or beina reJeased to the 
universities was R~. 289.30 lakhs, Rs. 
305 63 lakhl) and Rs. 384 77 lakhs during 
1982.83, 1983·84 and 1984·85 respectively. 

(b) "& (C) Information is being coll,c-
ted from the State governfIlcnt of West 
Bengal and will be laid on the Table .f 
the Sabha in due coune, 

Refresher course ont urbercuJosi. 

~701. SHRIMATI PRABHAWATI 
GUPTA: Will tbe Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
sta te ; 

(a) whether Government's attention 
has been drawn to the news ite~s app-
earing in the 'S~arcbHght' dated 6 Novem. 
ber 1985 wherein it is stated that a 
refr'csher course on tuberculoiis was 
recently oT&anised at Na~ri&anj (Bihar) 
under the chairmanship of the Prestdent 
of the In(iian MedicaJ Association, Bihar 
Circle, to discuss about the ways and 
means to prevent this deadly disease in 
the wake or the recent development in 
Chemot hera py; 

(b) if so, ·the reaction of the Govern. 
ment in this regard; and 

(c) \\ba t stlPS tbe Government pr~ 
.,ose tQ t,~e to control t~is disease ~ 
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THE DEPUTY MINISTER IN THE 

DEPARTMENT OF FAMILY WELFARE 
(SRRI S. KRISHNA KUMAR): (a) 
Y., Sf!'. 

(b) and (c) Pilot studies for short 
coune chemolberapy drug reaimen con-
taHring Rifa~picin and Pyraxinam~de have 
bee. taten up in 18 districts of tbe 
country. Based on tbe experience gained 
and the result. achieved, it is proposed to 
illdude more number of TB Centres durin, 
the ermsinl years of the Plan period. 

National TB Control PCOIramme is 
at presmt being implemented as a Cent-
rally Sponsored Scheme on 50:50 shariDI 
balis betweell the Centre and the States. 
Under the Central share anti-TB drugs, 
X-ray Units with Odelca.. Camera and 
X-ray films are supplied. At present 361 
district TB Centres provided wi th equip-
ment and staff', 319 other TB C1inics and 
",,500 TB beds are functioning in the 
couatry . 

.... Wtiea of coat.ioer ,essefs by shipp-
iDa corporation of India 

4702. SHRI H.N. NANJB GOWDA; 
WiU the Minister of TRANSPOR T be 
p1cased to ~ ta te : 

(a) wbether about 90 per cent of thc 
eontainer .al'lo traffic is being taken out 
by foreiJD liners and the Shippiol Cor-
poration of India is lettinl only about 9 
per cent due to non-availability of moder-
nised container yesse): 

(b) whether the Shippinl Corpora tion 
.f India bas DOt so yet acquired any 
modernised containcr carlo vessel to 
facitita'te the coastal trade within and 
outlide the country; 

(c) whether lome of the shipyards 
eiKoad have lubmitted proposals for 
MlPply of container vessels with Jonl term 
credit facilities for their acquisition and if 
'10, the details thereof; and 

(d) the action proposcd to upda te the 
fte~t position of Shippinl Corporation of 
India "/ 

THE MINISTER OF TRANSPORT 
(SHR'1 lIANSI . tAL: (a) Tbe Indian 

Lines, share of cODtaiG~r tr,aflic duriag 
1984 was about 15% aod tho share of 
Shipping Corporation of Iodi. Ltd. "' 
about 14%. 

(b) Even though SCI has not acqujrcd 
cellular container vessels so far. the 
curreut requiremen ts are met throu,b time 
chartering of such vessels. 

(c) In response to SCI's tender enquiry 
for construttion of container veRsel. various 
Shipyards have offered lana tbem credit 
facilities ranging from 10% to 20~ of the 
price being payable upto deJiveryand 
ramaining 90% to 80% price being payable 
either as Deferred Credit or as Joan over 
a period of a to J 5 years. 

(d) The Seventh Plan acquisition pro-
gramme of SCI envisages mainly acquisi-
tion of modern specialised vessell like 
container vessels, edible oil carriers, 
phosphoric acid carriers, ammenia car-
riers, etc. 

Facilites in tins.kia Mail 

4103. SHRI WANGPHA LOWANG: 
Will the Minister of TRANSPORT be 
be pleased to state: 

(a) whether passengers travclJina Ity 
Tinsukia Mail have to face a let of in-
convenience due to lack of proper facili. 
ties which are required to be available 
in a Mail Train, such as nttiDII in 
coaches, cleanliness, availability of bed4 .. 
ings, catering, ctc; and 

(b) if S8, the steps beiDI taUn to 
improve efficiency and servias in tlte 
Tinsukia Mail 7 

THE MINISTER OF STATE IN TH.& 
DEPARTMENT OF RAILWAYS (~I 
MADHAVRAO SCINDIA): (8) • ·(b) 
No, Sir. Adequate '(acilities in the .... 
of proper mechanical and electrical lift-
ingg. deanline •• travel bals and catedDtl 
faci Ii ties ha vc been provided iG TlDsuJda 
Mail. However, with ,a VfCW to impto_ 
the services further. adequate aaiGt .... 
staff from electrical aide have MAo pro-
vide,d to eSCQrt the tl.aiD. Nobile ul,ai-
walas to .travel with til. trai.. alld aUCJld 
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t. cl •• nUnc.I on the run dwriog day time 
kave allo'. been provided. However, 
"h.D an, .pecific complaint il received, 
tbe .ame is investigated and suitabJe 
remedial measure, are taken. 

R.II"., Jio •• io d •• ert area. of Rajaithao 

4704. SHRI VIRDHI CtlANDER 
JAIN: WiJJ tbe Minister of TRANSPORT 
be pl.ased to refer to the reply liven to 
tile Starred Question No. 57 dated 
17.H.1983 regarding railway lines in 
I)el.rt Area and state: 

2. Suratgarh-Anupgarh Cent'eni.n 
to BO has been opened to tramc in Marcil, 
1985. Residual works are in prOlr .... 

( e) There is no proposal to in;lude 
its construction in the Seventh Fi •• Year 
PJan at present. 

Overbridge near rajampet Railway Itati •• r Andhra Pradesh) 

4705. SHRI S. PALAKONDRAYUDU : 
Will the Minister of TRA.NSPORT be 
pleased to state: 

(a) whether there is any propOIaJ "jtll 
(a) whether the Department of Rail- the South Central Railway to con.tm.t 

"ay. is payiDI special attention to hilly - over·bridge near Rajampet Railway Itation 
areas elpecially North East with regard to in Andhra Pradesh; 
conSlruction of Dew railway lines; 

(b) whether descrt areas, especially of 
Thar Desert of R.ajasthan State which are 
more underdeveloped and backward as 
compared te the hilly areas arc being 
Dea1ected by Government; 

(c) jf so, the reasons thereof; 

(d) whether Government wilJ do 
justice t~ the desert areas by removing 
aforesaid di.parities and inequalities; and 

. (e) whether Railway Department will 
inelude Bikanet to Kandla via Jaiselmer 
and lIarmer so tbat Pathankot may be 
linked to Kandl. Port in the Seventh Five 
Year Plaa ? 

THB MINISTER OF STATE IN THE 
D!!PARTMENT OF RAILWAYS (SHRI 
MADHAVRAO S~INDIA) : (a) Construc-
tion of new Railway Lines in the North 
.altern Resion have bee.o appr.oved on 
conliderations 01 national intearation and 
rer connectinl border hill states. 

(b) to (d) No, -Sir. Followin& new 
lines and gaule conversion projects in 
aajasthan afe in proaress :-

New Lin •• 

1. Kota-Chittor.arh .. Neetnuch. 

2. Matbura·Alwar. 
G .... CG •• ento. ofMG LIDeslnto BG 

1. Surataarb·Bikaoer (LaJprb). 

(b) if so, since when it is pcndiBI; 
and 

(c) if no such proposal is peBdia •• 
whether Go\,ernment are considering to 
take up construction of the said over-
bridge 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHal 
MADHA VRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

(c) The Railways undertake eon.truc-
tion of road over/under bridges in replace-
ment of existing busy Jevel crossin.s 
jointly with the State Government on 
cost- sharing basis. Proposals in this 
regard are required to be sponsored by 
the State Government with an under-
taking to bear their share of cost. No 
film proposal has been received from the 
State Governrn~nt so far in this regard. 

[Trans/ation} 

Water logging at Locknow Airp.rt 

4706. SHRI SARFARAZ AHMAD: 
Will the Minister of TRANSPORT ... 
pleased to state : 

(a) whether it is a fact that "at.r 
accumulated in the Amausi airport in 
Lucknow due to the recent rains a!Jd tb. 
airport was rendered unusablo for 10 •• 

da~s; 
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(b) if so, tbe reasons tberefor and 
whether such situation bad arisen in the 
past also; and 

(c) tbe action taken by Government 
to ensure that such a situation does not 
arise in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Yes, 
Sir. 

(b) Rain water had accumulated be-
cause of (i) blocking of the drainage 
system outside tbe airport; and (ii) diffe-
rence in the levels of apr{)n and the run-
way. Such a situation had arisen in 1982 
also. 

(c) Coordination has been effected 
with tbe State Government authorities to 
improve the drainage system within and 
outside the aerodrome premises. The run-
way is also proposed to be resurfaced to 
bring it to the level of th~ apron. 

(English]. 

Emergency landing Areodrome at 
Donokonda 

4707. SHRI C. JANGA REDDY: 
Win tbe Minister of TRANSPORT be 
pleased to sta te : 

(a) whether it is a fact that there is 
an Emergency Landing Aerodrome at 
Donokonda in Prakasam District of 
Andhra Pradesh; 

(b) if so, whether it is in use; 

(c) if not, will the Government con-
sider to distribute this huge waste land to 
the landless poor; and 

Cd) if not, wha t are the other pro-
posals to utilise this Aerodrome ? 

, THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) and (b) 
There is an airstrip at Donokonda, which 
i •. used by Flying Club aircraft for cross-
GOon try flight and emergency landings. 

(c) and (d) Do not arisc. 

[Trans/atlolll 

FJyove r an railway crossing near 
Rajkiya Inter College in Faizabad (l!.P') 

4708. SHRI NIRMAL KHA TTRI : 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether tbe RaiJway Department 
has fPceived any proposal from the 
Government of Uttar Pradesh for cons-
truction of a flyover on the railway cros .. 
sing in Faizabad near Rajkiya Inter 
College situated in the city area for the 
convenience of traffic; and 

(b) if so, tbe decision taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

[English] 

Shri Ra m Sagar Irrigation project 

4709. SHRI B. N. REDDY: Will the 
Minister of WATER RESOURCES be 
pleased to slate: 

(a) whether tbe revised Sri Ram 
Sagar Irrigation Stage.I project has been 
approved; and 

(b) if not, what is the latest position 
of the said project 1 

THE MINISTER OF WATER RE· 
SOURCES (SHRI B. SHANKARA· 
NAND); (a) and (b) The project has 
been technically cleared· by the Central 
Water (:·,J.!lmissioll and is unO~r considera. 
tion of the Advisory Commit tee of .he 
Pliinning Commission. 

Offer to AI and fA for leasiog or Planes 

4710. SHRI PRATAPRAO B. BRO-' 
SALE: Wi)) the Minister of TRANSPORT 
be pleased to state : 

(a) whether Government have recei. 
ved any offer for leasing the planes to be 
aCQ.uired by Air India and Indian Airlines; 

(b) whether any decision' "a.: been 
taken in the matter; and 
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(c) jf so, the terms of the Jease/loan ? 

THl! MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER); (a) Yes, 
Sir. 

(b) No final decision has been ta ken 
in the matter so far. 

(c) Does not arise. 

Over booking of flights by Indian 
Airlines 

4711. SHRI G. S. GHOLAP: Will 
the Minister of TRANSPORT be pleased 
to state : 

(a) whether many a times there is 
over-booking by Indian Airlines due to 
computer fail ure in Bombay and passengers 
have to suffer; 

(b) if so, de ta ils j n thi 9 regard and 
what remedial action has been taken; 

(c) whether on 30 October 1985. for 
Flight -No. IC 183, instead of 230 passen-
gers as per capacity of the flight, 265 
passengers were okeyed and troubJe was 
created at the Airport; and 

(d) if so, action taken in the matter 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRt JAGD1SH TYTLER): (a) With a 
view to ensuring maximum utilisation of 
capacity and on time departure of flights 
by reducing the number of waitlisted 
passengers, a small percentage of planned 
overbooking is done on all Jet flights of 
Indian Airlines. 

(b) Indian Airlines have redu'ced the 
.level of over.book.ing on the jet flights to 
avoid offioading of passengers and the 
number of seats overbooked is decided 

Survey 

Land 
Root charles (or land etQ; 

Civil BOlincerina 
Structural Works 

after .watching the trend of bookings over 
a period of time. 

(c) The number of passengers booked 
by Indian Airlines on Flight No. IC 183 
of 30th Oc[ober, 1985 was 33 in ]-Class 
and 252 in Y-Class. The off.loadJDg was, 
however, due to the reason [hat 28 
passengers booked by foreign Airlines 
and some of Indian Airlines ugents, whoso 
names did not appear in the passenger 
manifest, reported at the airport. 

(b) The matter of these no-record 
bookings has been taken up with foreign 
Airlines and the agents concerned. 

Factors Responsible for increase in cost 
of Metro Railway Calcutta 

4712. SHRI AMAL DATTA: Will 
the Minister of TRANSPORT be pJeased 
tQ state: 

(a) what is the present estimate of 
total cost of the Metro Railway in 
Calcutta; 

(b) what are the costs of the major 
heads of work as now estimated and how 
does it compare with the original esti-
mates; and 

(c) has any analysis been done of the 
increase in cost, if so, what are the main 
factors responsible for such increase 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SC1NDIA) : (a) Estimated 
cost as per Revised Abstract Es timate 
which IS under scrutiny amounts to Rs .. 833 
crores. 

(b) Break up of cost of Rs. 833 
crores as per major heads of works is as 
follows: 

-Rs. 1.04 crores 

-Rs. 11.89 crores 

-R9. 6.82 crores 

-Rs. 406.82 crores 
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Reiling Stock cost 

Electrical cost other 
than rolling stock 

Signal & Telecom. cost 

General charges 

Credit for released materia Is. &. 
Receipt on Capital Accounts. (-) 

This represents increase of cos t by 
about Rs. 692.10 crores over original 
eitilllated cost of Rs. 140.30 crores. 

(c) Yes, Sir. The prices of basic 
lIlaterial like cement, steel, stone chips, 
alloal and electrical equipment and 
machinery have gone up substantially 
since sanction of the original estimate in 
1972. Cost of Rolling Stock, wages of 
tbe staff have also considerably gone up. 
Minor increase is also due to change in 
tb. construction methodology adopted, as 
a result of experience gained to minimise 
di.turbance to road traffic. All these 
account for the cost over run. 

Propolal for free travel of chi IdreD upto 
8-1/1 years aod full ti eket for others 

to earo more re, coue 

47J3. SHRI VISHNU MODI: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a> whether full ticket is charged for 
children above 12 years, half ticket is 
cbarged for children between 5.12 years 
aDd children upto 5 years are alJowed to 
travel free in the trains; 

(b) whether Government would con-
lider to arant free travel (or children upto 
Ii ,ears and full ticket for others so that 
tbe .ystem of half ticket is ended; 

(c) jf '0, whether under this system 
aore facilities and reservation can be pro-
vided to pals~ngers 'and the Department 
is allO likely to earo more revenue; and 

(d) if '0, the total revenue and 

-Ra. 202.92 orores 

-Rs. 99.82 eroros' 

-Rs. 62.50 crores 

-Rs. 64.19 orores 

-Rs. 23.00 crores 

additional annual profit likely to be earned 
by the railway under this system? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yel, iir. 

(b) to (d) Such proposals bave bee. 
examined in the past. Parents accompany-
ing children of above 5 years would be 
inconvenienced in case free travel is 
extended upto the age of 8l years "ecause 
they are not entitled to a separate !eatl 
bearth. 

Salary and other facilities to lieeDled 
porters. 

4714. PROF. K. V. THOMAS: Wi)) 
the Minister of TRANSPORT be plealed 
to state: 

(8) whether the licensed porters of the 
r&ilways are proposed to be given salary 
according to Minimum Wages Act; 

(b) whether they would also be given 
medical aid facilities and their children 
given preference in employment in rail· 
ways; and 

(c) whether tbe family members 01 the ' 
licensed porters will be liven free travel 
passel in railways like other railway 
employees? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No Sir. 
The licensed porters are Dot railway emp-
loyees. They have to earn their preaeribed 
fee directly from the palleD.era for .. n1-
iDS their IUllale. However, WbeD r .. uirt4 
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te band Ie parcels and luggage in the cus-
toeb of the railway, they are paid wages 
at the minimum rate fixed by the local 
authorities in respect of unskilled 
worters. 

(b) Licensed porters are entitled only 
to free outdoor tre:ttment at railway hos-
pitals/dispensaries. In case the licensed 
porters sustain injuries while carrying 
pasiengera' luggage at the railway station 
they get indoor treatment also. Recruit-
ment to railway services are made by 
Railway Recruitment Boards and are 
based on quaJi fica tion prescribed L)r 
4ifferent categories of employments. arld 
no preference is given even to the Wards 
of regular railway employees or to others. 

(C) No Sir, because the licensed por-
ters are not railway employees. 

Utlll •• lion of capacity of Cocbin Shipyard 

4715. SHRI K. P. UNNIKRISHNAN: 
DR. V. VENKATESH : 

Will the Minister of TRANSPORT be 
pleased to sta te : 

(a) whether it is a' fact that the Co-
chin Shipyard has not been securing 
eDough orders and consequentJy workload 
in .he yard is dl!creasing ; 

(b) if so, the reasons therefor; 

(C) the action taken by Gov~rnment 

to find workload for the shipyard so that 
it can work to the capacity; and 

(d) whether tbe Ministry bas t:ik~n up 
the question with other Ministries like 
Petroleum, O.;ean Development and 
Defence and Public Sector Units like 
ONGC to use the capacity ava~lab)e in the 
Cochin Shipyard ? 

THE MINISTER. OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes. 

(b) One contract for ship 006, a 75,000 
DWT bulk carrier for Mis Chowgu)e 
Steam,hip Limited, entered in 1980, has 
been unilaterally cancelled by owners. A 

... leuer 01 iDtent ror Panamax eulk carrier 
.. d of 61,000 D1\'T liven by ShippiDI 

Corporation of India in 1982 was cancelled 
in 1984. 

(c) Shipping Corporation of India has 
now giVen a letter of inten t for three oil 
bnkers each of 86,000 DWT and an agree-
ment wi)) be entored into with SCI SOOD. 

(d) . Cochin Shipyard Limited haa been 
exploring, wi th the assistance of the 
Govern men t wherever necessary. the 
possibility of securing work from other 
organisations e,g., Oil & Natural Gas Co-
mmission, Port Trusts and other Publie 
Sector Undertakings. 

Daitari-Banspani Railway line 

4716. SHRI HARIHAR SOREN: 
Will the Minister of TRANSPORT be 
pJeased to state: 

(a) whether there has been an inor-
dina te de]ay in the construction of Daitari. 
Banspani-RaiJway line in Orissa; 

(b) if so. the reasons therefor; 

(c) how far the construction work of 
the proposed line has progressed; and 

(d) the details of the al1ocatioD made 
for the completion of the above line. 

THE MINISTER OF STATE IN THE 
DEPARTMEN10F RAILWAYS (SURI 
MADHA VRAO SCINDIA): (a) to (d) 
First phase of Jakhapura-Banspani rail 
line i e. from Jakhapura to Daitari 
(33 kms.) was completed and opened to 
traffic in 1981 Work on the remaining 
section has not been taken up due to non· 
materia lisa tion of traffic 00 Jakbapura. 
Daitari line and severe constraint of re-
sources. Expenditure incurred so faI is 
Rs. 6 78 crores and only a token outlay 
has been made in the current year's 
budget. 

. Proposals/offers for delhery of new ships 
pending with shipping corporation of India 

4717. SHRI V. SREENIVASA PRA .. 
SAD: 
SHRI H.G. RAMULU: 

Will the Minister of TRANSPORT b, 
pI eased to state: 
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. <a> whether it is a fact tba:t most of 
the ships of South Korean origin which 
are owned by Shipping Corporation of 
India have not lasted for long; 

(b) ff so, the details thereof; 

(c) whether several proposals/offers 
for delivery of new ships including con-
tainer vessels have been pending with 
Shipping Corporation of India from the 
European shipyards including that of 
West Germany and others with about 90 
per cent credit scheme; and 

-(d) if so, the details thereof and 
action being taken to j Decease the fieet 
position of Shippmg Corporation of 
-India '1 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) No, Sir. 

(b) Does not arise. 

(c) In response to global tenders 
Corporation of India have received offers 
from several shipyards including some 
based in Europe for the supply of specia-
lised vessels to India. In the specific case 
relating to container vesse is) no decision 
bas been taken by the Government. 

(d) The 7th plan proposals for Shipp-
ing Corporation of India include proposals 
for acquisi tion of container vessels. phos-
phoric acid carriers, edible oil carriers. 
etc. 

Airport at Kauya kumari 

4718. SHRI N. DENNIS: Will tbe 
Minister of TRANSPORT be pleased to 
atate : 

(a) the .teps taken to set up an Air-
port at Kanya Kumari in Tamil Nadu ; 

(b) whether steps have been taken to 
undertake a preliminary investigation into 
tbe matter; and 

(c) if so. the details thereof? 
THE MINISTER OF STATE IN THE 

DBPARTMENT OF CIVIL AVIATION 
(8H.R.1 JAGDISH TYTLER): (a) Tbere 
i. no pJan t,o construct an airport at 
KID1. Kumari. 
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(b) No, Sir . 

(c) Does not arisc. 

Cochiu-Madurai railway line 

4719. SHRI T. DASHEER: Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether Cochin-Madurai railway 
survey has been made ; . 

(b) if so, what are its recommendations 

(c) what wil1 be the distance of the 
proposed line ; and 

(d) tbe number of railway stations 
being proposed alongwith names? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a> & (b) 

Survey is nearly completed and the re-
port is under finalisation. 

(c) The length of new DG line between 
Cochin and Bodinayakanur is (127 Kms.) 
and that of conversion between Bodina-
yakanur and Madurai is 90 Krus. 

(d) Thirteen stations with following 
names are proposed on the new Jine : 

Tcipunittura (existing station) 
Chottanikkara Thatda.kannya Road 
Kolacheri 

Mucattupazha 
Kophamanglam 
Qnnukal 
Ner iyamangaJam 

Tannamkupty Road 
Tannel station 
Kuttiratalchan 
Thevaram Halt 
Bod in ayakanur 

Existing stations on the M.G. line 
from Bodinayakanur to Madurai arc pro-
posed to be retained after conversion. 

Karaataka state seek. World Bank aid for 
Jrri&atioD scheme 

4720. SHRI NARSING SURYA. 
WANSHI Will the Minister of WATBR 
RESOURCES be pleased to state : 

<a) whether it is a fact that majot 
IttiaatioD Scbemea of North Karaatak., 
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Ghatprabha and MaJaprabha. await 
World '. Bank's approval and assis. 
tance for without a fresh aid of huge 
funds a vast irrigation potential of the 
region win remain unutilized_; and 

(b) if so. Government's reaction 
thereto and whether World Bank has been 
approached in this regard? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI B. SHANKARANAND): 

(a) & (b) The major projects of 
Upper Krishna, Ghataprabha and Mala .. 
prabha are under consideration for World 
Bank assistance. The identification reports 
are awaited from State Government, 

Target and achievement of shipping 
tonoage duriog Sixtb Plan 

4721. SHRI YASHWANTRAO GADAKH 
PATIL: Will the Minister of TRANS· 
PORT be pleased to state: 

(a) the shipping tonnage added during 
the Sixth Plan period and that Ulrgetted 
iu the Plan; and 

(b) the reasons for shortfaU in achiev-
ing the tonnage, if any? 

THE MINISTER OF TRANSPORT 
(SHRI BANSl LAL): (a) Shipping 
tonnage added during Sixth Plan am~unted 
to 0.77 m. GRT. against the envIsaged 
target of additional tonnage of 2 m. 
ORT. 

(b) World-wide recession in shipping 
industry especially after 1982 bas resulted 
in deple;ion of resources of Indian. ~~ipp .. 
ina companies for fresh aCqulSIt10~S. 
Further, due to recession, so:ne ~ndlan 
shipping companies particularly ID the 
public sector have consciously delayed 
their acquisition programme to. ta~e a?van. 
ta •• of tbe falling prices of ships In lOter· 
national market. 

Shlftla. or flood forecasting division 

4722. SHRI SRIBALLAV PANIG· 
R.AMI : Will the Minister of WATER RE-
SOURCBS be pleased to state: 

(a) wbether tb,,{e is any proposal for 

shifting of the Flood Forecasting Division 
functioning at Busta in Orissa ; 

(b) if se, the reasons therefor ; and 

(c) whether Government win recon-
sider the proposal in view of tbe growing 
resentment among the people of the area 
over this? 

THE MINISTER OF WATER RE· 
SOURCES ($HRI B. SHANKARANAND): 

(a) to (C) Since we have no FJood 
Forecasting Division at Busta, Orissa. tbe 
Question does not arise. 

Kumetpur-New Cooch-Bebar raU"ay line 

4723. SHRT AMAR ROYPRADHAN : 
WiJl· the Minister of TRANSPORT be 
pleased to state: 

(a) whether it is a fact that rail line 
from Kumetpur to New Cooch-behar is of 
90 bounds ; and 

(b) if so, whether Government propose 
to replace it by 105 pounds line and jf not 
the reasons therefore? 

THE MINISTER OF STATE IN. THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes Sir, 
a pprox. 225 Km. out of total length of 
298 Km. from Kumedpur to New Cooch-
Behar consists of 90 Ib rails. 

(b) 90 Ib track in a length of 129 Km. 
is overaged and is programmed for rene-
wal, with 52 Kg. rails. 

[Translation1 

Claim of electro-homoeopatbic practition-
ers re-cure of cancer 

4724. SHRI KUNWAR RAM: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether tbe claim of electro-' 
bomoeopathic practitioners of curina caD-
ccc has been got verified; 

(b) if so, the outcome tbereof; 

(c) whether some medicine haa bee~ 
found effective in eltctro.homoeo.p8thJC; 
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system io curing cancer patients and whe-
ther there is any scheme to improve it s 
production and distribution; and 

(d) whether there is any proposal to 
promote eJectro.homoe'opcthic education? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) to 
(d) The so calJ..d Electro Homoec,pathy 
is Dot recognised by the Government of 
India. 

[Eng/i,h] 

Central Road Transport D(.velopmenl )-inance 
Corporation 

4725. SHRI AJOY BISWAS: ,Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether Government have since 
set up a separate Central Road Transport 
Development Financ:e Corporation to 
assist the State Transport Undertakings; 

(b) if so, the present activities of the 
corporation; and 

(C) if not, when it is proposed to be 
C(lDstituted ? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) No) Sir. 

(b) Does not arise. 

(c) Certain views about the utility of 
the proposed set up of the Corporation 
were expre~sed in National Transport 
Development Council. These are to be 
examined by a Working Group before tak-
ina a final view by the National Transport 
De velopment Council. 

Jeypur-Malkagiri railway line 

4726. SHRI NITY ANANDA MJSHRA~ 
Will the Minister of TRANSPORT be 
pleased to state : 

<a) whether the proposal for construc. 
tion of rail line from Ieypur to Malkagiri 
in Orissa has been induded for implemen-
tation during the Stvrnth Five Year Plan 
p.ried: ' 

(b) if so, the estimated cosf of tb. 
above project; and 

(c) the stepi taken for constructi8D 
of (he above line during Seventh Plan? 

THE MIN.ISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
1¥fADHA VRAO SCINDIA): (a) Therl is 
no proposal at present for taking up COD.-
true lion of rail line from Ieypore to 
Malkaoagiri during the Seventh Five Year 
Plan. 

(b) & (c) : Do not arise. 

Allotment (if ""agons for steam aId 
slack coal to Gujarat 

4727. SHRI RANJ IT SINeR 
GAEK,",'AD: Will the Minister of 
TRANSPORT be pleased to state: 

(a) total number of Railway wagoDs 
for steam coal and slack coal loaded to 
Gujarcft for the years 1983, 1984 and 1915 
against its demands; 

(b) total Dumber of Railway WlloD. 
actually despa tched to Gujarat from coal-
fields during the years 1983, 1984 and 
1985; 

(c) whether there had been a short-
fa}) to the extent of 50 to 60% in the 
quota of railway wagons allottld to 
Gujara t during the last 3 years; 

(d) whether as a resuJt of shortfan, 
brick manufacturing units aDd ceramic 
factories have been adversely affected; 
and 

(e) if so, whether Government wiJJ 
ensure that the fuJ) quota for steam and 
slack coal is despatched to Gujarat from 
coalfields during the current year? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a> & (b) 
The daily average demand and laadill. of 
steam and slack coal to tho atat. of 
Gujarat dUtil'S the yeatS 1913. 1914 IIlQ 
1985 was al under :-
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(I. tor •• of 4-w ••• ler w ..... ) 

Year Demand LoadiDI4 
Despatch 

1983 142$ 999 
1984 1478 1106 
1985 1677 1212 
<Upto Oct.) 

(c) No, Sir. 

(d) The Railwa,s do not bav. any such 
information. 

(.) Aaluminl adequate off.r of ecal by 
companies. railways have no apprehension 
aboot movin, more coal to Gujarat. 

Operatio. of Electronic a.to pyt. Brancll 
Exdla_ •• at PalalD Airport 

4728. SHRI M. V. CHANDRASHI!. 
KARA MURTHY: Will tbe Minister cf 
TRANSPORT be pJeased to state: 

<a) whether it is a fact tbat an Elec. 
tronic Auto Pvt. BraDch Exchange <E.PIX) 
hal been operatiDa at PaJam Airport, New 
Delhi uDder the auspices of tbe Airport 
Authority of India since 1982; 

(b) whe1her with the promulgation of 
National Airport Authority BiU 198'. tbe 
maD.,ement of tbi, Bachanle. which had 
bither to beeD runoioa privately. will be 
rUD by tbe Airport Authority of India; 

(c) if so: whether tb. staff now 
workin. there will be aoverned by th. 
lervice rules of Airport Authority of 
ladia; and 

(d) if Dot, what will be the fate of 
theae employees ? 

THE MINISTER OF STATB IN THE 
DEPAR.TMBNT OF CIVIL AVIATION 
(SHIU JAODISH TYTLER): <a>: Yes, 
Sir. 

(b) No. Sir. 

(C) • (d) The eachaDle is pretendy 
maDDed b7 • Contractor', ,tafr aDd there 
.. GO propoeal te) ebaD. this ,rraDpm.t" 

OperatioD of ri,.r transport 

4729. SHRI G ,S, MISHRA : Will the 
Minister of TRANSPORT be pleased to 
state : 

<a) whether the river transport which 
is being planned would be operated by tbe 
Public Undertakings or by the Cooperative 
S~cieties of the 'Kewats' who are dOing 
this work since time immemorial: and 

(b) what measures have been eovisa. 
aed to ensure that the 'Kewat' class which 
does the river transportation is not thrown 
out of itl hereditary jobs? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) There are no 
proposals to restrict operation of river 
craft exclusively to Public Sector. Private 
operators would be free to operate river 
crafts subject to their observing naviga-
tional and safety rules on National 
Waterways. 

(b) Does not arise. 

Mallorkarai Railway Station ill Trithur 
District (Kerala) 

.730. SHRI P .A. ANTHONY: Will 
the Minister of TRANSPORT be pleased 
to state: 

<a) whether Government have recei-
ved any representation against the Govern-
ment proposal for closing down the 
Mullorkarai railway station in Triebur 
district of Kerala; and 

(b) whether Government propos. to 
consider the demand and if not, the rea. 
sons thereof? 

THE MINISTER OF STATE IN THB 
DSPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINPIA); (a) Yes, 
Sir. 

(b) The proposal to convert MulJur-
carai station into a flag station without 
curtailiDI any faeiJi'y for bookina of 
palsenaerl and parcel traffic is under COJI • 
aieSer.tion Qf SO\ltberD lUUwa~. 
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Co., ... for DT Ktan .. r 

4731. SHRI NARAYAN CHOUBEY: 
-Will the Minister of HUMAN RESOUR.CE 
DEVELOPMENT be pleased to state: 

(a) whether Government are aware 
that tbe Indian Institute of TecbnolOil', 
Kharagpur is bavin. DO computer for last 
"veral years ; 

(b) wbether it is a fact that tbe 
authorities of the said Indian Institute of 
Technology have been persistently reques-
tiag Government for a lood computer for 
lalt levera) years; 

Cc) whether it i. a fact that education 
in the Indian Institute of Technology is 
101ft-ring due to non-availability of the 
requisite computer: and 

(d) if 80, the hurdles in not providing 
• good computer to the Indian Institute of 
Technology and whether Government pro .. 
pose to provide computer to tbe said 
Institute? 

THE MINISTBR OP STATE IN THJ! 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SMT SUSHILA ROHATOI): 
(a) to (d) At the request of lIT 
K.haragpur for procurement of a large 
Icale computer system Government of 
India has so far given a grant of Rupees 
one crore It. one lakh to the Institute. 
The Institute has already seJected a power. 
fol .• ystem (rom U.S A. and obtained 
clearance from the Department of Elec-
tronics for import. The Jetter or credit 
will be opened by the Institute after manu-
facturer obtains necessary export clear-
ancc. 

New Rout es for Indian Airlines ill 
Seventh Plan 

4132. SHal SATY AGOPAL MISRA: 
Will the Minister of. TRANSPOR T be 
pieueel to state: 

(a) what is the pJan and pro.ramme 
'Of the Indian Airlines for tbe opeDin, of 
-Dew'roates and flights'duriol tbe Sewlub 
'Piau -period; and 

(b) tile .fail. '''«eor l' 

THIl tdIMfSTB&'OP~STAT£ IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAODISH 1YTLBIl): (a) and (b) 
In Indian AirlineR, tbe decision to open 
a Dew route il based on a clOie study of 
the traffic Bows and affinity between 8ta-
tions. Such chanlea in tremc flows can-
not be predicted 'OD a Jong-term basis. 
Durin. the 7tb Plan period, therefore, 
chanles in routel/services will be effecttd 
on the basis of the chansioa traffic flow •• 

Boob ia dlffereDt la .... ae. tftIislaed 
by N.B. T./lahit,a .c .... Y 

4733. SHItI HANNAN )dOLLAH 
Will1be Minister of HUMAN RBSO-
URCE DEVELOPMENT be pleased to 
state: 

(a) number of books written in differ. 
ent Indian Langualel wbich have been 
translated and published by the Nationa) 
Book Trust and Sahit)'a Academy during 
the last three years; and 

(b) how many of these were of Hindi 
Language and bow many were of other 
Indian LaGaualCi ? 

THE MINISTER OF STATE IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) (a) Number of books 
written in diBer.cDt Indian Lan,uales 
which have been traDalated -and published 
by the National Book Trust and Sahilya 
Acadomy durina the last three years are 
40 and 46 rOlpectiveJy. f -

(b) O'lt of 40 bookl pUb1ishtd by the 
Nationa J Book Truet, 26 Were in Hindi 
and 14 wore in 'other Indian Laoluages. 
Out of 46 books published by the Sabitya 
Academy, 3 were in Hindi and tbe rest in 
other Indian 'anauaea. 

Selence pabiJatl ... ;jJ .. eUlbt eut bl-NCERT .I:-

4734. SHRI HANNAN MOLLAH : 
Win the Minister of HUMAN RESOURCE 
DEVBLOPMENT be pleaseQ to state : 

Ca) number of Science -pUbllcationl 
~b~tCJitt!~~bhfl "'out 'by tift N.ttoUal <Jaa1Joil of 



Bducational lUsearch and Trainin; in the 
lalt thre~ 'years; 

(b) the response of tbe people in India 
aDd abroad to thele publications; and 

(c) tbe steps OovOfnmeDt propose to 
take to improve the quality and increase 
the number of those publicatioDS l' 

THE MINISfBR. OF STATB IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE (SHlUMATI SUSHILA 
ROHATGI): (a) National Council of 
Educational Research aDd TraioiD, hu 
brougbt out 97 Science publications durin. 
the lalt three yeara. la addition. a quar-

. terly Scieaco Journal for school ItudeDts 
and teaohorJ is also published by NCERT. 

(b) The responses to these pubHca. 
tions in India and abroad is favourabJe. 

(C) One of the major objective of 
NCERT b to briDa in qualitative improve-
ment of science education in schools, 
continuous efforts are being made to 
improve the quality of its Science pub. 
lications. For that purpose efforts are 
made to collect information in NCBRT 
from the teacbers and students about these 
books and all necessary modificatioaa/ 
challles are incorporated to improve the 
quality of these publications. 

As these text-books are mainly prepa-
red for tbe Central Schools and tbe 
Schools affiliated to Central Board of 
Secondary Education (CBSE). increase in 
the Dumber of these publications depends 
upon their requirements. 

Multi drug re,:i men for treatment of leprosy 
patieats' 

.. 4735. SHR.I R.M. DROYE: Will the 
Minister of HEALTH AND FAMILY 
WELFARB be pleased to state: .. 

(a) whether it is fact that a multi drul 
rellmen bas been identified by Govern. 
ment which shortcnl the treatment spell 
of l,proaJ;'· .IUI : 

(b) whether tbe DeW treatment js less 
eapeDlive ancl is adequately available to 
DlMt t"'requ~""i. ·tbe. COg"" 7 

11& 

THE DBPUTY MINISTBR. IN'THB 
DSPARTMBNT OF FAMILY WBLPAU, 
(88&1 S. KRISHNA KUMAll): <a) 
Yes. Sir. 

(b) Tho multi-drug treatment of 
Leprosy cases for effective cure takes two 
years as aaainst more than teD years with 
treatment witb Deplone wbich does Dot -
,uarantee complete cure. Viewed alainlt 
this backaround the Multi.drua Treatment 
caD be laid to be le8s expensive than tho 
Depsone treatment' even thouab tIM 
annual cost of druas involved in multi-
drug treatment in more than tbat of 
Dapsone trcatm~nt. 

Availability of druas for Molti-drul 
trealmlDt is adequate. 

Research io mea tal dileases by Central 
coaacti for rele.rcb iD Homoeopatby 

4736. SHRI KRUPASINDHU BHOI : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

<a) whether the Central Council for 
Research in Homoeopatby is conductiD. 
research iu m~ntal diseases at its Researcb 
Centre in Kerafa; 

(b) if so, since when this research ia 
beina carried out aDd the amount .pent 
on this research 10 rar and what are the 
achievements; and 

(c) when this research is likely to be 
completed? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHIU S. KRISHNA KUMAR): (a) 
Yel. Sir. 

(b) and (c) Research on the efficacy of 
Homoeopathic drugs in Menta' Diseases 
has beon contiDuina since J '7 in Central 
Research'lnstitute (Homocopatby). Kot-
tayam. As the Institute bas been assigned' 
various other clinical problems also, it is 
Dot possible to quantify the amount spent 
on research in MeDtal Diseases' alone. 
13 Homocopatbic medicines have been 
identified to be, effective ira behaviovtal 
disorderlon-the balis of theae research 
.rrorts 10 'ar. ProID IH4-a5. tile· reaearcla 
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work is directed towards identifying the 
relia ble indica tions for which these drug. 
could be prescribed as also their potencies 
and frequency of repetition. 

Re$earcb in bronchial asthma by centra) 
couDcil for research in bomoeopatby 

4737. SHRI KRUPASINDHU BHOI : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pJeased to state: . 

(a) whether the Central Council for 
Research in Homoeopathy is con(luctina 
research in Bronchial asthma; 

(b) if so, the date from which it is 
being conducted, number of patients 
registered so far and amount spent; and 

(c) the tangible achievements and 
when j t is expected to be completed ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
Yel, Sir. 

(b) The research on Bronchial asthma 
bas been continuing in various Clinical 
Units under the Council since July, 1972. 
So rar 10,551 cases have been studied. 
Since a number of clinical problems are 
assigned to one Clinical Research Unit 
for study, no separate break up of amount 
apeDt for one diiease il avail" ble. 

(c) The efficacy of Homoeopathy ia 
the treatment of Bronchial •• thlDa bal 
been established by identifyina 40 draal. 
Since 1984-85, research elort. have been 
redesigned to identify the reliable indica-
tionl (or which these drop could be 
prescribed and their doses aDd potencies •. 

Capacity atilisatioD of ,abUc .ector 
."ertakl ... 

4738. SHRJ JAGANNATH PAT. 
TNAIK : Will tbe Minister of TRANS-
PORT be pleased to state: 

<a> the details teaardin, tbe capacit1 
of each Public Sector Undertaking under 
the manaaement of his Mini.try (Surface 
Transport) and how mucb capacity in each 
sucb undertaking is beiol utilised at 
present; 

(b) whether tbere has been Jow utili-
sation of capacity; and 

(0) if so, the steps tbat are beinl 
taken to increase the capacity utilisation 
in each luch undertaking? 

THE MINISTER OP TRANSPORT 
(SHRI BANSI LAL): (8) to (c) The in-
formation is liven in the Statement 
attached. 

1. Central Inland Water Tran.port Corporati •• 

(a) (i) Rajabaaan Dockyard 

(I) Shipbuilding aDd Fabrication 

Equiva1ent Tonnage (Based 
on manpower requirement) 

(11) Ship-repairing 

Value of Production 

(III) Geaeral ~agl Deering 

Value of Production 

18"all ... 
Capa~itJ 

1710 MT 

Capaelt, 
Utlll.tloll 

1150 NT 

Peree_ .... 
Utlll .. tlo. 

Rs. 200 Laklaa lU. J68.55 Lath, "% 

1.1, 100 Latbl RI. 51,51 Letha '9,,_ 
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(ii) River Services Division Rs. 3.80 Lakhs Rs. 2.50 Lakhs ' 65% 
M.ToDS M. Tons 

(b) Percentage utilisation against instal1ed capacity as mentioned above- indicates 

satisfactory capacity utiJisation. 

(c) Does not arise, 

2. Delhi Transport Corporation 

<a> On an average working day during the current financial year, the utilisation 
of DTC buses has been of the order of 90% which is at par with the laid down nOnD. 
The average vehicle utilisation was 205 Krns per bus per day as compared to the Dorm 
of 200 Krns per day. These norms were suggested by the WorkinJ Group on Road 
Transport for VII Five Year Plan. 

(b) &. (c) Does not arise. 

3. Shipping Corporation of India Limited and 

4. Mogul LiDe Limited 

(8) So far as Shipping Corporation of India Limited and Moaul Line Limited 
are concerned, no specific parameter bas been Jaid down for fixing the capacity. II 
is, therefore, very difficult to give the details of capacity of Shipping Corporation of 
Iodia and Mogul Line Limited and the capacity utilisation. However, the fleet utilisa-
tion of SCI aod MLL are as follows :-

Total No. No. of Percent'le 
of Vessels Fleet 

Vessels in use 

Shipping Corpn. of India 147 140 
MOIUI Line Limited 13 11 

(b) The fleet utilisation is considered to be satisfactory. 

(c) Does not arise. 

S. DredaiDI Corporation of I.dia 

(a) Dr.daing of soft material 

Capacity 
1985·86 

173.35 Lakhs 
Cu. Mtrs. 

(b) Capacity utilisation is not considered Jow. 

Utilisation 

95% approx. 

85% approx. 

Capacity 
Utilisa tiOD 
April.Nov' 85 

72% 

(c) All efforts are however, being made to maximise capacity utilisation. 

6. Coehla ShJp1.rd Limited 

(a) Capacity envisaged at project stage is 2 ships per annum (Total 1.$0,000 
DWT) to be achieved on completion of 10 years of production aDd OD buiJdiDJ 11 
abfp.. However, subsequent studies by consultants have indicated tbat cert.~D eddi. 
tiODaI Mlaotiol facilitios are indispensable to achieve this capacity.' , 



(b) .The buS "pa~ty utilis.tiOD was during 1984#85' accounting (or 58.510 DWT. 
DuriDll985.86 tho production plan is 53.700 DWT only. This low capacity utilisation 
iI duo to want of orders for new construction. 

(c)· Orders for construction of 3 tankers each of 86.000 DWT for Sbippina Cor-
poration of Iadia are likely to materialise shortly, Better product;vity has been 
ICIaineci b, introduction of various systems and procedures in production and materi· 
... maaapment areas. There bas also been better ma nageria) control, supervison 
... iaaprowment in ,cneral discipline contributing to better productivity. 

1: IIhIdata. SIlI,prd Limited 
) 

(a) Ildtallod Capacity Target Target Percentage 
Capacity UtilisatioD (or tbe for Utilisation 
(I98S.86) (Apr. Nov. 8S) year (80% Apr.- over target 

o( Nov. 85 (Apr •• 
Capacity) Nov., 1985 

4.10lhips 2.16 ships 3.28 2,18 99.08~~ 
(Ships of (Bquivalent to Ihips shjps 
Pioneer type 46440 DWT) 
Qf 21500 
QWT oacb. 
Equiyalent 
to 1I,ISO 
DW1') 

(b) Tlcre was a marainal shortfa)) in utilisation o( capacity during April-
)1Oft1Dber. lta5. 

(~) (~) HindUitan Sbipyard Limited bas diversified its activity and has taken 
up construction o( Drill ship and OPSSVS for Oil and Natural Gas 
CommiuioD. 

(ii) An exclusive yard bas been developed, adjacent to the existing Ship-
,ard. for construction of platforms for Oil and Natural Gas 
Commis.ion • 

.. .......... CODltrDetloa Corporatloa 

(~ I&CC il _cuting work in Libya. Iraq, Y AR and India. ...The name of .the 
worD. rated capacity in each sector and average output in each sector are aiven as ...... :-

11d • .,PnJed 
Rated Average 
9utpnt Output 

Per month achieved 
...... --- ----
RI. Lakbs RI. Lakb •. ,.,. 

(i) .... bia.T ...... , 290.' 101.1 
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(ii) Gberiat-Oerj Road 213.5 141.1 

(iii) Zliten Group of Projects 157.5 69.0 

Iraq 
(iv) Road and Concrete Project 17.5 --35:' 

YAR 
(v) Ibb.AI-Udyan Road Project 70.0 JJ.J 

IDdia 
(vi) Ans Bridge S.4 8.75 

(b) There has been less productivity . 

. (C) To improve the productivity and capacity utilisation of the Corporation. 
the following measures have been taken :-

LibyaD Projects 

(I) (i) Clients were approacbed for granting visas a. required. Rectat., 
Corporation has been informed that the visas as reqoirectwaald .. 
g:ven. As such if is expected that problem of induction 1)f .;. De, 
would be eased now. 

(ii) To improve the on.road state of plants/equipmeDts, a toan 011.5 
M us $ for the procurement of spares and tips has been recei'tN:ill 
first week of December, 1985. A case for additional JOAD ·'or ..... 
projects is being projected separately for purchase or additional etIU1P-
ments to complete the the project speedily. 

Y AR 'Projects 

(II) (i) Clients have been approached for arantinl visas as required. It i. 
expected that the visas will be released since the lona peDen ...... 
of labour rates is now settled. 

(ii) A Joan of .Its. 1.77 crores as approved by Exim Bank has alr.ad, .,... 
placed with the Project to ease out the cash fund problem. A ... 'Of 
additional loan amounting 1.50 m. US $ is beiDa projected to ..... 
for future requirements till project is completed. 

Iraqi Projects 

(III) 0) Original works have been .completed. However. clilnt bas increased 
the scope of work, 

(ii) The necessary guaratee for placement of funda by :State Bank of lDIia 
has since been obtained. It is expected that the Banters wfll rele •• 
the funds early. 

ladia. Projects 

(IV) The work is being executed with MIs Gammon bdia Limited u .. 
al5Ociate. All resources have been inducted at lite. Tbe ....... ·ia 
prolresl. 
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Rail •• , Car shed at Paoskor. Railway 
St.tIo8, Soatb Eastera Rail way 

4739. SHRI SATY AGOPAL MISRA: 
Will tbe Minister of TRANSPORT be 
pleased to slate: 

Dredger Salvage at Paradlp Port 

4740. SHRI CHINTAMANI lENA: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether it is a fact that GOyerD-
ment have decided to salvage the dred.er 

<a> whether there is a proposal for M.O.T. 3 which sunk at Paladip Port in 
lettina up a Railway car shed at Panskura Orissa· in the month of June, 1985; 
ltailw~)' Station in the Howrah-Kharagpur • 
SectioD of South Eastern RaHway: (b) if so, the details thereof; 

(b) if so, the details thereof; 

(c) what will be lhe total employ .. 
ment potential of the said car sbed; and 

(d) how many persons have been em-
ployed 10 far 1 

THE MINISTER OF STATE IN THE 
. DEPAR.TMENT OF RAILWAYS (SHRJ 
NADHAVRAO SCINDIA): (a) y~s. 
Sir. There is a proposal to set up a car 
ahed at PaDlkura Railway Station in the 
Howrah-Kharagpur s~ction of South 
Bestem R.ailway in future. 

(b) In the first phase, work for pro .. 
visioniDI of seven stabling lines has been 
sanctioned. 

(c) About 40J. when the shed will 
come up to its fuJI capacity. 

(d) None. 

S.No." Organisation 

(c) whether a global tender has been 
floated; 

(d) if so, the countries and oraanisa-
tions which have responded and whose 
tender has been accepted; 

(e) the details of terms !!od condi-
tions; and 

(f) when the work is IikeJy to be 
started and when it is likely to be com· 
pJeted ? 

THE MINlSTER OF TRANSPORT 
(SHRI BANSI LAL): (a) Yes, Sir. 

(b) It is proposed to arrange for the 
removal of the wreck by awardiD& a con-
tract on a "no cure po pay" basis. 

(c) The Paradip Port invited a alobal 
tender for removal of MOT·I1I and ano· 
ther wreck. 

(d) Three valid t=nders were received, 
the details which are furnished below: 

Country 

1. Mis. Smit Talc Towage and Salvage Singapore 
(S) Pvt. Ltd. (This firm is a subsidiary 
of a firm in Netherlands) 

2. MIs. Wjjsmuller Salvage B. V. 

3. MIs. Marine Divetech Ltd. 

The tender of the firm at serial 1 
above was accepted by the Paradip Port 
Trust. 

(e) The maiD terms and conditions are 
.. folio .. : 

(l) The coatract will be on "no cute no 
pa) baaia" 

Netherlands 

Iodia 

(2) The wreck of MOT-III will be remo-
ved a t a cost of $ 950,000 and of otber 
wreck (of Kooarka) at a cost of, 
1,550,000. 

(3) Complete removal of wreck of 
MOT-III and another wreck within 
this (air stason failin. which durin, 
next fair season within tbe some (0'" 
tract price. 
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(-4) Removal of wrecks (rom their present 
positions to the locations assigned by 
Port Truu Authorities without any 
damaae to port p'roperty, third parties, 
penoDnel or waterways. 

(5) The wreck removal operation should in 
DO way ereate any navigational hazard 
or hindrance to naYigation or to the 
maintenance and/or capital dredging 
being done in tbe approach channel 
and sand trap. 

(f) The firm has informed Paradip 
Port Trust on 6.12.85 that they are now 
not interested in the contract. It is, 
therefore, not possible to say when the 
work will be completed. 

Ba. on appointments to vacaot posts 

4741. SHRT MANVENDRA SINGH: 
Will the Minister of HEALTH AND 
PAMILY WBLFARB be pleased to state: 

(a) whether it is a fact that Govern. 
ment have banned appointments to all 
categories of vacant posts in the Central 
Council for Research in Ayurveda and 
Siddba and Homoeopathic Pharmacopoeial 
Laboratory, National Institute of Homoeo. 
pathy and Central Council of Hornoeo_ 
pathy vide order dated 9 October, 1985; 

(b) if so, whether tbe instructions in 
tbit relard are being followed by concer. 
ned organisation~ and no new appoint-
ments or offer of appointment have been 
made by any of these organisations; 

(c) which of these organisations have 
made new appointments or offer of appoint-
ment since the ban orders came into effect 
thereby ignoring the directive of the 
Ministry; and 

(d) tbe action Government propose 
to take in the matter? 

THB DEPUTY MINISTER IN THE 
DEPARTMl!NT 01' FAMILY WBLFARE 
(SHRI S. KRISHNA KUMAR)': (a) Vide 
OBvernmcnt Order dated 9th October, 
191" all sanctions issued for filling up of 
vacaDt posta in respect of these institutions 
were ordered to be held in abeyance until 
(\It.lJer orders. These insCulctioDS ale. 

however, not applicabJe in cas~. wher. 
vacancy is to be filled on deputation or tty 
promotion. 

(b), (c) & (d) The inforlDatiol,1 is 
being collected. 

Shortage of vital drags in CGHS Dilpe." 
saries 

4742. SHRIMATI KRISHNA SAHI : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to .tate : 

(a) whether there is sbortaae of vital 
drugs in the CGHS Dispensaries as well a. 
in,Super Bazar in Delhi; 

(b) whether CGHS dispensaries have-
medicines categorised as listed or non-
lhted; 

(c) if so, whether medicines sucb as 
Indral, Ancidal, Aldomet and disprine are' 
listed or un·listed; and 

(d) on what basis, medicines are 
categorised as "Listed' or uun-listed" '1 

THE DEPUTY MINISTER IN THJ! 
DEPARTMENT OF PAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (8) No. 
Sir. 

(b) Yes t Sir. 

(c) The medicines such as Indral. 
Ancidal, Aldomet and disprine are lilted 
items and suppJied in generic namcs. 

(d) the medicines for use in CORS 
dispensaries are selected by a Committee 
namely the CGHS. Formulary Committe •. 
The medicines included in the CGHS Pot-
muJary are listed i terns. Tbe Pormu1e" 
is revised once in a year to makina addi'· 
tions and deletions of medicin .. as per 
requirements of the Scheme. 

Central wtlter and power researdt statl •• 
Puoe 

4743. SHRI MANIK REDDY: Will 
the Minister of WATER RBSOORCBS 
be pleased fO state: 

(8) \\ httber Central Water &. PCjw.r 
Research StatioD at Pur:e is handJiJ), .'0 
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major problems referred to it by Govern-
ment and others including the problems 
received from abroad; 

(b) if so, whether this is in keeping 
with Government's new policies/program. 
mes to handle only about 10 Technology 
Missions; and 

(c) when does Central Water & Power 
Research Sta tion with 11100 staff expect to 
find solutions to the problems in band? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): 
(a) to (c) The Central Water & Power 
Research Station, Pune, bandIes about 
400 to 500 specific problt"ms referred 
to them by various State Governments, 
Public Sector Unrlertaki1"'gst Central 
Departm("nts and others and also a few 
problem~ from ahroad from the countries 
of the ESCAP region This does not con. 
ftict with any policy of the Government. 
The problems are a ttendec' to in accor-
dance with the terms and time schedules 
laid down in each case. 

Outlay for education in West Ben~al 
during Seventh Plan 

"744. SHRT PRIYA RANJAN DAS 
MUN~T: Will the rvfini~ter of HU~fAN 
ltESOURCE DEVELOPMENT be pJeac;ed 
to state: 

(a) whether Government 0-( West 
Benla) had proposed any outlay for edu-
_tion in West Bengal under the Seventh 
Plan; 

(b) if so, the details of the ou!lay 
proposed by the Government of West 
Bc:ngaJ for education under the Seventh 
Plan; 

(c) the recommendations of the 
working groups on education regarding 
the Seventh Plan Outlay for West 
Bengal; 

Cd) the contempJa tion of the Union 
Government in the matter; and 

(e) the steps proposed to be taleen to 
ensure proper util:sation of funds in West 
leDla) during the St venth Plan Period '} 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SMT. SUSHILA ROHATGI): 
(8) to (c) The detaiJs of Seventh PJan 
outlay proposed by the Government of 
West Bengal and the recommendations of 

. the Working Group on Education in the 
Planning Commission are as uoder : 

1. 

2 •. 

3. 

4. 

(Rs. in Jakhs) 

Seventh Plan Outlay 

General 
Education 

Technical 
Education 

---------
Proposed by 
State Govt. 

43723 

4528 

Recom-
mended 
by the 

Working 
Group 

75428 

4528 

Sports & You th 3810 3810 
Welfare 

Art & Culture 1088 1088 

Total: 53154 84854 

(d) The Planning Commission have 
approved an outlay' of Rs. 32, 000 Jakhs 
for West Bengal in the Seventh Fjve Year 
Plan fo' Educatiofl. Sports ond Youth 
Welfare ;;ud Arts and Culture. 

(e) The schemes of educatien arc im-
plemented by the State Governmenls. In 
order to ensure proper utilisation of funds 
for (he core sector programmes -of eJemen-
tary and adult education, these have be~n 
included under tbe Minimum Needs Pro-
grammes and funds for them are specially 
earmarked. Also, at the time of State 
Anoual Plan discussions, tbe WorkiD~ 
Group 00 Education reviews position of 
utilisation of funds while recommending 
the outlay for the subsrqt1ent year. 
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Seniol of poor quality of food_on Indian 
Airlines, Flights 

474S~ SHRI V. S. KRISHNA IYER : 
Will the Minister of . TRANSPORT be 
pleased to state: 

(a) whether poor quaJi ty of break-
fast/lunch/dinner is being served on Indian 
Airlines Flights; 

(b) whether the sandwitches and buns 
supplied are very stale; 

(C) whether Government will ensUre 
that good quality of Soulh Indian IPreak-
fast/lunch dinner is also served on Indian 
Airlines flights; and 

(d) if so, Whllt steps are being taken 
to improve the quality of food? 

THE l\lINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) No. Sir. 

(b) No, Sir. 

(c) Good quality South Indian did,es 
like idli, vada, sam bar and chatni already 
form part of one of the breakfast menus 
served by Indian Airlines. 

(d) Indian Airlines makes continuous 
efforts to improve tbe quality of food 
served on its flIghts through better plan-
ning, changes in the menus and by engag-
ing the best caterers. 

Objections by Education Minister of 
West Bengal 

4746. SHRI S. M. BHATTAM: Wdl 
. the Minister of HUMAN RESOURCE 
DEVELOPMENT be pl\!ased to state: / 

(a) whether a decision was taken in a 
two day conference of Education Ministers 

. held in August, 1985 in DeJhi whereby a 
national system of education was endorsed; 
and 

(b) what are the salient features of 
tho same which were objected to by the 
Education Mini.ter of West Denial? 

THB MINISTER. OF STATS IN THE 
DBPARTMENTS OF EDUCATION AND 

CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) and (b) A two-day 
Conference of Sta te Educa tion MlDisters 
was held on 29-30 August, 1985 to IDltlat. 
consultations with Slate Governments on 
the document: "Chalienge 01' Education-
A Policy P.;:rspective" brought out by the 
Ministry of Education as a part of the 
nation.wide debate precediD& formulation 
of thl new education policy. 

2. The Conference endorsed the im-
portance of moving towards a naLlonaJ 
system of education which would"include 
universal access to educa tion for children 
and adults, improvement of standards, 
vocationalisation & promotion of national 
integra tion through educa tional program-
mes. With the exception of the Education 
Ministers of the Government of West 
Bengal and Tripura. the idea of evolvin& 
and introducing a common corecurri(;:utum 
within an ove.call fram<.wOIk ..:haracterised 
by a great degree of flexibIlity ill respect 
of content and innovative corelation WJth 
the environment 10 re'allon tl) the tea<;:hln& 
JearDlDg pro~ess, w"s wekom;;:d by all tht: 
Ministers. They feit that this wouJd be an 
important means for establlsbmg certain 
national learning norms. augmenuDg 
moblj ty and instilling nauonaHy share" 
perception, and values forming part of 
the national system of education. 

3. The Education Ministers of West 
Bengal and Tnpura, however, were of tll~ 
opinion that in view of the diversity of 
languages, cultures and regional dispari-
ties, it should be l;!ft to the states to 
exclusiveJy develop th~ education system 
according to. their needs and aspirations. 

Damage to road s aod bridge~ d De to 
transport of beavy machinery 

4747. SHRI K •• RA~fACHANDRA 
REDDY: Will the Minister of TRANS .. 
POR T be pleased to state : 

(a) whether due to the transport of 
heavy machinery by road, the roads and 
bridges are getting damaged; and 

(b) if so, whether Government ,pro-
pose to prohibit transport of heavy 
machinery by road if the load wciahl it 
more than SO tODDCI ? 
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TN)! MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) and (b) 
In order that the total weight of the 
.ebicle moving on the r~ad is within the 
safe limits with reference to the capacity 
of the road system. maximum safe axle 
weights have been specified in relation to 
the transport vehicles, further stipulating 
tbat the maximum safe laden weight shall 
not be more than the sum tota1 of all the 
maximum safe axle weights put together. 
The State Governments have been advised 
that tbe State Transport Authorities at 
tlae time of registration of the vehicle 
should fix wdght accordingly. As for 
transportation of heavy Machinery by 
roads, which in many a cases is unavoi-
dable, (toe to indivisible nature of Cargo, 
is permitted under specific relaxations on 
recommendations of the State Govern-
ments and also subject to the conditions 
tliat the transportation is effected after 
latina all precautions regarding the safety 
of roads, culverts, bridges and other 
ftructures and under supervision of the 
Hi,hway Authorities. 

Fr.ent .trikes by nurses and doctors of 
GOyerBment bospitals in the Capital 

4748. SHRI CHITTA MAHATA: 
Will tbe Minister of HEALTH AND 
PAMILY WELFARE be pleased to state: 

(8) whether it is a fact that the poor 
working conditions and remuneration of 
tlac Duues and the doctors in (he central 
Government hospitals of the Capital are 
tbe maio ca:lse to go on frequently on 
.tribs in the ho~pitals; 

(h) if so, the details thereof and the 
stepi Government propose to take to 
provide better working conditions and 
re.unerations to the nurses aDd the 
.octors o( Central Government hospitals; 
and 

(8) if not, the reaSODS of frequent 
• trikes by tbem in the hospitals? 

THE DEPUTY MINISTER IN THE 
DI!PARTMENT OF FAMILY WELFARE 
(SHill S. KRISHNA KUMAR): (8) 
to (C) While there have not been instances 
of frequent strikes amODlst Doctors 
104 Nurse. in tbe Central Go,ernment 

Hospitals, it is true that there is scop. 
for improvement in severa 1 of their service 
conditions. The Fourth Pay Commission 
is seized of the matter and the recommen-
dations of the Ministry of Health and 
Family Welfare are also before the Com-
mission. 

Publication of books by National Book 
Trust 

4749. DR. G. S. RAJHANS : 
SHRI VIJOY KUMAR 

YADAV: 
SHRI CHANDRA KISHORE 

PATHAK: 

\Vill the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pJease4 to 
state: 

(a) the numb~r and names of original 
books published in English, Hindi and 
other Indian 1anguages. language wise by 
the National Book Trust durif!8 the last 
two years; 

(b) the reasons for publishing more 
books in English than in Hindi and other 
Indian languages by the Trust; 

(c) tbe number of cal:es in which the 
Hindi manuscripts were got prepared but 
were not publisbed and no remuneration 
was paid to the authors; and 

(d) the reasons for not making the 
payment for Hindi manuscript of Bihar 
Ka Bhugol which was got prepared? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE SHRIMATI SUStJlLA 
ROHATGI) : (a) Number and Dames of 
original books pubHshed in English, Hindi 
and other Indian languales, languale wise 
during the Jast two years js liven in the 
statement attacbed • 

(b) Number of books published in 
Hindi and otber Indian JSD,ul.es was 36 
as compared to 24 in Enllish. 

(c) and (d) The manuscripts received 
by the Trust are examined and alteemeDt 
i. sipea bctwCCD tbe autbor and lilt TM' 
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only if the manuscript ·is found acceptable. 
R.emuneraticm is paid only after the manu-
script is pU"lished. The manuscript of 
"Bihar Ka Bhugol" was not published by 
the Trust because by the time the 
completed manuscript was received, it 
waa found that the author had already 
published it under the same title 
in Hindi through the Bihar Hindi Granth 
Academy. 

Statement 

The number and names of original 
books published in English, Hindi and 
ether Indian Languages Janguage.wise by 
the National Book Trust during the last 
two years is all under :-

BNGLISR-204 

S. No. Title 

I. Bihar 
2. A Career in the Book Publishing 
3. Some Street Games of India 
4. Pulmonary Tuberculosis 
S. Perceasting Earthquakes 
6. Everyday Indian Processed Foods 
7. How Munia Found Gold 
I. India-Albiruni 
'. We Indian! 
10. Pollution 
11. Environmental Pollution 
12. History of Printing A PublishiD, 

in India-Vo1. I 
13. Iteport of the Attitudinal Study 

and· Procuring Habit of Youth 
Vi.itors 

14. Red Kite 
15. Mad ManlD 
16. Asar Ali 
17. Story of Blood 
II. Geography of Himachal Pradesh 
1'. RamaJin,am Poet & Prophet 
20. Creative Drama and Puppetry in 

Education 
21. Mcabaoad Saba 
22. A Story about Tea 
23. Bullock Cart & Setelites 
24, PoJklort of Himacha) Practelb , 

HINDI-23 

1. Lets PIa}, Asian Children Games 
2. Alha Udal 
3. Sanjh Sakara 
4. Sur Hin 
5. Jai Narmada ,. Esuri 
7. Asali Gwah-Brahman Aur 

Chamar 
8. Rani Durgawati 
9. . Jadi Booti 

10. Hardol 
11. Jdgah 
12. Hamara Natale 
13. Sant Jambheshwar 
14. Mhare Geet 
15. Goojari Mahal 
16. Aao GhumeQ Harylna 
17. Anokha Swembar 
t 8. Haryana Ke Tee; Tyohar 
19. Chandan Paai 
20, Dr. Rajendra Prasad 
21. Kala Aur Samajik Mulya 
22. Diwali 
23. OUf Tree 

BENGALI-2 

1. Cbhotoder BangIa ~atak 
2. Hari Nath De 

KANNADA-l 

I. Mokshagundam Vishweswaraya 
MARATHI-2 

1. Samarath Ram Das 
2. Vinoba 

TAMIL-I 
1. Subrmania Dharati 

TELUGU-7 
1. Sucbi Subrati 
2. Vyavasayamlo{coha Pantaralu 
3. Vedi Vainthuru 

4. Adaval'iki Hakkulunnali 
S. Maodu MokkaJu 

6. TenaJi RamaJinlam Itatbalu. 
7. Prakritito Chala,atam 
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[Translatioll) 

lAbour uarest in Indian Medicine Phar-
maceutical Corporation Limited, Mohan 

(Almora, U.P.) 

4750. SHRI HARISH RAWAT: Will 
the Minister of HEALTH AND FAMILY 
WIiLPARE be pJeased to state: 

<8> whether GoveInment are aware 
that production in Indian Medicine phar-
maceutical Corporation Limi ted, Mohan 
(Almora-Uttar Pradesh) has almost stopp-
ed due to labour unrest prevailing there; 
and 

(b) if so, the causes of labour unrest 
and the remedial steps Government pro-
pose to take in this regard ? 

THE DEPUTY. ~IINISTER IN THE 
DEPARTMENT OF FAt\1lLY WELFARE 
(SHRI S. KRISHNA KUMAR): (8) ~ 
(b) The Government have no informaUon 
about any labour unrest affecting produ-
ction at the Indian Medicines Pharma-
ceutical Corporation Limited, Mohan, 
Uttar Pradesh. The factory continues 10 

be in prOduction. 

[English] 

Reports of proliferation iu sale & use of 
dangeroos drugs 

4751. SHRIll. V. DESAI: 
SHRI M.V. CHANDRASHE-
KARA MURTHY: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to stale: 

. <a) whether Government had received 
tbe reports of prolifera tion in the saJe and 
use of harmful and contraband drugs in 
Capital during the last 2 months; 

(b) if so, number of arrests bave been 
made agalDst drug pedlars; . 

(c) jf SD, what is the total number of 
druls seized from them ; 

Cd) whether these drugs were dangerous 
and could take many human lives ; 

(e) whether Union Government have 
i.luod directive to aU .tates to apply the 

.. 

Narcotic drugs and Psychotropic substan-
ces Act 1985 seriously; and 

(f) if so, how many States hate so far 
implementea tbis Act? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) to (f) 
The MlDistry of Finance (Revenue 
Department) has intima ted that the Nar-
cotic Drugs and Psychotropic Substances 
Act, 1985 (61 of 1985) and tbe Rules fram-
ed thereunder came IDto fOlce w. th e1f~ct 
from the 14th November, 1985 aU over tbe 
country. It is too eady to assess the 
impact of the application of tbe provisions 
of thiS new Act at this juncture. 

Relaxation for Scheduled Caste/Scbeduled 
tribe for the posts of clerks/ussistants 

advertised by JAA of India 

4752 SH RI ANADI CHARAN DAS : 
Will the MlDister of TRANSPOH. T be plea-
sed to state: 

(a) whether it is a fact that in a re-
cent advcrtiseml.nt issued by International 
Airport AuthofllY of India invltlDg apph-
cations for Clerks/Assistants no lelaxation 
in exp~rjence was Jiven to the candidates 
beJonging to Sch"duled Castes and Scbe-
aUled Tnbes as provided under the rules; 

(b) number of applications received 
from Scheduled Caste/Scheduled Tribe 
candida les against this advertisement; 
and 

(C) the reasons for not Ilvmg relaxa-
tion in experience at the time of recruit-
ment? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : ~a) Yes, 
Sir. 

(b) The number of applications recei. 
ved is as under :-

S,C. 
S.T. 

'i51 
58 

(C) The provision (or relaxatiOD of 
experience in the case of S.C./S. T. caDdia 
dates was Dot indieated in tb. adverti ••• 



141 Written Answer" A.RAHA YANA 28, 1'07 (SAKA) Written Answer, 142 

ment due to oversight. The selection "from 
the S.C./S.1;. categories is, however, not 
likely to be affected as the number of appJi .. 
cations received from then1 is large com-
pared to the number of reserved posts. 

Seawortbiness of M. V. U nilaxami 

4753. SHRI PRIY A RANJAN nAS 
MUNSI: Will the Minister of TRANS-
PORT be pleased to s·tate : 

(a) whether the Mercantile Marine 
Department has recently askQd the owners 
of M. V. Unilaxami belonging to the 
Universal Shipping Corporation, Bombay 
to carryon certain repairs before it could 
be d~cJared seaworthy and that because of 
the poor condition of the ship the Tuti-
corin Port authorities had initally refused 
to allow tbe ship to berth in the harbour; 

(b) jf so, the details of the condition 
of the ship at that relevant time; 

(c) tbe circumstances under which a 
certificate was issued declaring the ship 
seaworthy; 

(d) the details of the warnings/reports 
received thell rhe ship might be scuttled to 
claim insurance; 

(e) the circumstances under which the 
ship was drowned at midsea off TUlicorin 
Post; and 

(f) the !;teps taken/proposed to pre-
vent recurrence of such cases ? 

THE MINISTER OF TRANSPORT 
(SHRI BANSl LAL): (a) The vessel 
M.V. Unilaxami beJonging to Universal 
Shippjng Company had been asked by 
Mercantile Marine Department t Bombay 
to rectify certain deficiencies on 13.8.1985. 
When the vessel left Bombay without. fur-
tber inspection by MMD, the owners were 
asked to have the vessel inspected at the 
first Indian port. The vessel reached Tuti-

-corin on 31.8.1985 for loading salt. The 
Tuticorin Port was initialJy reluc'ant to 
give it a berrh for loading fearing that it 
miaht occupy the berth for an unduly long 
period; thus preventing other ships, from 
makin. use of the facility of the berth. 
However, the Mercantile Marine Depart. 
ment Surve)'or whO ins.peQte.d the sbip felt 

that the repairs required could be done 
even if the vessel continued to load cargo 
and therefore the vessel was aJlowed to 
load. It was made clear to the owners 
that they will have to complete the repairs 
before the vessel was permi tted to lail. 

(b) The insp~ction of the ship at 
Tuticorin revealed that the steel decks 
were in poor condition and hafchcomiogs 
required mainten"nce and it was reco-
mmended that the vessel be dry-docked to 
ascertain the condition of the hull. 

(c) The vesse I was not given any cer .. 
tific,He of seaworthiness. Rather the 
owners were told that the vessel weuld 
not be permitted to leave Bombay till all 
the defects were rectified. 

(d) According to the Director General 
of Shipping no reports or warning relatin& 
to the scutting of the ship have been 
received. 

(e) When the recommended repairs 
were not carried out the Director General 
of Shipping withdrew the Cargo Ship 
Safety Construction Certificate on 
23.9 85. Moreover, the owner did not 
maintain the crew on board and as pro .. 
visions, oil and water ran out, the crew 
abandoned the vessel. Consequently, the 
vessal become a wreck and it was taken 
over by the Port Trust on 7.11.85 as the 
receiver of wreck in Tuticorin Port. Since 
the vessel was posing a hazard to ships 
navigating ill the port's water. the Port 
Trust Officen shifted the vessel by tow to 
a safe anchorage a way from all shipping 
activity. The vessel sank because of the 
ingress of water on 18. H.8S at 1800 hours. 
A preliminary enquiry under the Mar-
chant Shipping Act is already underway. 

(f) Any ship which is found to be in 
. an unseaworthy condition as a conse-

quence of inspection carried out by a 
surveyor could b~ detained vide Section 
290 of Marchant Shipping Act, 1958 and 
not permi tted to leave port till the den-
eieneies observed are fulJy rectified. In 
case the ship is in port and-is abandoned 
by the owner as well as by the master and 
crfW as in case of UnilaJ8mi t then the 
vessel is treated as a wreck ,,·ithin t~ 
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meaning of the Act,' the Receiver of 
Wreck, which was Tuticorin Port Trust in 
tbis case, bas to take possession of the 
wreck vide section 392 of tbe Act and has 
to tate appropriate steps as he thinks fit 
for the preservation of the vessel and its 
cargo and equipment. Instructions have 
been issued to DO (S) to ensure fha t pro-
visions of tbe Merchant Shipping Act, 
1958 arc enforced strictly. 

MaiDteD311ce of ancient historical manu-
me-ats in Madhya Pradesh , 

4754. SHR} 8UBHASH YADAV: 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) whether there are a number of 
ancient ~historical places in Madhya Pra-
desh baving Maurya, Gupta and Samrat 
Aabok monuments . 

(b) names of such places where these 
mounments are ; 

(c) whether it is also a fact that most 

of these monuments rcmaiaed unaU •• 4.d 
so far; 

(d) whether Goverament propoae to 
develop all these monumeot. for the· tou-
rism ; and 

(e) fUDds allocated, jf any, for tbe 
purpose? 

THE MINISTER OF STATE IN THa 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATOI): (a) Yes, Sir. 

(b) A .list of such plaeci is atteehed 
in tbe form of a statement. 

(c) No, Sir. 

(d) The ArchaeoloAi.al Survey of 
India main·ains and preserves the 
monuments under its protection which are 
also for the benefit of tbe tourists. 

(e) A sum of Rs. 5,55,000 has been 
allocated for the purpose during 1985~86. 

Statement 

1. Gujjara, District Datia Mauryan 

2. Padaria, District JabaJpur Mauryarl 

3. Pangoraria, District Sehore Mauryan 

4. Ramgadh HiII.District Surguja Maurysn 

5. Sanchi, District Raisen Mauryan/eupta 

6. Sonari, District Raisen Mauryan 

7. Ajaigarh, District Panna Gupta 

8. BachhauD, District Stana Gupta 

9. Bagh, District Dhar Gupta 

10. Bbumra, District Satna Gupta 

11. BurgaoD, District JabaJpur Gupta 

12. Dbamnar. Dis.trict Mandsauf (iu,ta , 

13. Bran, District Sagar Gupta 

14. Gyaraspur. District Vidisba Gupta 

15. Hakim Khedi, District R.aiseD Gupta 

16. Kundalpur, Distriel Damob Gupta 

17. Murel Xhurd', Djstrict Raisen Gupta 
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18. Nachna, District, Panna 

19... Pathari, District Vidisha 

20. Rajim, District Raipur 

21. Sakaur, District Damoh 
22. Sirpur, District Raipur 

23 Udaygiri, Di3trict, Vjdi~ha 

24. l.!ndasa, District Ujjairl 

-----------------
Rural areas areas to be put on air map 

4755. SHRI B.V. DESAI: Will the 
Mimster of TRANSPORT be pleased to 
state: 

(a) whether' the Prime Minister has 
directed to put rural areas on air map 
and that tbe best avaiJable technology 
should be inducted to develop the indi-
genous aviation industry; 

(b) j f !;O, details of proposals to bring 
the majority of rural areas on the air map 
of the country; 

(C) bow many rural areas will be 

covered during 1985.86; and 

(d) total amount likely to be spl!nt on 
such scbemes during the S..:venth FIve Year 
Plan '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIAT10N 
(SHRI JAGDISH TYTLER): (a) While 
there is DO specific direction fr Jrn the 
Prime Minister to put rural area') on the 
air map. he ba~ expressed the view that 
subject to the aVd i labili ty of resources, the 
best technology should be inducted to 
develop tbe indigenous industry mCluulllg 
Aviation. 

(b) to (d) Do not arise. 

Survey by National Evironmcntal Engineer-
ing Research Institute regarding impact 

of marine pollution on Bombay 
Port 

4756. PROF. RAMKRISHNA MORE: 
Will the Minister of TRANSPORT be 
pleased to state: 

(8) ~ berber tbe National Envjron. 
mental En&int'ering Research Institute, 

Gupta 

Gupta 

Gupta 

Gupta 

Gupta 
Gupta 
Gupta 

Nagpur has conducted an exhaustive sur-
~ey of Bombay Port with regard tg the 
Impact of marine pollution on tbe port; 

(b) jf so, the main findings of the 
Institute; and 

(C) the reaction of Government 
thereto? 

THE MINISTER OF TRANSPORT 
(SHRf BANSI LAL) : (a) Yes, Sir. 

(b) The main findings of the Institute 
are as under:-

(1) The wa tef quali ty survey showed 
that hsrbour W.1!er is adversely 
polluted from the view. point of 
S<lOltar) quality and maintenance 
of marine life. The water med 
in the "et docks IS polluted as 
the do..:ks are t ida 1. 

(2) The pollution impact level can 
be brought down to a desired 
level by undalaklDg remedIal 
m.:a::H.lJI!S of pollutIOn control at 
50urce such as ind us tries, munici. 
pal sewage outfans etc. As a 
pre. requi~d Ie to thiS endeavour 
certain water quality norms 
specifying desired kvels of water 
quality are recommended on the 
basis of voluminous data genera. 
ted in this study and considera .. 
tions of practical workabi lity. 
These water quality standards 
will be useful in ensuring the 
impact JeveJ of poJJutant below 
the desired limit. 

(3) These recommended standards 
will further enable review of 
exjst~l1g effluent diseharge 
standards for suggesting allY 
modifications so as Dot to impair 



147 f)lC~MBI!R 19, t98S Written Ans",~rl 

the harbour-water quality by such 
discharges. 

(c) The report is under examination. 

[TrandfltionJ 

New schemes for welfare of women 

4757. SHRI R,M. BHOYE : Will the 
the Minister of HUMAN RESOURC.2 
DEVELOPMENT be pleased to sta te the 
details regarding the new schemes for the 
'welfare of women in the country likeJy 
to be taken up by Government during the 
current financial year? 

THE MINISTER OF STA TB IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S 
WELFARE (SHRIMATI MARGARET 
ALVA): The new schemes like:y to be 
taken up by the Department of Women's 
Wdfare during the current financial year 
are:-

(i) Assi5ting Women's Development 
Corporations in the States and 
-Uoion Terri torIes, 

(ii) Setting up a se"arate Women's 
Development Planning and 
Monitoring Cell in the Women's 
Welfare and Development Bureau 
of tbe Mini<:,try. 

Some of the on-going programmes 
relating to women's welfare and develop. 
ment being implemented during the current 
financial year as folJows :-

(i) Hostels for Working Women. 

(ii) Setting up of Employment and 
Income Generating Training-cum-
Production Centres for Women 
(with assistance from Norwegian 
Agency for International 
Development (NORAD). 

(iii) Assistance for setting up of 
Training Centres for rebabili ta. 
tion of women in distress. 

(iv) Women Development Centres in 
the various colleges of the Delhi 
U ni versi ty" 

(v) Condensed courses of education 

and vocational training for 
women being implemented by the 

Central Social Welfare Board. 

(vi) Socio-economic programmes of 
the Central Social Welfare Board. 

(vii) Promotion and strengthening of 
women's organisations (Training 
of rural women in public coopera-
tion) being implemented by the 
Central Social Welfare Board. 

[English] 

Progress on Dew railway I ines in North 
Eastern States 

4758, PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
TRANSPOR T be pleased to state; 

(a) whetber GoVt:rnment have taken 
Dote of the slow progress on lh~ oD-going 
projects costing over Rs. 10 crores, which 
were taken up in the form of new railway 
lines in North Western States (Jammu and 
Kashmir, Himachal Pradesh, Punjab, 
Haryana, Rajasthan and Ullar Prade.h 
and North Eastern SlateS) (6 States aDd 
Union Territories) and West Beolal in 
the Sixth Plan and are laDauj,hing for 
want of adequate funds; 

(b) i( so, the detaiJs of these new 
lines in c(\ch one of these reuioQS tbe 
estimatl·,; \.:ost, th:: present allocations 
and the reasons (or slow progress; and 

(c) the steps taken to ensure their 
completion in the Seventh Five Year 
PJan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) ; (8) and (b) 
A stafement is attached. 

(C) Increased allotment of funds for 
New Lines in tbe,Seventh Five Year PJan 
has been reque8ted. 
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S.No. 

I' 

Name of work 
taken up in 
Sixtb Plan 

2 

1. Mathura·Alwar 
(U.p. & Rajasthan) 

i, Budge Budge-Nam-
khana including 

Lakshmikantapur-
Kulpi (West Bengal) 

Anti-
cipated 
cost 

3 

34.75 

40.00 

3. Nangal Dam- Talwara 37.68 
& taking over 

Mukerian-Talwara 
siding, (H,P. & 
(Punjab) 

4. Jammu Tawi-
Udhampur (J & K) 

68.68 

5. Rewa. Sultanpur 200.00 
via Garhi Manikpur, 
(V.P. & M P.) 

6. Construction of rail-
cum. road bridge 

87.73 
29.61 

across Brahmaputra (Deposit) 
at Jogighopa alongwith 
a BG railway line from 

logighopa to Gaubati. 
(Assam) 

7. Eklakhi.Balurghat 
with extension from 
Eklakhi to MaIda Town. 
(West Bengal) 

8. ·Kota.Chittaurgarh· 
Neemach. 
(MP. and Rajalithan) 

48.85 

97.87 

Statement 

(Figures in crores of Rupees) 

Exp. Outlay 
upto 85-86 
Mar·S5 

4 5 

1.16 1.32 

O,~OO3 0000.1 

4.1l 0.50 

5.73 2.07 

0.0001 0,0001 

0.37 1 00 

2.87 o.so 

20.33 12.00 

~{,age 
Pro-
gress 

Remarki 

6 

5 

7 

Not cleared by 
Planning Commis~ 

sion. 

6 Nangal Dam-Rai 
Mehatpur (6.4 kms) 
completed in 3/85. 

6 

1 

3 

16 

Not cleared by 
Planning 
ssion. 

Commi. 
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Arrears outst~nding against Railway 
catering contractors 

4759. SURf SUBHASH YADAV: 
Will tbe Minister of TRANSPORT be 
pJeased to stale: 

(a) whether huge arrears of licence 
fec, water and electric \.:barges etc. ale 
out~tanding again~t many Cd ter ing ~on­

tractors working in the Indian Railways; 

(b) jf so, the details thereof and the 
amounts outstanding against those con-
tractors; 

(c) since when the arrear~ have been 
outstanding; 

(d) whether any action has been 
taken for recovery of the dues: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAIL\VA YS (SHRI 
MADHAVRAO SCINDIA; : (a) to (e) 
Information is being collected and will 
be la id on the Table of the Sabha. 

Loss of revenue due to irregularities 
in cargo Departments 

4760. SHRI SUBHASH Y ADA V : 
Will the Minister of TRANSPORT be 
pleased to sta te : 

(a) whether Railways hav~ been losing 
huge revenue on high freightt:d cargoes 
inscribed as low-freighted; 

(b) jf so, the number of ~uch cases 
which have come to the notice of Govern-
ment during the last one year; and 

(c) action taken by the Government 
in those cases ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b) 
A few cases of misdeclaration of goods 
tendered for booking by rail have come 
to notice. However, there is no huge 
Joss of reVenue on this account to the 
Railways. 

(c) Penal freight cbarges, 8S provided 
in the Good~ Tariff, are recovered in such 
~ase8. 

Railway Caterers/Contractors 

4761. SHRI SUBHASH Y AD AV : 
Will the Minister of TRANSPORT be 
pleased to ~ ta te : 

(3) whether j t is a fact that a large 
nurr.ber of private catering contractors 
have been continuousJy working as 
Caterers for more than 25 years: 

( b) j f so, the particulars of such 
Caterers/Contractors who have been work-
ing for more [han 25 },ears and the places 
where they have been operating their 
business; 

(C) the reasons for continuing their 
contracts for more than 25 years; and 

(d) whether Government propose to 
break their monopoly and if not, the 
reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (d) 
information is being collected and will be 
laid on the Table of the Sabha. 

Fare charged by Air India for journey 
between Canada and India 

4762. SHRI V.S. KRISHNA IYER 
\\'ill the Minister of TRANSPORT be 
be pJeased to state: 

(a) whether other International Air-
ways. are charging reduced air fare of 
journey be tween Canada and India com· 
pared to the air fare of Air India; 

(b) if so, the reasons for charging full 
air fare by Air India when other Airways 
are charging reduced air fare; and 

(C) whether Air India propose to give 
concession in air fares for Indians on 
vacations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDJSH TYTLER): (a.) Air fares 
applicable on the Canada-Iodia sector 
have been fixed multilaterally at the Inter .. 
national Air Transport Associations 
(lATA) forum & ratified by the concerned 
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Governments. Hence official fares char-
ged by all airlines including Air India are 
identical. 

(b) Question does not arise. 

(c) Low promotional fares on Air 
India flights are already available for the 
benefir of Indians coming home on 
vacafions. 

Indian Railways Management Cadre 

4763. SHRI V. S. KRISHNA IYER: 
WiIJ the Minister of TRANSPOR T b~ 
pleased to sta te : 

(a) whether there is no genera Ii st 
cadre like the lAS in Railways; and 

(b) if so, whether th~re is any pro-
po~al to group all the existing adminis-
trative posts together and create an Indian 
Railways Management Cadre \IRMC) ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHIU 
MADHAVRAO SCJNDIA) : (a) There is 
no generalist Cadre like the lAS in 
Railways. 

S No. District 

1. Udhampur 

2. Shivpuri 

3. Manipur West 

4. East Khasi Hills 

S. Mokokchung 

6. Kameng 

7. Aizwal 

DTe bus service between Delhi and 
U tear Pradesh 

4765. SHRI HARISH RAWAT : Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the total number of D. T. C. 
passenger buses going to varjous towns of 
Uttar Pradesh da ily; 

(b) There is no such proposal. 

[Trans/at iOll} 

Rly. Jines in no-rly. districts during 
7th Plan 

4764. SHRI HARISH RAWAT : Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the number of districts in the 
country where railway lines have not been 
laid so far; 

(b) whether there is any proposal to 
lay railway lines in any of the aforesaid 
districts during the Seventh Five Year 
Plan; and 

(c) if so, the names of these districts? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) 79. 

(b) & (c) Yes. SIr. Construction of 
new rail lines covering the following 
districts are appearing in Railway Budget 
and wll) be progressed accordin! to 
availa bi Ii ty of funds in the 7(h Plan 
period : 

State/V.T. 

Jammu & Kashmir 

Madhya Pradesh 

Manipur 

Meghalaya 

Nagaland 

Arunachal Pradesh 
Mizoram 

(b) whether D.T.C. have received 
proposals from public representatives to 
run passenger buses to Pi thoragarh-
Bagheshwar, Ranikhet and other towns of 
Uttar Pradesh a]so; and 

(c) if so. the action proposed to be 
taken in this reaard ? 

THE MINISTER OF TRANSPORT 
(SHRI BANc)I LAL) : (a) At present 112 
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buses of DTC are going to various towns 
of Uttar Pradesb. 

(b) Yes, Sir. 

(C) The DTC is running inter-sta t~ 
services to areas in Uttar Pradesh on 
reciprocal basis on a fixed ratio of Kilo-
meterage. The scheduled DTC services to 
Uttar Pradesh fully cover the mutually 
agreed Kilome terage to it. This posi (ion 
has been explained to the concerned 
representa tionists. 

[English] 

Time for loading, onloading and' 
removal of commodities 

4766. SHRI B. V. DESAI: Will the 
Minister of TRANSPORT b.! pleased to 
state: 

(a) whether tbe Railway Board has 
constituted a CommIttee for reviewing 
demurrage and wharfage rules wi lh a 
view to evolving a more realistic and 
workable policy with regard to free time 
for loading, unloading and removal of 
all commodities; 

(~) whether due to the effective mea-
sures taken by the Northern Rai)way for 
removal of operating restrictions, its earn-
in, from frei!ht traffic has gone up; and 

(c) if so, the other measures being 
considered in this regard? 

THE MINISTER OF STATE IN THE 
DEPARfMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, 
Sir. 

(b) As a result of various mea~ ures 
taken including Jesser incidence of cperat-
ing restrictions, earnings from freight 
mftic have increased on Northern Rail-
way. 

(c) The other measures being consi-
dered for developing and retaining the 
trallc art :-

(1) Monitoring of supply and clear. 
ance of stock. 

(2) IntensificatIon of contacts with 
the trade and industries. 

(3) Before aad after sales service to 
important cUltomers. 

(4) Undertaking of road/commodity 
surveys. 

(5) Quotation of more station to 
station rates. 

Use of hexagonal precast ribbed concrete 
blocks for laying highways ' 

4707. SHRI B. V. DESAI: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether the Central Road Rese-
arch Institute has developed hexagonal 
precast ribbed concrete blocks for Jaying 
highways across desert sands; 

(b) if so, whether an experimental 59 
metre double Jane stretch is being laid on 
tbe National Highway byepals at Surat-
garb in Ganganagar District of Rajasthan; 

(c) if so, which other National High-
ways are propo~ed to be undertaken during 
tbe current financial year for laying hexa-
gonal precast ribbed concrete blocks; and 

(d) the total amount to be spent on 
these highways 1 

THE MINISTi:R OF TRANSPORT 
(SARI BANS} LA L): (a) Yes, Sir. 

(b) CounciaJ of Scientific and Indus-
trial Research in cooperation with Border 
Roads Oraanisation propose to Jay a SO 
metres long stretch with precast ribbed 
concrete blocks on Dadusar.~ijidiyar road 
in Rajasthan on an experimenta' basis. 
This stretch is on a State Road and not 
on the Suratgarh Bye pass of National 
Highway No. 15 in Ganganagar District of 
R&jastban. 

(C) & (d) The new pavement desjgn 
developed bas yet to be field tested and 
further work for Jayina such pavements 
on Highways wiJJ depend upon the evalua. 
tion of the results of field tests by tbe 
concerned agencies. 

Maternal d~atbl in pregnancy easel 
4768 SHRJMATI D. K. BHANDA ... 

Will the Minister of HEALTH AND 
fAMILY WELf'AR! be pleased to state: 
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(a) whether it is a fact that one in 50 
, preaoancies'in India ends in maternal death 
because of Jack of medical care and 
awareness and if so, the corrective steps 
proposed under the Seventh Plan; 

(b) the corresponding position in 
some of the developing countries in South 
East Asia and the Western developed 
nations; 

(C) the other more frequest causes of 
deaths amongst women and children in 
tbe country and plans to reduce the same; 
and 

(d) whether medica) education and 
training w:ll be extended on a wide scale 
to help tbe si tuation ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
Preci~e estimates of maternal mortality 
for the country as a whole are not avail-
abJe. However, study conducted by Indian 
Coulicil of Medical Research in urban 
slums of Calcutta. Delhi and Madras and 
rura] areas of Chandigarb. Hyderabad and 
Varanasi showed a maternal mortality 
of 3.6 &. 2.6 per 1000 deliveries respecti-
Vely. During VII Five Year Plan, health 
infrastructure is being expanded to pro-
vide better care t. mothers during pre-
loancy, delivery and after child birth. 
Traditional birth attendants are also 
trained in a septic deliverie::. in tbe 
vills,es. 

(b) The maternal mortality rates per 
1000 Jiye births in the countries of South 
East Asia and Western countries are; 

South East Asia : Bangladesh - 7 0 
Burma 1.3 
Nepal 8,0 
Sri Lanka . - 0.8 

(including abortiens). 

Western countries: England & 

",'ales 0.09 
(including abortions) 

U.S.A. 0.]0 

Canad.a - 0.06 

(c) Some of the other frequent causes 
of dea ths among women beside. tbole 
related to pregnancy an<! labour are: 

Nutri tional deficiencies. 
Chroni anaemia. 

Cancer dervix and breasts Tuberculosis 
etc. 

Among infants and children the 
frequent causes of death are: 

Prematurity. 
Disoraers of respiratory system. 

Diarrhoea. 
Tetanus 
Malnutrition & 

Fevers. 

Under maternal and child health care 
programmes various schemes covering both 
women and childIen have been taken uP. 

(d) Special curricuJam has been in-
troduced in Medical Education. In-
service training is aJao given to both 
medical and para.medical personnel. 

Centraly sponsored dug well programme' 

4769. SHRI MANVENDRA !INGH : 
Will the ~finister of WATER RESOURCES 
be pleased to state: 

(a) whether the centralJy sponsored 
dug well programme is proposed to be 
launched i. the States during the year 
1985-86: and 

(b) if so, the names of the States 
proposed to be covered under ahe above 
programme and the total amount 
sanctioned for the year 1985· 86 for this 
programme? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) & (d) There is no proposaJ 
for Jaunchmg any Centrally Sponsored 
programme exclusively for dug wells in 
the Slates during the year 1985·8~. How. 
ever, under the Centrally Sponsored 
Scheme for assistance to smaJl and 
marginal farmers for increasing agdcu). 
,un,t production which is beiDa imple-
mented by the Department of Agricul ... 
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ture and Cooperation since 1983-84, a sum 
of Rs. 3.50 Jakhs is earmarked per block 
per annum for Minor Irrigation works, 
which include dugweJls. Assistance 
for Minor Irrigation works is a]so 
avaiable from the Department of 
Rural Development under the Drought 
Prone Area Programme and Desert 
Development Programme. Funds are not 
allocated separateJy for each component 
of the programme. 

Irrigation Potential in C.P. 

4770. SHRI MANVENDRA SINGH: 
WilJ the Minister of \\' A TER RESOURCES 
be pleased to state: 

(a) the total irrigation potential in 
Uttar Pradesh likely to increase (in 
hectares) on completion of Irrigation 
projects undertakeL in 1983· 84; and 

(b) the number of major and medium 
projects at present under construction in 
the State? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI B. SHANKARANAND): 
(a) An irrigation potential of 5.48 million 
ha. would be credted after completion of 
projects under implementation in 1983·84. 
Information re lating to mi nor ir riga tion 
projects is not maintained at the Centre. 

(b) 25 major and 21 medium irriga-
tion projects whi~h spillover into the 
Seventh Plan arc under implementation. 

CODstruction of over bridge near Kodur 
Railway Station (A P.) 

4771. SHRI S. PALAKONDRAYUDU : 
Will the Mlfli~ter of TRANSPORT be 
pleased to state: 

(a) is there <lny proposal pending 

with South Centra) Railway to construct 
over hridge near Kodur Railway Station 
in Andhra Pradesh; 

(b) jf the proposal is pending with 
the South Central Railway when a 
decision is likely to be taken in this 
regard; and 

I,C) if not, when Government would 
take wi tiative in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No. Sir. 

(t) Does not arise. 

(c) The Railways undertake constru,· 
tion of road over/under bridges in replace-
ment of existing busy level crossings 
jointly with the State Governments can-
cel ned on cost sharing basis. Proposals 
in thi~ regard are required to be sponsored 
by the Sta(e Gover'nmerlts with an under-
taking to bear their share of erst. No 
firm proposal has been received from the 
Slate Government in this regard. 

Voluntary organi~ations given assiMancc 
for adult education programm(.· 

4772. SHRl CHINTAMANJ JE:NA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to slate the 
number of voluntary organisations in each 
State whIch were given financial assistance 
by Government for Adu]t Education dur· 
ing 1983.84 and 1984·85? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE cSHRIMATI SUSHILA 
ROHATGI): A Statement is attached. 

Statement 

5J, StatejUT Number of voluntary agencies 
No. ------------

1983·84 1984·85 

1 2 3 

1. Andhra Pradesh 8 12 
., Assam 15 10 .... 
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l' 

3. Bihar 
\ 

4. Oujarat 

5. Haryan. 

6. Karnataka 
7~ Madhy. Pradesh 

8. Mabar.lhlra 

9~ Manipur 

10. Ori ... 

11. Punjab 

12. Rejaathau 

13. Tamil Nadu 

14. UUai' Pradesh 

I!. West aeDgel 

16 DeJhi 

17. Goa, Daman and Diu 

Esfen.ioe of rai JIiDe apto AI.Db in 
Bha,.apr District 

4773. SURI D.P. JADEJA : Will the 
Minister of TRANSPORT be pJeased to 
Itate : 

(a) wbetber the Gujarat Government 
baa IUllelted the extension of the railway 
Jine upto Alanb in DbavDsgar District; 

(t.) tbe dotails of tbis sUllestioD and 
tbe .. timated coat; and 

(c) whether io view of the immense 
poa.atial Ibis work will be taken up im .. 
mediate'y, aad if 10, .heD ? 

THB MINISTER. OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVR.AO SCINDIA): Ca) to (c) 
YII. Sir. Tile State Government of 
Oajarat made a requeat for eateosioo of 
,be &aUway line to coonect Alaol ship 
breal&iaa ,atd frOID Trapaj a Itation on 
dae Blaav_r.Mabua N.O. aectioD. State 
Oo ....... DI ... adviaed ,hat it wUl be 
DI ••••• .., to take o. the .u .... tcd liDe J 

2 '3 

12 1 

47 33 

2 7 
6 35 

5 
54 32 
1 2 

25 11 

2 

8 27 
41 36 

27 51 

6 11 

5 8 

1 t 

TOTAL: 258 284 

sidin, (com nearest Metre Gauge station 
Bhavnagar or Sihore to avoid multiple 
transhipment and for tbis a survey can be 
undertaken at State Govls. cost. No 
reply to this has been received from tbe 
State Government. 

Exteasion of rail Jine frDID Victor to 
Port Pipava, 

4774. SHRI D.P. JADBJA :. Will the 
Minister of TRANSPORT be pJeased to 
state: 

(a) wbetber the Government of 
Gujara t bas requested for extension of the 
existing metre lauge rail line from Victor 
to Port Pipavav; 

(b) what steps have railwaY' taken to 
cooperate with tbe Gujarat Gov~rnmcnt in 
this matter; and 

(C) at what stale is tbe raHways pte-
sent involvement in tbis development? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF R.AILWAYS (SHill 
MADHAVRAO SCINDJA): (a) Yel. 
Sir. 
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(b) & (c): The existing Ra~Jway line 
serves Pipavav Bunder via Victor. Tbere 
is no proposa! to further extend this 
line. 

COl'lstruction of bridges in Andbra 
Pradesh with Cfntral Assistance 

4775. SHRf C. JANGA REDDY: 
Will the (~1ini~tel of TRANSPORT be 
pleased to stale: 

(8) the construction works of bridges 
which were taken up in Andhra Pradesh 

-
with Central Assistance during 1983·84 and 
1984~8S; and 

(b) the present position of those 
bridges? 

iii THE MINISTER OF TRANSPORT 
(SHRI BANSILAL) : (b) & (a) Statement 
Containing a Jist of the bridge 
works approved/sanctioned during 1983-84 
and 1984-85 in Andhra Pradesh under the 
Centra) Aid Programme of loan assistance 
for St~te Roads of Inter.State or Econo-
mic Importance apd Central Road Pund' 
Scheme showing the present progress is 
attached. 

Statement 
Works under the Central Aid Programme of Loan Assistance for State Roads of 
Infer-State or Economic Importance and Cen~ral Road Fund. 

Name of works Progress made 

1. Under E & I Scheme 
1.1 Improvement to road in AdiJabad- 25% 

TaHguda including construction of bridges. 

2. Works approvr.-d under Central Road Fund Scheme 
2.1 Bndge ~cross Hundri river at km. 360/2 in 

Kurnoo! Town. 
30% 

2.2 Cal1"'ew~y acr0~S Swarnmukhi riv~r in Nellore 
Di.;trict. 

50% 

2 3 Bridge acrO!4S G&V cJ)naJ on the prerposed 
link r03d in T:1p.uku Town. 

Work yet to 
commence, 

2.4 Bridge over Tungabhadra ne~r Nalaldinna 
on Adoni.Gr;dw31 road in District 
Mehboch Na!=ar. 

'-do-

Protidio~ Dew coaches and speeding 
up of East Coast Express 

4776. SHRI C. JANGA REDDY: 
Wi)} the :r\lfini~.ter of TRANSPORT be 
pleased to state' : 

(a) whether the journey time (\f 
Hyderabad·Howrah East Coast Express 
between Vijayawada and Howrah·:is 22 
hours wherea~ the journey tim~ of Madras-
Howrab Coramandal Expr~~~ between 
Vijayawada and H')wrah i~ 19 hours and 
25 minutes only; and 

(b) whether the Ministry has tak;;n a 
decision to provide new coaches and 
reduce the stoppages between Waltair and 
Howrah of East Coast Expre:;s to briGg 
the journey time at par with Madras .. 
Howrah CoromandJ.l E~piess to avoid 
suffering of the long distranee passengers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The 
journey time of 46 East Coast Express bet-
ween V,jayawada and Howrah is 24 hours 
)0 mintl .; and ,,;1<1t of 142 C~;romandal 

Express bdween VJjayawada and Howrah 
is 19 hours 50 minutes. 

(b) Withdrawal of stoppases of 45/46 
East Coast Express 10 speed jt up is not 
desirable 8S it will be resenled by the 
existing users. 

Provision of new coaches on 45/46 
East Coast Express will Dot heJp spee,ding 
up the train. 

Bfbinagar·Nadikudi raUway"Jiae " 
4777. SHRI B. N. RE:t>DV : 'Win the 

Minister of TRA'N SPORT be plealed to 
sta te : 
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'" (a) the aa_tual progress so far made 
in tbe construction of the rlJ..ilway lioc. 
bctw«;cn Bibinagar and Nadikudi in Andhra 
Pradesh; and . 

(b) by what time it is likcly to be 
completed? 

THE MINISTER OF STATE IN THE 
DEPARTtvlENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) 110 Kms. 
from Bibinagar to M.iryalguda has been 
opened to goods traffic.' Cumulative pro-
aress is 77%. 

(b) Its completion will d<!pend on 
availability of resources in the comi ng 
years. 

Revision cf special aUowances to 
Flying Cbeckiog Squad statr 

4778. SHRI RAMESH -IV AR 
NEEKHRA: Wdl the l\!Imister of 
TRANSPORT b-! plcaseJ to state: 

(a) whether it is a fact that Railway 
Board bad created a sp.!cial checking 
squad nam.!l,y Flying Checking Squid 
in 1947 to check: licl(;!Uess lraveUers: 

(b) wb~ther it is also a fact that 
speciaj aJJowaoce of Ks. 25/- is b~ing paid 
to them since lY47 Iodate; and 

(c) > if so, the reasons why rates of 
allowances have not been revised since 
then 1 

THE MINISTER OF STATE IN THE 
DEPARTMtNf OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Special 
CbeCKmg Squads were created in the 
post. Whether i L was done in 1!J47, 
cannOt be definitely stated as those records 
are not avaiJable now. 

o (b) & (c) A special pay of Rs. 2S/-
per manto lnot a speclaJ aHowance) was, 

-, lntel'-atia sanctioned to Ticket Checking 
staft' attacbed to tbe Headquarters Flying 
Squads with effect from 1st February. 
1965. The question whether tbe SpeciaJ 
Pay need be revised, will be COAlaidered 
in tbe ligbt of the recommendation of tbe 
Pourth CentraJ Pay Commissioa which is 
curl'CQUy ex.mini., the p.y and allow-
lacea aDd olbor service conditions of 

Central Government employees including 
Railway employees. 

Sale of medicines meant exclusivel, for 
use io Government hospitalsj 

dispensaries 

4779. DR. G.S. RAJHANS : Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whet!1er Gov'?r~~ent are aware 
that in several paftS of th,.: country. the 
medicines which ar(! c.xclusivcly for use 
in Government hospi!als,dispeosarles and 
h::ving CGHS/CHS markings are openly 
soid in the market; 

(b) if so, wbe~her any iIw\:~tjgations 
have- bel!D mad~ by Government in this 
[cgwrd: and 

(C) if so, Jetai Is tL;!.r~of and stl!PS 
cont~mpiatcd by Gov;!rnmeat to stop 
sale ot medicines with CGHSiCHS 
markings in the op-.;o mark;-t? 

THE 1'vllNIS fER IN THE DEPART-
MEN r OF FAMiLY \YELFAKE (SHRI 
S. KRISHNA KU1V1AR): (a) No sueD 
C.lse b3S come to notIce rcct:ntly. FUllher 
tilere is DO such lU.1rklllg as CHS on 
medicines ~uppJjed to the Central Govern-
ment Hl.)spitaJs. The markiogs are either 
CGHS~or CHS. 

(R> ~ (C) Do not arise. 

Improvement of Gauhati-Sil char Railway 
Line 

4780. SHRI p. NAtvlGYAL : Wiil the 
l\linister of TRANSPORT be pleased to 
state; . 

ta) the number of railway accidents 
both pessenger and goods trains which 
oc~urred between Guwaha'ri and SHchar 
line ~n &sam during the last two )ears 
(1984.85 and 1985 86 toda ie) ; 

(b) the number of persons died and 
estimated damage of property as a result 
thereof; 

(C) whether it is a fact that the rails 
of the Guwahati-Silchar line are very old, 
worn out and require repla,e'ment; and 

(d) if so, the stepa taten bI GOYer'_' 
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ment to improve the Guwabati-Silcbar 
railway line? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHR! 
MADHA VRAO SCINDIA): <a> During 
1984.85 .and 1985·86 (upto November, 
1985). 91 train accidents involving passen .. 
ger and goods trains occurred between 
Ouwabati and SiJcbar. 

(b) 27 persons lost their Jives in these 
accideDts and tbe cost of damage to rail-
way property has been estimated at Rs. 
1',3 Jatbs approximately. 

(a) whether the sttenlth of doctors i. 
the C.G.H S. dlspensariel ib tJeltii il ftot 
full and many post. are Iyln, vacalit ; 
and 

(b) if so, the time by which full Ilre-
ngtb of doctors will be provided in thoaC 
dispensaries ? 

THE DEPUTY MINISTBR IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : <a> a~ 
(b) The vacant posts of Doctors in COHS 
Delbi are Ii Itely to- be SUed on l'elular 
basis on receipt of tbe recommendatioDa 
of Union Public Service CommiuioJl. 

(c) & (d) Only 32 kms. out of total However, as an interim arranlement, 
)cmath of 396 kIDS. has overaged track on. CGHS. Delhi has been recently authorised 
Guwahati-Silchar line. The renewal of to fill 100 post of Medical 08icers OD 
tbis track is in progress. short term (contract) basi •• 

Aa .. nt paid or committed for construe-
tiOD work of Metro Railway, Calcutta 

4781. SHRI AMAL DATTA: WilJ 
tbe Minister of TRANSPORT be pleased 
to state : 

(a> what was tbe estimated vaiue of 
the c(JDstruction work of tbe Metro 
Transport Project/Metro Railway which 
haa now been substaintia Uy compJeted and 
what was the value at which tenders were 
awarded; 

(b) in respect of such contract how 
much, if any. amount has already been 
paid or committed as escalation; 

(c) what is the further amount which 
i. estimated as payable against sucb work; 
and 

(d) what is tbe claim of the contra-
ctors •• a,ainst such estimates? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (8) to (d) 
The informatioD is beiq coUected aHd 

. wiJJ be laid on tbe table of the Sabha. 

Vaea .. po.tl of c1oetor. iD CGHC .'.pe •. 
• arle. ia Deihl 

4712. SHill lAGANNATH P1\.ASAD: 
·be Minister of HEALTH AND 

Y WELPAIU! be pleased to state : 

Shortage of DlediciDes in CGHS .lape ... 
sariea 

4783. SHRI JAGANNATH PRASAD: 
Wall tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether it is a fact that tbe .upply 
of medicines in COHS dispensarie. in 
Delhi is not adequa te due to whicb 
patients are put to great inconvenieace; 
and 

(b) jf so, the efforts made fly Govern. 
ment to anange for adequate .upply of 
medicines in these dispensaries? 

THE DEPUTY MINISTER. IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
SuppJy of medicines in COHS di.pensar, 
included in Cc3HS Formulary are by aocJ 
large adequate. 

(b) In the even t of sbortale of medi. 
cine. in the Dispensary Medical 0fIic:et 
Incharle bas been atltborited to precure 
tbe medicinea from Super Bazar. 

Pr'~Uep,/scbool .... e.... P.T.O'. t. 
.lae warda of Ra""', £.p,.,e • 

4714. SHill VISHNU MGDI: Witt 
the Miai.ter of TRAMS~T" ,.... 
to Itate : 



(a) .bether it il a fact that Railway 
administration grants priVitqes/lcbooJ 
pauea and PTOs to the sons OVer 21 years 
of fire R .. ihvay 'Bmployees 'with M/Tecb. 
degree. but refuses the 8Jme, who con-
tiDue their studies for MS/MD courses; 

(b) if 10, whether it is also a fact that 
the Educational Institutions/Colleges! 
Uoiverlities ,rant stipend to the students 
who undertake M/Tech. as well as MSjMD 
COUt'les ; and 

(c) if'lo. wbether keeping in view the 
abo.e fact Government propose to accord 
sanction 'for allowing privileges/schoo) 
pastes/PTOs to SODS of Railway Emp-
loyeel who continue their studies for 
House ~urleonshjp IRegis trarsbip degrees 
after MBDS? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No Sir, 
there is no discrimination in the condi-
d.na] facilities extended to M/Tech. 
courle students vis-a-vis MS/MD course 
Itudcnts. 

(b) & (C) Do not arise. 

[TrQnl/al ion) 

OpeDlag of H.P.Y Traffic booking for 
allotment of ",agoDs 

4785. SURI VISHNU MODI: Will 
tbe Minister of TRANSPORT be pJeased 
to state: 

(a) whether in regard to booking of 
wa,oDl by traders for transporting their 
lood. from one place to another the 
Divi.ionaJ Railway Managers have been 
directed by the Railway Board tbat officelS 
abwld teep dpen only H.P. Y. traffic 
ltoOtia, for allotment of wagons; 

(b) if 10, the goods included in the 
H.P. Y. traffic; 

(c) wbether ooly low fare items are 
'aeJuded in the H.P. Y. traffic. 

(d) ,if 10, whether, Ooverament have 
reteived .a,·complaint .,aiDst clo!; .. of 
bootioa <?' .11, other Jtems and keepinc 
~ H.4t.V. tn. C)tJly 'tid not allowing 
.... ttaiefi to kaillport jood. 1>'1 RtJlwa),. .... 

. , 

(e) if so, the details in this reprd aDd 
remedial action taken by GovernD1Cnt 10 
far in this regard and if DO action has 
been taken tbe reasonl tberefor? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHU 
MADHAVRAO SCINDIA) : <a> No, Sir. 
However, selected H.P. Y. commodities 
are exempted from normal operating rest-
rictions when offered for booking in 
wagon loads from certain important ,ooda 
sheds. 

(b) A statement is attached. 

(c) No, Sir. 

(d) No, Sir. 

(e) Does not arise. 

Statement 

(b) List of selected High Profit Yield-
ing commodities exempted from opera tina 
restrictions when offered for booting in 
wagon-loads from certain important IOOds 
sheds: 

S1. No. Name of commodity 

1. Rubber 

2. Lubricating Oil 

3. Iron & Steel (from other 
than steel plants) 

4. Tea 

5. Chemicals, Doo-explosive. 

6. Leather 

7. Jute 

8. BftulDen/Coal Tar 

9. Non-ferrous Meta .. 
10. Machinery otber thaD eJeCtti;. 

cal 

11. Hemp 

12. Staple Pi bre 

13. Soda 

14 . Cottoo 

1S • Supr 
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16. Piecegoods 
17. Electrical Applian=es 
18. Rosin 

19. Soap 
20. Carving Wood 

21. Tobacco 

22. Paints 

23. Marble 

24. Colours & Dyes 

25. Paper 

26. Hardboard 
-------~-----

[English] 

Semb bOalx aboard Indian Airlines Airbus 

4786. SHRI JAGANNATH PATT. 
NAIK.: WaH the Minister of TRANS-
PORT be pleased to state : 

(a) whether Government's attention 
has been drawn to the news item appear. 
ingj in "Hindustan Times~ at 25 November, 
J985 regaralng bomb hoax aboard' (he 
Indian Airbus flight 105 (lC) on 24 Nove. 
mber, 1985 morning even as a country. 
wide red alert was gIven by airport autho-
rities ; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER) : (a) and (b) 
Yes, Sir. An anonymous call was received 
by .be Indian Airlines. Bombay at 0600 
bours on 24.11.85, that there was a bomb 
on Ihe Indian Airlines Airbus going to. 
Bangalore on BIght No. IC·lOS. Tbe air-
craft was at taxying point at that time. 
The aircraft was called back from the 
taxying point immediately aod taken to an 
isolated parking pay where aU passengers 
and crew as well as baggage/mail were off-
loaded. As a result of a thorogb cbeck as 
per the prescribed bomb tbrea t drill. 
tbe tbreat was found to be a hoax. 

W,itltll .4"'wtfl 

ftight was delayed by 3 hours 10,' miautes 
OD tbis aCCOllDt.· ,; , 

DiscriDlinatioD betweeD cli nical aDd Don· 
clinicaJ staff of Central Council for Res-

earcla jn Ayurveda aDd Siddha 

4787. PROF. K. V. THOMAS: Wi)) 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: ," 

(a) whether Government have received 
any complaint regarding discrimination 
practised between clinical and non-clini. 
caJ staff workIng at Centra) Council for 
Research in Ayurveda and Siddba ; and 

(b) if so, the action taken th~reon ,1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
Yes, Sir. 

(b) The matter wiJI be considered 
after receipt of tbe rec,ommendations of 
tbe Fourth Pay commission. 

NOD practising allowance to doctor is Ayur-
veda aod Siddba 

47J8. PROF. K.V. THOMAS: WaH 
the Minister of HEALTH AND FAMILY 
WELFARE be pieased co stale; 

(a) whether Gov~rl)ment aJlows non-
praCtl~iDi allowance to the doctors work .. 
lUg in Jiterary researcb, survey of medica' 
plants ano drug standardisation unit of 
the Central Council for Reteacb in Ayur-
veda and Siddba ; and' 

(b) if not, tbe reasons therefor? 

THE DEPUTY MINIS~BR IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRiSHNA KUMAR): (f.' 
No, Sir. 

(a) The posts in literary research, 
survey of medicinal plants and drua 
standardization unit of tbe CCRAS are 
not treated as clinical PPSlS for wtiicb 
NPA is adml8sJble. 

Need to I .... ove scope.f medical p."-
l1'adaate ect.catioa·i. tbe cotIDtr,) 

While the aircraft was cleared for tbe. I 4789. SEJIU CHINTA MOHAN: ,Wi)) 
!lilbc, tho mail and carlO were detained the Mini.ter ~f HEALTH AND PAbAILY 
'Of a furtber coolin. oft period, Tbc WBLFAllS be pie.,"" to ,talc : 
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! (8) wbether it is 8 f~ct that in the 
pre,seot coo text of new developments 
and idtricacres of medical service, tbere is 
urgent need to improve. upgrade ,and 
widen the scope of medical post-graduate 
edueation in the country; 

(b) whether any ratio of undergra. 
quate post graduate education has been 
fixed and ,- if so, details for all medical 
co1Jeges in the country; and 

(C) whether imbalances, if any. would 
be set right 1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
The post·araduate Medical Education in 
India is fully diversifit"d to meet the 
needs of the country in 'he present con-
text of new developments and intricacies 

-of medical services. 

(b) ~o, Sir. 

(d) Does not arise. 

Treatment of Herpes Veneral disease 

4790. SHRI CHINTA MOHAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there H!'rpes VeLeral 
disease is becoming quite common in the 
Urhan areas of the country; 

(b) whether there is no remedy for 
this rava~fng disease ; 

(C) whetber any Research and Deve-
)opm~nt work is in pro~ress 'to find (lut 
treatment for this disease by vaccination 
or drUI! ;,'/and 

(d) if not, reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMJLY WELFARE 
(SHRI S. KRISHNA KUMAR): (8) to 
(d) According to the availabfe infor-
mBtion, there were 3.231 cases of Herpes 
reported duriag 1984 in the country. 
Thougb this disease is incurable, the 
doctors 'and medical.officers are well aware 
cf lhe li,ns and s)'mptoQls of. tbe disease: 

and, ~he provide sympatomatic treatment 
to the patients as and when tbey visit 
them for treatment. 

Two drugs-Vidarabine (Ara-A) aDd 
Aciclovir are available for the treatment 
of genital herpes. Vidara bine can be u.ed 
toppically. orby intravenous injection. Acic· 
lovir can be used topically, by intravenous 
injection as well as by the oral route. The 
latter drug is associated with low toxicity 
and since it can also be given orally. can 
be preferred to vidara bine .. 

Several vaccines aga!nst this disease 
have been developed and these are still 
under tria). 

Neglect of air safety regnlatioDs at !lahar 
Internati onal Airport 

4791. SHRI CHINTA MOHAN: Will 
the Minister of TRANSPORT be pJeased 
to stafe : 

(a) whether a five.star hoteJ near 
Sahar International Airport in Bomltay 
has been set up in total contravention of 
aviation safety requirements laid down by 
the Ministry and if so, reasons for neg-
lecting air safety regulations; and 

(b) whether Government have propo-
sals to shift the International Airport to 
ensure safety of the air traffic? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) A five 
star hotel is being constructed at Lee la-
ba~h. near Sabar International Airport. 
Bombay by a private entrepreneur. The 
bui Ider had however constructed the botel 
beyond the permissible heiaht without 
waiting (or the No Objection Certificate. 
He has been asked to demolish the excess 
height. 

(b) No, Sir. 

Import of coking coal through Visakba-
patnam, Haldia and Paradip ports 

4792. SHRI HARJHAR SOREN : 
SHRI SANAT KUMAR MAN. 
DAL; 

Will the Minister of TRANSPOR~ ~ 
pleased to state :, 
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(a) wbether Government propose to 
imporl additional quantum of cokin8 coal 
throUlb Visathapatnam. Baldia and 
Paradip ports; 

(1;) if'.o. wbat steps are initiated by 
hi. Miiiistry to clear stockpiling of impor-
ted ccjkina coal at these parts at prescnt; 

(c) whether additional quantum of 
idaports will be routed through other 
ports io the country ; a'nd 

(d) the details of the proposal in this 
relard? 

THB MINISTER OF TRANSPORT 
(SHS[ BANSI LAL) : CaJ Yes, Sir. 

(b) The question of clearing of the 
imported coking coal from theses. ports 
baa been discussed witb the chief execu .. 
tifts of the ports, the Steel Authori ty of 
lodia Ltd. and the RaHways. It was decid-
ed that a11 tbe concerned aaeocies would 
a..b' .11 effort. to clear stocks of import. 
ed cotiDl coal and ensure its quick hand· 
liliaanel movement. 

(c) It j& proposed to import some 
Claantitic! through Madras Port. 

(d) It has been decided that at pre-
leot tbe rollo.ing quantities of imported 
cokinl coal would be bandIed every month 
at the following ports :-

1. Vim. 1,30,000 tonnes 

2. Haldia 60,000 tODnes 

3. Madrat 10,000 tonnes (with op-
tion to go upto 
30.000 toones). 

4. Paradip SO,OOO tonnes. 
-------

Total: 2,50.000 tonnes. 
---------

MOdel Uaiyer.ity Ad 

"193. SHItI S.M. BHATTAM: WiJl 
the Mi1ri.t~r of HUMAN RESOURCE 
DEVELOPMENT be pleased to sta te : 

(a) wbetber Government intend to 
introduce a Model Uoiveraity~, aa re· 
qoIDIDCDClcd by OajeDdrapdtar Committee; 

(b) tbe recommendatioDs of tile Uni. 
versity Grants ComminiCJ1D in this ..... rd; 
and 

Cc) wbether Govtfomeat inte'" to 
ensure teacbers' majority in the elected 
University bodies? 

THE MINISTER OF STATB IN THE 
DEPARTMENTS OF EDUCATION AMD 
CULTURB (SHRIMATI SUSBILA 
ROHATGI): (a) 'and (b) The GajeDd-
ragadkar Committee had made •• veraS 
recommend. tions on the board priDCiptIi 
tbat should be followed in the structure 
of the Universities. tbe pattern of their 
organisa1ioD, the composition of varlou. 
bodies and the manner of apJtOilJtttJeDt, 
and power and function. of ~arious 

officers. The report which wal lubmitted 
in 1971 was accepted b, the Uaivenity 
Grants Commission and the CeDtral 
Government. It was also forwatded td'_ 
State Governments for keepiD' th. r.-
commendations in view wbile fiaminl 
University legislations. The Cea tra I 
Government have at present no prop .... 
to formulate a Model Act on the bali. or 
these recommendations. 

(c) Does not arise. 

Construction of bridle 0. Dirok ., .. , 

4794. SHRI WANGPHA LOWAMG : Will 
the Minister of TRANSPORT be pleas.d 
to state: 

(a) whether it is a fact that Maraheti-
ra-Deomali road c\)nnectin, Aaaam-Aruaa-
chal Pradesh was constructed under tla. 
scheme of Nostb Eastern Couacil.ix year. 
back but still the road remai.. cut-oft' 
durin, monsoon as a amall bridp .0 
Dirok river bas not yet been COftltrucNd: 

(b) if 10. the reasons for the co_truc-
tion of the bridle beina kept pendin, lor 
so many years; 

(c) when tbe construction" th. 
bridge is proposed to be s.arted ? 

THE MINISTI!R OF TRANSPORT 
(SHRI BANSI LAL) : (a) &, (b) ..... 
State lload the constructioD of ,be road 
and tbe bridae in questioa ia abe ........ 
bilH1 of tbe State Governments. Bowner, 
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it is reported that the Marperita·oDeomali 
ROltd cooneCling A~sam-Aruo.cha] Pradesh 
was constructed under NEC Scheme during 

01983.84 and the construction of proposed 
bridge over river Dirok: connecting Assam-
Arunachal Pradesh was kept pending since 
the detailed Sub-Soil Investigation etc. 
were not carried out. 

(C) The Sub.Soil Investigation for the 
proposed bridge over Dirok river has since 
been sanctioned. As soon as the sub· 
soil investigation is over and estimates 
framed. construction of the bridge will be 
taken up by the Assam Government. 

37th Indiao Pharmaceutical Coogress io 
December, 1985 

4795. SHRI KRUPASINDHU BHOI : 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

<a) whether 37th Indian Pharmaceuti· 
cal Congress will be held at New Delhi in 
December. 1985; 

(b) wbether Government officials 
associated with this Congress celebration 
have obtained necessary permission from 
tbe Government; and 

(c) jf so, the details thereof and if 
not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) Yes, 
from 26.28 December, 1985. 

(b) & (C) Government officials are not 
Dormally required to obtain permission for 
participation in National Confert,nces on 
subjects relating to their specialisation. 
The period of absence is regulated in 
accor4a.ncc with the auidelines on the 
!ubject. 

Loss to Railways due to Hood in Southern 
States 

4796. SHRI DHAR.AM PAL SINGH 
MALIK : wfll the Minister of TRANS-
PORT be pleased to state : 

(a> wbether Railways suffered huge 
JOI' due to the recent unprecedented floods 
io tile Sowbe.rn States durill8 November. I"'; 

(b) if so. OttilWtted Joss to tlae 
Railways; aDd 

(C) how rar it bas affected the s~ 
rUDning of trains from North to Soutb '1 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : <a> Yea, Sir. 

(b) The Rai Iway suffered a J~s of 
approximately Rs. 8.62 erores on account 
of damage to track, bridps, eltetrical 
equipment, ,ignaJjing gear and other 
structures. Rs. 3.09 crores Joss in can-
inp resulted from the di8ru~tion to train 
services. 

(c) On tbe North-South (Qelhi. 
Madras) route. 17/18 Ma4ras-J~DlU Tawi 
Janata Express was partially or fully 
cancelled in November, 1985 OB tbis 
account. 

Loss to Railways in Kerala duria. receat 
Rail Roko Agitatien 

4791. SHRI DHARAM PAL SINGH 
MALIK: Will tbe Minister of TRANS-
PORT be pleased to state: 

<a> estimated loss to the Indian 
Railways during the recent RaiJ Roto 
Agitation in tbe State of KeraJa; 

(b) whether it is a fact tbat taere was 
no proper security force to avoid such 
loss; and 

(C) steps taken by Government to 
avoid such loss in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHIt I 
MADHAVRAO SCINDIA): (.) Due to 
the RaiJ Roko Agitation on J8.J1.19$5 in 
tbe State of Kerala, the Ratlways suffered 
a direct loss of less tban R-;. 1500/-. 

(b) No, Sir. 

(c) Adequate arrangemeDts to main. 
tain law aDd order and to ~< toss! 
damaae to ra.j I way p~operty wer.e made 
both by State Poli~e aDd l\aj)wa'o~ot~. 
,ion for~e. Vuloct.bl~ ~ti~OS,~" 
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railway installations were properly guarded 
and for ensuring safety of passengers and 
security of running trains~ police/RPF 
escorts were provided in all passenger 
trains. Patrolling of track was also 
arranged to ensure safety of tbe track. 

R estrucfuring of K.V.S. Headquarters 

4798 SHRI RAJ KU~,fAR RAT: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether considering the expansion 
of Kendriya Vidyalaya Sangathan, Steering 
Committee, appointed by Government has 
recommended a new organisational struc-
ture of its Head-Quarter; 

(b) if so, whether the Headquarter has 
been restructured recent Jy; 

(c) if so, whether It is in accordance 
with the recommendations of the Steering 
Commiteee in Jetter and spirit: 

(d) if not, the rea~ons therefor; and 

(e) whether Gov~rnment propose to 
re.organi~e the ~et up in accordance with 
the tecommendations of the Steering 
Committee? 

TH'E MINTSTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (5HRTT\1ATI SUSHILA 
ROHATGI) : (a) Yes. Sir. 

(b) Yes, Sir. 

(c) to (e) The Steering Committee as 
a recommendatory body suggested a certain 
,tructure that was finalised by a High-
Power Committee headed by the then 
EducatIOn S.:cretary. The organisational 
structure of the Kendriya Vidyalaya 
Sangathan h~s been re.structured on the 
basis of the decisions of tbe High.Power 
Committee which largely conforms to the 
recommendations of tbe Steering Com-
mittee. 

18tegrated watershed management scheme 

4799. SHR! PRIYA RANJAN DAS 
MUNSl: WiJl the Minister of WATER 
RESOURCES be pleased.(o stale : 

(a) whether some centrally. sponsored 
integrated watershed management schemes 
are proposed to be implemented in West 
Bengal during the Sev"nth Plan Period; 

(b) if SOt the details thereof; 

(c) the physical target and the Seventh 
Plan outlay for such schemes; and 

(d) tbe progress so far made in the 
matter? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA· 
NAND): (a)cl(b) The Centrally sponsored 
Scheme of Integrated Watershed Manage-
ment in the catchments of flood prone rivers 
of Gangetic basin is undf"T operation in tbe 
catchments of Ajoy and Rupnarain rivers 
within West Bengal since Sixth Five Year 
Plan and is being continued during tbe 
Seventh Plan. 

Soil conservation measures are takeD 
up for treating agricultural JaDdg with 
bunding, terracing. levelling for increase 
in crop production snd treating otbt'r 
lands by afforestation and development· of 
grassland. construction of engineering 
structures for water storage. silt detention, 
etc. 

(c) The physical targets Bnd Seventh 
P1an outlays for the scheme are yet to 
be ffnaIised. 

(d) During the Sixth PJan, 1423 ha. 
were treated and 2 engineering structures 
constructed in the catcbment of Ajoy river 
and 4630 hs. were treated and 2ft engineer-
ing stru:,' w'es con~ Ht'cted in {he ,.;a tchment 
of Rupna rain river. 

U.G.C. Assistance to Wt'st BeDgal 
U Diversities 

4800. SHRI PRIY A RANJAN DAS 
MUNSI: 

SHRI BHOLANATH SEN: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(8) \\'bether the Univtr!!il)' 0, &tllS 
Commi,.ioll bad BBte€d to extend u.I •• aa,c 
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till 1987-88 to the Universities in West 
Bengal for the post'S ceea ted/filled with the 
approval of the Commission during the 
Sixth Plan period; 

(b) jf so, the dlo!tails of such posts 
approved by the Commission for the 
Universities in West -Bengal during tbe 
Sixth Plan period; 

(c) the details of su~h approved posts 
which were actually created/filled up by 
tbe Universities of West Bengal during the 
stipulated Sixth Plan period; 

(d) the reasons wby some of the posts 
could not be filled by the Universities 
during 1980-85; and 

(e) financial implications in (b), (C) 
and (d) above? 

Name of th: 
University 

1. Burdwan U OIversi ty 

2. Calcutta University 

3. Jadavpur University 

4. Kalyani University 

5. North B.:ngal Universi ty 

(e) Toe Commission has not received 
any information r~garding the filling up 
of tbese posts from tbe Calcutta and 

Name of tae U lli versi ty 

1- Burdwan 

2. Kalyani 

3. North Bengal. 

(d) The Un;versities have to obtain an 
assurance from tbe State Government to 
maintain tbese posts after the Com-
mission's assistance has ceased. The Don 
receipt of sucb assurance and the com-
pletion of tbe procedural formalities for 
lillin, the po.ts could be the major reasons 
for Dot (Ulioa up tbe posts duriq 1980·85. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) Yes, Sir. The Com-
mission has agreed to provide aS5istance 
for the posts created/fiLed during the 
Sixth Plan period, with the approval of the 
Commission upto 31.3.1988 subject to the 
condition that the universities/Slate Govern. 
ments would take ov~r the recurring liabi-
lity thereafter and that the expenditure on 
these posts beyond 31.3.1985 is cbarged 
to the Seventh Plan allocation of the 
universities. 

(b) The Commission has sanctioned 
the foHowing posts for the univ.-;r5ities in 

West Bengal:-

Post approved 

Professor Reader Lecturer Othe rs 

7 9 6 7 

13 27 71 12 

4 1 11 4 

2 10 16 11 

7 9 16 14 

Jadavpur universities. The posts filJed i 0 

tbe other universities are : 

Post (jJled upto 31.3.1985 
-----------

Professor Reader Lecturer Others 

4 4 2 

1 8 12 6 

1 2 12 5 

(e) The tota I financial implications in 
respect of the teaching posts approved by 
the Commission is Rs. 63.01 Jaths. 

Repair of National HJgbway No. 47 in 
Kerat. 

4801. SHRI T. BASHEER : Will the 
Minister of TRANSPORT be pleased " 
atate : 



· <a> tbe amount sanctioned for r~. 
parrs of Na'tfonal Higbway No. 47 after 
me re~Dt ftoodl in Xera1a; 

(b) tbe amount so faT spent out of it; 

(C) whether it is a fact tbat the con-
dition of tbe National Hilbway between 
Brnakulam ... BdapaUy and Arrcor-ErnakuJam 
is very bad; 

(d) whether Government propose to 
raise tbe level of ,be National Highway in 
lbeie stretches and dig up and lay proper 
aad adequate drains so tbat roads will not 
acc easily submersed during tbe Hoods. 

(e) if not, tbe reasons therefor; 

(f) whether the works on Ernakulam 
byepass has been completed; 

(I) if not, tbe reasons tberefor; 

(b) bow much amount out of tbe 
allotment bas so far been spent; and 

(i) by when it is expected to be ready 
for t1'amC ? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) An amount of 
Ra. 2S jaths bas been placed at the dis-
posal of the State Government for cover-
ina tbe repairs to NH 47 & 17 after tbe 
recent ftoods in Kerala on an ad-hoc 
baais. Purther allotment wi II be made OD 

tbe basil of scrutiny of detailed ~stimates. 

(b) Tbe allotment is bei9g utilised 
but tbe exact ~xpendl\ure wlH be known 
oll)y after fioali,a lion of accounts. 

, (C) The condition of the National 
Hipway between EdapaU, and Arloor 
bad become bad durjng reeen t rains but 
after car..,iog out urlent temporary 
reatoratioa works, lhe road was improved 
aDd made traffic worthy. 

(d) * (e) Tbere is DO lucb improve-
DM:t1t prOpola' as t-lleac ,trttehes are to be 
bye.,.... by Cocbin b,.pa. wIlieh is 
in an advanced .~aae of eonatruction. 

(I) to 0) No. Sir. The completion or 
StDakulam (Cochio) bye-pal. is liaked 

with the completion of majot bridge across 
Kumbalam.Arroor and approaches to tbe 
Railway over bridae at PonDurunoi, whicb' 
are under progress. An amount of R.s. 
14.72 crOfes has been spent on the cons-
truction of tbis bye.pass so far. The bye-
pass is targetted for completion by Decem-
ber, 1987. 

TeJlichery-Mysore Rail line 

4802. SHRI T. BASHEER: WiJl lbe 
Minister of TRANSPORT be pteased to 
state: 

(a) whether any survey is being con. 
ducted to link Te'Ucherry with Mysore 
with a broad gauge Railway line; 

(b) if so, defails thereof; 

(c) if not. reasons thereof; 

(d) whether any memorandum has 
been received in this connection; aDd 

(e) if so, details and also action 
taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) Secretary, Pdnnanore 
District Railway Passenger Association 
has sent a memorandum requesting for 
survey and construction of this line. In 
view of severe constraint of resources and 
heavy commitments already on hand. ex. 
penditure on survey for this line has Dot 
been considered desirable. 

E~paDsio' of Corbin Stlfpyard daring 
Seventh Plae 

4803. SHRI T. BASHEER: WHJ tbe 
Minister of TRANSPORT be pJeased to 
.tate : 

(a) the number of ships built in 
Cochin Shipyard since its inception; 

(b) whether there il any proposal for 
i te expaOlioD durioa the Seventh PJan; 

(e) jf so; det.n, ab.reol; a. 



(4) if not, the reasons therefor '1 
~ 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL)· (a) Three. 

(b) & (c) Yes. Proposals for expansion 
include additional inputs in the form of 
facilities and housing scheme, adoption 
of new designs including collaboration 
for tecbnis;al know. how for tankers, 
augmentation of the training facilities. 
additional quay, additional dry dock, 
diversification of offshore faCIlities and 
renewals and replacements. The total 
amount allocated during Vllth Plan period 
for these schemes is Rs. 45 crorers. 

(d) Does not arise. 

Audio-visual teaching at Primary level 

4804. SHR! K. RAMACHANDRA 
REDDY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Union Government are 
willing to consider a proposal to switch 
over to the AudIo-visual teaching at 
Primary level to. replace the traditional 
sl'stem of teaching text; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SlJSHILA 
ROHATG) : (a) & (b) From the academic 
point of view it is neither possible nor 
desirable to replace the school teaching 
by aD) otber means inciuding AudiO. 
visual teaching. However. in view of 
tbe in adequacy of the school system the 
Ooverntnent bas been developing 
alternative and supportive systems to the 
school system like Non-formal Educa-
tion . system. Use of radio and TV for 

s. No. Purpose 

educational purposes is also desirable onlr 
to tbe extent of supporting and supple-
menting the school and non-forma) 
teaching. 

Educational Programmes are being 
broadcast through Radio and IV mostly 
to the children of elementary age-group 
and the Government proposes ·0 further 
strengthen and expand tbis system during 
the SeVenth Five Year Plan period. 

Grants sanctioned to West Bengal for 
promotion of sports 

4805. DR. PHULRENU GUHA : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government 
had sanctioned grants throusb the State 
Government of West Bengal10r the '·oHow-
ing purposes during the Sixth Five Ye~r 
Plan period. 

(i) holding of annual coachins 
camps. 

(ii) establuhment of rural sports 
centres 

(iii) construction of utility stadial 
swimming pools, mdoor halls. 
pla),fields and sports complex; 

(b) if so. the details thereof; and 

(c) to what extent these grants were-
actually utilised 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF YOUTH AFFAIllS 
AND SPORTS AND WOMEN'S WELFAllE 
(SHRJMATI MARGARET ALVA): (a> 
to (c) On the basil of proposals received 
from the Government of West Bonaal, 
the following grants were sanctioned during 
the VI Five Year Plan : 

Amount of Irant 
(Ra.) 

(i) Construction of a Swimming Pool at Midoapore SO,OOO 
25.000 
50.000 

(ii) Or •• nisation of anDual coaching camps at state level 
(iii) Purchase ·of sports equipmcnt of non· expendible nature 
(iv) Development of 9 playfieJds and floodlighting of one 

basketball court. 

The .rant -at S. No, (i) above· has boen 'fully utjJised. The utilisation ccrtUlcatea 
,fa _pee( of othen·are DOt Jet· due, 
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Beneftts associated wfth &grl'en card' ondcr 
family welfare scheme 

4806. SHRI SRIBALLAV PANIG· 
RAHI : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the benefits 
·green card' under 
scheme; 

associated with the 
the family welfare 

(b) tbe reasons for not giving green 
card to those who of the ir own have 
undergone family planning operation 
berore a particular date; and 

(c) whether Government will consider 
giving greeD card to all such persons re-
gardless of date of operation? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (8) to 
(c) Under the Green Card scheme, the 
acceptors of terminal methods having two 
living children are given green cards as a' 
mark of recognition The card enabJes 
these acceptors to be acci)rded preferen-
tial treatment in all areas where such pre-
ferential treatment is feasible as in the 
case of sanction of loans, SUbsidies 
and grants, house allotments, medical 
benefits and health facilities etc. Central 
Government has reque~ted a II the States 
and Union Territories to introduce the 
scheme. Subsequent to the issue of the 
guidelines by the Central Government on 
3.12.1983, many States/Union Territories 
have reported introduction of the scheme. 
The scheme has been introduced as an in-
centive for future acceptance of the sma II 
family norm rather tban as a reward (or 
its past acceptance. 

Making Karate International Game 

4807. SHRI THAMPAN THOMAS: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether AU India Karate-DO 
Federation. Bombay has SUllested to Go-
vernment to place the game of Karate on 
tbe approved Jist of Games by the Indian 
Olympic AssociatioD and also recommend 
to International Olympic Committee (Of 
.,prOy" ; 

(b) if so, the details thereof; and 

(c) whether Government have received 
any communication from International 
Olympic Committee in this connection? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S 
WELFARE (SMT. MARGARIIT ALVA) : 
(a) to ( C) All India Karate-DO Federa. 
tion, Bombay has represented to Govern-
ment for its recognition. Approvalof the 
game by Indian Olympic Association is an 
important element for considering recogni-
tion. The Indian Olympic Association, 
according to information received from 
them, approves only sucb Games as arc 
l"ecognised for tbe Olympic Games by the 
International Olympic Committee or arc 
included in tbe Commonwealtb or ASIan 
Games. The Indian Olympic Association 
has &tated that it has written to tbe Inter-
national Olympic Committee to ascertain 
as to whether the Game of Kara t~ had 
been recognised or affiJiated by that Co-
mmittee. The Association has further 
indicated that the Game of Karate has 
not yet been approved by the International 
OlympIC Committee for inclusion in the 
Ojympic Games. 

Government do not normally corres-
pond directly wllh the International 
Olympic Committee, but seek the 
necessary information from the Indian 
Olympic Association. 

Doubling of Malda-Cooch Behar rail )jne 

4808. SHRI AMAR ROYPRADHAN: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether it is a fact that there is 
a proposal to make double raiJ Jine from 
Maida to New Coach-Behar in the North 
East Frontier Rai lway ; and 

(b) if so, the details thereof and deci-
sion so far taken thereon aDd if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THB 
DBPARTMBNT OF RAILWAYS (SHal 
MADHAVR.AO SCINDIA) : Ca) aDd (b) 
P.tcb doubliq/othot ,rafIiG tacillt, wora 
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to increase tbe line capaci ty of MaJda. 
Ranin~ar.New Bongaigaon section are 
being taken up in phases to match traffic 
requirements, subject to availability of re-
sources. Doubling of MaIda· Eklakhi sec-
tion, as a part of EkJakhi-Balurghat New 
Line construction, doubling of Eklakhi-
Kumedpur section, patch doubling of 
Kumedpur-New Ja Ipaiguri section are 
approved works. These and other traffic 
facility works are being progressed accor. 
ding to availability of resources. 

Certificate required for reimbursement of 
medical bills 

4809. SHR~ MANVENDRA SIN:;H: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the reason why a certificate for 
blood purchased frQm the market is re. 
quired by CGHS department at the time 
of setting the reimbursement of medicaJ 
bill stating that 'the blood was not avai. 
labJe io the hospital at that time thus the 
blood was purchased from the markeC 
while blood is always availabJe in blood 
banks of the hospitai ; 

(b) though blood is given to the needy 
patient from the blood bank of the hos-
pital on donation basis~ yet while a patient 
who needs more units of blood in com· 
parison with the blood donated by hi') 
relatives and friends, the reasons why 
blood is not gIven by the blood bank to 
save the life of the patient; and 

(c) if blood is purchased from the 
open market to save the life of patient 
the reason why the above certificate is re-
quired by C.G.H.S. authorities? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (8) to (C) 
At times~ blood of the requisite group! 
quantity may not be available in the blood 
bank. Since the beneficiaries are allowed 
full reimbursement of the cost of blood 
purchased either from the blood bank or 
from the market, it is necessary to ensure 
tbat tbe benefjciary has resorted to a 
economic mode of purchase. The certi-
ficate is required only to ensure fbat tbi~ 

praotice ij resorted to. 

Interview of officers of D.G.H.S. medicaJ 
officers incharge and CGHS beneficiaries 

4810. SHRI KAMLA PRASAD SINGH : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) whether a senior doctor of 
D.G.H.S. was interviewed on television 
on 22nd November. 1985 ; 

(b) if so, the difficulties narrated by 
the beneficiaries and the medical officers 
incharge of CGHS dispensaries; 

(C) whether Super Bazar was attribut-
eCl as one of the main reasons for deJay 
j n the suppJy of medicines prescribed by 
the specialists and jf so, the details 
thereof; 

(d) the maio reasons for entrusting 
the job of making availabJe the medicines 
prescribed by specialists to Super Bazar; 
aod 

(e) whether there is any proposal to 
substitute the present system with some 
better one to ensure quick supp1y of 
mei;cines to the beneficiaries and jf so. 
what will be the new system? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) Yes 

Sir. 

(b) According to the Doctor, difficul-
ties expressed by the beneficiaries were not 
communicated to him. 

(c) Non-Formulary medicines pre-
scribed by Specialist, are procured 
through Mis Super Baze which are 
nornu lly supplied wi thin 2 days. 

(d) Mis Super Bazar has been entrust-
ed with the job as per tbe policy of the 
Government. 

(e) There is no such proposal, 
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[Transllltion] 

Employment oriented Post Graduate courses 
ia Bihar Uni ,'ersities 

4811. SHRI KUNWAR RAM: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to sta te : 

(8) tbe names of the universities in 
Bihar where employment oriented Post-
Graduate courses bave been introduced; 

and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SMT. SUSHILA ROHATGI) : 
(a) and I b) According to information avai I. 
able, the Bhagalpur University and the Birsa 
Aaricultural University hre offering the 
following Post-Graduate Diploma courses 
which are employment oriented :-

t. Bha,alpur Uni- Djploma in ShiJp-
versity, Bhaga!- kala. 
pur. 

.2. Bina Agrlcul. 
tural Univer. 
sity. Ranchi. 

Diploma in Forest 
Botany/Forest Zoo-
log)/Forcst Entomo-
logy/Forest Socia. 
Science/Forest Eco-
nomics Forest Myco-
logy and Pathology/ 
Forest Horticulture/ 
Forest Engi Deering! 
Forest Agonomy IFo-
rest Soil Science/ 
Silviculture and Fo~ 

rest Management and 
Production. 

Upper Sakri and Tilaiya Tbatbar Project 
of Bihar 

4612. SHRI KUNWAR RAM: Will 
the Minister of WATER RESOURCES 
be pleased t"state : 

(a) the total amount likely to be in-
curred in the Seventh Five Year PJan on 
Upper Sakri and Ti la iya Tha thar Project 
of Bihar; 

(b) the par b of lhe ~,htme likely to 
be cornpJ~ttd dt1rjrg the ('mitig five 
~cars as a rCbuJt lhero!; and 

(c) the area likely to be brought under 
irrigation ? 

THE MINISTER OF WATHR 
RESOURCES (SHRI B. SHANKARA. 
NAD) : (a) The project.wbe allocation 
of the Seventh Plan irrigation outlay for 
the Bihar State is not available. However, 
the Working Group of tbe Planning Com-
mission had recommended an ou tlay of 
Rs. 10 crores for Tilaiya Dhadhar Diver-
sion Project and no outlay for Upper 
Sakri Project during the Seventh Five 
Year Plan. 

(b) The works to be completed on 

these two projects in the Seventh Plan 
would depend on the outlays to be provi-
ded by the Bihar Government. 

(C) The uJtimate irrigation potential to 
be created from the Upper Sakri Project is 
52,000 bs. and that from the Tilaiya 
Diversion Project is 48,600 ha. 

Schemes/projects introduced ;0 Bibar to 
achieve goal of 'Health for all' by 2000 

4813. SHRI KUNWAR RAM: WiJ! 
the Minister HEALTH AND FAMILY 

WELFARE be pleased to state: 

(a) the schemes/projects being introdu-

ced in Bihar to achieve the objectives of 
Health for all' by 2000; and 

(b) the details of the progress made in 
this regard 1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (8) & (b) 
The strategies adopted in the Sixth Plan 
have been adopted in the Seventh Plan to 
achieve the go, 1 of 'Heahh for &11' by 
200 A.D, 
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Tbe schemes aDd tbe pro,ress made in tbis respect are .. under :-

I. \, 

H. 

III. 

Sub-centres as OIl 31-7-85 

Primary Hcaltb Centres as 
on 31-7-85 

Subsidiary Healtb 
Centres as OD 31-3-85 

7699 

665 

IV. Upsraded PHCs as on 31.3.85 
No. of PHCs covered under 
Health Guide Scheme as on 
31-3-'5 

109 

50 

100 

No. of Health Guides 
trained as on 31-3-85 

No. ef Dais trained 
as on 31-3-85 

No. of ANMS in position 
as on 31·3.85 

No. of LHVs in position 
as Oil 31.3.85 

11,180 

7,541 

1,248 

Number trained ander MPW Schute 
(as Oft 31.3.85) 
M.O. (PHCs) 

B.E.E. 
Health Assistant (M) 

1630 

572 

Health Assistant (F) 

Multi-purpose Worker (Male) 
Multi-purpose Worker (Pemale) 

JMO 
6RI 

5183 
2933 

Introduction of train between TitJaaarhl 
Sambalpur and BhubaDtSw.r 

4814. SHRI NITYANANDA MISHRA: 
Will tile Miaister of TRANSPORT ~c 
pl.sed to state: 

(a) whether Governmeot have a pro-
posal to introduce. train between Titla-
.arh/SambaJpur and Bhubaneswar in 
Orissa; 

(b) ir so" W~D the above proposa.l is 
loin. te be implemented; .ad 

(c) it 110t, the rc.""as lIaerefot ? 

THE MINISTER OF STATE IN THE 
DI!PARTMENT OF RAILWAYS (SHRI 
MADHA TRAO SCINDIA) : <.> No, Sir. 

(b) Does not arise. 

(C) It is Dot feasible due to paucity of 
resources such as coaches, locomotives 
and maintenance facilities at these 
stations. 

InceDthe sclleme ror Kenclriya Vi.,.. •• ,.s 
teadlers 

~815. SHR.I ANADI CHAIlAN DAS : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be plealed. t. stete : 
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(a) whether the Kendriya Vidyalaya 
Sangathan is foHowing any incentive sche-
me by giving selection grades to its various 
ca tegories of teachers; 

(b) if so, the details of the scheme in 
eperation: 

(c) the number cf teachers of different 
categories who have been given selection 
grades in the variou t Kendriya VidyaJayas 
in Delhi during t~e last three years; and 

(c) the number of SC and ST teachers 
among them? 

THE MINISTER OF STATE lN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRTMATI SUSHILA 
ROHATGl): (a) and (b) There is a Scheme 
of Selecti('n Gra~e for teachers of Kendriya 
Vidvalayas. Under the present Scheme 
20% of sancti00ed streflgth of all categori-
es of teaching posts are cOr')verted into 
Sele=tioD Grade J'osts, Teachers are 
appointed to the Selection Grade posts on 
the basis of seniori ty-c:um·fitness, 

(c) The number of teachers given 
Selection Grade in Kendriya Vidyalavas 
in Delhi during last three years is· as 
undcr : 

Year Category Number 

1982.83 PRT 13 

TGT 11 

PGT 1 

1983-84 PRT 2 

PET 2 

WET 5 

TnT 1 

1984·85 WET 2 

PRT 1 

POT 12 

Cd) None. 

[Translation] 

Financial crisis in Shipping industry 

4816, SHRI O.S. MISHRA : Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether it is a fact that Shipping 
industry in India in Public and 
Private Sectors has been passing through 
financial crisis and suffering losses; 

(b) the number of chartered ships be-
ing operated in public sector undertakings; 

(c) the amount of Indian currency 
and foreign exchange, separately, being 
spent thereon on an average daily; and 

(d) the amount of brokerage being 
paid thereon and to whom it is being paid 
and in which currency? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir, 

(b) Shipping Corporation of India has 
17 ships on charter at present. 

(C) On an average approximately US 
S 4095 is paid per day per ship as charter 
hire in foreign exchange, as all the Vessels 
chartered by SCI are foreign vesseJs. 

(d) Brokerage for foreign parties is paid 
in foreign currency and for Indian parties 
in Indian currency, The brokerage varies 
from fixture to fixture and is paid by the 
shipowner, The exact amount of brokeraae 
is not dic:closed a tong with the fixtures 
and hene informati<.n;s not ~\;;!jlabJe, 

[English] 

Provision for the welfare of women during 
Seve ntb PlaD 

4817. SHRI MULLAPPAL,LY RAM· 
ACHANDRAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to sta te : 

(8) whether any provision has been 
made under the Seventh Five Year Plan for 
the welfare of women; and 

(b) if so, the details tbtrtof ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
& SPORTS AND WOMEN'S WELFARE 
(SHRIMATI MARGARET ALVA): (a) 
Yes Sir. 

(b) The following are the schemes of 
the Department of Women's Welfare for 
which provision has been made in the 
Seventh PJan : 

Existing Schemes 

(i) Hostels for Working Women. 

(ii) Setting up of Employment and 
Income Generating Tralning-cum-
Production Centres for Women. 

(iii) Assjstance for setting up of 
Training Centres for Rchabi Ii ta-
tion of \Vom':n in Distress. 

(iv) Socia-economic Programmes. 

(v) Condensed Courses of Education 
and Vocational Training for 
women. 

(vi) Promotion and strengthening of 
Women's Organisations (Training 
of Rural Women in Public 
Cooperation). 

New Schemes 

(i) Assisting Women's Development 
Corporation's in the States and. 
Union Territories. 

(ii) Setting up of a Separate Women's 
Development Planning and 
Monitoring Cell in the Women"s 
Welfare and Development Bureau 
of tbe Ministry. 

University GraDts Commission Assistance 
to various (ollt'ges uoder uDiversities 

in Kerala 

4818. SHRI MULLAPPALLY RAM· 
ACHANDRAN: Will tbe Minister of 
HUMAN RESOURCE DEVELOPMHNT 
be pleased to state the total amount of 
Irants extended by the University Grants 
Commission to the various collc8es the 
Keral. University at Trivandrum, Gandhi' 

University at Kottayam, Cocbin University 
at Cochin and Calicut Umversity at' 
Calicut respectively during Sixth Plan? 

THE MINISTER OF STATE IN THi: 
DEPARTMENTS OF EDUCATION AND 
CULTURE' (SHRIMATI SUSHJLA 
ROHATGI): According to informalion 
furnished by the UGC, during the SIxth 
P:an, grants totalJing Rs. 13J .58 crores 
were sanctioned to coUeges affiliated to 
the CalJcut University and Rs. 175.59 
crores to those affilia ted to Kerala Univer. 
sity, coJlcges affiliated to Keraja Univer-
slly also include some colleges which ale 
now affiliated to (jandLujl Ul.ilversity. 
There are no colkgt:s affillaled LO Cochm 
University. 

Proposal to add passenger coaches t\) 
goods train running from Dabla to 

Singhana 

4819, SHRI MOHD. AYUB KHAN : 
Wi)) the Minisler of TRANSPORT be 
pleased to slate: 

(a) whether Government propose fo add 
passenger coaches to the goods train runn-

ing everyday from Dabla to Singhana whi<:h 
carries goods for Khetri Coppes Project 
in order to provide facility to the people 
of the area; and 

(b) if so, what time and if not, the 
rea~ons therefor? 

THE ;,,1JNlSTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) Apart from shortage of coaches, 
runmng of passenger coaches on these 
\rains IS cot deSIrable as th.;:se goods traina 
are not regular and run only when there 
is demand to clear goods traffic. 

CODversion of railway Hoes from l\f.G. to 
B.G. in Karnataka 

4820. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: WiJl 
the Mmister of TRANSPORT be pleased 
to state: 

(a) whether GovernMent have received 
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a fO.QiIftt from t8e CiGYerameat of KarJl8-
tUa for coawhioa of metre Imae railway 
Jioea iO broad PUle; 

(b) if so, tbe total IeDith .f such 
...... IIb.l8I railway liacs eaiatiq in tbe 
State .of Kern.taka aDd aubsequeat con-
.. ioa to broad aauae IiDes requested 
for; 

(c~ wbetber GovernmeDt have taken 
AllY .teps for the above conversion of 
railwar Jiaea; 

Cd) jf aot, the reasons thereof; and 

(el lbe time by which a decision on 
tbe subject is expected ? 

THE MINISTER. OF STATE IN THE 
DEPAR.TMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) :(a) Yes, Sir. 

(b) to (e) "arnataka State has 2~20 
KIPs. of Metre Gaule Line. ConversJon 
01 MYlore-Banlalore MG Jioe ioto B.O. is 
in proaress. Survey carried out for con· 
v.raioD of BaDga Jore-Mi raj aection and 
CGaDeCled braach lines from MG to B.G. 
rnea1ed tbat the project will be financiany 
UllRIJRl8Ctativc. In view of severe con-
a&iaiat of resources, approval for new 
.auae conversion projects in Karnataka 
caDoot be coosidered at present. 

o.aaer .ri.iDa fro. com.uJative effect of 
food preservatives 

4121. SWU MANne REDDY : 
DB.. G. VIJAYARAMA RAO : 

Will tile Minister of HEA·LTH AND 
M\MILY WELPARE be p1~ased to state: 

(a) wlaether Goyernmenl'. attention 
hal been dr ••• to the claDFr arisina from 
cumulative effect of food preservatives. 
lpeoiaJI, sulp!ritet; 

(b) if 10, whether any studies have 
bee. coaducted 10 lar; 

(C) jf DOt, tcaJ(t81 theref~r; 

(d) whether Government propose to 
bill OIl abe .Ie of sulphite. in food,; ... 

(e) whether C.I!.R.C, Ahmedabad bas 
drawa attention to the danler of use .r 
food additives and jf so details thereof 
aDd action takeD tbereon ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (8) Yes, 
Sir. 

(b) to (d) Study on safe use of sulp. 
hites has been undertaken by Joiot FAO! 
WHO Expert Committee who have cleared 
the usc! of sulphites in foods. 

(e) The C.E.R.C., Ahmedabad ar~ 
planoing to undertake a study OD the use 
of sulphites as preservative in vegetables 
and fruits. For this purpose they have 
requested the Directorate General of 
Health Services to supply them available 
informatioD with particular reference to 
the latest studies underts ken on use of 
sulphites as preservative. 

InformafioD regarding danger of 
Analgesic: Drugs with CERe 

Ahmedabad 

4822. SHRI MANIK REDDY: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Consumer Education 
Re~earcb Centre~ Ahmedabad bas pleaded 
for adequate information on OTC anal. 
gesic drugt for consumers to avoid possi. 
ble healtb hazards and if so, details 
thereof; 

(b) whether any studies on danlers 
of tbese drugs have been carried out if so, 
the findings thereof; and 

(c) whether the ioadeauaciea in labeJ. 
ling etc. will be overcome by chanles in 
Rules etc. ? 

THE DEPUTY MINISTER IN THE 
DEPARTM&~T OF FAMILY WELFARE 
(SHill S. K.RISHNA KUMAR): (a) 
Tee eoaaumer EducatiOfl Research Ceatre, 
AbmedatJad b:ts suggested t.o mate eenain 
amendments to the Druas aDd Cosmetic 
R.uJClI94', with a view to eDiure edequ ... 
informatioo on O.T.C. alla.esica,to a"Gift 
b.lth ,hazards to ~tpme ... 
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(b) This Ministry is not aware of any 
studies carried out in India on dangers of 
analgesic drugs. . 

(c) The Drugs and Co~metics Rules 
do Dot contain a specific provision regar-
ding manufacturers to include a package 
insert in tbe packages of medicines by 
them containing information on indica-
tions. contra -indications precautions, etc. 
There are several aspects, including the 
pricing of medicines, which are required 
to be looked into carefully before making 
such a provision. 

[Trans/ation} 
Machines for boring wells 

4823. SHRI MAHENDRA SINGH: 
Will tbe Minister of WATER RESOURCES 
be pleased to sta te : 

(a) whether boring of wells is r~qui­
red for small irrigation purpose and most 
of tbe State Governments are not in a 
position to purchase these boring machines 
in adequate number and tribal farmers are 
also not in a position to pay for the cost 
of boring wells and if so. whether Govern-
ment of India will provide any financial 
assistance to the State Governmen ts for 
the purchase of these boring machines in 
adequate number and if so, by what time 
and up to what extent and on what gro-
unds; 

(b) whether Government have any 
proposal to grant addi tiona] assistance/ 
arant to the poor tribal farmers for boring 
wells; and 

(c) if so, the time by which the 
decision in this regard will be taken? 

THE MINISTER OF WATER RE. 
SOURCES (SHRI B. SHA~KARA­
NAND): (a) A Centrally Sponsored 
Scheme for strengthening of Ground 
Water and Surface Water (Minor Irriga· 
lion) ofa8nisations in the States/U. Ts. 
whicb was under implementation in the 
Sixth PJan is proposed to be continued in 
the Seventh Plan. Under this Scheme which 
wilJ be operative within tbe current finan-
cial years, 50% arant wiJJ be given for 
tbe purchase of boring machines to the 
Statee/U .TI. takina into account the 
pOIition re,ardin. availability of riBS, 

tbeir uti lisation, programme of work 
during 7th Plan and the leve I of ground 
water development in the State /U T. 

(b) and (c) Under a Centrally Spon-
sored Scheme for assisting small and mar-
gina I farmers for increasing agricultural 
production which is being implemented by 
the Department of Agriculture & Coopera-
tion, State Governments have been autho-
rised to undertake free boring in the lands 
of trib&J farmers upto a ceiling of Rs. 
5000/-. Additional cost above this ceiling 
is to be borne by the beneficiary. 

[English} 

Monopoly of M/S. A.H. Wheeler and 
Company on Railway stations 

4824. SHRI D.P. JADEJA: Will 
the Minister of TRANSPORT be pleased 
to state: • 

(a) whether Government do not 
possess any power to withdraw the faci-
Ii ty of sale of books at even a single 
platform on important station from A.H. 
Wheeler and Company without consulta-
tion with them: 

(b) whether the grant of sale selling 
rights given to A.H. Wheeler and Com-
pany have proved monopoly awards and 
have not enabJed young unemployed 
graduates to take over this business on 
these sta tions; and 

(c) whether the position will be 
corrected before the expiry of the nine 
years period for which A H. WheeJer and 
Company have been given this monopoly 
right? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a) to (c) 
The present agreement w.ith MIs. A.H. 
Whee ler & Co. is in force for nine years 
from 1.1.1985. The contract can be ter-
minated earlier in the event of sub-letting ,.' 
or breach of the provisions of the agree-
ment as provided in the Agreement. Tbe 
Railway can permit opening of book.'aUa 
b)' other eligitle persons on rew platforms 
(ex~ept tbose arising out of aaUIC CODver .. 
lioD) CODStructed 00 or art« 1,1.1976 
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even at those stations where Mis. A.H. 
WbeeJer have the sole right. The Rail-
way can also permit sal~ of books etc. 

published by non-profit making institu-
tions. pbilanthropic institutions and also 
G\)vt, puolications at those stations. 

Allotment of bookstalls etc. to A.H. 
Wheeler aDd Company on Railway 

stations 

4825. SHRI D.P. JADEJA: WiH the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether Government have been 
encouraging Zonal Railways to the regular 
allotments of bookstalls/counter tables/ 
trollies to only A.H. Wheeler and Com-
pany since 1960; 

(b) whether it is a fact that they held 
260 such staJJs. in the year 1961 which 
increased to 394 stalls and unlimited num-
ber of small staHs and trolJies ti II the year 
1984; and 

(c) whether there is any scope of 
bookstall~ being allotted to unemployed 
graduates on these stations where A H. 
Wheeler & Company are holding books· 
tails, except new platforms according to 
the policy of the Government '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCJNDIA): (a) to (c) 
Prior to 1960, MIs. A.H. Wheeler & Co. 
had exclusive rights for running book-
stalJs over an entire Railway or over large 
areas of a Railway. Tbis resulted in 
monopoly rights of the Company to open 
bookstalls and to sell books. periodical!'), 
etc. o\'er an entire Railway or over an 
area. Bookstalls could. therefore, not be 
licensed to other contractors even at 
stations where MIs. A.H. Wheeler & Co. 
were not having bookstaJ}s. The matter 
was examined in 1960 and tbe exclusive 
ripls over an entire Railway or a major 
part tbereol was reduced to only 'Sole 
rieht' at a a station where they were bold-
liDI contract of bookstalls; These ·Sole 
selling rigbts' have further "een modified 
from time to time to accommodate otber 
Bookatall contractors, especially unemp-
IOJed Oraduate.. At preeent, MIl. A,H. 
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Wheeler & Co. (P) Ltd. have the sole 
selling rights on the platforms of tbe 
stations where they are holdIng books-
stalls,incJuding the platforms replaced due 
to conversion of gauge. AJI additional 
platforms constructed on or after 1.1.1976 
(except diose constructed in replacement 
of the existing platforms due to gauge con-
version) are available for aJlotment to 
eligible ca tegories including unemployed 
graduates. As 00 30.6.1962, Mis. A.H. 
Wheeler & Co. held 330 bookstalls and at 
present they are holding 391 Nos. of 
bookstalls. 

Metropolitan Transport Project report 

4826. SHRI U.H. PATEL: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether ~1etropo)j tan Transport 
Project (Rai )ways) has been entrusted the 
work of conducting a survey for pro\'i-
ding computer railway line facility to 
Ahmedabad city and its suburban area as 
joint venture between Ahmedabad Muni. 
cipal Corporation (Gujarat) and AUDA; 

(b) if so, tbe details thereof; 

(C) whether the said Transport Pro-
ject has prepared its primary report and 
sent it to Ahmedabad Municipal Corpo-
ration; 

(d) if so, the detai Is thereof; and 

(e) the action taken on recommen. 
dations contained in tbe report? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (8) Yes, Sir. 

(b) Metropolitan Transport Project 
(Railways), Bombay at the inltance and 
cost of Ahmedabad Urban Development 
Authority and Ahmedabad Municipal 
Corporation is conducting a Tecbno-
Economic Feasibility Study for a com-
muter railway line wi ,bin the city or 
Ahmedabad. After carrying out fieJd 
survey, tbe various aJternative aJianments 
b~ve been identified. The traffic .tudies 
have been carried out by tbe lodiaa 
lostitute of Manapmcnt. BaOlllort. 
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(c) Yes, Sir. 

Cd) Preliminary Report covering details 
of various alignments and technical 
details has bean submi tted to the Ahmeda-
bad Development Authority for eliciting 
views of concerned agencies. 

(e) Does not arise until the final 
report is prepared after receipt of com-
ments and views of the Ahmedabad 
Development Authority OD the Preliminary 
Report. 

(Trans/ation] 

Inquiry into sale of works of art by 
talit Kala Academy 

4827. 5HRI VILAS MUTTEMWAR: 
Wf)1 tbe Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) tbe names of the agency conduct-
ing inquiry into the mega) sale of work of 
art by Lalit Kala Academy, Delhi and 
since when; 

(b) the time by which this inquiry 
will be completed; 

(c) the estimated value of t he works 
of art sold illegally; and 

(d) the steps taken by Government to 
check recurrence of such incidents in 
future '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHR1MATI SUSHILA 
ROHATGI,: (a) to (c) No enquiry is 
being conducted into the disposal of un. 
claimed works of art accummulated in the 
Akademi over a period of time, which was. 
undertaken in the pursuaoce of the deci. 
sion of the management of Lalit Kala 
Akademy, 80 autonomous body. A sum 
of Rs. 32,900 was realised from the dis-
posal of the unclaimed works of art. 

(d) The Akademi has decided that in 
future if the works of art remain unclai. 
med by the Artists for over three years 
they are to be distributed to various art 
or,lois"tions ~ 

[English) 

Government Medical Store Depot, Madras 
to manufacture rapsule 

4828. SHRI M. MAHALINGAM: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government Medical 
Store Depot, Madras has been directed to 
manufacture capsule preparations in view 
of facilities existing there; 

(b) if so, at the initial stages, which 
capsules they propose to manufacture; 

(c) what are the machines required 
for filling and ~eallng of capsuJes, ror 
which the Ministry has accorded sanction; 
and 

(d) the manufacturing capacity of the 
capsule section. if started and will it 
fulfill the entire demands of all depots 1 

THE DEPUTY MINISTER IN THE 
DEPARTMBNT OF FAMILY WELFARl! 
(SHRI S. KRISHNA KUMAR) : (a) No, 
Sir. 

(b) to (d) Do not arise. 

Shifting of venue or World Cup Cricket 
Final 

4829. KUMARI MAMATA BANERJEE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) wbether the World Cup Cricket 
Final scheduled to be held in 1987 is being 
shifled from Calcutta; and 

(b) if so, the reasons thereof? 
THE MINISTER OF STATE IN THE 

DEPARTMEN'fS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S ·WEL. 
FARE (SHRIMATI MARGAItET 
ALVA) : (a) No, Sir. 

(b) Does not arise. 

Inter linking of rivers through canal. 

4830. SHRIMATI USHA CHOU .. 
DIIARI : Will the Minister of WATER, 
RESOURCES be pleased to state: . 
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(a) whether Government propose to 
let up a Board for looking into tbe opti-
mam utitisation of water resources by 
linkin, big rivers through canals; and 

(b) if SOt the details thereof? 

THE MINISTER OF WATER RESOUR 
CES (SHRI B. SHANKARANAND): 
<a) & (b) Government bave set up the 
National Water Development Agency to 
carry out studies and investigations with 
re.ard to the development of water 
resources by linking Peninsular rivers for 
tbe purpose of ensuring the optimum 
utilization of the wa ter. The studies are in 
progress. 

Geolo&ical fault located in Narmada 
Dam Proj~ct 

4831. SHRI MANIK REDDY: Wi)) 
tbe Minister of WATER RESOURCES be 
ple4ised to state: 

(a) whether a major geological fault 
Bas been located in Rs. 4500 crore 
Narmada Dam Project; 

(b) if so, details thereof and correc-
tive steps taken or proposed to be taken 
as this would be a perennial danger; and 

(C) whetber Scientists of Central 
Water Power Research Station, Pune have 
been involved in finding solutions in this 
and other Dam Safety work. and jf so, 
result of their R&D efforts over the last 
decade '! 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NANu): (a) & (b) A geological fault 
has been identified across the axis of the 
Narmada Dam in Gujarat (Sardar Sarovar 
Project). Appropriate structural plugs 
across the width of tbe fauh have been 
proposed under the seat of the dam as a 
corrective measure to ensure the safety of . 
the dam. 

(C) The Scientist) of Central Water 
& Power Research Station have "cen in-
volved in this work and their R&D work 
over .he last decade bas enabled tbem to 
contribute to the solution of such 
problems'. 

Punishment awarded to A.I. by a Pari. 
TribuoaJ 

4832. SHRI SRIBALLAV PANt. 
GRAHl: Will tbe Minister of TRANS-
PORT be pleased to atate : 

(a) how do the emoiumeo·ts and per-
quisites gtanted to India based employees 
of Air India compare witb tbose of foreign 
nationals employed by Air India in 
different Stations abroad; 

(b) the details of the case where Air 
India has been awarded a punishment by a 
Tribunal in Paris; and 

(c) the implications of this decision 
for the future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Emolu-
ments and perquisites of locally recruited 
staff of Air India in different stations 
abroad are governed by the leveJ of 
salaries, terms and condjtion~ of Airline 
wage agreement. compliance .with statutory 
requirements: wage awards declared by 
the loca J Government and the level of 
salaries obtaining in the respective 
na tional carriers. 

Emoluments and perquisites of Indian 
ba5ed officers posted abroad ar.e governed 
by the Indian Salaries, which are 
regulated according to Indian Regu-
lations/Understanding with the Unions/ 
Associations, plus Foreign allowance and 
surcharge at the statIOn of postin,. The 
surcharge on foreign allowance. is deter. 
mined and revised on the basis of tbe 
foreign a)Jowance admissible to tbe staff 
of the Indian mission at tbe relevant 
station. 

In U.S.A., however, dollar grades have 
been prescribed which are applicab .. to 
both India based staff posted in U.S.A. 
as well as to 10caHy recruited staff. 

India based employees of Air lodia. 
posted abroad, receive benefits like 
children education allowance, furnished 
residential accommodati(in, transport 
arrangements etc. 

(b) and (c) Air India was iummoncd to 
appear before a local tribunal in Paris fOC' 
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the infringement of French Collective 
Convention in respect of emoluments of 
the expatriate officers viz. : 

(i) That India based staff in Paris 
are not being paid the end of 
year bonul (the Collective COD-
vention provides for the minimum 
bonus of 15 days salary-half 
month's salary); 

(ii) India based staff are not being 
paid the seniority premium as 
provided for in the Collective 
Convention (CoJlective Conven4 
tion provides at tbe rate of 1 % 
of the co-efficient level for every 
year of service, subject to a 
maximum of 15%). 

In spite of the objection/contentions 
made by Air ~ndia, the Tribunal awarded 
a fine of 2,000 french francs for the 
above infringements. Air India went to 
the Appellate Court, which also upheld 
the ruling of the Tribunal. Air India has 
filed an appeal in the Supreme Court of 
FraBce on 27th June, 1985 against the 
judgements of the Tribunal and the 
Appellate Court. The matter is ~till sub-
judice; therefore, nothing can be said 
about tbe implications of tbis decision 
for the future. 

Foreign Postings of Air India's Traffic 
Officer~ 

4833. DR. G. VIJA YA RAMA RAO : 
Will the Minister of TRANSPORT be 
pleased to sta te : 

<a) whether any guidelines have been 
laid down for foreign postings of Air 
India's Traffic OfIkers for Managers of 
Air India's Offices abroad particularly in 
Stations in the East like Singapore, Gulf 
aad Saudi Arabia, if so. the details 
thereof and if not. tbe reasons therefor; 
and 

(d) whether (he prescribed guidelines 
are followed invariably or there can be 
lome exceptions and if so, in what 
circumstances? 

THE MINISTER OF STATE IN THE 
DB'ARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLEJl): (a) and (b) 

Tbe criteria adopted by Air India in regar4 
to the posting for a)) foreign stationl are 
as follows :-

(1) A good record of service. 

(2) ,An effective perionality. 

(3) Power of expression and ability 
to communicate co related to the 
job !equirements. 

(4) Decision making in terms of ini. 
tiative, drive and decisiveness. 

(5) Adaptability to living conditions. 

(6) Suitability and ability to get along 
wi th peopJe. 

There can be no cri teria for exceptions 
and generally exceptional treatment can-
not be given. 

[Translation] 

Propo!sl to connect Bjkaner with Sarat-
garh with broad gauge Jine 

4834. SHRJ MOHD. A YUB KltAN : 
Will the Minister of TRANSPORT be 
pleased to sta te : 

(a) whether the five railway JeveJ 
crossings in the middle of the city of 
Bikaner divide the city in two parts; 

(b) tbe number of times in 24 hours 
when these gates are opened and closed; 

(c) whether Bikaner will be soon COD .. 

nected with Saratgarh with broad gauge 
line to solve the problem of level crossinls 
in Bikaner city; 

(d) if so, the location of the new 
station for the board gauge line; and 

(e) whether Railway Department pro. 
pose to build this new Rai)way station 
at Gharsisar or other suitable place in 
accordance with the master plan of the 
station? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF RAILWAYS (SHltI 
MADHAVRAO SCINDIA): (a) Yes, Sir, 
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(b) Level crossing gate nos. 138, 13.9, 
140 and 141 are closed and re-opened an 
average of 32 times each while gate 
number 5/246 is closed and opened aD 
average of 33 times in 24 bours. 

(c) Tbe existing Suratgarh.Lalgarh 
Metre Gauge line is being converted into 
Broad Gauge to meet the requirement of 
rail traffic. 

(d) Lalgarh is proposed to be the 
terminus of Broad Gauge line. 

(e) No, Sir. 

[X"Zlish] 

Deletion of entries from approved drug 
list 

4835. DR. G. VIJAYA RAMA RAO : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pJeased to state: 

(a) whether consumer Education Re. 
search Centre. Ahmedabad ha~ drawn 
attention to the 1986 version of UN 'Con· 
solidated Li!'t' and jf so, action taken on 
deletion of number of entries from approv-
ed drug list keeping in view safety /effi-
ciency of some of these drugs ; and 

(b) whether Government are keeping 
UN Centre on TransnationaJ Corporations 

the experts before intimating to W.H.O. 
any additional contribution. 

(b) No, Sir. 

Pending proposals of Government medical 
stort' depot, Madras 

4836. SHRI M. MAHALINGAM: 
Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there is any proposal 
pending approval 'with the Ministry to 
modernise the depot factory of Govern-
ment Medical Store Depot, Madras in 
view of heavy demapds received for manu-
factured items from Veterinary institutions 
of Tamil Nadu and from other sister 
depots; 

(b) if so, whether manufacturing of 
injectables transfusion fluids is also con-
sidered therein ; 

(c) what other new lines of manu-
facture have been suggested therein ; and 

(d) what new machinaries are pro-
posed to be acquired in the first stage of 
its expansion programme? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) No 

informed of the trade-data on various Sir. 
pesticides, pharmaceutica.s, Industrial 
ChemicaJ and Consumer Products? (b) to (d) Do not arise. 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OP FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) Yes, 
Sir. The Consumer Education and Re_ 
search Centre, Ahmedabad has recentJy 
drawn attention of this Ministry to the 
1986 version of UN cConsolida~ed List.' 

The Director General, WorJd HeaJth 
Organisation, while forwarding the conso-
lidated list, has requested the mrmber 
countries to forward their comments and 
any additional contributions which they 
wish to make to the 1986 ·Consolidated 
List: 

The 'Consolidated List' in respect of 
pharmaceutical products figuring in this 
li.t is beina screened in cODsultatioa with 

Cadmacb double notary machine aad 
collied mill for GOl'ernment medical store 

dep(tt, Madras 

48)7. SHRI M. MAHALINGAM: 
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to refer 
to the reply given to USQ No. 4900 dated 
2.5-35 reinstallation of cornish boiler 
and state: 

(a) whether one cadmach doubJe no-
tary machine and colloid mill has since 
been acquired for Government Medical 
Store Depot, Madras ; 

(b) jf not, the jmpediments in procur-
i DC such lllachiQe ; and 
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(c) what other machinery items are 
proposed to be procured for the said 
stote to step uP. production in ointment, 
steam and tablet sections '1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (8) No, 
Sir. 

(b) Due to paucity of funds, it has 
not been possibJe to procure lhes~ 

machines. 

(C) No proposal for pr.ocurement of 
any olber machInery items bas been receiv. 
ed so far from the Government Medical 
Store Depot. Madras. 

Automatic pouch filling macuine for Go-
vernment medical store depot, Madras 

4838. SHRI M. MAHALINGAM: WHI 
the MlDlster of HEALTH AND 
FAMILY WELFARE be pJeased to state: 

(a) wheth~r UNICEF onc~ agreed to 
send one automadc pllu\:h fllhng machine 
for augmeacing toe manufacture of Oral 
Rehydration salls in Governm~nt Medical 
Store Depot, Madras; 

(b) if so, when tbis machines expected 
to reac~ this Depot; and 

(C) how many such machines have 
similarly been obtained from UNICEF? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHIU S. KRISHNA KUMAR) : (a) Yes, 
SIr • 

(b) Tbe proposal to procure the 
machine from tbe UNICEF. howev~r, did 
not material ise. 

(c) No such macbine has been obtain-
ed from UNICEF, for any of the Depots. 

[Translat ion] 

Opening a eGHS dispensary in tonk 
district 

4839. SHRI BANWARI LAL BAIRWA: 
Will tbe Minister of HBALTH AND 

PAMILY WBLFA&B be pleased to state ; 

(a) whether Government . propose to 
open a Centra! Government Healtb 
Scheme Dispensary in Tonk District of 
Rajasthan ; and 

(b) if so, toe deta.ils thereof? 

THE DEPUTY i\1IN{.:i rEi{ IN THE 
DEPAltTN1.BNT OF FAi\l1LY WELFAKE 
(.sH.Rf S. KRiSHNA KU.M.AR) : ta) anel 
lo) Tilerc; is no proVv~al fur QP~J.Jl.ag i& 

Central Government Healtn Scbeme dis-
pensary in Tonk DJstCJct of Rajastban. 

[Entlishj 

Inland water transport system between 
Kanyakumari and E.rnakulam 

4840. SHRI N. DENNIS 
SHRI T. BASHbER 

Will thl! Minister of TRANSPORT be 
pleased to slate : 

(a) what steps h"ve bettu taken to 
develop the inland water transport system 
between Kanyakumari and ErnakuJam ; 

(b) whether any investigations have 
been undertaken in thi~ connectIOn ; and 

(c) if so, the details thereof 1 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : ~ a) ThiS stretch is 
a State Waterway. Responslbiluy vests 
with the State Government. 

(b) & (C) However, for the sUetcD 
from Erllakulam {Cochin) to QUilon, 
which IS a part of 'he stretch between 
Ernakulam (Cochin) and Kanyakumari, 
the State Govt. has been requesled to 
carry out hydrographic surveys and techno-
economic studies. 

[Traru/ationj 
SaBnina of books of NCERT by some 

states 

4841. SHRI SARFARAZ AHMAD: 
SHRI VILAS MUITEMWAR : 

WIJl the Minister of HUMAN RE· 
SOURCE DEVELOPMENT be pleased to 
state : 
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(a) whether it is a fact tbat some 
book. of the NCERT (National Council 
of Educational Research and Training) 
have been banned by some State 
Governments in their States; 

(b) if so, the names of the State 
Governments which have banned these 
boob and the names of the books so 
banned and the basis therGof ; and 

(C) the reaction of Government 
tbereoD ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SMT. SUSHILA ROHATGI): 
(a) to (C) School Education is being look-
ed after mainly by the State Governments. 
The State Governments and their Boards 
of Edu~ation frame and prescribe the 
cW'riculum, schemes of study, syllabus. 
textbeoks etc. at school stage. At the 
national level the National Council of 
Educational Research and Training 
(NCERT) baa framed model syllabus, 
textbooks and curriculum which the 
State Governments are free to adopt/ 
adapt. 

The Government is not aware that 
any of the NCER T books has been banned 
by any of the State Governments. 

[English] 

Pending major irrig~tion projects 

4142. SHR( B.N. REDDY: Will the 
Minister of WATER RESOURCES be 
pl~ated to state : 

(a) Dames of major irrigation projects 
which are pending for approval with 
Union Government; and 

(b) what action is proposed to be 
taken with reaard to the approval of each 
project? 

THE MINISTER OF WATER RB .. 
SOURCES (SHRI B. SHANKARANAND): 
(a) The followjng projects for which full 
information has been received from the 
Sta\e Governments are awaitiDB the 
aparova! of tbe Central Government : 

1. SiDlur Project-Andhra Pradesb 

·2. Watrak Reservoir Project-Gujarat 
3. Kanupur Project-Orissa 

4, Indira Gandhi Nahar Pariyojana-
Rajasthan 

5. Gyanpur Pump Canal-Uttar Pra-
desh 

6. itaising of Meja Dam - Uttar Pra-
desh 

(b) The clearance of project reports 
received from Sta te Governments depends 
upon the proper preparation of the reports 
and the promptness with which the obser-
vations of the Central agencies are comp-
lied with by the State Authorities. How-
ever, every effort is being made t8 expedite 
the clearance of projects. 

Terminal lie over period of rakes 

4S43. DR. A. K. PATEL: 
SHRI C. JANGA REDDY: 

Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether in Chapter 1, 'Coaching 
Services' V (vi) of the 1980·81 (Railways) 
Advance Report of the Auditor General 
of India (laid in Parliament) on 5 April, 
1982 concern was expressed about 'No 
Decision' of the Railway Board about its 
continued consideration since 1977-78 of 
reducing the ·terminal lie-over period' of 
rakes by making the train-rakes inter-
changeable by reducing their varieties to 
minimise infructuous detention of huge 
number of coaches; 

(b) how many train. rakes (Mail/Ex-
pressjPassenger) eacb Zone.wise were 
there in 1977 .. 78, 1982·83 and at present; 
and 

(c) what is the target for the year 
1985·86 to minimise infructuous detentions 
of coaches at terminals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SURI 
MADHAVRAO SCINDIA): (a) Yes 
Sir. 

(b) Railways have different types of 
rakes ranaioa from Ibort bra Doe IiDe rak .. 
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of two coaches to 21 coach rakes hauled 
by '''f.o diesel engines and the total 
number of such rakes keeps on changing 
normally every 6 months with change of 
Time Table. 

(c:) Reducing detention of coaches at 
terminals to the minimum is the objective 
liven to tbe Railways though no specifIc 
tarae t has bean set for each terminal and 
each rake for the year 1985·86 as trains 
bave to leave at a time most suitable to 
tile passengers. 

[Trllnsifltionj 

Wo .. ea Polytechnic College in each disH. 
of Rajastban 

4&44. SHRI SHANTI DHARIW AL : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government have received 
a .Gumaer of representations regarding 
opening of at least one Girls/Women 
Polytechnic.; Qolieae in each district of 
.Rajasthan; 

(b) if so, whether Government have 
taken any action to open at least one 
women Polytecbni~ College in Rajasthan; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SMT. SUSHILA ROHATGI): 
(a> to (d) No such -representation has 
been received by tbe Central Government. 
However, tbe establishment of girlsj 
women polytechnics by tbo various State 
Governments is encouraged by. the AU 
Jodia Council for Technical Education 
and the Central Government, as a matter 
of policy. 

[TrllMllltions) 

receiving representations continuously re-
garding establishment of a Railway Zonal 
Office .at Ajmer ; 

(b) if iO, the action taken by tho 
Governmen t in this reaard So far ; 

(c) whether Government propose to 
establish a Zonal Ofiee at Ajmor ; and 

(d) if so, by what time and if not, the 
reasons therefor '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA YRAO SCINDIA): <a) Yes, 
Sir. 

(b) to (d) In view or acute shortap 
of resources, the Government is at pre. 
sent not considering creation ef any 
additional RaJlway Zones. 

Complaints against Divisio Oil Railway 
Maoaler, Ajmer 

414~. SHRl VISHNU MODI : Will 
the Minister of TRANSPORT be pJeased 
to state: 

(a) whether Divisional Railway 
Manasers ba ve been permi t ted by Govern .. 
ment to di!continue at their directioB 
running loods trains us~d for carryiol 
goods from one place to another OB 
certain routes and to send them via some 
other place; 

(b) if so, details thereof; 

(c) whetber from the Jast many months 
Railway Board is continuously receivinl 
complalDts of violation of these instruc. 
ti~ns by DIVISional RaiJway Manaaer. 
AJmer regarding routes via certain places; 

(d) if so, whether government Ilav. 
taken any action thereon; and 

(e) if 80, tbe details tbereof and if not 
t he reasolls therefor ? . ' 

Rallwa, 10_1 omee at Ajmer 
THE MINISTER OF STATE IN THB 

4MS. SHRl VISHNU MODI: Will DEPARTMENT OF RAILWAYS (SHRl 
tbe Minister of TRANSPORT be pleased MADHAVRAO SCINDIA) : (a) Yes, Sir. 
to Itate : (b) T-be Divisional RaHway Maaaaers 

<I> wbother Government have bcoo are permitted to divert traffie b, alter ... 
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tive routes in case exigencies of situation 
demand so. 

(c) Some complaints were received 
abeut not permi tting booking of traffic 
from Beawar via Delhi Sarai Robilla 
when the norma) route via Agra Bast Bank 
was restricted and via Sabarmati when 
the normal route via Ako)a was restricted. 

(d) Yes, Sir; permission was granted 
to boot &oods by the aJternative routes 
whenever feasibJe. 

(e) In these cases the traffic was per-
mitted to be booked via De)hi-Sarai-
RohiUa and VIa S"barma ti. 

{EnelishJ 

NCERT Books to be Prescribed by tbe States 

4847. SH.t{l V. S. VIJAYARAOHA .. 
VAN: WlJi In.;: Mlm.sL.!r of HUMAN 
RBSOURCE DEVELOPMENT b.; pleased 
to state : 

(a) wbether any State Governments 
have decided not to prescribe history 
books prepared by NCER T; 

(b) if so, the redction of the Govern-
ment tnereto; and 

(c) wbether Government propose to 
impress upon the States Governments 
to prescnbe text books on history etc. 
prepared by NCER T onJy in their schools? 

THE MINfSfEa OF STATE IN fHE 
DEPARfMENTS OF EDUCATIOl'l AND 
CULfURE tSHRIMA fl SUSHlLA 
ROHATGI) : (a) to (C) Schoo) education 
inchlC.:ung Jaying down of syllabI and re-
co&ultion/preparation/prescription of (ext 
Dooks is being mostly looked after by tbe 
State Gov~rnments. At the national level 
the National Council of Educational Rese-
cb and Tcaintog bas prepared the syUabi& 
textbooks In various subjects which are 
available to State Governments for ado-
ption/adaptation. Wbile there is no speci .. 
fic decision not to use NCBRT text books, 
lome State Governments use these books 
wbiJe otbers use otber books. Ahbough 
the Government of India has not specifi-
caUyasked tbe States to 1W tbe NCBRT 
boob. tbe Government of IDdia would be 
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happy if more and more States use 
NCERT books. 

(Trans/Iltion] 

University status to Pali Pratisbtban and 
Prakrit PratisDtban in Bihar 

4848. SHRI KUNWAR RAM: WiJl 
the Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to state: 

(8) the action being taken to give 
university status to Pali Pratisbthan and 
Pralcrit Prallslllhan in Bihar; and 

(b) tbe Bihar Government's recom-
mendation in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHJLA 
ROHATGJ) : (a) and (b) The Government 
nave not received any proposal to gIve 
deemed to be uDlver~ity SLalUb to PaJi 
Pratisbthan and Pralcrit Pratishthan in 
BIhar. 

( EllgJisnj 

Code 01" elbi cs for practitioners of Iud ian 
S)'st~ms ul Medu:lues 

484~. SHRI AJOY BISWAS : Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) bow many cases regarding profes-
sional misconduct and etiquette have been 
reported after approval of the reiulations 
by tbe Union Government regard lD8 pro. 
fessJonal conduct and elique-ue for the 
practitioners of Indian Systems of Medi-
cine and the code of etbics; and 

(b) the steps Government have taken 
in this regard 'I 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (8) The 
Central Council of Indian Medicine, New 
Delhi has Dot received any complaints of 
tbis nature. 

(b) Doea Dot arilt. 
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Imple.~eDtatioD or agreement between 
UGC and Delhi University Teachers 

4850. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether Government and tbe 
Univenity Grants Commission are aware 
of the agreement between University 
Grants Commission, Delhi University and 
the DeJbi University Teachers, Associa-
tion arrived' a t in 1983 and the provision 
of promotional avenues, removal of 
stagnation and the provision of housing 
facilities in a.phased manDer were promi-
sed to the Teachers of Delhi College; 

(b) if so, the exact terms of the agree 
ment arrived at and whether it has b~en 
imp1emented; 

(c) if so. the date and extent of im-
plementation; and 

(d) if not, the reasons for deJay and 
the likety date by which it would be 
implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATG1) : (a) to (d) On January 28, 
1983, the University Grants Commission 
had agreed to certain flexibilIty in imple-
menting tbe Merit Promotion Scheme in 
regard to the Delhi University and its 
ColJeges. The Scheme is being implemented 
on this basis from 1.1.1983. As the Merit 
Promotion Scheme was formulated by the 
U.G.C. as a Sixth Plan Scheme, the Com-
mission informed the Universities that the 
Scheme stood terminated at the end of 
the Sixth Plan. In the meanwhile, the 
Commission had appointed a Committee 
beaded by Prof. R. C. Malhotra to examine 
the present structure of emoluments and 
conditions of Service of University and 
College teachers and to make recommenda-
tions on them~ including the provision of 
opportunities for professional advancement 
of teachers. As tpc report of tbe Com-
mi Uec bas not been received as yet, the 
Commission bas since advised that the 
Scheme will continue until such time tile 
{evj8io~ of Pay scales Ind related matters 

• are finalised by the U.G.C. 

In January. 1983 the Delhi University 
was advised that they might formulate a 
Scheme for construction of staff quarters 
at a cost of Rs. 3.0 crores for University 
employees and Rs. 6,0 crores for College 
employees. The Scheme (or University 
employees has since been Sanctioned and 
construction is in progress. The Scheme 
for college employees is' in the process of 
finalisa tion and approval. 

The University had informed the 
DUTA on January 28, 1983, that their 
demand for removal of stagnation and 
j otroduction of Professor's Grade in 
Colleges would be placed before the appro-
priate authorities of tbe Umversity and 
their recommendation would be taken up 
with the U.G.C. for implementat!on. 

The proposal for sanctioning increment 
to remove stagnation of Selection Grade 
Teachers who are at tbe maximum of their 
scale of Rs. 1900/- was referred by tbe 
University to U.G.C. in November, 1983. 
The proposa I for stagnation removal was 
examined by Government at the request 
of U.6 C. In Government service, the 
concept of stagnation removal increment 
has been accepted only in respect of 
empJoyees who are in pay scales whose 
maximum does not exceed Rs. 1200/- p.m. 

The proposal for introduction of 
Professor's Grade in College made by tbe 
University in April, 1983, has been referred 
by the UGC to the Pay Revision Com .. 
mittee which IS also examining the provi. 
sion of opportunities for professional 
advancement of teachers. 

Regular fl ights from Trivandrum to Gulf 
countries 

4851. PROF. P.J. KUR1EN : WiJJ the 
Minister of TRANSPORT be pleased to 
stale: 

(a) the names of Gulf countries to 
which there are regular fljghts flom Trivan-
dr,um airport; and 

(b) if so, details of such flights '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) & (bj 
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Air India is operating eight flights per 
week from Trivandrum to six eountries in 
tbe Gulf, namely, Dubai, Abu Dhabi, 
Sharjah, Ras-al·Khaimab. Kuwait and 
Dbabran on the (oHowing route: 

Trivandrum-Dubai-Kuwai t 
Trivan(!rum.Dhahran 
Trivandrum-Abu Dhabi-Dubai 
Trivandrum-Sharjah-Abu Dhabi 

Trivandrum· Dubai 
Trivandrum.Abu Dhabi-Ras-al-
Kbaimab 
Trivandrum·Dubai-Abu-Dba bi 

Trivandrum-Abu Dhabi-Dubai. 
Deyelopment of Satna Airfield 

4852. SHRI AZIZ QURESHI; WilJ 
the MINISTER OF TRANSPORT be 
pleased to state : 

(a> whether he is aware that Satna 
City in Madhya Pradesh has got an air-
field which could be used for civi l aviation 
purposes; 

(b) whether this airfieJd was built by 
the funds given by the Union Government 
and is also being maintained by Union 
Government; 

(c) whether it is also a fact that 
hundreds of acres of land is part of tbe 
property of this airfield and if property 
deveJoped a regular air service could be 
started to connect Satna with the rest of 
India; aod 

(d) jf so, whether he would consider 
to conneet Satna with the Vayudoot ser-
vice (or its development? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Yes, 
Sir. 

(a) Yes, Sir. The airfield is at present 
non-operational and, is therefore, not 
being maintained in fully serviceable 
condition. 

(c) and (d): There is adequate land 
for development and Vayudoot plans tQ 

introduce air services to Satna in 1987.1. , 
subject to economic viability of operatioas 
and availability of aircraft capacity and 
necessary infrastructure. 

Contract for supply of glucose solu-
tion to black 1i8ted firm 

4852·A. SHRI GADADHAR SAH A : 
SHRI AJIT KUMAR SABA: 
SHRI ZAINAL ABEDIN : 
SHRI DHARAM PAL SINGH 
MALIK: 
SHRI M. R.AGHUMA 

REDDY: 

Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pJeased to 
state: 

Whether attention of Government has 
been drawn to the news item regardinl 
killer glucose firm of Madhya Pradesh 
which was twice black-listed and decima-
ted 48 patients h,,~ now been liven the 
contract to suppJy of ,Iucose solution to 
Punjab; 

(b) if so, details thereof; 

(c) wbether Government propose to 
take I'recautionary measures to prevent 
further kUling of innocent patients by 
the killer glucose solution; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFAR~ 
(SHRI S. KRISHNA KUMAR): (a) to 
(e) A report uDder the caption 'Killer 
glucose firm gets new contract' appeared 
in the Hindustan Times dated 21·9-1985. 

The State Heal! h Department, Punjab 
haR ,. confirmed that DO glucose .olution 
was procured from any firm of Madhya 
Pradesh. The State Government of 
Madhya Pradesh bas also intimated that 
they have no knowJedae of luch firm IUp. 
plyin$ ,meose soll,ltioo te) Punjab. 
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'Tbeft of Idol at Garuda Temple 

4852.B. SHRI CHINTAMANI JENA: 
Will the ,Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to 
state: 

(a) whether Lord Garuda Idol which 
was fixed at a Garuda Temple Pillar was 
found missing; 

(b) if so, whether any arrest bas 
been made in this respect; 

(l") whether Government are aware 
tha t' the idols from our temple are being 
stolen and exported to othe'r countries; 

(d) if so, the number of such theft 
reported to the Government and the 
numher of perSOD~ arrested; and 

(e) steps taken for the safeguard of 
the j(iols ? 

THE MINJSTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE (SMT. SUSRTLA 
ROHATGI): (a) Ac~nrding to available 
information, an jdol of Garuda has been 
~tolen from Gundicha Mandir, Puri which 
is not a centra lIy protected monument. 

(b) to (d) The information is being 
collected. 

(e) Several measures have been taken 
for the safeguard of the idols and to pre-
vent thefts in centrally protected 
monuments as indicated in the statement 
attached. 

I Statement 

]. Armed Guards ha ve heen posted 
in some of the centralJy protected monu-
ments and museums administered by the 
ArchaeoJo~ical Survey of India, in addi. 
tion to strenl!thenjn~ of watch and \lard 
arrangements in other monuments/sites. 

2. ('onstruction of 5cuJpt.ure-sheds at 
jmJ)ortant sites to house loose and uncared 
(or scuJptures, their documentation and r establishment of archaeological site muse-
ums. 

3. Promulgation of the Antiquities 
and Art Treasures Act, 1972 to regulate 
fhe export trade in antiquities and art 
treasures, to provide for the prevention of 
smuggling and fraudulent dealing in 
antiquities; to provide for tho compulsory 
acquisition of antiquities and art trea-
sures for preservation at public placos. 

4. Creation of Investigatins Unit 
(Antiques) in the Central Bureau of In-
vestiga tion to investigate cases concerninl 
theft of antiquities. 

5. Majnte~ance of a computerised 
da fa bank of the cases of theft and reco-
verit's of certain important cultural pro-
perties (scu]ptures, idOls and paintings) 
containing information about crimes, 
criminaJg and cultural property in the 
Central Bureau of Investigation. 

fl. Coordination between the Central 
Bureau of Investigation. the Archaeologi. 
cal Survey of India, State Police, Cus-
toms and Checkposts for prompt reporting 
of crimes, criminals, thefts concerning 
cultural property and smuggling of 
objects. 

7. Assistance of Interpol is also sou-
ght where necessary for investigation of 
such cases. 

MEl\1BER SWORN 

SHRI NARENDRA BUDANIYA 

(Churu) 

RULING ~E : LAYING ON TH1! 
TABLE REPORTS BY PRIVATE 

MEMBERS 

(English) 

MR. SPEAKER: On 4th December, 
1 C)~5. I had given my ru!inJ! with"oJd;ttll 
permission asked for . h~ Prof. Madhu 
Danc1avate to day on the Table 0' the 
House fhe Report of the Jy()tjrmcy Rnsu 
Committee with re(lard to the High Rate 
of Mortality at 'he Ce!\tra 1 Sbeep aDd 
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Woo) Research Institute, Avikanagar 
(Rajasthan). Prof. Dandavate repeated 
his dema nd while seeking certain clarifiC{l-
tions from the Minister of State for Finan. 
ce during the latter's reply to the debate 
on Supplementary Demands for Grants 
(General) for 1985-86. Prof. Dandavate 
followed it up with a letter addressed to 
me. I received another Jetter from Shri 
Basudeb Acharia on 5th December 1985 
demanding that the 6aid Report be laid 
on the Table of the House. The same 
day, I forwa rded the Report to the 
Minister of Agriculture for his comments, 
pa rticularly about the authenticity of the 
document. I have since received a detailed 
reply on 17th December 1985. 

2. It has been brought to m, notice 
that the Committee was required to sub-
mit its report within the month~ but even 
the first part was delayed by more than 
a year. An unsigned first part of the 
Report dated 9th October, 1980 was prese. 
nted by late Shri Jyotirmoy Bosu to tbe 
President,Indian Council of Agricultural 
Research, in the Special General Body 
meeting held on 10th October, 1980. An 
unsigned second part of the Report was 
presented to the ICAR Society in the 
General Body meeting held on 21st 
Pebruary, 1981. Part three of the Report, 
which was again unsigned, was handed 
over to the President of ICAR Society by 
Sbri Inderjit Bosu, son of late Shri 
Jyotirmoy Bosu, on 20th February, 1982. 
after tbe death of Shri Bosu. It has 
been further brought to my notice that 
neither the minutes nor the Report are 
supported by written documents. No pro-
ceedings of the meetings of the Committee 
are available. In the circumstances, it is 
not established whether the Report had 
the approval of the Committee members. 

3. In view of the fact that Report 
has not been signed or authenticated by 
any of its members, I do not find any 
reason for reviewing my ruling given on 
4th December, 1985. II therefore, rule 
that the rna tter is now to be trea ted as 
closed. 

PROF. MADHU DANDAVATE ; Just 
a minute, Sit. I do not want to cballenge 
Your ruling, I cannot do it. Will you 
tiadly •.. (Interruptions) 

When a Member of the House actuaJJy 
produces some papers and authenticates 
them ••. (Interruptions) 

~1R. SPEAKER : You come to me. 

PROF. MADHU DANDAVATE : It was 
the Speaker who .•. (Interruptions) 

MR. SPEAKER: I will again ask you 
to come to me. 

(Interrupt ions) * 

MR. SPEAKER: Not allowed. 
( Interrupt ions) * 

MR. SPEAKER: I will no't 
No. discussion on my Ruling. 

( Interruptions) * 

allow. 

MR. SPEAKER: You can come to 
me. I never allowed the Executive to 
dominate over me. My office is above 
everything else. 

r Interruptions) * 

MR. SPEAKER: You can come to me. 
When I differ, I differ. 

PROF. MADHU DANDA VA TE 
About the intergrity of. the Member ..• 

(Interruptions) * 

MR. SPEAKER: Not at all. You 
are above reproach, Sir. 

(Interruptions) * 
MR. SPEAKER: There in no discus-

sion on my ruling. NOt Sir. Not alJowed. 
(InterruptionJ) * . 

MR. S?EAKER : I have not alJowed. 
(InrerruptiOlls) * 

MR. SPEAKER: No discussion is 
aJlowed. You can come and see me. You 
are welc,ome at any time to my office. 

( Interruptions) * 

MR. SPEAKER: Not allowed. 

( Interruptlofls) * 
MR. SPEAKER: Not aJJowcd. 

( Interruptions) * 

·Not recorded. 
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MR. SPEAKER: You are welcome to 
come to me. for making suggestions, or 
you can bring out anything further 
to my notice. 

(Interruptions) * 
MR. SPEAKER: Not aIJowed. 

{ Interruptionsj** 

MR. SPEAKER: No aspersions on 
you. 

( Interruptions)** 

MR. SPEAKER: You are welcome to 
my chamber at any time. 

there will be a lot of trouble aflerwards. 

SHRI AMITABH BACHCHAN 
(AIJahabad): Nitya Ram and Nttya 
Nanak, the two ships had supposedly sunk. 
I wisb to say that I had met the relatives 
of these ••• 

MR. SPEAKER: I am also concerned 
about them. But you should have given 
something in writin& also. 

SHRI AMITABH BACHCHAN: Well 
it is a very grievous matter. 

MR. SPEAKER: I agree with you. 
SlIRI BASUDEB ACHARIA Please give it to me. 

(Bankura): I have given a notice of 
adjournment motion on the decision of tbe 
Madhya Pradesb Government to wind up .... 

MR. SPEAKER : There cannot be any 
discussion on that. 

SHRI INDRAJIT GUPTA: Madhya 
Pradesh Minister has said that be has 
been advised by the Central Government. 
He has stated this in the Madhya Pradesh 
Assembly ... 

MR. SPEAKER: I have not allowed 
the adjournment motion· .•• 

SHRI INDRAJIT GUPTA The 
Minisier should make a statement in tbe 
House. 

MR. SPEAKER: You do not listen to 
me, what can I do ? I am saying the same 
thing. I did not allow the adjournment 
motion. But at the same time, I bad 
asked for the information. The Minister 
will be making a statement either today 
or tomOrIOw. 

SHRI INDRAJIT GUPTA: Tomorrow 
is the last day of the session. 

MR. SPEAKER: I think: he has con-
veyed to me that be will , be making a 
statement. 

SHRI INDRAJIT GUPTA: If the 
statement is not made by tomorrow, than 

*Not recorded. 
• *Not recorded. 

SHRl AMITABH BACHCHAN : 
Those relatives bave not got any informa-
tion from the Government .... 

MR. SPEAKER: You give it to me. r Illterruptions) 

MR, SPEAKER: You have to give to 
me something in writing. -
[Translation] 

(Interruptiolls J 

SHRI V. TllLSIRAM : Mr. Speaker, 
Sir, you look towards others but do not 
look towards us, and waatever we want to 
ask we forget by that time ... 

( Interruptions) 

MR. SPEAKER: What is your point 
of order? 

( Interruptions) 

SHRI V. TULSIRAM : In Gujrat, an 
oil well has been afire since Sunday ..• 

( inrerruplions) 

MR. SPEAKER: We shaH look into 
it. do not worry. Fires do take place 
and accidents also occur. Their causes are 
also found ouL., (Interruptions) 

'Y 

SHRI V. TULSIRAM: If the earth 
splits, lakhs of people .•. (Interruptions) 

MR. SPEAKER: What is the use of 
doing this. That is why I get annoyed. 
Under the rules, ,you should not do iikc 
this . 
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[English] 

SHRI I~DRAJIT GUPTA: Regarding 
the Government giving permission to a 
delegation to visi' South Africa ... 

MR. SPEAKER: I have sent the reply 
to Madam. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : In the reply which you have 
given to us. the Ministry has said that 
they are going for religious purposes ... 

MR. SPEAKER: I do not know. I 
hate sent you the reply. If yeu are not 
sati sfied, then it is something else. 

SHRI INDRAJIT GUPTA: What kind 
of reaction will be there on the people of 
South Africa? The people of South Africa 
are so much worried ... (Interruptions) 

MR. SPEAKER : That has been going 
on since 78. You can come to me and 
dj~ouss it. 

SHRI KADAMBUR JANARTHANAN 
(Tirunelveli) : When the ses~ion is on, one 
Sec cretary Mr. P.R. Latey has announced 
the unlikel)'hood of a naphtha cracking 
unit for Tamil Nadu. 

MR. SPEAKER: There is nothing in 
this. 

SHRI SURESH KURUP (Kottayam) : 
Regarding the visit of a delegation to 
South Africa, the Minister should make a 
statement in the House. 

MR. SPEAKER: No. 

r Interruptions) 

[Trans/alion] 

SHRI V. TULSIRAM : Get the 
Haryana.Punjab problem solved ... 

(Interruptions) 

MR. SPEAKER : You have raised one 
queltion. that is sufficient. If you raise 
all the problems, how will it work? I am 
sayiog this in your interest that this is not 
tbe way to wor... You should work 'in a 
proper manner. 

(Interruptions) 

SHRI V. TULSJRAl\1: Let a 
ment be made in tbe House. 

state-

r Interruptions) 

MR. SPEAKER: We sha'JJ see to it. .. 
( Interruptions) 

12.07 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Annual Report and Review on the work-
ing of Water and Power Consultancy Ser-
fices (India) Limited for the year 1984-85 

THE MINISTER OF WATER RE. 
SOURCES (SHRI B.. SHANKARA-
NAND) : I beg to lay on the Table a copy 
each of the foHowing papers (Hindi and 
English versions) under sub.section (1) of 
section 619A of the Companies Act, 
1956 :-

(1) Review by the Government on 

the working of the Water and 
Power Consultancey Services 
(India) Limited, for the year 
1984.85. 

(2) Aunual Report of tbe Water and 
Power Consultancy Services (India) 
Limited for the ·year 1984 85 along 
with Audited Accounts and the 
comments of the ComptrolJer and 
Auditor General thereon. 
[Placed in Libuary See No. L.T. 
1709/85] 

Notification under Merchant Shipping 
Act, aDd Seamen's Providen t Fund Act, 
1966. 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): I beg to Jay on the 
TabJe-

(1) A copy each of the (OlJOWiDg 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 458 of the Merchant 
Shipping Act, 1958 :-

0) The Merchant Shipping 
(Form of Certificate of In-
surance for Civil Liability 

(or OH Pollution Dama,o) 
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Rules, 198) I published in 
Notification No, O. S.R. 
588(E) in Gazette of India 
dated the 17th July, 1985. 

(ii) The Merchant Shipping 
(Examination of l\fasters 
Mates) Rules, 1985 published 
in Notification No. G.S.R. 
712 (E) in Gazette of India 
dated the 3rd September, 
1985. 

(2) A statement (Hindl and English 
versions) showing reasons for 
delay in laying the Notification 
mentioned at (i) of item (') 
above. 
[Placed in Library. See No. L.T 
1710/85] ... 

(3) A copy each of the following 
Notifications (Hindi and English 
versions) under ~ection 24 of 
the Seamen's Provident Fund Act, 
1966 :-

(i) The Seamen's Provident Fund 
(Amendment) Scheme, 1985 
published in Notification 
No. O.S.R. 504 in Gazette 
of Indja dated the 25th May, 
1985. 

(ii) The Seamen's Provident 
Fund (Amendment) Scheme, 
1985 published in Notifica-
tion No. O.S.R. 1057 in 
Gazette of India da ted the 
9th November, 1985. 

(4) A statement (Hindi and English 
versions) sboiwng reasons for 
delay in laying the notification 
mentioned at (i) of item (3) 
above. 

[Placed in Liberary. See No. L.T 
1711/85] 

(5) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Madras 
Dock Labour Board for the 
year 1984-85 alons with 
Audited Accounts. 

(Ii) A copy of the R.;. view (HJndi 
and English versions) by 
the Government on the 
working of the Madras Dock 
Labour Board for the year 

1984·85. 
[PJaced in Liberary. See No. 
L.T 1712/85] 

(6) (i) A copy of the Annual Report 
Hindi and English versions) 
of the Cochin Dock Labour 
Board for the year 1984.85 
along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of tne Cochin Dock Labour 
Board, for the year 1984.85. 
[Placed in Liberary. See No. 
LT 1713/85] 

(7) (i) A copy of the Annual Re. 
port (Hindi and English 
versions) of, the Kandla 
Dock Labour Board for tbe 
year 1984·85 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the KandJa Dock Labour 
Board for tbe year 1984.85. 
[Placed i3 Liberary. See No. 
LT 1714/85] 

Annual Report and Revjews on the work-
ing of tbe Indian Medicines Pbarmaceutical 
Corporation Limited and National Institute 
of Ayurveda, Jaipur, etc. etc. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRJMATI 
MOHSINA KIDW AI) : I beg to lay on 
the Table-

(1) A copy of the following papers 
(Hindi and English versions) 
under sub·section (l) of section 
619A of the Companies Act, 
1956 :-

(i) Review by the Government 
on the working of the Indian 
Medicines Pharmaceut'"' 
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Corporation Limited, for 
the year 1984.85. 

(ii) Annual Report of the Indian 
Medicines Pharmaceutical 
Corporation Limited for 
the year 1984·85 along with 
Audited Accounts and tbe 
comments of the Comptro))er 
and Auditor General there-
on. 
[Placed is Liberary. See No. 
LT 1715/85] 

(2) (i) A copy of the Annual Re-
port (Hindi and English 
versions) of the National 
Institute of Ayurveda, Jat-
pur, (or the year 1984-85. 

(ii) A copy of tbe Annual 
Accounts (Hindi and English 
versions) of the National 
Institute of Ayurveda, Jai· 
pUf, for the year 1984-85 
together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by 
the Government on the 
working of the National 
Institute of Ayurveda, 
Jaipur, for the year 1984·85. 
[Placed in Liberary. See No. 
LT 1716/85) 

(3) (i) A copy of the Annual Re-
port (Hindi and English 
versions) of the Centra) 
Council of Homoeopatby for 
the year 1984-85 along with 
Audited Accounts. 

(ii) 

(4) (i) 

A copy of the Review (Hindi 
and English versions) by tbe 
Government on tbe working 
of the Central Council of 
Homoeopa thy for the year 
1984.85. 
[Placed in Liberar" See No. 
LT 1717/85] 

A copy of the Annunl Re-
port (Hindi and English 
versions) of the Central 
Council for Research jn 
AJUfvcda and Siddha fOf the 

year 1983-84. 
(ii) A copy of the Annual 

Accounts (Hindi and English 
versions) of the Central 
Council for Research in 
Ayurveda and Siddha. for 
tbe year 1983-84 together 
with Audit Report tbereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on tbe working 
of the Central Council for 
Research in Ayurveda and 
Siddba, for the year 1983·84. 

(5) A statement (Hindi and English 
versions) showing reasons for 
delay in Jaying the papers men· 
tioned at (4) above. 
[PJaced in Library. See No. LT 
1718/85J 

(6) (i) A copy of the Annual Re-
port (Hindi and English 
versions) of tbe Indian 
Nursing Council for the 
year 1984 .. 85 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on tb~ working 
of the Indian Nursing Coun-
cil for tbe year 1984·85. 
L Placed in Library See No. 
LT 1719/85] 

(7) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the Ins-
titute of Post Graduate Teaching 
and Research, Gujarat Ayurved 
University, Jamnagar, for the year 
1984-85 witbin the stipulated 
period of nine months after the 
close of the Accounting Year. 
[Placed in Library, See No. LT 
1720/85] 

(8) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the 
National Institute of Hamoen. 
pathy, Calcutta, for tbe year 
1984.85 witbin tbe atipulated 
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period of nine months after the 
close of the Accounting year. 
[Placed in Library See No. LT 
1721/85] 

(9) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the Cen-
tral Council for Research Ho-
moeopathy. New Delhi" for the 
year 1984·85 within the stipulated 
period of nine months after the 
close of the Accounting Year. 
[Placed in Library See. No. LT. 
1722/85] 

Council for Research in Unaoi 
Medicine, New Delh.. for the 
year 1984-85 within the stipulated 
period of nine months after the 
close of the Accounting Year. 
[Placed in Library See. No. LT 
1723/851 

,Statement showing action taken by 
Government on various assurances, promises 
and .... ndertakings. 

(10) A sta tement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
& Audited Accounts of the Central 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAJ;) : I beg to lay on the Table tbe 
following statements (Hindi and English 
versions) showing the action taken by the 
Government on various assurances, pro-
mises and undertakings given by the 
Ministers during the various sessions of 
Lok Sabha :-

(1) Statement No. XVII-Eleventh Session. 1983. "I 
[Placed in Library. See. No. LT 1724/85] I 

(2) Statement No. XIII -Twelfth Session, 1983. I Seventh 
[Placed in'Library. See. No. LT 1725/85] I Lok 

(3) Statement No. Xn-':"Fourteenth Session, 1984. I Sabha. 
[Placed in Library. See. No. LT 1726/84] I 

(4) Statement No. VIII-Fifteenth Session, 1984. I 
(Placed in Library See. No. LT 1727/85J 

(5) Statement No. V-Second Session, 1985. 
[Placed in Library See. No. LT 1728/85] 

(6) Statement No. II -Third Session, 1985. 
[Placed in Library. See. No, LT 1729/85] 

(7) Statement No. I-Fourth Session, 1985. 
[Placed in Library See, No. LT 1730/85J 

Annual Report and Re,iew on tbe W or-
king of the International Airports Autbority 
of India for tbe year 1984-85. 

THE :MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): I beg to 
lay on the Table-

J 
I 
\ Eighth 

Lok 
I Sabha. 
I 
J 

(2) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the 
International Airports Authority 
of India for the year 1984·85. 

[Placed in Library. See. No. L.T. 
1731/85] 

(1) A copy of the Annual Report 
(Hindi and English versions) of 
the International Airports Autho-
rity of India for the year .1984-85 
along wi th Audited Accounts, 
under sub-section (4) of section 
24 and 8ub .. section (2) of section 
25 of tbe Internal Airports Autho. 
rity, Act~ 1971, 

Report or tbe Committee to examine 
Principles of a possible sbift from Pbysical 
to Financial Controls. 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH): 
On behalf of Shri Janardbana PoojarYt I 
bed to lay on the Table a copy of the 
Report (Hil:ldi and EoS1ish versions) of tbe 
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Committee to examine Principles of a 
Possible shift from Physical to Financial 
Controls. 

[Placed in Library See, No. LT 
1732/85] 

Copy of the RaHway (Notices of and 
Enquiriel into Accidents) (Second Amend-
ment) Rules, 1985. Annua I Report and 
Review on the wooking of the Indian Rail-
way Construction Company Ltd" 1984-85. 
Report of progress made in tb e intake of 
SC and s'f Candidates against vacancies 
reserved for tbem 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDJA): I beg to 
Jay on the Tabte-

(1) A copy of the Railway (Notices 
of and Enquiries into Accidents) 
(Second Amendment) RuJes, 1985 
(H:ndi and ~ngJish versions) 
published in Notification No. 
G,S.R, 1124 in Gazette of India 
dated the 30th November, 1985 
issued under section 84 of the 
Indian Railways Act, 1890. 
rPlaced in library. See. No. LT 
1733/85] 

(2) A copy each of the following 
papers (Hindi and English ver· 
sions) under sub-section (1) of 
section 619A of the companies 
Act, 1956 :-

(i) Review by the Government 
on the working of the Indian 
Railway Construction Com-
pany Limited for the year 
1984·85. 

(ii) AnnuaJ Report of the Indian 
Railway Condruction Com-
pany Limited for the year 
1984·85 along with Audited 
Accounts and the com-
ments of the Comptroller 
and Auditor general there-
on. 
[placed in Library See, No. 
LT 1734/85] 

(3) A copy of the Report (Hindi and 
English versions) on the progress 
made in tbe intake of Scheduled 
Castes and Scheduled tribes against 
vacancies reserved for them in 
recruitment and promotion cate. 
gories of the Railways for the 
Half Year ending 30th September. 
1982. 

(4) A copy of the Report (Hindi and 
English versions) on the progres~ 
made in the intake of Scheduled 
Castes and Scheduled Tribes 
aeainst vacancies reserved for 
them in recruitment and promo-
tion cat("gories on the Railways 
for Half Year ending 31st March, 
1983 

(5) " copy of the Report (Hindi 
Rnd English versions) ~D the 
rrogres~ rt"ade jn the intake of 
Scheduled Castes and Scheduled 
Tribes against vacancies reserved 
for them in recruitment and pro-
motion cate~orje8 of the Railways 
for Half Year ending 30th 
September, 1983. 

[placed in Library See, No. LT 
1735/85J 

Annual Reporf and Rel'iC'w on the workins: 
of the·Hindus'an JnRf'C'tiddcfIJ IJ'd. for Yl'ar, 

1984-85 

TAE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEM'CAI .. S AND 
PETRO.CHEMTCALS (SARI R.K. 
JAICHANDRA SINGH) : I beg to Jay on 
the Tahle a copy each of the following 
papers (Hindi and English verf'ions) under 
sub-~ection (1) of section 619A of the 
Companies Act, J 956 :-

(I) 

(2) 

Review by the Government on 
the workinJZ of the Hindustan 
Insecticides Limited for the year 
1984.85, 

Annual Report of the Hindustan 
Jn~cticides Limited, for the year 
1984.85 a 'ong with Audited 
Accounts and tile comments of 
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the Comptroller and Auditor 
Genera) thereon. 
[Placed in Library See. No. L. T. 
1736/85] 

Annual Reports aDd Reviews 0 n tbe working 
of tbe KeDdriya. Vidya'aya SangathaD and 
Centre for Cultural Resources and Train· 

ing etc. etc. 

SHRI GHULAM NABI AZAD: On 
behalf of Shrimati Susbila Rohatgi. I beg 
to Jay on the the Table-

(I) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Kendriya 
Vidyafaya Sangathan, New 
Delhi, for the year 1984-85. 

(ii) A statement (Hindi and 
English versions) regarding 
Review by the Gove·rnment 
on the working of the Ken. 
driya Vidyalaya Sangathan, 
New Delhi, for the year 
1984·85. [Placed in Library 
See. No. LT 1737/85] 

(2) (i) A copy of the Annual 

(3) 

Report (Hindi and Enalish 
vl!rsions) of the Centre for 
Cultural Resources and 
Training, New Delbi, for the 
year 1984·85 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Centre for Cultural 
Resources aod Training, 
New Delbi, for the year 
1984-85. 

[Placed in Library See. No. 
LT 1738/851 

(i) A copy of the Annual 
Report (Hindi and English 
versions) of the Technical 
Teachers Training Institute 
(Eastern Region) Calcutta, 
for the year 1984-85. 

o.j) A copy of the .AnnuaJ 
Accounts (Hindi and English. 
versionCJ) of the Technical 
Teachers Training .Institute 
(Eastern Region) Calcutta, 
for the year 1984·85 tOle-
ther with Audit Repon 
thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by 
the Goveromen t on the 
worki.ng of the Technical 
Teachers Training Institute 
(Eastern Region) Calcutta, 
for tbe year 1984.85. 
[Placed in Library See. No. 
LT 1739/85] 

(4) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the MotUal 
Nehru Regional Engineering 
ColJege, Allahabad, for the 
year 1984-85. 

iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the MotiIal Nehru Regional 
Engineering CoJlea:e, AIJaha_ 
b3d, for the year 1984-85. 
[Placed in Library See. No. 
LT 1740/851 

(5) (i) A copy of the Annual 
Report (HlDdi and English 
versious) of the NatIonal 
Institute of Foundry and 
Forge Technology, Ranehi. 
for the year 1984·85. 

(6) 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govc:rnment on the wOlkina 
of the National Institute of 
Foundry and Forge Techno-
logy. Ranchi. for the year 
1984·85. 

[Placed in Library See. No. 
LT 1741/85] 

0) A copy of tbe Annual 
Report (Hindi and E.IlJlisb 
versions) of the Regional 
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Engineering College, Durga-
pur, for the year 1984.85. 

(ii) A copy of the Review 
(Hindi and English ver. 
sions) by the Government 
on the working of tbe Regio-
nal Engi Deering CoHege, 
Durgapur, for the year 
1984·85. 
[Placed in Library See. No. 
LT 1742/85] 

(7) A copy of he Annual Accounts 
(Hindi and Engli~h versions) of 
the Regional Enginering CoJlege, 
WarangaJ, for the year 1984-85 
together with Audit Report 
thereon. 

[Placed in Library See. No. LT 
1743/85] 

(8) (i) A copy of tbe Annual Re-
port (Hindi and English vet-
sion~) of the Regional Insti-
tute of Technology, Jamshed .. 
pur, for the year 1984-85. 

(ii) A copy of the Review 
(Hindi and English versions) 
by the Government on the 
",orking of the Regional 
Institute of Technology, 
Jamsbedpur, for the year 
1984·85. 
[Placed in Library See. No. 
LT 1744/85] 

(9) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Karnataka Regional Engineer-
ing College, Sura thkal, for the 
year 1984.85. 

(ii) A COPi of the Rev;ew (·Hindi 
and English versions) by the 
Gov~rnment on the working 
of the Karnataka Regional 
Enginel.!ring College, Sura-
thkal, for the year 1984.85. 
[Placed in Library, See. No. 
LT 1745/85] 

(10) A cop)' of the Annual Accounts 
(Hindi and En.Jish versions) of 
the Rasbtriya Sanskrit Sanal_a 

for the year 1983-84 together with 
Audit Report thereon. 

(1) A statement (Hindi and English 
versions)showing reasons for delay 
in laying the papers mentioned at 
(10) above, [PJaced io Library, 
See, No. LT 1746/.85J 

(12) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the l\1a)aviya 
Regional Engineerin& 
ColJege. Jaipur t for the year 
1984· 85. 

(ii) A copy of the Review (Hindi 
and Englisb versions) by the 
Government on the working 
of the MaJaviya RegionaJ 
Engineering College. Jaipur. 
for the year 1984·85. [PJaced 
in Library. See. No. LT 
1747/85]. 

(13) (i) A copy of the Annual Report 
(Hindi and Eng):sh versions) 
of t he Regional EngineeflDg 
College, Calicut. for the 
year 1984·85. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of tbe Regional Engineering 
College, Calicut, for the 
year 1984· 85. 
[Placed in LibraT)' See. No. 

LT f7~R.'85] 

(14) (i) A copy of the ADnual Re-
port (Hindi and English ver-
sions) of the Regional Engi-
neering College, KuruJcs .. 
betra, for the year 1984.85. 

(ii) A copy of the 'Review 
(Hindi and English versions) 
by the Government on tbe 
working of tbe Regional 
Engineering College, Kuruk. 
shetra, for the year 1984· 85. 
(Placed in Library, See. No. 
LT 1749/851. 
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(15) A copy of the Annual Accounts 
(Hindi and English 
versions) of Visveswaraya Regio-
nal CoHege of Engineering, 
NalPur, for the year 1984·85 to-
getber with Audit Report thereon. 
[Placed in Library See. No., LT 
1750/85] 

(6) 0) A copy of the Annual Re-
port (Hindi and English ver-
SiOf,S) of the National Coun-
cil of Science Museums, 
Calcutta, for the year 
1984-85. 

(ii) A copy of the Annual 
Accounts (Hindi and Engli~b 
vers:oDs) of the National 
Council of Science l\tuseums, 
Calcutta, for the year 
1984.85 together with Audit 
Report thereon. 

(iii) A copy of the Review 

(17, (i) 

(ii) 

(iii) 

(HindI and English vt:rsions) 
by the Go"ernment on the 
working of the National 
Counci I of Science Museums, 
Ca )cutta, for the year 
1984~85. 

(Placed in Lihrary See. No. 
LT 1751/85J 

A copy of the Annual Re-
port (Hindi and English ver-
Si()DS) of tbe CeDlraJ flbddn 
Schools Administra tlOn, 
New Delhi, for tbe year 
1984-85. 

A copy of the Annual 
Accounts (Hindi and English 
versions) of the Central 
Ti betan Schools Adminis-
trations, New Delbi, for the 
year 1984-85 together with 
Audit Report thereon. 

A statement (Hindi and 
Eoglish versions) regarding 
Review by the Government 
on the working of tbe Cen ... 
tral Tibe'tan Schools Ad-
miaiatr .. LioD, New Delbi, for 

the year 1984.85. 
[Placed in Library, See. No. 
L T. 1752/85] 

Annual Reports and Reviews 00 tbe work. 
jog of the Hindustan Jatex, for the year 
1984-85 and International Institute for popu-
lation Sciences, Bombay for 1984.85 

THE DEPUTY MINISTER IN THE 

DEPART,MENT OF FAMILY WELFARE 

(SHRI S. KRISHNA KUMAR): I beg 

to Jay on the TabJe-

(1) A copy each of the follow-
ing papers (Hindi and English 
versions) un(~er sub-section (1) of 
section 619A of tbe Cr-mpanies 
Act, 1956:-

(2) 

(i) Review by the Government 
on the working of the Hindu-
stan Late" LIm; ted for the 
year 1984·85. 

(ii) Annual Report of the 
Hindl1st~n Lutex Lirniled for 
the year 19~4.85 along wnh 
Audited A,;counts and the 
comments of the Compt-
roller and Auditor General 
thereon. 

[Placed in Library. See. No 
LT 1753/8:] 

0) A copy of the Annual Re-
port (Hindi and English 
versions) of the International 
Institute for population 
Sciences. Bombay. for the 
year 1984-85 along with Au. 
dited Accounts. 

(ii) A copy of the Review (Hindi 
and Englisb versions) by the 
Government on the workins 
of the International Institute 
for Popula tion Sciences. 
Bombay, for the year 1984·85. 

[Placed in Library See. No. 

LT 17'4/85) 
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MBSSAGES FRO~1 RAJY A SABHA 

[E"glish] 

SECRETARY-GENERAL: I have to 
report the folJowing messages received 
from the Secretary.General of Rajya 
Sabha:-

(i) "In accordance with the 
provisions of rule 127 of the 
Rules of Procedure and Con-
duct of Business in the 
Rajya Sabha. I am directed 
to inform the Lok Sabha 
that the Rajya Sabha, at its 
sitting held on the 18th 
December, 1985, agreed wi-
tbout any amendment to the 
Futwah-Islampur Light Rail. 
way Line (Nationalisation) 
BilJ, 1985, which was passed 
by the Lok Sabha at its sitt-:_' 
iDg h~Jd on the 13th Decem-
ber. 1985." 

(ii) 

(iii) 

"In accordance with tbe pro-
visions of sub-rule (6) of 
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Raj ya Sa bha, I 
am directed to return here-
witb the Appropriation (Rail-
way) No.5 Bill, 1985, which 
was passed by the Lok Sabha 
at its sitting held on the 13th 
December, 1985 and trans-
mitted to the Rajya Sabha 
for its recommendations and 
to sta te that this house has 
no recommendations to make 
to tbe Lok Sabha in regard 
to the said BiU." 

"In accordance· with the 
provisions of sub-rule (6) of 
rule 186 of the Rules of Pro. 
cedure and COllduct of Busi-
ness in the Rajya Sabha. I 
am directed to return here .. 
with the Central Excise 
Tariff BiJl. 1985, wbich was 
passed by the Lok Sa bha at 
its sitting held on the 16th 
December 1985, and trans-, , 

mitted to the Rajya Sabha 
. for ita recommendations and 

to state that this House has 
no recommendations to make 
to the Lok Sabha in regard 
to the said Bill." 

(iv) "In accordance with the 
provisions of sub-rule (6) of 
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabba, I 
am directed to return here-
with the Additional Duties 
of Excise (Textiles and Tex-
tile Articles) Amendment 
Bill, 1985, which was passed 
by the Lok Sabba at its sitt-
ing held on the 16th Decem-
ber, 1985, and transmit ted 
to the Rajya Sabha for its 
recommendations and to 
state that this House bas no 
recommendations to make to 
the Lok Sabba in regard to 
the said Bill." 

(v) 

(vi) 

"In accordance with the pro-
visions of sub-rule (6) of 
rule 186 of the Rules of Pro. 
cedure and Conduct of Busi-
ness in the Rajya Sabba, I 
am directed· to return here-
with the Additional Duties 
of Excise (Goods of Special 
Importance) Amendment 
Bill, 1935, which was passed 
by the Lok Sabha at its sitt-
ing held on the 16th Decem-
ber, 1985, and transmitted 
to the Rajya Sabha for its 
recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Sabha in regard to 
the said Bill. 

"In accordance with the 
provisions of rule J 27 of the 
Rules of Procedure and 
Conduct of Business in the 
Rajya Sabba, I am directed 
to hiform the Lok Sabha 
that the Rajya Sabha, at its 
sitting held on the 18th 

. December, 1985, agreed wi· 
thout any ame~dmeDt to the 
Agricultural and proceascd 
Food Products Export Dcvc-
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lopment Authori ty BiH, 1985, 
which was passed by the 

. Lok Sabha at its sitting held 
OD the 17th December, 
1985." 

(vii) "In accordance with the pro-
yisions of sub-rule (6) of 
rule 186 of the Rules of 
Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to return 
herewith the Agricul tural 
and Processed Food Products 
Export Cess Bill, 1985, 
which was passed by the Lok 
Sabha at its sitting held on 
the 17th December, 1935, 
and transmitted to the 
Rajya Sabha for its reco-
mmendations and to state 
that this House has no re· 
commendations to make to 
the Lok Sabha in regard to 
t he said Bill." 

(viii) "In accordance with the 
provisions of rule 127 of the 
Rules of Procedure and Con-
duct of Business in the 
Rajya Sabba, I am directed 
to inform the Lok Sabha 
tha t the Rajya Sabha, it its 
sitting held on the 18th 
December, 1985 7 agreed wi-
thout any amendment to the 
Inland Waterways Authority 
of India Bill, 1985, which 
was passed by the Lok 
Sabha at its sitting held on 
the 25th November, 1985." 

ESTIMATES COMMITTEE 
Nineteen Report and Minutes 

[En,Ush] 

SHRI CHINTAMANI PANIGRAHI : 
Sir. I bel to present the Nineteenth Re-
port (Hindi and English versions) of' the 
Estimates Committee on the Ministry of 
Transport (Department of Surface Trans-
port)-Border Roads and Minutes of the 
Sittinp of the Committee relating thereto. 

Assurances 

PUBLIC ACCOUNTS CO~1MITTEE 
Twenty-Second and Twenty-Third Reports 

[English] 

SHRI E. AYYAPU REDDY: Sir. I 
beg to present the following Reports 
(Hindi and English versions) of the 
Accounts Committee:-

(1) Twenty-Second Report relating 
to Overall Review of Sixth Five 
Year Plan in respect of Posts & 
Telegraphs Department. 

(2) Twenty-Third Report relating to 
Union Excise Duties. 

COMMITTEE ON THE WELFARE OF 
SCHJ:DULED CASTES AND SCHE-

DULED TR1BES 

Seventh Report 

SHRI K. D. SULTANPURI; Sir~ I 
beg to present the Seventh Report (Hindi 
and English versions) of tbe Committee 
on the Welfare of Scbeduled Castas and 
Scheduled Tribes on Action Taken by 
Govern:nent on the recommendations con-
tained in the Fiftieth Report of the 
Committee (Seventh lok Sabha) on the 
Ministry of Steel & Mines (Department of 
SteeJ)-Reservations for, and employ-
ment of, Scheduled Castes and Scheduled 
Tribes in RourkeJa Steel Plant. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

Third Report 

[EnllishJ 

SHRI B. K. GADHVI: Sir, I beg to 
present the Third Report (Hindi and 
English versions) of the Committee 00 
Government Assur .. nces. 
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STATEMENT RE : LONG TERM 
FISCAL POLICY 

[English} 

THE 1\1JNISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH): 
In my Budget Sprech earlier this year I 
had indicated ?ha( the Government will 
be moving towards the formulation of a 
long Term Fiscal Policy co-terminous 
with the Pian. The. Seventh· Pjan was 
plac~d in the House a f~w days ago. It is 
my privilege to place the Government's 
Paper on Long Term Fiscal Policy b~fore 

the House today. [Placed in Library. See 
No. L T 1760/85] 

The basic purp~Se of this document is 
to imp:ut a persp~ctive to our annual 
exercises of Buclg:!t. making. The Govern-
ment '8 views on this m~ Her are now be-
fore you. I look forward to a fuJI and 
vigorus debate on this subject in Parlia-
ment and in the country. 

As the Hon'bJe Members would no 
doubt wish to study the document them-
selves, I wIll Dot take their valuable time 
by going over its contents. However, I 
would lik.e to tak\! this opportunity to 
thank the Hon 'ble Members for the trouble 
they have taken in giving us the b~nefit 
of their views in discussions in the 
meetings of Consultative Committee and 
other fora on this subject. I may add 
that 1 have benefited greatly from the dis-
cussions tbat I have had with economists, 
labour leaders, industrialists and represen-
tatives of agriculturists on this subject. 

PROF. MADHU DANDAVATE : Sir, 
since this document has far-reaching 
effects. I demand that UDder rule 193 a 
discussion should be held. Tomorrow is 
the last day. 

MR. DE?UTY ·SPEAKER : Discussion 
on what '1 

PROF. MADHU DANDAVATE: On 
this statement on the fiscal policy. 

MR. DEPUTY-SPEAKER: Statement, 
we canoot. Sh.d Sodi. 

PROF. MADHU DANDAVATE: 
What is this, Sir 1 You do not make any 
observation. 

MR. DEPUTY-SPEAKER: Discussion 
on this statement we cannot allow. 

PROF. MADHU DANDAVATE: I am 
only saying that under rule 193 you may 
conslder ... (Illterruptions) 

MR. DEPUTY. SPEAKER : You give 
in writing. we will see. 

PROF. MADHU DANDAVATE: I 
have giv~n in writing and then I spoke, 
Sir. 

MR. DEPUTY-SPEAKER: \\le will 
sec it. 

!\.IATTERS UNDER RULE 377 

{Translatioll] 

(i) Need to pro\'idc a hand-pump for 
drinking ~'ater in every ward of 
Bastar district in l\Jadbya Pradesh 

SHRI MANKURAM SODI (Bas tar): 
Mr. D\!puty Sp~aker, Sir, I want to raise 
the following matter ID the House under 
Rule 377 : 

In district Bastar of Madhya Pradesh, 
the drinking water facility bas not been 
provided fully so far. There are 3388 
villages in Bastar and in majority of them, 
there is only one weJl or handpump and 
there are villages ",here there is not a 
single well or handpump. The yjJlages are 
spread over a vast area. Even now the 
villagers in many villages have to trudge 
at distance of two to three kms to retch 
water, that also not from a wen or a 
handpump but from some river or a 
drain containing dirty water. By drinking 
confaminated water they rail victim to 
many disease,. We have been observing 
for the last two years that witb the ooset 
of rains many diseases break-out and 
bundreds of Adivasi men, women and 
children die of diarrhoea vomiting, dysen-
try etc. South Bastar i. more affected 
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witb tbese diseases as Jast year and during 
the current year also many persons died 
in Bjja~ur and Konta-tebsils. 

In view of the serious prohlem, I 
request the Central GoverDment that 
arrangements should be made to instal 
ooe handpump in every ward of district 
Bastar. For this the population of the 
village should not be made the basis. The 
handpumps should be installed in each 
ward. The Central Government s~ouJd 
should give special exemption from popula-
tion criterion to the State Government, 
and also Public Works Department should 
be provided with sufficient funds to instal 
handpumps in each ward. 

(ii) Need to a adopt necessary measures to 
provide housing facility to the Sindhi 
migrants working at Kandla Port. 

SHRIMATI USHA THAKKAR 
(Kutch) : Sir. under Rule 377 I wan t to 
draw tbe a Henrion of the Government, 
through this House', to an important 
matter. At the time of partition of India 
and Pakistan in 1948, a large number of 
Sindhis migrated to India from Pakis!an 
for whom a city named Gandhi Dham was 
built and since then they have been Jiving 
there. Mo~t of them are working at 
Kandla Port. These people live in small. 
jhuggi jhoDpris. Insanitary cODdit:ons 
prevail tbere due to congestion, which 
causes var ious diseases. 

These people have been working at 
Kandla port fer Ihe last 2S leafS bUl S.o 
far they have not been provided any 
residential accommodation. The responsi. 
bility of providing land and houses is of 
the Sindhi Resettlement CorpOiation but 
but it lOO has not provided any house or 
land. 

It therefore, request the Government 
to appoint seme government representative 
for this worle who may solve their pro .. 
blems. 

In this connection I urge the Govern-
ment to make availabJe land at cheap 
rate. and direct SRC and Kandla port to "'0 the o.ec:d fut 

[English] 

(iii) Need to provide relief to the Com-
muters in Bombay by provi ding addi-
tional rakes 00 the Western Railway 
Suburban Section 

SHRI ANOOPCHAND SHAH 
(Bombay North): I would like to draw 
the attention of the Minister for Transport 
(Railways) regarding the foll.owing urgent 
and important matters of the Western 
Railway Suburban Section of Bombay. 

At present we are running rakes on subur-
ban section of Bombay with nine carriages 
only. As our resources are limited we are 
not in a position to put more trains. 
But Government can give relief to com. 
muters by giving a rake wirh twelve car-
riage which may help to solve the present 
problems to some extent. Railway autho-
rity should take up the work of fly over 
bridges to increase the speed of the trains 
and to save the expenditure on electricity 
also. This wjH solve {he traffic problems 
of Bombay. I hope the Minister will 
consider the same on most priority basis. 

[Transl at ion] 

(h) Need to increase the capacity of Kota 
T. V. Relay Station to 10 K. W. to 
enable the people of the Adj oioing 
districts to avail of T.V. facility 

SHRI SHANT} DHARI\VAL (Kota) : 
Mr. Deputy Speaker, Sir, under Rule 377 
I want to raise the feJlewing matter of 
pubHc importance: 

In RajCistban the number of Doordar. 
shan Kendra Stations is very Jess because 
of which crores .of people are deprived of 
Doordarshan programmes. About 30 lakh 
people of KOla-Bundi and Ihalawar remain 
deprived of Doordarshan farciIity in spite 
of a relay centre because KOla' relay centre 
has a low power transmission capacity. 
The importance of television for imparting 
education and general knowledge has 
increased very nluch and therefore, the 
television facilities are in much demand. 

It tberefore, demand flom the Central 
Government that the transmission capacity 
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of Kota relay cen tre should be increased 
to 10 Ki]owatt so tbat the people residing 
in Kota, Bundi, JhaJawar and Sawai-
Madhopur aDd Morena and Mandsaur 
districts of Madhya Pradesh may also get 
the facility of Doordarshan programmes." 

[English} 

('f) Need to set up a nickel extraction plant 
in SukiDda area of _Oris~a. 

SHRIMATI JAYANTI PATNAIK 
(Cuttack) : The Gov\!rnm~nt of India bad 
appro\'ed a proposaJ for estabHshment of 
a nickel extraction plant in Sukinda area 
in the district of Cut tack in OriSSd in 
1974. But the project bus not b~en tiJken 
up so far on the pretext of ccrLain technj· 
cal difficulties. Sukinda ulea contains 
'-he onJy comm;!rciaUy workable deposits 
of nickel ore in the country. As India 
is a net importer of nickel metal 
involving sizaoJe foreign exchange, 
production of nickel from ores available 
in the country is necessary from all 
considerati ons. 

It is understood that lhe MinistIy of 
Steel and Mines had approached Govern-

ment of Canada for assis rance in providmg 
an appropriate technology for seuing up a 
Nickel Extraction plant in Orjs~a. This 
project should be implemented expedi. 
tiously as otherwise the cost which has al· 
ready escaJated appr~ciabJy. W1JJ illcrease 
still further. It is already nine years since 
the Government of India accorded appro .. 
val to this project. Fur her delay of this 
project will create discontentment among 
the local people. Therefore, I demand 
that the nickel extraction plant should be 
set up in Sukinda area in Orissa forthwith. 

(,j) Need to provide a ring electric Railway 
system in Trivandrum city. 

SHRI A. CHARLES (Trivandrum) 
Trivandrum, the capJtaJ of KeraJa is a . , 
(ast developing city. Unfortunately the 
roads of this cit~ are very narrow and 
there is no scope for developing these 
roads. Road traffic in this city is very 
cODIe8ted and it may take hours together 
to pass thtouah the city during peak hours. 
The State Tra06port system is al50 far too 

inadequate to meet the growing demands. 
The only way to tide over the difficulty is 
to provide eJectric trains connecting the 
city, with the subarban areas. Electricity 
is also av~ilable in abundance, compara-
tively at a cheaper rate and tbe State 
Government has agreed to give electricity 
at half the rate in case electric train is 
provided. There are a number of Central 
Government offices here including the 
famous Vikram Sarabhai Space Centre. 
the Southern Air Command and the Sout-
hern Military Command. It would also 
attract tourists since the internationally 
famo:.;s Kovalam beach resort is only 
about 12 km. from the cHy. It would be 
a real blessing to the several Jakhs of 
passengers if a ring electric railway system 
is provided to this neglected ci ty as early 
as possible. 

I~ therefore, request tha t the hon. 
Minister of Railways may look into thiS 
very genuine need of this capital city 
and take immediate steps for conducting 
the necessary survey of this railway" during 
1986 itself and the railway project comple-
ted in the Seventh Plan. connecting the 
following places :-

TrivaDdrum-Medj~aJ CoJlegc-Kazha-
kuttam-Mannanthala-Nedum a rgad-
Kattakada - Neyyattinkava - Kanjram 
Kulam-KovjJam-TrJvandrum. 

(vii) Need to streamline tbe drug policy aod 
regulate 'he production and marketing 
of drugs. 

SHRI SANAT KUMAR MANDAL 
(Joynasar) : It is a matter of grave concern 
that a study made by the Voluntary Health 
Association of India (VHAI) bas revealed 
that more than 10,000 of the 15,000 basic 
drugs produced in India are 'worthless' 
and nearly 40 per cent of them are 'eitber 
harmful or potcntialJy harmful' to human 
beings. 

Although the Hathi Committee bad 
recommended in 1975 cbat just 117 drugs 
would meet the needs of tbe entire cOUDtry. 
more than -8,000 firms continued to pro-
duce and market at least 45,000 combina-
tion drug formulations in India, most of 
which were either tonics, vitamins. cough 
syrups, analgesics or balms, 
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It appears that there exists a very 
flourishing racket in India where cbeaply 
manufactured· vitamins, cough syrups and 
healtb tonics. were .aggressively advert~sed 
and sold for very high profits. Doctors 
were given free samples and gilts and they 
thus 'induced' the use of these sub·stan~ 
dard drugs. 

Even on the C.G.H S. side compara. 
tively cheaper drugs have recently been 
introduced and the result is tha t these are 
not only at times ineffective but are also 
issued without being wrapped in foils and 
one cannot make out what it is. It is 
high time that Government ev.en at the 
expense of ignoring whatever little money 
might be saved in getting tablets open 
without being wrapped in foils, 
should make it a rule that all tablets be 
soJd in foils which. should be properly 
labelJed and the name of tbe 
manufacturin~ drug unit indicated 
thereon. No encouragement in the name 
of promotion of small scale industries be 
given to any units lacking in any proper 
research and testing apparatus. Govern-
ment should take immediately steps to 
streamline their drug policy and regulate 
the production and marketing of drugs and 
see that none of these drugs have got any 
side effects. 

(viii) Need to consider tbe proposal of the 
Bihar citizens' COQDcil oa Education 
for Improvement of Education in 
elementary schools in Bihar. 

SHRI VIJOY KUMAR YADAV 
(Na.Janea), The condition of elemen-
tary edu~atjon in Bihar is' in a deplorable 
condition. 

A survey conducted this year by the 
Bihar Citizens Council on Education 
(jenera) Secretary, Prof. Harishanker 
Prasad Sinha, who is a reader of political 
science in Patna University reveals that 
about 70 per cent scboo)s in Patna have 
teachers fewer than the number of classes; 
24 per cent have onJy one room or only a 
varandab for holding four or even five 
classes; 50'per cent are in a very bad COD-
dition (or want of proper repair; and AS 
per cent of the schools do not have 
latriuc,' or even urinais. I: i . 

Besides, there is hardly an, sclaoo) in 
Patna where teaching aids are available, 
not to speak of children undergoing 'aDY 
medical check up. 

The Bihar Citizens' Council on Edu-
ca tion has from time to time been brinl-
ing to the State Government's notice tbe 
problems that beset elementary education 
in Patna. in particular. and Bibar in lenl· 
ral. Whi Ie the children of the privileged 
classes receive education in the private or 
missionary 'schools like the St. Michals, 
St. Xavier's Notse Dame, St. JOieph's 
Convent, etc., tbe rest continuo to N 
hampered by poor standards, inadequate 
facilities and over crowding in schools 
maintained by the State Government, 'Says 
a note prepared by the Council. 

In view of .that, I urge upon the Cen-
traJ Government to give serious thought to 
the several constructive proposals of the 
Citizens' Council for improvement of cle-
.mentary school education in Patna aDd 
Bihar and also to implement the suges-
tions of th~ Kothari Commission. 

PRESENTATION OF PETITION 

{Tralls/afioll] 

SHRI KAMMODI LAL JATAV 
(Morena): Mr Deputy Speaker, Sir, ,I 
beg to present a petition signed by shri 
Sadhu Singh Tomar, Vice.President, Dis· 
trict Congress (I), Morena, regardinl CODS-
truction of a 'pucea' bridge on Cbamhl 
River. 

12.26 brs. 

MOTION RE: SEVENTH FIVE 
YEAR PLAN, 1985-90-Contd. 

{Enrlish1 

MR. DEPUTY-SPEAKER: We wHI 
now . take up item No. 19. Pro~. 
Madhu Dandavate. 

PROF. MADHU DANDAVATE 
(Rajap\lr) On ~hich lubjeot, 

Sjr? I thou8h~, you aUowed my :_m~Up •.• 
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MR. DEPUTY .. SPEAKER: You can 
speak on item No. 19, whatever comt.s 
unde-r that item. 

PROF. MADHU DANDAVATB: 
Mr. Deputy-Speaker, Sir, we are havina 
discussion on the Seventh Five Year Plao 
that has been finalised by - the National 
Development Council. I am constrained 
to find at the very outset that gradually 
this House is undergoing devaluation and, 
deniaration. Prof. Ranga, because you 
have been a very veteran Parliamentarian 
in this House, I say "gradually". As far 
as the planning processes are concerned 
this House is subjected to the process of 

,dovaluation aod denigraticn. 

Sir, @one are the days of late Prime 
Minister, Pdndit Jawahar Lal Nehru when 

even at the ~tage of formulation of the 
Plan, even at the stage of approach docu-
ment, there used to be a considerable 
debate in this House and the former 
Speakers in this House including Dr. 
l)hiHon will bear me out tbat there were 
considerable debate and di~cussions even 
at the formulation stage, so that whatever 
the suggestions the Members of Parlia· 
ment would offer were considered as rele-
vant tc the finalisation of the Plan. But 
today I find that that process is already 
scuttJ~d. Therefore, the debate has be-
come unrea 1 as far as our contribution to 
tbe formulatiqn of tbe Plan and finaJisa-
tfon of the plan is concerned. 

The second aspect to which I would 
like to make a reference is the base of the 
Plan. Sir, I do not mind tbey violated 
certain assurances that are given but even 
on some of their own pronouncements, 
they totaJiy reversed them while presenting 
certain document~ to this House. Iost~ad 
of the year 1984-85 a~ the ba~e year for 
this Plan it is now 1985-86. Especially-
consideri~g the fact that the total in-
vestment in this Plan is going fo be of tbe 
order of Rs. 320 thouc;and crores, indu-
din" of course, Rs. 180 thousand crore. 
for the public sector, when such a Plan is 
to be inau,urafed, whafever was tbe ear-
lier commitment at the time of approach 
document, namely 1984·85 would be the 
NaC Jear. that ought to have been .tuck '0. But they have shifted tho blto to 

1985·86. I dontt think, it is just an aca-
demic proposition that we are objectina to 
the change of base of t~e Plan. There 
are certain financial and economic conse-
quences that are very relevant to the shif-
ting of tbe base year of the Plan. The 
shift in the base year, at one stroke, bas 
reduced the real outlay of the PJan by 60/ 0 
to 8%. Reducing the out Jay by 6-/0 to 
8% j t8elf is a loss in term§ of investment 
of tbe Plan, and, therefore, I feel that 
even the shift in the base of the Plan year 
is definitely highly objectionable. The 
entire Plan is based on certain wronl 
premises. 

I know that it is too late in the day to 
discuss the basic premise of the Plan. 
When we are just supposed to pay some 
sort of a handsome tribute to the Plan 
when it is already finalised, to talk and 
chalJenge its very basic t>remi~e, I fuJly 
realise, is too late in the day. But for 
future historians, it is better that we re-
main on record what exactly our basic 
objectior,s afe. What are the wrong pre-
mises to which I am referring? Take, for 
instance, the question of defIcit financin&. 
This PJan has admitted that in the course 
of five years, the total quantum of deficit 
expected is of the order of Rs. 14,000 cro· 
res I think this is a great under.estimate. 
I d~ not want to repeat wha t I said when 
I initiated a debate on tbe impact of the 
present Budget, this year's Budget, on the 
prices and inflationary pressure on the 
economy. I have just placed btfore ,hij 
House all the fjgures of projected deficits 
in the Jast ten years Budgets and the cor .. 
re'ponding deficit that was projected in 
the revis! c Budger ~nd actuall) what hap-
pened when tbe financial year was com-
pleted and the actual reali t)' was avaHabl. 
to the House. I had indic1ted that in the 
last ten years, it has been the cODsiitent 
experience of the House that whatever be 
the projected deficit in the Budget. every 
time that has b«n increased to a every 
great extent. (Interruptions) 

I do not want to repea t all those 
figures for the teo years. 

8HR.l RAM PY ARB PANJKA: I 
"Qat a tlarifj~atioll. 
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[Translatioll} 

'I was loing through the previous 
papers from which it is clear that it had 
never happened that the matter might hav.e 
been considered without the approval of 
the National Development Council. 

[English) 

MR. DEPUTY.SP;BAKER: Why are 
you raising tha t point now? Tbe Minister 
has already spoken. You take your s~at. 

Professor, )OU can speak. 

SHRI RAM PYARE PANIKA : I want 
information from the Professor. Actually, 
I was looking to the paper and I came to 
the conclusion ... 

MR. DEPUTY.SPEAKER· When I 
give chance, }'ou can speale at that time, 
not now. Professor, you can carryon. 

PROF. MADHU DANDAVATE: I 
myself spoke in the Fifth Lok Sabba. 
The form'!r Spea kef was here up to a few 
minutes back, Prof. Dhillon. He would 
bave pointed out to you that we had a 
debate. 

Anyway, since you are Jistening to me 
at random, he got up and soulht certain 
clarifIcation on the basis of somethina 
which he did not hear. Anyway, tbat is 
all right. 

It requires a grea t acumen to seek 
clarification without listening! I appre .. 
ciate your intelligence! 

I was just pointing out to you, I do 
Dot want to induJge in the exercise of 
repeating for the information of the House 
last ten years' deficit but just in a sum-
mary way. I am pointing out to the ex-
perience of even the 'ast Budget and tbe 
present Budget. Last time, when the 
projected Budget was of' the order of RI. 
11,000 crores that was the proaress «>f the 
projected deficit last time. And this 
time when the projected dcficil is of tbe 
or_·._~ Rs: 3,949 crores, you can well 
i~.h~ ... wbea -w.o come to the cad of the 
financial year, whether it--triM Dot ,0 up to 
Itl. 7,000 cro"s~or Re, 8.000 crorea. And 
If_,~bat,'', tbo:!~~rl~- of· tMa.! ~,.O; ,.ra. 

from the accumuJated experience of the 
past, jf you draw the inference to the 
coming five years, I have not the Jealt 

.doubt that this particular quantum of 
deficit indicated, that is Rs. 14,OOO/-crores 
will be extended by a very big marsin anll-
as a result of that, it is again not an 
academic proposition whether the deficit 
should be Jess or more. We are war. 
ried about tbe deficit because there is an 
inflationary pressure gcnerattd by the high 
deficits -and we have Dot got a si mation 
in which ours is a developed ecc>nomy ill 
which even the shock of a defici t can be 
totally absorbed by the economy. Unfor-
tunately, our economy cannot sustain the 
shock created by the deficit and invariably 
you wiH find tbe deficit, part of it can be 
absorbed by better monsoon and I always 
called this Government as a Government 
of the monsoon gambie. The onl)' way is 
for the Gods to give them better rains and 
they say -that if God gives us better rains, 
we wi)) give you t-etter economy and jf we 
aive better economy, you will have price 
stabilisation and inflationary pressure" ill 
be less. 

On wrong premises they proceed. This 
time again the monsoon gamble. to some 
extent, was in. their favour, but it has Dot 
fully succeeded and, therefore, agajn tbe 
economy is likely to be shattered; inflatio-
nary pressures are bound to be generated; 
and if the same exercise is repea ted for 
the next four or five years, it cannot be 
different from what -has happened in the 
past. You will find that these inflationary 
pressures on the fconomy wi)) upset a)J 
our calculations. Therefore, whatever 
bas been projected. the total inves(ment 
and also the investment in the-public sec. 
tor, when you take in real terms the invest-
ment that wiJl be availabJe for producin, 
economic and financial results, you will 
find that the situation will be extremely-
difficult. That is one aspect. 

Then, expenditure; see the way it has 
been growing. In tbis particular docu-
ment which has been finaJised by the 
Natiobal Development CouDcil, tbey have 
e~timated tbat, both from the Centre Ind 
from the States. the rate of arowth of ex. 
pea4i~ure will,be annually five per Ct'Dt. 
I t~ tWa aalcJtlation also is lOin, to be 
totaJb ... r .... if- ,au lakl: into aece., 
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the various impeadin, projects, tbe 
various pressures on tbe coffers 
of the economy; 'and 'if you take 
that int. account both at the 
Central level and at the State' level, again 
you will find tbat this is an under-estima-
tion tltat the annual rate of growth of ex:" 
peaditure in the country. of course nOD-
plan expenditure, wi)i be of the order of 
five plr cent. Bven that particu1ar pre-
milO is ._ina to be wron •• 

The third ·premise is about poVerty-
"Jine. A wrong assessment has been made 
tbat tbe number of people below tbe 
,overly.line will decline by five per cent 
by the end of the Century. That means, 
when our Prime Minister will be entering 
til. Twenty-first Century, which he is very 
much aspiring for, he will find th;at, 
thouah it has been assessed that by the 
end of tbe Century the decline in the 
population Jiving below the poverty.line 
will be five per cent, actualJy the number 
win not be satisfying that particuJar thing, 
and be win find that five per cent decline 
win not be there at all. That will also 
'arise' out of tbe fact tha t certain norms of 
poverty. line, estimation of people living 
below the poverty-line, are already mise 
auidinl. I raised this question with the 
Prime Minister during the Question Hour 
the other day : CI Are you carrying on with 
the' .ame norms for estimating the pover-
ty?" For instance, in the Seventies, tbe 
two famous economists, Mr. Dandekar 
and Mr. Rath said that, for the existence 
of human Ufe, the minimum calorieintake 
sbould be 2,250 calories, and if we work 
out the money equivalent, it comes to Rs. 
14.20 per capita per month. That was th~ 
norm pro,osed in the Seventies, Now tbe 
eonsumptioD patterns of the peop1e have 
cbauled; the hygienic and health condi-
tion have chanilld. As a result of tbat, 
tbe 'old norm that was proposed in .the 
s.vetjes would become ra ther obsolete as 
far.. the present position of estimaHon 
01 poverty is concerned. Therefore. I 
said'it in a humorous way: Mr. Prime 
Minister, tbere are two ways of lifdng t,he 
people abOve the pover,ty.line;, ODe ~ay is, 
'try to improve their position" imptoye 
their' purchaliDI capacity. lmprove their 
.'lAdard of Uvial, improve their waaes, 

solve the problem of unemployment and 
as a result of that. people lift thems~lves 
above the poverty-line; and the second 
academic' proposition is te-defining the 
povetty.line in such a way that the pover .. 
t,-line itself is' depressed and without 
Government doing anytbinl, people are 
lifted above tbe poverty-line. I said it 
with a sense of humour~ and as Bernard 
Shaw rightly said I C.Sometimes humour 
reveals half-truth". Though I said it with 
a sense 0 f humour •..• 

SHRI RAM PYARE PANIKA : Only 
half.truth, not fuJI truth. 

PROF. MADHU DANDAVATE: Not 
full truth; I agree. Therefore, I would like 
to point out to you that there is an ele-
ment of truth in this also. Therefore, tbe 
time has come when there is a need (or 

.restructuring our, entire mt"thodoJogy; 
for instance, constructing the price indices 
itself needs to be looked into. There was 
a Committee which tried to rationalise the 
structure of indices. The manner in which 
we have been measuring the rise in prices 
in this country is an absolute method. 
What is the basket, which are the com-
modities which are to be considered when 
we have to decide as to what is tbe present 
il'ldex, the wholesale as well as consumer, 
tha t methodology needs to be changed. 
Unfortunately, by not revising the metho-
dology for asse~sing the price index and 
a'so (or asse~sing the poverty • .,ine in this 
country, probabJy by statistical jugglary 
we will be able to say by the en<l of the 
century that there wUl be 5% decline in 
the population living below the poverty 
lint. But I don't think in terms of the 
new consumer pattern. in terms of the new 
human nccds, in terms of tbe new ecolo-
gical balance in tbe country, wha1ever 
estimate bas been made. will not be much 
relevant. 

I would like to strike another ,.point 
regarding, the basic goals which we have 
set during our -freedom struBlle. I am 
glad that whatever be the party in power 
and opposition, certain goals of planning 
were atcepted' as basic na tiona) 80afs of 
our Indian planning. 

Se1f.reliance wal one aDlODI them. 10 
I 
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tbis land of Gandbiji, decentralisation and 
narrowing down the economic disparities 
were l.ccepted. We did not strive merely 
for growth. We never accepted Reagano-
mic.. We strived constantly for more 
and more development, more and more 
standard of living for the affluent classes, 
more rate of growth. not worrying about 
the social justice. Along with growth we 
wanted that incomes and the wealtn gene-
raled will if not have equal, at least have 
equitable distribution an4 therefore, social 
justice will be attended to. . 

This is the concept of the Planners and 
this is the concept that we have evolved 
during the freedom struggle. Even in tbe 
post independence years, whatever 1 he 
political difference between the ruling party 
and the opposition~ broadly it was accep-
ted. Just as non-aljgnmeot is the national 
concensus, similarly self. reliance, decen-
tralisation, growth with justice and redu-
cinl the economic aod financial disparities 
inoluding the disparities between the deve-
loped regions of India and the under deve-
loped regions of India were accepted as 
national goals of our country_ 

I am sorry to say Sir, that looking to 
the priorities, looking to the Plan. looking 
to the allocations and looking to tbe 
tbrust of the Plan and not merely the 
910lao that has been actually rh.:toriaJJy 
put the Plan, and also looking to tbe 
dwindling value of the rupee thereby redu-
cing the investment guatum by back door, 
probably the goals of felf-reJiance, decen-

tralisation of economy and economic power 
and also reducing the economic disparities 
between individua·ls and also from region 
to region are likely to be destroyed thro-
ugb these plans. 

I wiU give a concrete instance. We 
have heard so much about the policy of 
the present Government regarding tbe 
imports and exports. This is one parti-
cular field and area in which we must ~ry 
to find out what will bappen to tbe Datio-

'na) loal of self-reliance in the cootext of 
what tbe Chairman of the Planning Com-
miaion and Prime Minister of the coun-
try 8hri Rajiv Gandhi bas beeD saying in 
the public platform. . Of course, some-
timel Ile speaks in the beginniDI and then 
IhiDk. about the problem. I would very 

much like that he thinks fjrst and then 
speaks. Unfortunately. probably the 
entire order has been topsy turvied. 

Wbat did he say about the import and 
export stralegy? I doo·' know who are 
the financial experts who are advisiD& 
him. In one of the seminars on science 
and technology, he said that if we' find 
that in our country the imports and'im-
port substitutions become very cos ny, it is 
better to liberalise the imports. When I 
raised that questioD 5 even the Finance 
Minister found it vory difficult to inter-
pret the mind of the Prime Minister. 
Because the Prime Minister on the spur of 
the moment made a poHti~aJ st atement. 
Finance Minister was conscious of tbe 
financial and economical realities and, 
therefore, he tried to explain away the 
fallacy in the statement of the Prime 
Minister by saying tbat what the Prime 
Minister said is tha t if the import sub-
stitutions generated in the country are 
such that even to manufacture all the im-
port substitutions, some of the inputs and 
raw-materials ar~ actually to be imported 
from outsi"de. In the true sense there 
would not be aoy indigenous import sub-
stitutions at aH. 

This is oo)y covering up tbe contra-
dictions in the Prime Minister's statement. 
I feel that the ~ontradictions in the Prime 
Minister's statements are not merely the 
contradictions in his mind, but thele are 
the contradictions in the policy of the 
Government. Therefore, I would warn 
that-not tbat we want outmoded techno-
)(.gy in the country, we do want that we 
should be able to have more rationalised 
technOlogy, we should te able to have 
quality production in the country. jf we 
find tbat certain commodities are to be 
exported, in that ca~e sophisticated tech. 
nology would facilitate the process of 
producing better products which would 
be exported a,broad and we should be able 
to mop up the foreign exchange resources. 
I realise that. But at the same time in 
tbis land where there is a large army of 
unemployed, where we have inadequa~y of 
capi tai and wbere we ha ve ()utmode(i 
technology, for the rationalisation .of 

. which large investments will be required. 
'We cannot accept the model as it exhta 
iD the 'western countries, or in tbe com. 



munist countries or any otber country (l)r 
that matter and borrow tbe model 'fcom 
them an~ super-impose on the economy of 
tbo country. The borrowed model in this 
land of Gandhi-I am referring to Maha-
tma- Gandhi-will not work at all. There-
fore, I feel in tbis country a balance bet-
ween 'he technology and man has to be 
achieved. We want to modernise our 
machinery. We want to modernise our 
industr)' but our search for modernisation 
should not reach heights that at that stage 
thore will be more displacement of Jabour 
as . it is going to happen in the caie of 
textiles. I told you if a suz'er loom is 
inducted into the spinning Department 
of a textile mill the work which can be 
done in the spinning Department by SOO 
men can be done' by 20 persons 
and out of every 500 four hundred and 
.ighty will be thrown out of tbe .job. 
We do not want such a machine where a 
human being becomes a do!bris. We want 
the aiory of {he machine but we do not 
want the glory of the machine to be built 
on the debrii and dignity of the man. 
This has been the consistent point of view 
of this land of ~lahatma Gandhi. That 
is the direction to the economic thinking 
of tbe country and some of us you may 
Nil us orthodox; you may call us out. 
mode~ but we st~1l cling to this particular 
a.pe~t which is rooted in the soil of this land 
aDd, therefore, tbat particular course bas 
to b. atlopted but that j~ being rejected 
tOda}'. The export and import strategy 
wiJJ ultimately land into lot of trouble. 
~ a result of !hat what is happening. 
Already from Apri I to July the trade gap 
has extended to Rs. 3000 crores and, I 
am afraid, jf this process continued the 
trade deficit wiH increase stjJJ and we wi)) 
be in further crisis. 

Now, I came to the aspect of anti. 
poverty measures. We .want certain mini-
mum requiremen1s to be met in our 
eountry. Our priority is that. Coloured 
te'evi,ion is Dot my priority. My priority 
i. that viJlages-which are problem 
villaaes-wbich go witbout drjokinB water 
lOust'let drinking w~ter. The kissans mUit 
be able to aet remunerative price._. They 
mUtt be ab,e to ,et c~ap ,. /crl'il~~ef.. ..~ 
eeed( 'Thbie hl~'t ~ ~t~·a.e '~il~, "~,ij 
~~:itldumie1> In . decentranse4 m~Dgei· 
wbCft ;tutai "})eoplt' _iff 'be, .'1e fto>4od 

" J ( ! ' ,,, , . ~ 

better employment and, tbererore. I have 
attacked the textile policy. It will add to 
the tletriment of handlooms and powe· 
looms-the decentralised sectof. I-f anti· 
povert)' measures are to be successful this 
bas to be atten4ed to. In the present 
document what is the total allocation? 
The utla, is Rs. 11,500 crores. It is too 
inadequate and, therefore, it bas to be 
augmented and also the infra-structural 
facilities like, railways. s)lippina and so 
many other things in order to bring about 
development of tbe backward reaions of 
the country. Just as we have to reduce 
the economic disparity between man and 
man we are also to reduce the economic 
dispari ty between region and region. Tbe 
mttropolitan cities like Bombay~ Calcutta. 
Hyderabad, Delhi, etc. are facina pro. 
blems of great congestion. pollution aDd 
health hazards are being created. You 
cannot just have a ban that on a parti. 
cular date nobody should enter Bombay 
and Do})hi. CouDt>!r.magn cts have to be 
created far beyond these lands. If hinter. 
lands of these metropolitan cities have to 
be developed there should be iofra-struc-
tuc'! of railways which will be able to give 
better development in the binterlands 
Then congestion in the cities and polJutio~ 
in the cities can be reduceJ. I do not find 
there is stress on tbat. There is only a 
cursory reference to tbe development of 
backward regions. I do not think that 
problem has been effectively attende1 to. 

Sir, in one word I will tell you what 
is the development perspective of tbis 
'Gandhi', I said this on the previous 
occasion. This new 'Gandhi' has put the 
old Gandhi 00 his head. Old Gandhi said 
let us have projects of development at 
arass root and development should start 
from bottom and it must brin, uP. The 
new development perspective of Rajiv 
Gandhi·. government seems to .. the 
same perspective of Reagan 8overn.m~Dt. 
Let us not worry about sociaJ jqstice .,. 
pect now. Le1 us concentrate on develop. 
menta for tbe upper Itrata of 80ciery and 
what will be tbe ,Iaios ,for lower s()("iety, 
the poverty. stricken RCople $hpuJd alpDR 
with'. b~f~ bO,frJi(~~lt ~~ ;~'~I~1 
~~ f,o~t It\'e~: aJJ~'~Lb,~er~r p.~~F.R.1a(e,,\ 
uCfWa rom<lUC tdp ,u: ubfti>1D tb~ l wWI 
be a dmJ~~ :;or"tfte"P<iRt ~w ~ao'>I~ 

, '. ,! . ,<' ' .. ;" , ';' ,. '<; .f:, f 'J lIfM 
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wallt the poor to be reduced to destitute 
and bowl carriers. Therefore, the entire 
de~lopmentaJ strategy will have to be 
tbis strategy. It should not be develop· 
ment at the ,top and percolation dQwn to 
tbe bottom. I do not accept it. Por that, 
certain structural changes should be 
necessary. 

Sir, in regard to the moppin,g up of 
resources. I am glad that there are raids 
in tbe big industrial houses. Those who 
have resorted to irregularities, they must 
be taken to task. You sbould utilise 
all these raids and stringent fiscal 
measures to extract the blackmoney 
and utilise them for constructive and pro':' 
ductive cbannel. (Intero' ptions) I have 
correctly s u~gested that unless you are 
able to take radical measu'res. where demo. 
netisation of currency is to start from 
hundred rupees onwards. you will not be 
able to touch the fringe of the problem. 
a! far as black money is concerned. 
Countries )ike Belgium did that rigbt from 
500 francs onwards. Theyaclua}.y demo-
netised the currency and witbin a few 
months they were able to :ontract black 
money currency to less than half. This is 
what happened there. But rbis is Dot 
happening berea I would like tbe raids to 
be conducted whetber tbey are smugglers 
or bJack motley.holders to pick out that 
money. But doo·t utilise it as a lever to 
extract donations. If you have Centenary 
and you tell some industrial hou~es "if 
you don't contribute to the Centenary 
fund. in that case you are in for trouble." 
(Interruptions) 

already told you that if thete is anything 
objectionable, I will expunge it~ 

( Interruptions) 

SHRI RAM PY ARE PANIKA : Sir. 
what he said was objectionable. 
(Interruptions) 

MR. DEPUTY. SPEAKER 
take your seat, Mr. Panika. -

Please 

SHRI RAM PY ARE PANIKA: Dur-
ing tbe Janata regime, wbat happened? 
They did not do any new planning. They 
bad rolling Plan. (Inler,uptiOlls) 

PROF. MADHU DANDAVATE: I 
have not referred to any political party. 
Why do you feel that the cap fits you? 
You check tbe records. (Interruptions) 

PROF, N. G. RANGA: One would 
have ex.pected Mr. Dandavate to have a 
sense of decency as wen as decorum. Wben 
you utter the word 'Centenary' you 
certainly had the Congress Centenary 
in your mind. There is no other Centenary. 
Therefore, it is not befitting you that you 
should make a reference like tbis. 

(Interrupt ions) 

PROF. MADHU DANDAVATE : You 
have not completed hundred years A 
young girl of 17 years old cannot claim that 
she is hUt:ldred years old. I am Dot 
referring to your party because your party 
is only 17 years old. (Interruptions) How 
can I refer to their Centenary ? 

AN HON. MEMBER: Sir, he cann't PROF. N.G, RANG A : What do you 
talk like tbat. I object to this. This mean by 17 years. 
should be expunged. (Interruptions) 

PROF. MADHU DANDAVATE: 
You go through tbe records. I have not 
referred to any political party. You check 
the records. 

MR. DEPUTY· SPEAKER: I will go 
through the records. If 'here is anycbiD8 
to be expunged, I wi II expuDge. 

PROP. MADHU DANDAVATE: I 
have Dot mentioned the name of any 
political parties. (Interruptions) 

MR, Pf3PUTY.SP~AK~R: I have 

PROF. MADHU DANDAVATE : Yes, 
Congress-( is 17 years old. 

PROF. N G. RANOA: You are talk-
ing about tbe history. You are also a 
student of History_ Considering the posi· 
tion that you bo!d as a Jeader of your 
party, with all your seniority. is it fair 
for you to say thlS. It is improper. 

( Interruptions) 

PROF. MADHU DANDA V ATE: Ther. 
is no Cluestjoa of withdrawa). I win ,with .. 
'draw frOID tho Plrliament. But I will 110' 
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withdraw my word. I have not referred 
to any political party. (Interruptions). 
You can refer this to tbe Speaker. 

If you go through the debates of the 
House of Commons you wi II find that the 
Opposition Labour Party attacked the 
Conservative Government with the 
strongest language to which they were 
Dot accustomed a nd so did the Conser-
vative MPs when they attacked the Labour 
Government. 

Even when we are attacked we 
. have faced that. We have never objected 

that you cannot criticise. In the ,most 
strongest possible la oguage they had 
attacked Janta Government. I had never 
objected to that. .. (Interruptiolls) I shall 
.. uote to any number of parliamentary 
precad~Dts in parliamentary debates 
of making severe criticism. It has 
been made against tbe Janla Party; it has 
been made against tbe Congress Party; it 
has· been made against the CommuiJist 
Party. Nobody has objected to fha t .•• 
(Interruptions) 

AN HON. MEMBER: He should 
withdraw his Temarks. 

PROF. MADHU DANDAVATE: I 
have not used any unparliamentary 
language. There is no question of with-
drawing any remarks . (Interruptions) 

MR. DBPUTY-SPEAKER: I have 
already told you that I will go through 
the record. If there is anything objecti-
onable, I. will expunge it. Please take 
your seat. 

Now, wind up Prof Dandavate. 

PROF. MADHU DANDAVATB: I 
will aive you a con,ret~ instance. WhjJ~ 
I am myself demanding that there should 
be raids to bring out black money which 
exists in the country; have raids, have 
raids, have demonetizatjon. have the 
strictest measures, but what I am trying 
to say is that in doing that see that the 
office" concerned or the Departments 
concerned do not cross their limits. Let 
1'Bt ,0 08 record. I am livins you one 
concrete iDltaoce. J ,cba llenae, J.t· tbe 
MiDilter come forward with·. cak80rical 

statement. I will repeat alain before 
giving that instancc, that I :waat aU 
tbe black· money te be extraoted. u 

(Interruptions). l am giving you the 
concrele instance. of the raid on tbe 
business houses of Kirloskars. One officer 
of the Directorate of Revenue InteJligeQQe 
goes there and he says: "Certain cars are 
carrying certain fiJes from your company". 
They say that they have not get these cars. 
He ca lis the officer and the officer teUs 
him tbat that tbese cars are not there: tbey 
gavefictitious car numbers in order to deter 
and threaten tbese people. Tbis bas given 
a handJe to the industrialist. If you 
want to raid the indu§trial houses, do it 
in a proper and lega) way and not in 
a fraudulent way. I am only Jivinl you an 
instance, bow the officers are behaving • 

SHRI RAM PYARE PANIKA: His 
remarks about the Congress Party should 
expunged. 

PROF. MADHU DANDAVATE: I 
have not referred to Congress Party. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A .. K. 
PANJA) : Now, the cat is out of the bag. 
The hon. Member wanted to support 
Kirloskars and his black money., 

PROF. MADHU DANDAVATE: Not 
at all. I am demanding that all black 
money holders should be raided, but in 
doing that. do not crols your limits. I 
just now gave you the concrete instancc 
bow certain cars were cal f)ling lome of 
their files from the company, and Jater 
on the officer told that he had given the 
ficti tious car numbers. 

AN HON. MEMBER: How much 
money had· been paid by Kirloskars to 
Janta Party? .•. (Interruptions) 

PROP. MADHU DANDAVATE: This 
SOft of politics will Dot affect me. They 
can abuse Ianfa Party to their heart's 
content ..• (Interruptions). 

MR. DBPUTY.SPEAKER.: Please 
wind up; you' have alreedy , (aken thirty-
five miDutes ••. (Interruption,) 

PROP. MADHU DANDAVATE.: Even 
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if th~re is one Member in the House. he 
bas 'he right to- say his views. Acharya 
Kriplaoi was one sjngle individual 
Member in this House. Nobody told him 
that he was a single independent Member 
in thj~ House and that he had no strength 
behind him He said: "I am speaking out 
my mind & nobody can stop me. "He was a 
senior Member of this House. In demo-
cracy, it is not the theory of numbers, 
it is the theory of arguments. 

Therefore, in the end I have to make 
a concrete suggestion. In order lha tour 
national goals of planning could be ful-
filled, certain "trueturaJ changes are 
necessary. And I am the one who believe 
that in this country we should take note 
of the fact that eveD in developed capita-
list countries, there is no equality. Even 
in some of the Communist countries there 
are disparities. But in the Scandanavian 
countnes, where the cooperative move-
ment has succeeded to a very great extent, 
there is no disparity. Gandhiji always 
stood for a strong and healthy cooperative 
tradition. When 8 healthy cooperative 
movement grows. not only - there will be 
incentive for production, but there will 
be more equitable distribution and -econo-
mic disparity in this country can be 
reduced to a very great extent This one 
aspect which is neglected to a great extent 
in the entire plan terminology. Tbat should 
be reviewed and corrected. But as I told 
you earlier, everything hlS been completed. 
I began my saying that the last ri tual of 
,etting the plan approved by the National 
Development Council, even that has been 
completed. Whatever we haye said, it 
will only go as a part of the record to 
find out in tbe future how your strategy 
went wrong. 

13.01 hrs. 

The Lok Sahha ,hen adjourned lor 
Lunch till Fourteen o/the Clock. 

The Lok Sabha resJsembled aller IUllch 
at Fourteen of the clock. 

[MR. DEPUTY SPEAKER ill the 
ChaiT} 

MOTION RB: "SEVENTH FIVE 
YEAR PLAN, 198j·90." COllld. 

[Translation] 

DR. O. S. RAJHANS (Jhanjharpur) : 
Mr. Deputy Speaker, Sir. before lunela 
the leader of the opposition was very mllCD 
perturbed. He started sweatinl. I appeal 
to him not to be agitated so much. I foel 
that he is jll, otherwise he should net 
have become so agitated. Now. I come 
to the subject ... (Interruptions) 

The three main features of the Seventh 
Five Year Plan inter-alia are. (J) removal 
of poverty; (2) removal of unemployment; 
and (3) removal of regional imbalance. 
In my opinion maximum stress should be 
laid on removal of unemployment. I do 
not know your views in this regard. About 
100 to 150 persons (rom my constitueney 
come to me' daily and ask for belp in 
getting employment. 1 find mayself in a 
strange situation as to how I will be able 
to provide employment to so many per-
sons. This problem is assuming a1arming 
proportion. 

The number of unemployed perSODS 
will increase manifold as compared to the 
number of persons proposed to be pro-
vided employment during the Seventh 
Five Year Plan. Hence, this problem is 
required to be Jookrd into very seriously. 
I would request you to Jay maximum 
stress on tbe removal of unemployment. 
If this problem is not solved, none of us 
would be able to check the increasing 
resentment among the youths and OUf 
democracy would be jeopard'sed. 

I am saying it in all sincerity that 
unemployment problem is becoming very 
acute and it should be solved as soon a. 
possible. If this problem is solved, the 
problem of poverty would automaticaJJy 
be solved. An employed person will feed 
a family of JO members and the problem 
of poverty will automatically be solved. 

Our hon. Members became perturbed 
. on account of tbe raids conducted against 
certain persons. I had stated in this House 
earlier also that Government had spent a 
lot but its benefit had not reached tbe 
people. 

I had referred to the well. known theory 
of L/4.scheme, i.e. the mooey SpeBt is loot 
which is approprcated by 4 persoDs i.c. 
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the engineers, contractors, politicians and 
bureaucrats. 

SHRI D. P. YADAVA: I do not 
agree so far as politicians are concerned. 

DR. G. S. RAJHANS: I am not 
saying this thing about all the politicians. 

I would like to say that jf raids are fo 
be conducted. they should be conducted 
Against a 11 tho~e persons who are suspects 
in the eyes of Government. Nobody should 
be ~pared. J say that raid should be 
conducted against me also. There is a 
famous saying-

Kabira khada bazar main, Iiyt /ukathi hath. 
jo ghtlr phoonke aapna, cha/~ hamare 
taD/h. 

People are not getting tbe benefit of 
the amount being spent on development 
works. You only ensure that people get 
the benefit of tbe amount spent on deve-
lopment works. 

In this context I would like to narrate 
a very interesting thing. I received my 
educafion in U.S.A. Recently, I visited 
U.S.~.R I saw that communes ~et match-
ing grants from the Government It 
opened my eyes, Nehru ji used to say and 
today Rajiv ji al~o says tbat the plann-
ing and economic development being made 
in the eountry i~ Indian. It is consonance 
with Indian environment. Our country 
should follow their example. 

I s"e that people do not feel involved 
with the ptanniDg: they fee) it is the job 
of the B.D,O. and he will the disburse the 
amount. J r there is pubHc, involvment in 
the "lanning, it will prove a suocess. 
Without their invoJvement. notbing is go-
ing to happen even if academic discu"sions 
falee place here. 

Recent'y, Rajiv ji referred to the 
Ganga Plan. nanga will be cleaned. The 
people of the area bbouJd come forward 
for voluntary Jabour. Nothing can be 
better tban this. People should be involved 
in development in the form of Voluntary 
labour. We bave got this experience dur. 
i11l voJuntary labour in tbe J<osi Project 

in Bihar. People will come to know tbere-
by that they are part and parcel of this 
project. If people take interest. they will 
Dot allow continuation of Lf4 system. We 
have to create feelings among the people 
tbat the planning is for their interest. It 
is Dot the responsibility of Government 
alone, stress sbould Ite laid on public 
participation also. 

Today, we see that many mills of 
National Textile Corporation are layine 
closed. Do whatever you like, but you 
win not be able to review these sick mi lis. 
We are in favour of the public sector and 
we want the Dublic sector to grow because 
the question of the livelihood of thousands 
of persons is linked witb it. The public 
sector is running at a Joss. You should 
see to it. I would like to tell you a very 
interesting tbing, Some sugar mills were 
rUnn!Dg at a loss in Bihar. When they 
were taleen over by the Sugar Corporation, 
their losses increased. I would like to say 
taking over such sugar factories is of no 
use. In a State, The Transport Corpora-
tion sold a bus itself as scrap. The Public 
sector is a very good sector. You should 
keep a watch on the persons who manage 
its affairs. They have pocketed money 
worth crores of rupees. 

Shrima ti Krishna Sah i ; State Tsans-
port, setTers loses. 

DR. G.S. RAJHANS: State Trans-
port suffers losses, but the Mansginp Dire-
ctor is becoming richer. State 'Transport 
should continue to function because in-
vestment made in the public sector is our. 
own. 

Now, I would like. fO say' something 
about rer 'nna. imhAlance. 1\111('h strees 
has been Llid on it this plan. I feel very 
much depressed when I think about North 
Bihar where there is abject poverty. Where 
wiJl these poor people go? The people of 
tbat area go to Punjab and Haryaoa to 
work as agricultural labour, It is I:leard 
that new technique is proposed to be 
adopted there DOW due to which they will 
be rendered jobless. Where wi)) those poor 
people 10 after all ? This matter should 
be looked into seriously. This backward 
area remaiDs .waterlOlaed for 6 months in 
a year. Durin. the remaining 6 months 
they cultivate their land. They 10 to 
oHler parts of the country to earn 1heir 
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livelihood. Now, in other parts 
mechanical equipmeots are proposed 
to I, be pressed into service. due to 
which they are likely to be rendered job-
less. Therefore, you should look into this 
matter seriously. 

Despite buge natural wealth, Bihar is 
a backward state. What are the reasons 
therefor '1 You should 10 into those rea-
sons seriously. There is definitely some 
Cause which hinders our progress. We 
should find out those reasons and do 
something for the development of Bihar. 
North Bihar is sti II more backward. The 
condition of roads there is very bad. You 
claim that you have made agricultural 
development. Does an agriculturist get 
remunerative price 1 The poor fellow, 
however, makes ar:rangements for seeds, 
fertilizers and irrigation, but he gets very 
Jow price for hi:; produce due to which his 
condition has become worst. Today in 
Bihar. Bengal and Assam. jute crisis has 
assumed alarming proportion. The grower 
invested huge amount in its cuhivation, 
but later on he was ruined. Will the 
country be run like tRis '1 You give this 
matter a paHent consideration sometime. 
You talk about iuc1easing agricultural 
production, but you are not prepared to 
pay the agriculturists remunerative price 
for that. 

The situation i~ not confiDed t<it ju!e 
~1one. The same is tru~ a~out sugarcane 
and paddy as well. Where will then the 
poor people go. It seeml that you want 
to throw u, into Brahmaputra. We should 
give it is a serious consideration. 
(Interrupt ions) ... 

SHRI BALKAVI BAIRAGI (Mand .. 
'Saur) : Mr, D~puty Speaker, Sir, be is 
Rajhans, he will be thrown into the gan~a, 
be will taken to the Mansarovar .•• 
I( Interruptiol1s) 

DR. 0.5. RAJHANS: What I am 
'saying is that our plan should be practi ... 
·cal. Uran~um is produced in Bihar. You 
'should lenerate power from atomic energy 
;n North Bihar. 'A number of industries 
"an be let up there aDd tbe people would 

get employment. Mango is produced there 
in abundance and it selJs at throwaway 
prices. You set up agro-based industries 
there and export tbe product. You must 
do something so tbat the people could 
know tbat you are doing somethina for 
them. otherwise the peopJe will continue 
to aay tbat you are not paying attention 
to backward States and that the resiollal 
inbalance was increasing. 

On the one hand you see tha t the 
people are groaning under the impact of 
poverty. I go by the statistics. I a Iso 
know a bi t of economics. If you wan t, I 
can prove this all with figures. You can 
'prove through statistics whatever you 
want. But you accom~any me to tbe 
market and see for yourself bow the 
priges are soaring. You daily announce on 
Radio and Tdevi'lion tbat whosoever 
weigbs the carton with tbe sweet will be 
punished. How many persons have been 
jailed on tbis account 1 The price of 
sweets touched Rs. SO per Ki)ogram during 
Diwali. I have purcbased myself .... 
(Interruptions) No it was Dot casbewnut 
burfee. Who can dare to take action 
against tbem. 

Therefore, I shall urge you to let 
improvemen t in true sense take place in 
the condition of tbe country. Similar to 
your policy of non.alignment is your eeo· 
nomic policy, neither are we pro rich nor 
pro poor. We are pro big industrialists. 

We should bring prosperity to th~' 

country by raising efficiency, by effecting 
economy and by raising the scale of pro-
duction. I congratulate the hone Prime 
Minister and the hone Finance Minister 
tbat tbey have caught the big sharks. 
Keep it up. The good wishes of the entire 
nation are with you. I say that the cou-
ntry is bigger than an individual. We have 
to take the nation forword because this is 
the first time that a clima te has been 
created in tbe country in which the people 
are thinking that a clean government has 
come into power. We should not give tbe 
countrymen an opportunity to say that 
our deads are different from what we pro-
fefS. This Five Year PJan bas a areac 
responsibility. 
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The hon. Minister of Planning bas 
5aid that our .uggestions would be incor-
porated in the plan. In view thereof, I 
would request that tbere should be a 
dcbato every )'car on the progress of the 
Five Year PJan 10 that we could assess 
tho progress achieved in each itate, other-
wilc this Five Year Plan would become 
mcaDingless. 

[English] 

PROF. N.G. RANGA (Guntur): Mr. 
Deputy-Speaker, I would like to express 
myappreclafion of the manner in which 
our Prim. Minister- has pre~:nted the 
Government"s case for this Five Year Plan. 
I am ontirely in agreement with him, but 
it it not enouah. Some other additional 
.. pects of tbe planning also have to be 
kept in mind very prominently by the 
planners and then, later on by the Govern. 
meDt bere and by the Governments at tbe 
State level. 

Too much attention is being paid to 
what arc known as "Private Sector and 
Public Sector". But they too alone are 
not tbe two aspects of our economy in 
our country. It is hiab time now tbat 
our Government as we)) as the iiation 
wou14 - reaJise the Deed for e!!pying the 
importance of what is known as self. 
employed sector and cooperative sector. 
OnJy- today tbe Cooperative Congrebs is 
meetina in Delhi. Their President bas 
clrawn our attention to the (act that tbere 
art as many as 120 million members in 
the cooperatives all over India. Even if 
we talee only 60 million as active members, 
that is. considerable section of our 
.opulation. They are interestca in pro. 
duction and distribution. They sbould 
be ,iYen .ufficient attention by tbe Plan .. 
Dinl Commission-much more than what 
has been done till now. Then there are 
self employed people in our country in .. 
c:ludiDI the cooperators and other!. You 
know that exeept for a small frin8e of 
tbe farmer. wbo own more than 10 acres 
or laDd, all the rest of them are self .. 
emplo,.d. They employ hired labour 
occaaioDally aod that too in sman num-
ben. Theirs i, a Don-exploitative sector. 
The)' .houJd al.o be treated a. a separate 

sector. Peasants and artisans are forming 
a major portion of the self·employed 
people workin8 in the se}f .. empJoyed sector. 
If we espy these two sectors with equal 
importance wi th those employed in the 
so-called private sector Le. large scale and 
medium scaJe industries that is corporate 
sector and the pubHc sector where - all tbe 
industrial con~erns are being managed, 
owned and supervised by the Government 
in one way or the other, then the whole 
attitude of the Plannin8 Commission as 
welJ as the Governmen t wi IJ come to bt 
different in distributing our national 
resources in regard to expenditure and in-
come a Iso. These self-employed people 
are not exploiters as such. When we 
achieve compJete socialism in a democratic -
society and make it p03sible for aU work-
ers to b! free from exploitation. they will 
achieve self-employed status. They would 
be employing themselves as in YugoslaVia 
with three partners inside-the workers, the 
Government and loca) governmental uni t. 
There was not that kind of socio-econo .. 
mic status was tbere during the period of 
Marx. Lenin ana other SOCialists of the 
west Some of them caHed themselves a~ 

socialists. olhers calJed themselves as com-
munists and so on. They were hoping to 
achieve a status Jj ke tha t for all proletaIia'. 
But in the meanwhile tbey t ound tbese 
capitalists being in the controJ of the 
whole of the industrial sector of the we9t 
Therefore, they wanted to get rid of them: 
In order to get rid of th~mt tbey found so 
many ways of approach and one of tbem 
was Russian approach.capfure power for 
the proletariat anc in the name of pro-
letariat and have their dictatorship and 
then achieve aU these freedom for workees 
according (0 their priority. 

If we were to have that kind of a plan. 
we could certainly limit our population 
more effectively and more easily as they 
are doing now in China. It we Wefe to 
do work in rhat way, we could manaac 
and contra) everybody and everytbio •• 
But Russians themselves have found it not 
10 very progressive. Therefore, tbey are 
resiling from that experiment of dictator. 
ship. In our democracy we have distribu-
ted power among ourseJves. We see that 
even erstwhile Jana Sanah people al,o 
would come to profess socialism. Com. 
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munalists would also come to say tba t 
they are socialists. So, aU of us have 
become socialists. What does it mean ? 
Wbcn"we come to rrass tacks what would 
it m~an so far as people are concerned ? 
That is why, this 20 POinl Programme was 
conceiv!d. Tbat is how the socialist 
approach was placed before us in an econo-
mic and pONtical maDner by Indiraji. 
But this minor approach is only the child 
.f tile general approach of Service to 
Daridra Narayan that Mahatma Gandhi 
placed before the whole country. For 
two generations we have all accepted it. 
There is no ditferenc,! amongst ourselve'i. 
There are Oppo~iLion parties in power in 
different States in our country. They are 
busy in implementing these points. In the 
implementafiou, they differ with one ano· 
tber, they 10 on competing with one 
another. We welcome that kind of com. 
petition. 10 one Sta te they do it in some 
direction and in 30me other SUite they do 
it in some othe direction. but nevertheless 
they are alt bound to tbis kind·of a' pro-
Iram:ne. This is the programme for which 
the Planning Co:nmission has prepared 
their PJan. It hJS got to be 
time-bound. Tberefore, they have made 
it for 6\e years. There is no doubt what-
soever tbat we have to make it more 
progressive but we would have been .. able 
to aalee greater progre·s with Jess trouble 
if only w.; had agreed from the V.:f)' begin-
ninl or jf w.: agree even now to treat 
tbea: two s~ction3 of peopI~ as belonging 
to two different addtition lJ seeton and 
then think: of providing capital and other 
resources which are at the disposal of the 
States. Therefore, it is high time now for 
the PJanning Commission to reorganise 
their own priorities in this m:lnner-public 
sector. private or corporate sector, self-
empJoyed sector and cooperative sector. 
There was a time, not so long ago, when 
tbe Avadi Congress declared' itself to be 
in favour of a socialist democratic country 
when riabt from Pdndit Jawah r'al Nebru to 
all tbose of us who are also socialists, said 
fhat we wanted to establish a cooperative 
Commonwealtb. Therefore, Jet us hark 
back to that concept of cooperative 
socialist country wbich "should be demo-
cratic. 

And once it, is democratic. there are 
coftain limitalions allo. We have to 

carryall people with us. It is not good 
for differen t poJi tical parties (0 ao ('n 
vying with ~ach other and tben arguing 
with each other over the manner in which 
the objective is to be achieved. What is 
our objective? Our objective is to move 
towards the abolition of poverty and this 
Plan aims at achieving tbis objective to 
the tune of 75 per cent of the population. 
At th:! end of tbi5 pJan, there would stin 
be 25 per cent of the population which 
would be below 1he poverty Hne. ,Who is 
responsible for it ? Everybody is responsi-
ble for it. Who would be praised and 
who would be upoeld ? If the Opposition 
parties, wherever they are in power, arc 
able to implement this particular Plan in 
so effective a manner that they would be 
able to make inroads even in to these 25 

, per cent of poor people and help more 
and more of them to rjse above poverty 
Jine, nobody would take any objection to 
that. Similarly, our party also would 
have to make these efforts. And in 
making these efforts, cooperative approach 
is the best and it should be helped in every 
possible manner. Indeed, the Planning 
Commission has realised the importance 
of self.employment. But most unfortuna. 
tely they bave started it at the wrong end. 
that is, tbey Ilave begun to tr.at only edu-
cated people-cDsineers, doc!ors and indus-
trially trained peopJ;?-as sel{·employed pea 
pIe. They w&n,t help to them to start sma}) 
industrial units and so 00. So far se good, 
but that is not enougb~ You have already 
got the self-employed masses. MiJlions 
and millions of them are there in every 
State, except in Nortb.Eastern States 
where they are only a few milJions. There-
fore, this has got to be kept very promi-
nently in their mind by our planners as 
well as by .. our Government. 

Now I come to the other point. How 
are we t:> deaJ with aU these self-employed 
people? There should be lesser controls .. 
The Government should drop as many of 
these licences and controls and permit 
and all such things. This is exactly what 
I have been fighting for. The Control 
licence, permit raj, as it was nicely 
phrased by Poojya Raja Ji of the past. 
Lessor the controls, the greater would be 
the production a'nd greater would be the 
initiative. Now, why do we Dot waDt 
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controls? Who are going to implement 
these controls? Not many of the Members 
of Parliament of Legislators in the Legis-
latures and the Ministers, Now, it is the 
Government admiolstrative officers. It is 
not even the administrative officers as 
officers. It is Ibe clerks and the superin-
tendents and just one or two higher 
cadres, We know that (hey are not all 
honest. Large numbers of them are not 
public spirited and too many of them are 
forgetful of their duty towards society 
and towards Government. And neither 
Ministers nor these highly placed officers 
have gamed suftic~ent control over them. 
Who can control tbem 'l The ordinary 
people have got to control them, but 
tbey have got to be helped by voluntary 
organisations. It is where I appreciate 
the readiness with which our Prime 
Minister has gone the other day to . their 
Conference to encourage the non -official 
voluntary organisations to come to the 
field and buttress our Administration and 
buttress our Government as a whole. 

I agree with my hone friend from 
Bihar who has just spoken. Unless we 
seek the cooperation of the people and 
win their cooperation and h~lp them to 
behlve themielves properly. nothing can 
be done. Ip tbl!ir cwn villages Panchayats, 
cooperatives~ voiuntary organisations can 
can be themselves honest at their end and 
then help people to deal with this 
administration. All these clerks and other 
people of our administration at the bottom 
four or five rungs have to be dealt with. 
Unless we do it. we would not be able to 
acbieve real results as per the wj~hes of 
our planners and of our Govenmeot. That 
is wby I am extremely anxious tbat we 
should revive our enthusiasm for what 
was known as Bharat Sevak Samaj which 
we used to have. It is a great pity that 
Gandhi Peace Mission was brougb into 
political controversy Such other organisa· 
tions. as the Raya) Seema Seva Sangb 
(iUS) and several other organisations 
have to be organised in increasing numbers 
in our country. TOOle who will be organis-
ing them have got to be encouraged. As 
a result of our political controversies 
unfortunately several of them bave been 
troubled. 

.. 
Strengtbened as we would be with 

these organisations~ we would to have move 
towards elementary education. I am not 
satisfied with'this Plan so far as elemen-
tary education is concerned. The elemen· 
tary education has got two aspects: One 
is formal and tbe other is non-formal. 
Non·formal education can be developed 
very quickly with the help of broadcasting 
Radio and T.V. provided they"lace radio 
and TV sets also at the disposal of tbe 
Villag~ Panchayats and Cooperative 
Societies which we are organising in our 
viUages and also at the Fair Price Shops. 
Then people will go there. They will be. 
come what is known as Shruta Par.ditah. 
They will become learned by bearing so 
many of these educational programmes 
that arc broadcast on the radio. Similarly 
through the TV telecast they will become 
what is known as Drbbya Panditab. This 
kind of tra_iona} learning we also had 
already for a very JODI time. We have 
got to modernise it with these new 
machines and we should be abJe to fay 
special stress on that aspect. 

So many people go on complaining 
there are schools with only one teacher. I 
would like to have·~chooJs with one teacher 
rather than having no school at all. So 
many of us were brought up in the educa-
tional field when we were little children 
where there was only onc teacher. There-
fore, let us not decry that approach. 
Then they want big btilldings. Where is 
the need for big buildings in all places. 
During- the first fi\'e post war years 
Europe' did not have all equipment they 
wanted even at the university stage, So 
also here we mu~t be prepared to get on, 
encourage our peopJe to have schools, if 
need be under the Banayan trees, under • Payaals, everywhere and anywhere, wher-
ever there can be lome public open space 
witb some shelter, but we should have 
schools even with one teacher, if we 
cannot afford to have more teachers. 
Surely there are plenty of educated people 
who are unemplo:;ed. We can make an 
appeal from the ... podium of the Prime 
Ministership and also of the Chief 
Ministership to all these educated un-
employed people to come forward and 
offer tbemselves as primary .chool teacber. 
witb the promitc that if and wheD we art 
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in a PQsition to fjnd sufficient funds, we 
would be able to make them permanent 
tea cht'!rs , then I am sure lakhs and lakhs 
of them would be available for us and 
with them we would be able to make much 
more rapid progress in the sphere of 
elementary education than is proposed by 
our planners .at present. 

The same thing applies to housing 
also. We do not want costly houses. Surely 
in towns we should have cement bound 
buildings so that they would not fall and 
kill too many peop'e. But in the viJIages, 
we can live in hots with thattis streng-
thened by mud packing. Mud can be 
churned into gunny paste as we used to do 
in the past by our cattle. With that 
mud itself, we can raise walls and even 
with unburnt bricks we can build walls, 
where possible with burnt bricks and 
with cement roofs we can carryon. 
Cement should be the last element. 
But now everybody wants to depend upon 
cement alone. But there is not enough of 
cement to go round and therefore. 
planners simply say we cannot provide 
housing for our masses w:thin these plan 
periods. 

MR. DEPUTY·SPEAKER: Prof. 
Ranga, even when we are using cement 
nowadays what is happening is that the 
existing buildings coJlapse. Therefore, 
with the sort of mud and other things 
you can understand what will happen. 

PROF. N.G . .RANGA : I know, even 
tb. thatlis huts are also collapsing. Yet, 
people are alive even in Madras city it. 
self. In fact. in the whole of Tamil Nadu, 
in the whole of Andbra. we have mostly 
thallis bound and for mud walled houses 
for the poor. 

MR. DEPUTY-SPEAKER: No. that 
depends on bow the peop),: are construct-
ing. 

PROF. N.G. RANOA: Peoole are 
not dying. Once tbey see that tbe rain is 
comins, tbey simply set out of tbe thatc-
bed bousee and find lome sbelter, but we 
must first make a start. After all, what 
is Ihe use of going on waiting until we 
have bi, haUs Hke tbis ? And at tbe same 
time we don't do anything with tbe la.bour. 
o! tlie QQ(O;lplo),od .,.,oplo~ 

We were talking about human dignity. 
My friend, Mr. Dandavate referred to it 
and the Prime Minister also was talking 
about it, and Indiraji used to talk about 
the quality of life. Quality of life can be 
raised in the minds of the people when 
their sense of self· respect and dignifY goes 
uP. That will go up once a man become 
literate. Supposing your father or my 
father had been a literate mao, he would. 
have given us greater push when we were 
little children, But when the father is 
ilJitt.rate, he becomes depressed, and then 
he becomes a dwarf intePectuaJJy, he· is 
not abJe to give as much push and as much 
~ncouragement to his children. That 
uppish sense of self respect is what is 
needed today in our country. Therefore, 
the highest possible priority should be 
given to literacy. How can we achieve 
literacy 1 Ruc;sia achieved it, China achie-
ved it in ten years and tba t was the 
reason why we people who were working 
in the Constituent Assembly were hoping 
to be able to enthuse the masses in our 
country and win their cooperation and 
achieve onJy anti-illiteracy here in our 
country within ten years. But once we 
came into power, we became mad after 
power. we forgot so many of th(se things and 
people also lost their interest in the man· 
ner in which we were advising them to 
work collectively for SOCial progress be-
cause they said to lhemselves. 'Well, here 
is the Government which is (0 do every-
thing for themselves. Therefore, why 
bother l' Unfortunately, perhaps Mahatma 
Gandhi died at the wrong moment. If 
he had only been alive, things would have 
been different. Uut what is 'he use now? 
Then Indiraji also has passed a way into 
the realm of god to bemoan that irrepara. 
ble Joss. Now we are lefl to look after 
ourselves. Therefore, I make this arp~al 

to the planners as well as the Government 
ar well as the governments in the States 
and to the people as a whole to look at 
these things from the people's end. What 
is it we can do ? That is where, Sir, I pay 
sprciaJ tribute to Indiraji for having in. 
troduced a spec!al Chapter in our Consti. 
tution on the duties of a citizen in our 
country. So many people go on insis,jng 
upon Pundamental Rights. About Direc. 
tive Principles so many peop) e 80 on 
harping. But they don', talk about the 
Chapter on ~i'tjzeD8' duties. Let us pro .. 
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palate these duties of citizens and win the 
cooperation of the masses. In this pro. 
cess I want the wholehearted cooperation 
of aIJ political parties, not ouly in the 
kind of attenuated strength in which 
people have (hought j t fit to send them 
here. but in the strength by whicb tbey 
have given th;;:m the votes. It is not these 
numbers that these people represent. It 
IS the numbers of aU those people standing 
in their name whom they represent. So 
also is the case with us. We have got to 
win the cooperation of all OUf masses. 
How can we win their cooperation? Let 
us compete with each otber. Let the con-
gress Party comp~te with alt these Opposi-
tion Parties inside the House as we)) as 
outside the House in winning cooperation 
of the masses, in making these program· 
mes successfulJ. These programmes should 
inclUde housing anj elementary education. 

Then, there is drinking water. Some-
body was s-aying that there were so many 
villages without drinking water. Things 
have improved very much now. There are 
certain States where drinking water is 
available in almost every village. In some 
States, the p!rcentage of the villages 
having drinking water has gone up. These 
villagers also live wi thout saf~ drinking 
water. Th~y learn to Jjve. We should 
win their cooperation snd give them all 
help to have bore wells as well as ordinary 
wells also, Best water, we may not how-
ever be able to give them for some time. 

We are talting about' pollution. I 
agree tbat we must carryon the anti-
pollution campaign. At the same lime, 
all these years, crores of people have been 
taking water and keeping themselves aJiv·e. 
The Ganges water at Banaras itself is 
polluted. People wbo drank tbat water 
did not die. There is a way of living. 
We would bave to Jearn to live with such 
hiD". But we must help tht"m to. have 
safe drinking water' as soon as possible 
Thorefore, highest Dosiible priority should 
be liven to drinking water. 

Then, I come to communication. Take 
Nottbeaatern States. I ,8 vo a note tbo 
olller day to our Planning Minister. to the 
Pinanco Minister and also to the RaHway 

Minister. There are State capitaJs and 
cities which are not connected by Railways, 
what to talk of our villages there. Can 
we be satisfied with ourselves with this 
state of things. And yet, our dissatisfac-
tion must be creative. Therefure, I appeal 
to the Railway people to give highest 
possible priority for tbat alsO. . 

Similarly, Jet u.s come to roads. Where 
are tbe roads in many areas. We must 
build. by all means, bridges on tbe rivers, 
nullahs and huge big rivulets. Let private 
people come forward, Jet contractors come 
forward to build a bridge and then charge 
a toll on all motor vehicles paSSing over 
the bridge over a period of 5 years or 10 
years. The Americans have made tbat 
experiment. The Canadians have done 
that, with a very good result. Why do we 
not make such efforts? In this creativ. 
and constructive manner, we have got to 
provide these things. Otherwise, it would 
be very difficult to make rapid progress. 

Then, there is Panchayati Raj. My 
hone friend Dandavate has said that (rom 
the grassroot we should come up. Yes, 
we should. There is no difference of 
opinion between us. We only disagree 
for the sake of p·oJitics. Panchayati Raj 
must be made a success. Why is it not a 
success now, because so many people are 
suffering from caste consciousness-upper 
caste consciousness and (he depressed 
class people suffer from thdr own lense 
of depression. That is where social justice 
has got to be helped to come into its own. 
That is exactly where Jayaprakashji and 
myself were in agreement. There should 
not be m3jority or minority regimes in the 
Panchayati Raj. We should choose the 
leadership of the Panchayati Raj by com. 
bining eleCfion proceES in elecliD8 a panel· 
of eJigible candidates and then choosil1l 
one half ~nd 2/3 of tbem by drawing lots. 
Out of those 25 eligible candidates you 
can select J.5 persons. Out of these 15, 
you just act aside S places for Backward. 
Harijans or tribal peop·les. 

PROF. MADHU DANDAVAT~: 
Prof. Rania, if is a lood system. In that 
case, booth capturing will ~ eliminated. 

PIlOF. N.O. RANOA: EveD tben 11.0, 
tbelc will be booth c"pturiua becau.e our 
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people are not always gods Sometimes, 
tbey wiU play mischief. Anyhow. we 
have got to take necessary precauttons to 
prevent that also. 

BlIt, we must minimise the mischief of 
our present practice majority rule. One 
vote majority is a tyrs.mny. This is not the 
time for me to suggest it for Assemblies 
and Parliaments. But certainly for 
cooperatives and village panchaya ts, we 
should have that kind of a system. 

We have also got to do some social 
work as Members of Parliament and other 
legislators to educate our masses. We 
must learn to treat the Harijans, the 
tribal people and the backward people as 
human beings. We are not treating them 
properly. 10 order to do this, Planning 
Commission has got to devise some way 
by which they can possibly encourage the 
c'tisting as well as future voluntary 
organisations. 

Finally. take the queE.tion of human 
dignity about which we are talking, the 
quality of life. What was it that the DMK 
has placed before itself 1 What for Shri 
E. V. Ramaswamy Naicker was fjghting? 
Wha t for did Shri VeeresaHngam and 
other social reformers fought? Even 
though al1 our society, the whole lot of 
our people, are divided by our castes and 
by our rchgions and all such things, we 
must learn to treat each other as human 
beinas. as equals. We do not do it. We talk 
of our culture, the hoar}! past and all tbe 
rest of it. Thcre is so mucb of dross. We 
have got to dismiss it. There is certainly 
so much of gold in our cultural heritage. 
We must discover it. Once we gct that 
lold, we must treasure it. That is what 
exactly our philosophers bave placed be-
fore us. Let me come to Planning Com-
mISSIOD. Tbey should try. with tbe help 
of tbe University Grants Commission and 
all the 120 Universities that we have here 
amonl us, to help our peole to behave 
IS self rellpecting human beings towards 
each other and treat every human-beinl 
as something precious. as precious as God 
himselfaad even more ~o, if it is possible. 

SHRIKADAMBURJANARTHANAN 
(TirunelveJi): Mr.. Deputy Speaker. I 
tbank YOu for the oJ)portunU, 8iven to me 

to participate in the Seventh Fivo Year 
Plan discussion. With a very 100d base 
of success in the rate of aro\Yth in tbe 
Sixth Plan, we are entering into tbe 
Seventh Plan to form a new India by 2000 
AD. 

The rate of growth of 5.02% achic.ved 
by U~ in tbe Sixth Plan 8hows our mobi-
lity of sources and the capability of machi_ 
nery to use the available sources properly 
and achieve the target. 

At this juncture, OUf learned Prof 
Rangaji pictured to us what is India tocla; 
and what -was India. At the same time 
we pass on from the first to the Seve.tb 
Plan. The main success of our Plan will 
be the family pJanning. 

PROF. MADHU DANDAVATE 
That is not five year planning. 

SHRI KADAMBUR JANARTHA-
NAN: Tbat is not. But as Tamilnadu 
sta Dds first in family planning, I am proud 
to say that. 

Let us hope that our target rate of 
growth of 5% should be achieved in 
Seventh Plan also. In accordance with 
the provtrb. a work weJl beaun is half 
done. Let us hope for the best. 

Development of plans is not only in 
factories, dams and roads but development 
i~ basically about peopJe, That Is what 
Gandbij; a Iso told us. 

Since the first two objectives are ItHI 
there even after six plans have passed, the 
planning benefits should reach the bands 
of the people. At Jeast in the Seventb 
Plan, we must see that it reaches tbe 
hands of the people, 

The important objective to be welcom. 
ed in the Seventb Plan is the allocation 
of 3o.pcr cent of the total outla, for 
public sector energy. Production of ade. 
quate amount of energy alone will be the 
base of success of tbe SeYenlh Plan. Bo. 
this allocation of 30 per cent of the out-
·Jay for cDeray in public se.tor is a very 
welJ planned objective in the Seventh 
Plan. FolJowin. this. we have to welcome 
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the per capita targets ,in the Seventh Plan: 
the per capita income which is now Rs. 
2,6J6 is to be raised to Rs. 3,207 by '1989. 
90 ; the per capt ta consumption of food-
grains which today is 178 tgs is to be rais. 
ed to 193 kgs-; the per capita consumption 
of cl()th which is now 16.6 metres is to be 
rais~d to 17.8S metr~s; the per capita 
consQIDPti( n of power which is now 226 
k ilo~atta is to be raised to 362 kilowatts; 
and bringing down the percentage of 
people below the poverty line from 37 per 
cent to 26 per cent. If the two targets of 
per capita income and per capita consum-
pt~on of power are achieved. then the 
Se,ve~th Plan will become a plan of 
people's prosperity. 

Looking back all these decades, we 
mUit be proud lha t our poor peasan ts ba ve 
done their job with tol~rance and coope-
ration. It is the flm~rs of our country 
who have raised our food produClion which 
was only 50.8 mUlion in 1950·51 to nearly 
ISO million lonnes in 1984·85. But many 
of our peasants are still strugg'ling for 
their 100d and shelter. As Prof. Ranga 
mentioned. they toiled and increased our 
food production three times what it was 
at tho time of independence. making 
use of lbe schemes under Cenlral and 
Itate Governments, and we have a com. 
fortable position in regard to food today. 
Even big Communist countries are buying 
American wheat, but we are self.sufficient 
in food, and we are self-sufficient in food 
because of the contributions made by the 
kisans of our country. It is Shri Lal 
Babadur Shastri who gave us the slogans 
·Jai Kisan' and 'Jai Jawan'. Our khans 
have· done very well and we cannot forlet 
tbeir contribution to this country. But 
what have we done for the poor farmers? 
What is the outlay for Agriculture in the 
Seventh Plan? It is only Rs. 10,573.62 
crores whereas in tbe Sixth Plan on the 
expenditure side it was Rs. 7,3J8 crores. 
In the Sixth PJan, the public lector Jot 
Rs. 97,500 crores. But in the Seventh 
Plan, tbe outlay (or the public sector is 
Ita. 1,80,000 crore!. In the same rario. tbe 
outla, for Aaricuhure in tho Seventh Plan 
should have beep not Ie .. tbaD RI. l~,OOO 
erore, __ If 'be Government doe. DO' come 
for".!d; with. this money, they win not be 
"oillJ.juatice to the poor ,ki"'M v.ho. a~c. 

raised the agricultural production in tbi' 
country. At this juncture I must BI)' that 
t~e bencfi fa of t be . IRDPt NREP aO'd 
RLEGP schemes have not reached the 
poor peasants because of the bureaucratic 
administration. Whatever plans we may 
make in ParJiam~nt. it is the lAS officers 
who have to implement these. In the 
British p~riod we had les officers. now 
we have the Indian Administrative Service 
But those officers·think that tbey are th~ 
'Indian Administrative Superiors' to alJ 
Tha t attitude should change. The politi. 
cians may be making plans and pro-
grammes, but only if the bureaucrats 
change their attitude, will plannin& 
become a success. 

I was speaking about the outlay for 
Agriculture We have Dot allotted the. due 
amount for our Agriculture. for the poor 
kisans. The ouday given for Agriculture 
in tb~ Seventh Plan is quite inadequate. 
It should be not Jess than Rs 15,000 
crores. 

Coming to crop insurance, till 1984. 
we had brought 6,92,000 hectares of land 
under crop insurance. In the wbole of 
India we have J 43 million hectares of 
land under the plough. The crop insurance 
scheme is not at aJl encouraging for our 
kisans. 

As tbe proverb goes, Ind4an budlet is 
a gamble or monsoons. It was well said 
by Prof. Daodavateji. Yesterday also our 
Hon. Prime Minister told about the 
havos of monsoon. The crop insuraDce 
should come to the rescue of tbe Kisans 
for their welfare. At Jeast 25% of the 
crops of the whole India should be 
brouJbt u ,;der the CT\)P insurance. The 
crop insurance should be made Dot only 
for tbe foodarains but it should be made 
for cereals, cotton and other crops allo. 
Tben only the -Kisa", wjJi be encouraged 
and the 7th Five Year Plan will be a au-
ccessful one to form a new areat India in 
2000 AD. 

To face all the u~xp~'ec:l calamities 
to tbe ero.,. of .• ar~CQltur.l produ"- tbe 
ICOpe of the crop jDturaDce should be ex· 
paDded cOIWwably •. At leut.25% of tbe 
to.t-.J.tat. uo_dcr cultivation aheuld" <;OOlC 
"Gder. &lli.~ . 
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Prioa,ity should be given to dry land 
farming and bill side farming in accor-
dance with the environmental position. 
created during each monsoon. 

Cotton production sbould be encourag-
ed 'b.:cause it is tbe ooly agro-based male-
rial which is completely used in textile 
industry. No otber aaro-based product is 
entirely used by the industry. So. cotton 
production should be given as much 
importanct as food production. An agro-
based product whicb is entirely used by 
the industry is cotton. 

Regarding industrial growth, we wish 
tha t we acheive the Plan's target of 8~,/~. 

I am sorry to state that in Tamil 
Nadu. for the Salem Steel Plant tbe 
amount allotted is not in proportion to 
the amounts allotted to the steel plants 
like Bhilai. Rourkela and Bokaro. I req-
uest the hone Minister to allot more 
funds for this steel plant. 

Still we are ~hort of fertilisers. But all 
the six units to be constructed in the 7th 
Plan are in the northern States. There is 
no single unit in the Southern states. This 
is a matter of grea t imbalance to the 
Kisaos of tbe south. 

Since 1967 tbere is no Central Govern-
ment sponsored heavy industry installed 
in Tamil Nadu. I request the dynamia 
Prime Minister to sanction the Selbusa-
mudram project for Tamil Nadu. It is a 
loog pending plea of the people of Tamil 
Nadu since independence. The Sethusa-
mudram project is a commercial project. 
It will help us to save huge amount in our 
inland transport and create bUle employ-
ment opportunities to lakhs of people of 
Tamil Nadu. 

Since tbe time is short, without glVIDg 
further details tbat have already been re-
peated so many times in this House by the 
Hon. Members of Tamil Nadu, I would 
like to'say tbat as a reward for our out-
st4lndiol success of family planniDI in tbe 
wbole of India, we ab'ouJd be rewarded 
wltb tbe' Sethusamudram project. It 
abottkl'be lacluded in tbe PlaD. nat is 
., Umble reqUOlt. loftbat by 2000 AD 

tbe congestion in ports like Calcutta alid 
Madras will be reduced and the Tuticorio 
port wHI receive the importance of aD 
interl1ational sea port. 

At the end I would like to say that 
if our counfry is to be powerful in the 
world map of industries, the power supply 
to the industries should be guaranteed 
within 2000 AD. OUf kisans should have 
a continuous supply of po~er at least for 
six hours in a day for irrigation purposes. 
The power supply to'the kisans should be 
continuous and uninterrupted. Ample 
power production alone wi)) make us 
powerful to form a new India by 2000 
AD. 

Before concluding I wa nt to tell S0me-
thing about Prof. Rangajl's opinion of 
castes at the Panchayat leveJ. In Anna"s 
lime in Porur constituency Mr. Srinivasan, 
a Hindu fisherman was the candidate 
Only five members of h;8 fami Iy bdonged 
to his community. With that minority 
candidate we had made th,lt eJect!on 
victorious (or us. It was the Anna and 
PeJiyar who rr.ade politicians like us to be 
brave and to put minority candidates for 
ejections. If that attitude is taken by alJ 
of us, then the caste barriers win flyaway 
from India. 

With these words I conclude Sir. 

15.00 brs. 

[Shri 

'in the Cha;r) 

Vakkom Purushotbaman 

DR. PHULRENU GUHA (Contai) : 
Sir, I stand to "support the Seventh Five 
Year Plan. I know that we have limita. 
tion of funds and, as such, plans cannot 
be drawn up according to our satisfac-
tion. In the same way tbe time of the 
House is so limited that we cannot express 
OUf views fully on tbe document. 

The Plan Document is to give a picture of 
economic progress and the social Commit-
ment. PJan is for tbe development of the 
country.I know the limitation on OUf resour-
cel. UnfortunateJy, we have to spend so 
mucb money for defence. If the circumstan-
ces Were different, I am sure, '!'C could 
divert tho mone, for dovclopmeDt lad '" 
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could reduce the number of people below 
the poverty line. But unfortunately the 
.ituation ia not such in the country tbday. 

Inspite of tbese limitations I would 
like to point out a few areas which should 
be looked into. I do not find any mention 
of eradication of bonded labour and the 
child labour in the document. Everyone 
of us is very unhappy that we still have 
bonded labour. No doubt, a Bill on 
bonded labour is coming before tbe House 
and laws are necessary to abolish some-
thinl or reduce the difficulties, yet at the 
lame time we know that unless there is a 
planned prolramme nothing could be done. 
Programmes must be formulated to abolish 
bonded labour. I strongly suggest fhat 
comprehensive Plan must be drawn up to 
abolish child labour also in the country 
with definite time-limit. Unless there is 
definite time limit. it will not be ea!y 
to abolisb chiJd Jabour. We must work 
out tbat Plan and we should all work to-
ptber to see that child labour does not 
cxist after certain years. I would like to 
IUllest in this work help of the voluntary 
or.aDisations all over the country should 
alto be taken. 

Now, a word about drought. As rar 
al J can aee there was a plan and money 
was a)Jotted for flood control but I do 
not find any provision for drought. Certain 
parta of our country suffer from drought. 
every year. So, there should be a pJan to 
change tbe drought prone areas into normal 
areas. In this connection I would like to 
mention that in West Bengal a certain 
portion is suffering from drought. 

MR. CHAIRMAN: Please conclude. 

DR. PHULRENU GUHA: J would 
like to point out that although we pro-
duce enough yet our distribution system is 
defective. 

We have enougb of aariculturaJ pro. 
duce in the whole of country, but we see 
that maoy of our people do not aet even two 
square meals. As there is DO time, I can-
not elaborate that. But I sUI,e.t that a 
plan .bould be drawn up 10 that eacb 
JD4jla i. able to Ie t basic .aaple food 

two times a day. Tha t can be done and 
we have to spend some time to draw out 
that plan .. 

In West Bengal, Midnapur area has a 
fertile land. If there is an irrigation 
system, tbat portion of our country can 
give enougb food for the country aDd also 
the people. of that area can be economi-
caJJy better. 

When any particular project is drawn 
up or approved. J am ~ure, it i~ not con-
~idered only from the point of view whe-
ther it is viable or not; certain human 
considerations have also to be taken into 
consideration. There is a place called 
Contai in West Bengal where the bUSI!8 

come from different directions and you 
will be surprised that more people trav~1 

on the top of the buses than inside those 
buses. They travel risking tbeir Jives. 
Last year, Contai-Digha railway line was 
inaugura ted, the land was acquired and 
the office was also opened. This year we 
understand that the projt:ct has not been 
cleared by the Piannirg Commission be. , 
cause they are not sure of certain issues. 
The peopJe of tha t area cannot send 
their products to other areas easily Farts 
of buses are much more than the railway 
fares. Digha is a tourist centre and an 

. aCQuarium is being constructed at Digha. 
How will the pe~ple to able to reach 
there if is not connected with 'railway? 
There is sea-at Digha. Tbe people of 
West Bengal. Assam and east India have 
the right to enjoy the. sea-shore. Human 
considerations :nust be there in this case 
also. I would request that you ask the 
Planning Commission 10 clear the project. 

Lastly. wha lever allotment is made to 
any State by Central Government, the 
Central Government must see that the 
aHotted amount is spent by them and it is 
not returned a t the end of the year. 

[Translation] 

SHRIMATI KRISHNA SAHI (Beau· 
sarai): Mr. Chairman, Sir, the Five year 
Plans are an essential part of our national 
dcveJopmeo.t. Through these pJans, we put 
before the people our targets and our pri-
orUies durin, (he Dext five yeart. Tbi. 
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is thc medium through which we give in-
form~tion on all tbele matters to the 
people. I thank the Government for 
putting so much hard work in formulating 
tbis Five Year PJan. Our han. Minister 
of State for Planning has' put in a lot 
of labour in formulating this plan. 
The main objectives of this Plan 
are to remove poverty and to raise 
the standard of living. Had 
tbis not been l be objective or intention, 
our Prime Minister would not have gone 
to the remote areas of Madbya Pradesh 
and Rajasthan to get first hand informa-
tion about their diffi~uJties and to know 
tbe reaJities of their lives and shortcom-
ing' on the parl of the Government so 0.8 

to work for a better furtule for them. 
Prof. Dandavate is a veteran parliamen-
tarian. but he said tha tit was nothing 
but a jugglery of fjgures-I do not agree 
with him. I want to know i'rom him 
whether it is a jugglery of figures or cl fact 
that our per capita income was Rs, 466 in 
J95O-51 which rose to Rs, 632.80 in 1970· 
71 and further rose to over Rs 748 in 
1983-84. Similarly, tbere is no denying 
the fact that our achievements are dazzling 
the world and they are also appreciating 
it. SImilarly. our foodgrains production 
in 19S1~52 was 52.8 million tonnes which 
rose to 149 to 154 million tonnes in 1983· 
84. We are self-sufficient in foodgrains. 
Sull, I cannot say that we have achieved a 
lot, but at tbe same I cannot also say t'hat 
we have acbieved nothing. Likewise, you 
see tbat we prod;.icc 30 per cent of the 
total lea production in the world. In the 
case of tobacco and cotton, 10 per cent of 
the total world proJuclion is produced in 
India. The production of cement, iron-
are. mangan~se, etc. is also satisfactory. 
In tbe field of industrial production, 
India's name appears in the upper portion 
of the list. Our achievement in the oil 
sector bas been most significant . In 
1980-81 we used to import 66 per cenl of 
our total petroleum requirement, but in 
1983-84 we were importing only 27 per 
cent. Similarly, the number of tbose 
livin. below' the poverty linc has also gone 
down. We have made a commendable 
prolress. What I mean to says is that it 
is Dot a (act that we have acbieved noth-
ioa. Therefore, the submission of Prof. 
Dandavate UJat the Seventh Five Yeaf' 
Plaa ba. been rcvilOd in view of abe 

'Approach Paper, is not correct. The 
premise is the same, our principles remain 
tbe same, our ideals contioue to be tbe 
same, there cannot be any changc in them, 
but our Prime MtDlster has given it a new 
direction, a new approach, a human 
approach. He has said that the develop-
ment does not mean industries, dams 
and roads alone; development 
means elevation of the man and 
the society Its objective is achieving 
pbysical, targets and cull ural and 
spiritual advancement of the societ)'. 
What I mean to say is that from develop-
ment we generally mean progress in the 
economi c field. Development has a wide-
ranging meaning. We can have realistic 
base for our development onJy j( we pay 
equal attention to all fields whether it is 
social, political or cultural. Today, while 
we are discussing this Pian, I would like 
10 tell (he hon. Minister that we bave not 
been able to achieve the main ohjectives , 
we have not been able to remove regional 
imbalances. We shall have to effect 
changes in the administrative set up for 
that. Our policies are. no doubt, good. 
But you will have to make changes in the 
administrative set up to remove regional 
imbalances so tbat the objectives of tbe 
Seventh Five Year Plan could b: achieved. 
The administrative set up which We inberi .. 
ted from the British is faulty You do 
formulate phns but the administrators 
have no practical experience; tbey do not 
go to the villages and are not aware of 
their difficulties. How can tben develop-
ment take place. It takes a long time 
fOf a file to move from one table to ana· 
tber for an~ developmental work. There-
fore, I want to say that many of our pro-
jects which are Jying incomplete since the 
First or the Second Five Year Plan should 
be completed. Just now. one of our 
colJeagues has said that situation in 
Bihar is grim. Tberefore. I would suggest 
that improvement should be effected in 
tbe Government machinery and tbe poor 
states should be told tbe ways and means 
to mobilize additional resources. Secon-
dly, our plan can succeed only jf empbasis 
is Jaid on infrastructure and timebound 
programmes. First of alit there is need 
to make changts in tbe administrative set 
uP. 

With these words, I thank you for 
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aiving me an opportunity to speak; 

SHRI MOHO. AYUB KHAN (Jhunj-
hunu): Mr. Chairman, Sir, I rise to 
support the Seventh Five Year Plan and 
welcome it wholeheartedly. 

Planning is most essential for the 
achievement of an objective or success of 
a miSSIon and if planning is done saga-
ciously it bears rich fruits.. We are aJi 
praise for tbis Plan but I have a few 
,ulgestions in respect of my State Rajas-
than and my constituency. I belong to 
Jhuojhunu'constituency in Rajasthan. The 
most unique feature of the area is that 
durinl the freedom struggle the people of 
this area rai~ed slogans like ·/nqua/ab 
Zindabad'. 'Do or Die' and 'Vande 
Mataram' and struck terror in tbe beart of 
the British. It was this area which con-
tribuled largest number of soldiers 10 the 
Indian Army ~o guard the borders of the 
motherland. But despite this. the pro. 
blem of drinkiog water is most acute in 
this area. Even blood is chea per than 
water there. I, therefore, request the 
government to m!et to: drinking water 
rcquirem!ots of the area urgently. Tbe 
Indira Cloal has reacb=d T clranagar. The 
waters of tha t Canl1 C 1 n be sup ;>lied to 
Jbuojbunu through pipes. Tbis would 
help in providiag water to aU. Cburu 
_hich is adjac~nt to Jhunjhunu is also 
faciog scarcity of water. I would request 
the lovernment to provide water in these 
areas keeping in view the sacrifices made 
by the area by contributing largest number 
of.s01diers to the Indian Army and there-
by solve their drinicing water problem 
which bas not been done for the past 
many centuries. 

Secondly. I would request the Govern-
ment to instal a T. V. tower at Ihunjbunu. 
which, as I have already said, contri· 
butel largcst number of soldiers to the 
.rmy so that the people tbere could 
watch the pro.ress made in differtDt 
.,arts of the country and aJso with respect 
to" Science and tecbno)o,y. 

Thirdly, I requelt the loveromeot fo 
construct •• tadium. The people of tbi. 

area are excellent football players, A 
stadium sbould, therefore, be provided in 
rhe area. FoUrthly, tliere has been no in-

crease in the Itail services in tbe area sirace 
its inception. Khetri Assembly segment 
lies in my constituency. One goods train 
runs between Dabra and Sing .. na daily. I 
would like to request that if it is not 
possible to provide complete train for 
this section, S to 6 coaches shouJd be 
a ttached for the convenience of tbe people 
of the area. Neem Ka Thana, S,tar and 
Jhunjbunu should be linked with Udaipur. 
wa ti so as to provide train· service to tb. 
people of that area, who never seen a 
train. 

A 'Sainik School' should he opened in 
the arta so that children could get better 
education. There is no governmeot college 
in tbo area so far. Besides, an Bgrku!. 
tural college should also be opened imme-
diately. 

8:tter tra·n~port arrangements should 
a Iso be made in [he area in order to pro-
vide convenience to the passengers. ·Vayu-
doot' service should be introduced in the 
area. 

The farmers d.o not get adequate 
power supply. Heavy tax bas been im-
po!ed on power. The pli~ht of the farmers 
in tbat area is miserable. They neither 
have enough food oor drinking water. 
Heavy tax on power has broken the 
farmer'. back. I would, therefore. request 
tbe government to provide adequate power 
suppJy without lax to the drought affected 
areas of Rajasthan so that the farmers 
who are facing crisis at the moment could 
heave a sigh of relief. They wi II oot be 
able to bear tbe burdern of heavy tax-
ation on power. 

The level of water in the wells is low 
and this is due to scanty rainfall in the 
area. The farmers should be provided 
reaular pOwer supply and witbout tax so 
tbat tbey could aet reliet (rom the serious 
drouaht situation in the area. The farmers 
should al.o be provided seeds and ferti. 
lizers free of cost. 

The faMen' should be provided paa. 
bOOln, on the pa"em of baot aOCCfuDl 
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pas, books, indicating their landed pro-
perty so tbat tbey could e~sily get 'loans 
from banks and thereby escape tbe 
clutches of middlemen and corruption in 
banks. I would suggest tbat when the 
farmer makes payment or his loan instal-
ments, an entry to that effect must be 
made in his pass- book. 

Barmer, Jaisalmer and Jodhpur are 
.order areas~ Caravans of people travel 
from one part of the arc to another in 
searcb of water. They have to travel 20 
to 25 Ki lometres in search of water. 
Necessary arran&ements for drinking water 
should be made so tbat people have not 
cover 10Dg distances. 

Cows of lood stock are found in the 
area and they are considered sacred. The 
cows are not getting adequate fodder 
there. Drinking Water and fodder points 
should be opened in the area so that cows 
aDd other lives took could bC saved. More 
Ration depots should be opened. As it is 
a sensitive border area it becomes all the 
more neceuary to provide these things. 

With these words, I support the Plan. 

[Englilh) 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : While goiDl through 
the complete text of tbe 7th five year 
plan, not only myself but crores of 
Jadial)5 felt di:-mayed. because it bas been 
referred to Parliament after it has been 
was completely adopted by Government. 
A certain period of time has also elapsed. 
It should have been referred first to Parlia-
ment, and then accepted. 

May I a&k the Minister whetber he is 
J\MDI to have a diseuss!ons on these issues 
in.ordel' to have.a mid-term review of the 
Plan 2 If not, our views wiIJ 10 only on 
fu re.cord, aDd there will be nothing 
elK to lain. 1 was dismayed, and felt 
t~t, Qertaio consideratioos should have 
beea liven while 'he. Plan propo&als were 
fi .. Jizod. 

P~Dj.1:l bas suffered during the Jast 
four ~ars. It has ,faced a disturbed situa-
'19Q ,(0J tlw wbole of tbe pericxf. Blit to 

my utter surprise, no special considera-
tion bas been liven to Punjab's problema. 

I urge upon the Minister through you 
that he should have a mid-term review of 
the· whole proposal and folJowinl steps 
sbould be immediately taken in regard 
to-Punjab. Punjab should be treated as 
a special case because while going through 
it, I have come to the conclusion that in 
the planning proposal the central1y spon-
sored Ichemes are over-shadowed. I urge 
upon him to wi thdra w the centrally 
sponsored schemes and government should 
give direct assistance to tbe States so that 
tbey can further plan as per their require. 
ments. 

Regarding the agricultural sector, 
traditional approach has been adopted. 
For instance, the rich areas which are 
contributing to the food· grains pool of 
the counlry are ignored and nothing has 
been said about the piliD& up of' food-
grains in the States. At present about 
93 Jac tonnes of foodgrains are stored in 
Punjab. This ia about 1/3rd of the 
country's buffer stock of foodgrains. Of 
this, about 40 lac tonnes are slored in 
tbe open under poJythene covers and IS 
lac tonnes are two to three years old. 
Look at the gravity of the situation. It 
is lying in the optn in Punjab and that is 
to the tune of 93 lac tonnes of {oadgrajos. 
In such a situation. higher productivity 
on whicb there is a repeated stress in the 
Plan Document, loses much of its rele-
vance. I would, therefore. sU81est that 
the s1rategy for this sector may be tlao-
roulbly overhauled and the problems of 
tbe States making maximum cGntribution 
to the couotry's srock of foodgrains shoultl 
not be treated as their Joca) problems. It 
is a national problem. 

Nothing bas been said about tbe em-
ployment of the rural youths. Tbere is a 
problem of unempJoyed rural youths. The 
government should reserve 80 per ceDi of 
the services for the rural youtbs because 
taltiDg of equal opportunity under un-
equal circumstancc is a big hoax~ I apia 
stress upon tbe lovernmen,t that in' Pajab. 
case. additional resource mobUia.ioa is 
done. The additional resOllrce mobili-." 
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lion in the country is 3.1 and for Punjab 
it has been asked to raise it to 6.1, tha t 
is, it is daub!e tban what is at the 
national level. There is one more point 
and it is this 20 per cent of the budget 
has been allotted for below the poverty 
line States. If that is so, then Punjab 
will get nothing out this 20 per cent of 
the iotal budget. 

I also urge upon you that effective 
steps should be taken to help Punjab in 
power ~generation. Punjab contl ibutes 65 
per cent to tbe national poo). The electri-
city of Punjab goes to farmers, but 
Punjab docs not gain anything out of it, 
out of it, contribution of electricity. The 
Government of India should do something 
about it. Effective and urgent steps ~hould 
be taken to develop hydro potential for 
Punjab so that 2, 55000 diesel operated 
tube-wells are brought. under electricity. 
Then, there is a Nangal Fertilizer Factory 
which is a major portion of the power 
lonerated in Punjab. 

The electricity-based position of tbe 
NangaJ Fertiliser PJant and tbe heavy 
water plant is a great drain on our limited 
power availability. Besjd~s, the plant pays 
for this power at a ridiculously Jow rate 
of 1.23 pajse per unit. It is requested that 
the plant may eitber set up a captive 
power capacity of its own Of, as has been 
reported by done in the case of Andhra 
Pradesh additional funds may be made 
available to Punjab to create additional 
capacity equivalent to the power drawn by 
the Nao,3J Plant whkb will also pay (or 
it at realonable rates. 

MR. CHAIRMAN: Please conclude. 

SHRI BALWANT SINGH RAMOO· 
WALIA; In the end I request, througb 
you, that" as Punjab bas a sensi'tive border, 
sufficient amount should be allotted to 
look after the problems o( the border 
areas of Punjab. 

SHill SRIBALLAV PANIGRAHI 
(Deoaarb) : Mr. ClJa;rman, 'haat you (or 
liviD, me this opportunity to participate 
in thil important discu5Iion on tbe Seventh 
Pive Year Plan document that is presented 
ill tbi' House b) tbe Mini,ter in cbarp of 

Plann.ing. Before speai(ing anything, I 
would like to pay tributes to the sacred 
m~mory of the la'te Prime Minister, 
Pan,dit Ja~aharJal Nehru, the architect of 
Modern India who had initiated this pro-
cess of planning and since, 1951·52 till' 
now we have covered six plans and we are 
on the verge of starting the Seventh Plan. 
So. during the last thirly-fivc years we 
have achieved at a )ot in tbe process ot 
this planning of the past six Five Year 
Plans, We have really achieved aJot. I 
cannot understand how our hon. Members 
from the opposition criticise and say tbat 
planning and plans have lIot achieved 
in India. 

We have not ilJu~tratjons in the statis· 
given here, and I would like to mention 
here and illustrate how our progress in 
different fields has been quite spectacular. 
In the field of agriculture in 1951-52 we 
were producing only 55 million tonns, and 
that figure has DOW risen to only 153 
million tonnes. And. fertilizer again today 
the production is 5 8 millions as against 
t 8 million tonnes in 1951-52. In the case 
o~ steel the productioJ} is 6 14 minion 
tonnes (oiay a8 against 1.04 million tonnes 
in the beginning of the FIf~t Five Year 
Plan. Cement production also in 27.1 
million tonnes a~ against 2.7 million 
tonnes, coa r production is 144.9 millioD 
tonDes today as against 32.5 miJJion toones 
at tb~t rime. Our dependance on imported 
oil also bas come down from 56 per cent 
of 31 per cent in 1984. Particularly. Ollf 

progress in the las.t Plan has been very 
laudable spectacular and more remarkable. 

And, the number of people below tbe 
poverty line come down to 38 per cent, 
from 52 per cent, during this five. year 
period and also our growth rale has re-
corded-- which is a record -- 5.2 
per cent, and as against 3.5 p,c. wbicb 
was the average growth rate from J9SI·52 
to 1979·80 As alainst this 3.5 averale 
growtb rate it bas risen to 5.2 per cent 
durin. the last five years, and it is a spec-
tacular performance and the' Government 
tbe eouares. Government I should '.Y. 
deaervCJ con,ratuJa t;on9 for lucb proat ••• 

As you know. what is the objective of 
our plaonin. ? The eradication of poverty 
aad bulldifta up a ItroDI and firm Jodj.: 
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EKh 'Plan has taken us nearel' to our 
cb~rished goal of socialism. The national 
con.e09U~ is that we must have growth in 
the economy-not only growth but growth 
witb social justice. Food, work and pro-
dueOvity are the mlin priorities of tbe 
Seventh Five Year PJan which discussing. 

There is a criticism from the opposi-
tion that what is the use of baving this 
discussion in thi~ House today. Actually 
it i. tbe right time because the approach 
pap:r was also discussed in some form or 
the other. After the plan proposals were 
fioaU({ed and approved by the NDe, only 
it gould be called a plao that we are dis-
CUlsiUC now. The N.D.C. approval draft 
Plan only in N~verober Jait. 

In" reprd to aariculture I would like to 
me.lion that by the turn of century our 
'popOlation will touch 100 crore and will 
be r~uirjng 225 million tonnes of food .. 
Irains. All out effort should be made to 
control the population. But at the same· 
time, it should be our endeavour to feed 
tbe growing population. That way, exten. 
sion of the green revolution to eastern 
India in tbe Seventh Plan is a welcome 
feature. In agriculture the per bectare 
yield is Quite less in eastern IndIa-West 
Bengal, Assam. Orissa and Bihar as com-
pared to other regions. And there '(he per 
quintal culhva lion cost is higher. I COD-

eratulate the Prime Minister when be said 
tbat the latest technology would be intro. 
dueed in tbe field of agriculture so that 
cultivation cost does not; go up: other: 
wise it wil1 not be remunerative to tbe 
farmers. flo seve-nties procurement was 
made at tb~! point of payooet because 
market prices were hjgher and the culti. 
vators were not wi Jliag to part with their 
surplus ,.,roduce at the procurement rates. 
But now the situatioD is reversed. 

Emphasis on buman resource develop-
ment is another highlight of the Plan. 

Rightly a lot of emphasis is placod on 
eoeqy. The Soviet Union which is one of 
tbe mOlt advaD(!'ed countries of the world 
could briDl about socialism with the use 
of aoe,., aDd manpower taken tOlctber. 
We have a lot of coal in many place in 
India. Orissa bas abundant coal deposits. 
The policy frame\\'ort objectives are quite 

laudable. We welcome them. The, Ibould 
be implemented properly. with full vi.our 

.. and seriousness. Political motive and in-
efficiency on the part of the implementin, 
machinery should not be there in allottiDI 
different projects and workinl out diffe. 
rent schemes. 

Super thermal power station. at Tat-
char and If valley, at the pithead. of coal 
mines, should be set up in the Seventh 
Plan itself. Eradication or regional im .. 
baJance has got to be attended to 00 prio-
rity basis. Orissa is faJl of natural re. 
source!. It is an irony of fat. that Orilsa 
which is a State full of natural felouteeI, 
remains backward. It is a Stat. ridden 
with poverty amidst plenty. It needs spe-
cial care to deveJop the State by Joeatin, 
a number of central projects ia the State 
in the interest of balanced development of 
the nation. 

We are committed to planni.l. 
Planning is an eft'ective instrument to 
ebange for society. to build up a socia-
listic pattern of society-a society free 
from exploitation, hunger and iUiteracy. 

SHRI ASUTOSH LAW.(Dum Dum): 
First of aJJ. let me congratulat~ the P.an. 
ning Minister for placing the 7th Plan 
document 00 the Table. This is a Plan 
which wi II he Ip our country in further 
development. It will help India tnter the 
20th century with speed, marchiol forward 
in all directions. Basj~ally. tbe planninl 
or the furure of the country depend, on 
two things~ that is, agriculture and industry 
I find that all along, since the First Five 
Year Plan to the present one, more em. 
phasis has been given on the development 
of agriculture. I think that "ropel' impJe-
mention of the Plan is necessary. I lind 
that out of 80 million hectares of land 
which is under agriculture, about 40 
miJJioD hectares of land is degraded Jand. 
In order to incrt'ase our food production 
and plantation areas, more emphasis 
should be given to improve this waSle or 
de~raded land in tbis Plan period so that 
in future. or even during the Seventh Plaa, 
Indie wi IJ be in a positioD to produce 
morc food. Basically. the people of IDCtia 
depend on agriculture. Therefore, moro 
emphasis should be liven on proper imple. 
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mentation of agricultural plarniD8 which 
has been embodied in the Seventh Plan. 

Second thing is industry which is tbe 
basic need of the country. Along with 
Agricu 1ture, obviously we want that India 
should be industrialised, or industria. 
lisation or industrial revolution should 
take place very fast in the country. I fully 
support the planning for industrial develop· 
ment in the Seventh Plan. But one thing 
I miss which I was eagar to sec. I can 
well appreciate that even in this Seventh 
PJan, more emphasis wiJJ be given on 
industrialisation but what about those sick 
indu~tries? Industrialisation cannot take 
place only by setting up of new industries. 
By this process. the country cannot sur-
vive. We cannot ignore that there are 
,so many industries wh!ch are sick. Even 
there are some public undertakings which 
are eitber sick or according to tbe defini-
tion of Ihis Ho~se, pOlentially sick. If 
that is the position, more empha~is should 
be given on reviving those indusfrial units, 
particu'arly in Eastern Sta tes like Assam, 
Bihar, Orissa and West Bengal where we 
find that most of the industries, which are 
tradifiona) indu!trje~ Jilce jute, cotton and 
heavy engineering industries, are either 
sick or are about to be sick Therefore. J 
request the Planning Minister fo give more 
emphasis, or to allot more money, or to 
live more importa nce to this so that along 
with the nc;w inrlustries, the sick industries 
can also survive. W~ have to remember 
one thing. About 2.18 croces people of 
our country are potentially unemployed. 
Under this PJjO period (\bviously we will 
reduce their number, but jf no extra 
emphasi~ is givt'n on reviving tho~e sick 
industrie!f, it is obvious tbat' tbis figure of 
2.18 crores, which is now the official 
figure, will further increase. On the one 
hand, new peop'e will get employment in 
the Plan period if we set up new fsctories 
and on tbe other hand, those who are 
working in tbose industries which are sick 
or are loina to be sick, will I~e their 
employment. SOt this aspect has a Iso to 
be taten care of. 

IlegardiDI the poverty lioe, officially 
38 per cent of the total population of tbe 
country is liviD, below tho poyer" 1i.Q~ 

even after 38 years of Independence. 
Obviously, we will hope that in this Plan 
period, this figure should be reduced so 
tbat in future our country will have the 
least percentage below tbe poverty line. 

To achieve success in the Seventh Plan, 
J feel that apart from food and industria-
Ji~a tion, eradica tiOD of unemployment as 

. also removal of poverty should also be 
given more importance. The allocation 
which has been made in the Seventh Plan 
in regard to education is Quite sufficient. 
but the money wbich has been allocated in 
the Plan should be utilised more and more 
for the eastern sector where illiteracy is 
much more concentrated. Moreover, tl'ere 
should be proper monitoring in regard fa 
the utilisation of money al:otted for deve-
lopment of educationa1 institutions or 
opening or new universities. Unless .h;s is 
done we will not be able to achieve our 
targets In the Seventh Plan. 

With these words I wholeheartedly 
support the Seventh Five· Year Plan. 

[Translalion / 

SHRI MANVENDR.~ SINGH 
(Mathura): Mr. Chairman, Sir, I whole· 
heatte.dJy support the Seventh Five Year 
Plan and also tbank the youna Prime 
Minister and 'he bon Minister for presen. 
ting a very well prepared and balanced 
plan. Under tbis Plan progress of every 
area has been taken care of and the 
amount has been aJ'ocafed accordingly. 

So far as 'he question of the Congress 
Party and 'he Government is concerned, 
Congres!\ is going to celebrate its 
centenary. It has always been the aim 
of the Congress Party and the Government 
to btipg speedy prolress in every area of 
the country. 

Duriog the independence struggle al&o, 
Mahatma Gandhi made 1be rural areas as 
his base to carry out the struglle. In tbe 
~ive Year PlaD, industries-wbetber based 
on petroleum or mineral.-defeDce, health, 
education, bactward clisse .• , 81riculture 
all have been covered. Rur aJ development 
and .srjculture have beeD aiven lpecial 
priority. A, India i. predominaotl, IQ 
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airicu\~ural country. maximum amount 
should be allocated for tbis sector. 

Even after 38 years of independence, 
there arc no roads, electricity, drinking 
water, small scaJe industries in a number 
of villages. This bas bampered tbe deve-
lopment of rural areas I would also 
draw the attention of the hone Minister 
to thl! health service5. Health services in 
aay state of tbe country, whether it is in 
tbe plains or in the hill areas, should be 
li'Yen top priority. 

As regards agriculture, I would urge 
the hone Mmister to chalK out schemes for 
agriculture to ensure maximu£!: supply of 
water through deep canals for agriculture 
in the areas where lhere is no provision of 
water or where the water is brackish. 
Bejides, dams should be constructed across 
the rivers to make more and more water 
available for irrigation. I would also 
request that small scale industries should 
be established In the rural areas. The 
orher day, during discussion on the cold 
storages. I referred to food preservation 
and r<!q ul!sted tha [ cold storages should be 
set up in the rural areas. If these cold 
storages are established in the rural areas, 
it would be helpful in creating employ· 
ment, settiog up of industries and ensur-
ing proaress of the rural sector. Besides, 
setting up of sugar factories should also 
bO! encouraged. I bad requested earlier 
also that in view of increase in the prices 
of ~ugar. Government should set up Sugar 
Factories in the rural areas. This will 
aive maximum b.:neflts to the farmers. 
The setting up of sugar factories wiU also 
create employment opportunities in the 
areas wher~ [hey are established. 

The Government sb'lUld open agricul-
tural colleges in Jarge number. I repre-
sent district Mathura. No agricultural 
college has been opened there to date. 
Tbe hOD. MtDister sbould pay atteotion 
in thi~ direction also. J have raised the 
iSIJue of power supply a number of times 
in the House. There is an oil refinery in 
Mathura and wherever there _are refiner:es, 
the gas leoerated in tbe refineries, is 
DoutreUsed by burDin, it. Why do you 
Dot set up ,.1 based tbermal powor sta-
tiODI? Tbi. will increaae tbo caPacit7 of 

power generation and the problem of the 
power will also be solved. 

Our Prime Minister has said that 
srheme to cbeck pollution in the river 
Ganga will be started shortly, I want to 
say that Mathura, which is the birth placo 
of Lord Krishna, )s visited by lakbs of 
pilgrims both domestic and from abroad. 
So, why not the work of checking the 
pollution of Yamuna river should also be 
undertaken. I would request tbe bon 
Minister to work on the scheme of cons-
tructing a bridge and barrage across the 
river Yamuna in Mathura. 

With these words I support the Seventh 
Five Y~ar Plan and requl!st that maximum 
efforts shoulu be made for the deve,op-
ment of the rural areas. 

[English} 

SHRI VIJOY KUMAR YADAV 
(Nalanda) : Mr. Chairman. Sir t the Prime 
Minister jOlet vened in the discussion 
yestelday with high promises which I 
think, are oot goirg to be fulfiJled. 

It is a Plan Wilh a small anti-poverty 
component. It means, the entire Plan IS 
not anti-poverty but only partly. The 
anti· poverty part of the Plan, in terms of 
public outlay on rural development pro-
gramme comes to only S~~ of the lotal 
7th Plan outlay. If we add to it total 
housing and urban development, water 
supply and sanitation, social and women's 
welfare, Scbeduled Castes and Tribes and 
otber backward classes programmes, nutri· 
tion labour aod labour weJfal e pro-
grammes (which give benefit to other 
tban poor as weH), tbe tOlal would come 
to about 14.1 % of the total publie seelor 
outlay. For the rest, the pour are to 
depend on the so-caUed percolation from 
the enrichment of the rich. 

As alainst the share of the poor, those 
who are in control of organised industry.' 
trade and services will get the lion's share 
of the public and ptlvate outlays on in-
dustry and infrastructure. The market 
process of giving more to those who 
already have more will be strengthened by 
atiocatinl about two.thirds of PJan outlay. 
Tbe beacfita of aJricultural dev.lop_.~ 
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are proportionate to control over land. 
holdinp. About 17 per cent o( the Public 
sector outlay, directly earmarked (or 
.aricu It ural development. would thus 
lar,el, benefit tbe big, rich and middle 
farmera, constituting a Imall minority of 
the. rural sector. 

The plan is supposed to cover both 
public and private investment. Private 
investment is just an estimate and no 
lpe8ific policy instruments have been 
perfected for its realisation. But it is 
obvious the poor majority, both above 
aDd below official poverty line caDDot 
participate in investment. Only those 
wbo own property i.t., no more than 10 
per cent of the population would direclly 
benefit from it. The antipoverty outlays 
are a bare 2 per cent of total (both public 
aDd private) investment. It is clear that 
antipoverty pro&rammes are a mere win-
dow dresaing for enabling the poor to 
juat aurvive 81 poor "ot~rs for the ruling 
party. 

An honest people~s plan-discussed, 
debated by the people and with their in-
volvement in formulation in India has 
no meanina jf it is not one-point pJan-
one bundred per cent-that is, it has to 
be pureJy and wholly an anti.poverty plan. 
Growth, moderoisatJon, higb technology, 
.. If-reliance. everything gets meaning and 
Jeaitimaey if it belps to eradicate poverty 
which science, technology and socia' and 
,laGnin, theories and practices have made 
it posaible. Even tbe longterm (now made 
coojesticaJ) 21st century entry scenario 
JiveD by tbe plannere shows 90 million 
unemployed (about 10 per Cl"nt of the 
population-though one is expected to 
di .. t tbe atrocity that with 10 per cent 
of the population and 22 per cent of the 
for. being unemployed, only S per cent 
or tbe population would be below pover,y 
jiBe), and per capita expenditure of Rs. 8 
a04 paise 56 per day only, prelumabJ) at 
1914 .. 85 prices. 

This brio,s the most ,Iarina hypocrisy 
of tbe piau, in fact, tbe parody of 
plaaaiDI-to tbe forerront. Social justice. 
,tcluetion in dYparitie., in,or.retioaal, 

iDter-penona) aDd inter-class-are always 
repeated as the objective. But this is never 
made an operational element of the Plan. 
Neil·ber targetl are fixed nor any policy 
instruments are desired. In fact, hefty dose 
of inequity bred' by the plan through further 
enriching the big industria1ists, traders, 
professionals, rich peasants and landlords 
is not even measured, let alone any steps 
and polices for reducing it. The plan 
which claims to be technically sophisti. 
cated is a poor attempt on the part of 
tbe Government to protect tbe 
interests of the rich. To lay that 
earning something like rupees tbree 
for providing minimum calories intake is 
sucial justice is to make the t{!rm social 
justice a meaningless noise Since this 

. paltry sum does not provide for a m'ni-
mum of non-food consumption and sint:e 
no one lives by bread alonc, this expen-
diture fails to provide even tbe minimum 
level of calories. 

Let the planners say by how much in-
come wealth and economic power would 
be further concentrated at the end of tbe 
Plan, through tbe market process, through 
plan programmes and fiscal measures, in· 
dustry, trade. educational and otber 
policies. Can any economist say lba: 
adverse results wi JJ not increase further 
by tbe plan? 

Thus tbe reference to social justice. 
equity etc. are a mere eye-wash to cover 
up the ully reality bidden in carefully and 
not ·~o-carcfu)Jy doctored fjaure~ in tbe 
Plan. 

The exercise OD resources for the PJan 
is a world of make-believe. By the time 
the Plan is out, the filures worked out 
at 1984 8S prices have already Jo~t some 
value because of inflation. The approacb 

-to tbe Seventh Plan asaumcd 26 per cellt 
saviDls rate and said, "it hal already been 
achieved" ..• 

MR. CHAIRMAN : Please conclude. 
I am caJlin, 'he next Member. 

SHILl VIJOY KUMAR YADAV : The 
same PlaoDin, Commislion DOW IA,I aftat 
we bave a .avin.. rate or 23.1 per .. at 
wbieb would be iacrel.ed ~y tit. .nd ., 
PliO '0 24.3 ." "at. .. 
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M'-. CHAIRMAN: Please conclude. 
KUlIlari Mamata Banerjee. 

SHRI VIJOY KUMAR YADAV : Even 
with a smaller savings rate than vi~uaJised 
earlier land tbe same rate of growth of 
national income. the planners have esti-
mated financial resources of the same 
ma.nitude a~ vhmalised in the approach. 
What il the malic which makes this 
poslible. ODe i3 left wondering. 

MR. CHAIRMAN: Please resume 
your scat. 

SHRI VIJOY KUMAR YADAV: 
Then the hope to raise over Rs. 3::- ,(.JOO 
crores Crom the pubJic enterprises" while 
Jess than one-fourth was realised from 
tbis source during (he Sixth Plan is hard 
uDderstand .•• 

MR. CHAIRMAN 
your seat. 

Please res ume 

Kumari Mamata Banerjee. 

KUMARI MAMTA BANERJEE 
(Jadavpur) : Sir, I welcome the Seventb 
Five- Year PJan, and J am sure, under tbe 
dyaamic leader.hip of our Prime Minister 
tbjl will create a new era and it will hel~ 
develop all sections of the people. We 
are moviog tow'lrdl (he Twenty-first 
Century, and our Prime Minister bas 
cat •• orically said that our plans and 
programmes shou Id be wi th a modern 
outlook in order to COpe up wilh the 
Century to come. 

The Plan bas got two major aspects: 
ODe is industry and the other is agri-
culture. 00 the side of the .griculture, 
our performaDce has been very impressive 
especially in (oodarains. There has bee~ 
a Iteady Irowth in alriculture, reinforced 
by special schemel to heJp the we"ker 
lectiODI. The Seventh Five. Year Plan 
wiU J.ya strona foundation. It seeks to 
maintain the momentum of arowth in tbe 
.coDom, While redoubliDI our effoft to 
remove t~ poverty. 

OD lb.el~ct.u.try .we, I .. j)f the:tAme 
opiniOD a. lb. t ",ive. ,by ~JJ. M ... r 

Shri Asutosh Law tbat in tlie eastern 
region there are maDY sick industrjes~ I 
know that it IS not the GovernmeDl'. 
policy to take over sick industries. But 
the Government should take the initiative 
to set up new industric:s in order to absorb 
tbe poor ,,·olkers. ActuaUy so many in-
dustries are DOW closed dow,n bccaU50 of 
mismanagement. The pooe workers Ir. 
virtually OD tbe streets; they arc starvi ... 
for food. I know, in my own c.)ostituency, 
two big factories, Steel & Allied Produc:ts 
Ltd. and A. Stock &c Co.. have boca 
remainin& closed for the jast five yeu •• 
Under the leadership of Shri Jyo.i Buu, 
the Chief Minister of West Bereal" these 
industries are cemaU.clD& closed. 
(Interruptiolls) You will be surprised to 
know tbat the ChIef Minister is blamin& 
me for the closure of the factories. I have 
been here only for one year. but he has 
been there (or eight years. But he is 
blaming us. Wky is be not getting the fact-
ories reopened ? (Interrupli(JNS) 1 waul4 
make this request to the han. Minister: 
if it is not possible to take over these lick 
units, you have to set up new industries 
where you can absorb theae POOl wOlkers. 
We are not playing pOlitics hera. W. 
know that the West Bengal Chief Mini.l.r 
is categorically opposed to the S.venth 
Five-Year Plan. Why '1 (Interruptions) 
Last year, an amount of Rs. 1200 crore. 
was returned by him. \\ by '1 Are fundi Dot 
required there? The people of Wesl Benla) 
are not getting drinking water, water tbey 
are not bavina loods, there is no Primary 
Health Centre. Why is it happenini '1 Why 
has that money been returned by the West 
Benlal Government 1 Wbat is tb. condi-
tion of West Bengal todl) 11 am DotplayiD, 
politics here. I am reaHy interested in" 
the development of West BeDlal, I am 
really interested in the upliftment of the 
poor people of West Bengal. I alB askiD, 
the hone Minister whether the Oo~erDment 
is taking any action to find out why the 
West Bengal Government has not spe.t 
Rs. 1200 crores, wby the West Benlal 
Government has returned tbat "money. 
That is because these peopJe ar. 80t 
habituated to doing cODatroct-ive wort, 
they are habituated to dojal destrueti •• 
work. J am ape.kin, ill favour of the 
people cf West Bengal. 

M, Hon. colle,,\Jc Prof. llajhaDl It,,-
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(Kumar! Mamata Banerjee) 
ed tbat unemployment problem is tbe main 
problem. 

( Interruptiflns) 

The number of unemployed youth is in-
creasing day by day. It is my suggestion 
to the Government that this being tbe 
year of International Youth, recruitment 
for the Central Government service should 
not be banned _ J t bas been banned for so 
many years. In our State only Marxist 
backed people are appointed on priority. 
Tllen what will She genuine people do ? I 
request our Hon. Minister to relax the age 
bar of the youth from 28 to 33 so tbat 
more and more youth will get priority. 

I bave ci'smaJJ request that the postal 
order fees should be relaxed, because the 
poor youth cannot get money for postal 
orders. They are crying on the road just 
as they are crying b:bind tbe administ-
ration. 

I would aJso like to mention here tbat 
your plan has not mentioned about the 
refugee probJem. This is a very sentimental 
issue. It concerns not only West Bengal; 
but also Assam, Tripura and Orissa. You 
have cbanged your industrial policy, tben 
why don't you change the rehabilitation 
policy also? Why are you not giVing free 
hold-rights in urban areas also '1 

There was an ill-feeling expressed 
aaainst those who bad come from East 
Paki,ran before 30 or 40 years. In West 
Benlal I know particularly that the 
Government is giving two types of lease 
deeds. One is 99 years lease deed and the 
other is 999 years lease deed. Why is 
there this type of disGrimination '1 The 
Chief Min'jster is playing duplicity regard-
ing tbi' problem. He is saying tbat the 
Central Government is not allotina tbe 
land for refugees; so, we cannot do any-
thiDI. 

I think, in tbis August House I am 
the ooJy qae wbo is speakiog about the 
refqoe problem. None from tbe oPPOIi-
rioB J, interested to .peak about this. 
You abould do somtthiol in this reaard 
a 110. 

Pillt Year Plan 

AN. HON. MEMBER: What about 
Assam? 

KUMARl MAMATA BANERJB:!: 
We are in favour of Assamese also. We 
have passed tbe Ci tizen. 

(Interruptions) 

I would like '0 say that more and 
more smaIJ scale industries should be set 
uP. Then ooly the rural people will Ie; 
more and more priority. SmaH is beauti-
ful in our language, but 'in the Marxist's 
language. small is dangerous: That is why 
tbey are not interested to encourage small 
scale industries. If you set up some smaJl 
sea Ie industries, the rura) people wi II get 
m ~ye and more chances and their morale 
will go up. 

I wouJd also like to say that in regard 
to shortage of drinkin& water, I am of lh~ 
same opinion of my Rajasthani friends. 
Drinking water is not available in Rajas-
than, but blood is available there. We 
are living in an era of modern age, Our 
outlook should be broad-minded. Our 
outlook should also be modern for the 
upJiftment of the poor. Drinking water 
is not available in many parts of West 
B~ngaJ also. The poor people of the 
villages are DOl getting drinking water. 
There is no primary health centre. Poor 
peopJe are not getting any medicine. 
Even a pregnant Jady caDnot reach hospi-
tal in proper time. This is the borrible 
coodition there. 

I would like to tbank the Hon. 
Minister because in the 7th Five Year 
Plan all these things will be covered and 
it will create a Dew era. It is the COD-
gress Party which can serve 'he people. 
whh:b cln serve the workers better. 

( In,erruptiolls) 

Our Prime Minister catelorically said 
that this Plan will create a Dew era for 
tbe upliftment of the poor peopJe. OnlY 
Mr. lyoti Basu bas opposed this 7th Five 
Year Plan. Why is it ? Because tbi. Chief 
Minister is not habituated to tbe construc-
tive work. Opposition caD oppose. but 
it 'houJd be cOD'trucei". He thiDb tbat 
be i. bilPr than the Ptime MiDi.tcr, J 
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oppose the attitude of th: Chief Minister, 
Mr. Jyoti Basu and I whole heartedJy 
support this plan, Thank you. 

r Interruptions) 

SHRI NARAYAN CHOUBEY; Mr. 
Jyoti Basu called a spade a spade, nobody. 
else could do it. 

[Translation} 

SHRI RAJ KUMAR RAI (Ghosi) : 
Mr. Chairman. Sir, the Government of 
any deveJoping country considers planned 
development necessary for the deveJopmen t 
of the country and for the removal of 
regional imbalance. So, our national 
leaders introduced Five Year Plans for the 
all round progress of the counlry after we 
achieved independence. With the com-
pletion of Six Five Years Plans, the pace 
of development in .he counlry has been 
considerably accele~ated and in spheres 
like agriculture, industry, education etc., 
we made pro~ress beyond expectation. 
Today is an auspicious day when we are 
discussing the S'!venth Five Year Plan in 
this august Houset. It is the Seventh 
milestone on the path of development. 
We have made a lot of progress in the 
matter of foodgrains. Previously, we 
used to approach other countries wi th a 
be&ging bo~l to procure foodgrains but 
now we are exporting foodgrains to Olher 
countries. Similarly, we have made a lot 
of progress in the field induC!tries. We 
have expanded educational facilities, con-
troJled the incidence of diseases and 
raised the !IItandard of living. By increas-
ing irrigation faciJities to this extent, we 
have set a commendable example to the 
world. All these achievements are before 
us. I would like to request through you 
that with all these successes, many lacunae 
have cre()t iuto the basic objectives which 
these l)\ans ~ete t.\at\ed.. \t ~a~ 
Pandit Jawaharalal Nehru who conceived 
five year plans keeping in persp.!ctive the 
coming fifty years. Reaional imbalance 
is still tbere. We bope that in the impor-
tant document which the bon. Minister 
has prepared on the Seventh Plan, he 
would suagest measures to remove the 
Jacunae aDd 01 course be spelt out some 
mea.ures. In the first instance. I have a 
eharae to·make. J beloDI to the eastern 
part of Un" Pr.d~a.h. 10 t'_o eaa.tern 

Uttar Pradesh and the western Bihar, most 
of tbe people out of about 3 to] 4 
crore of population are living below the po-
verty line. There is a sayina tbat some die 
due to overeating some (tue to starvatioD. 
There are a number of such persons. If 
you ~o to villages, you will that the staD-
dare! of education is very Jow. We may 
evolve schemes sitting in DeJhi and prepare 
a number of documents but I can show 
you hundreds of such vi lJages where there 
is no proper building for primary schools~ 
We may have discussion on the education 
policy and prepare a lot of programmes 
but the basic thing is that tbe primary 
schools Jack proper building. If tbere is 
rainfall, the water falls on tbe beads of 
teachers and pupils in the absence of a 
roof in the building We had boped tllat 
in the Seventh Plan these basic necessities 
would be met. 

There is an acute shortage of irrjgation 
facilities and power in our alea. I have 
constantly been drawing tbe attention of 
the hon. Minister to it in the House. 
But I regret to say that nothing concrete 
has been done in this regard. 

You have claimed that regional imbaJ .. 
ance will be removed and allocation of 
funds will be made to those states which 
have got nothing. We hope that this 
matter will be considered in right pers-
pective. Our eastern region is very back-
ward. If it is taken as a separate unit 
for development purposes, only tben pro-
gress can be ensured here. 

We see that there has been no impro-
vement in the canal system. Of course tbe 
Government allocate funds but tbey 10 
waste. In 1978 there was a proposal to 
set up a thermal power station at Dofwri-
,hat but thete bas been no {o\\c'N u~ 

ac\\on. \ bad made te~ut."\ \t.\ \\\\" 
House on the Jrd of tbis month that this 
thermal power station should be taken up. 
But as it Jies in the eastern Uttar Pradesh 
and is connected with Western Bihar also, 
it may Dot have been taken up for consi-
deration OD this account. The hon. 
Minister stated in reply to my qUestion 
that a communication had been sent to tbe 
Government of Uttar Pradesb .skin. tlkm 
to take up tbe matter for consideration; 
the Ceo Ire is uoable to toke it UP. W~ 
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shall see what can be done. It would be 
better if that scheme is taken up now. In 
tbis conoection Shri Vasant Sa the has 
alao promised to Jook into the matter. 
With tbe setting up of tbis Power Station, 
tbe power generation will increase and in 
this way industries will be set up in Jarge 
number. Districts, Gbazipur, Azamgarh 
and BaHia have no industry worth the 
name. If there are a few mills there, they 
art jUlt like a whi te elephant. 

Some mills run for 10 days while some 
for 20 days. I would like that you may 
pay more attention towards the poor and 
tbe people of the weaker section in our 
area. 

Many sche1nes have ~.!en taken up 
UDder the 20 Point Programme. Along .. 
with it maoy schemes have been taken up 
in the Seventh P':tn also. NREP and 
RLBGP are a happy augury for the coun-
tT)' but H is a matter of regret that though 
the Governm~nt of India has allocated 
croces of rupees for villag\,w\.lriented schemes 
and to iml)rove tbe living standards of the 
peol)le, the funds are not being properly 
utilised. The extent to which NREP funds 

. aDd its implementation are being buogled 
ls matchless. I would like that as you 
are .Hoclting huge sums for the Seventh 
Pive Year PJan, a separate cell for proper 
monitoring of the utiJi~atjon of the funds 
should be UP. 

With these words I thank you. 

SHRI SALAHUDDIN (Godda) : Mr. 
Chairman, Sir, by seeing this Seventh 
Plan document it become; clear that thro-
Ulb this 'document we have tried to find a 
via media between socialism and capitalism. 
Under this scheme, the main thing that 
has been observed is tbat .. it is based on 
production planning and tbere is no em-
phasi. 01'] consumption planning. This 
is the reason that no cootdinat\OD is 
NiDg estabUshed between the two. We 
have cODtrolled the production but we have 
t. see .. to how consumption can be 
controlled. 

Anotber tbing is that in this document 
of tbe Seventh Plan it bas been stated 
ttl.t ; 

[English} 

Tbe total dcmaDd for coaJ is "timat. 
to reach 23'.7 miHioll tODnes by 1989-90. 
The gap between demand and productioD 
will be met by drawiDg OD tbe coal atocks 
and through some 'import' of coking 
coal. 

{Tranllation] 

This document is saying that tbe aap 
between demand and production will ~e 
met by import. We nationalised the coal 
mines in 1973 and we have ex ploited tb. 
country·s coal mines but in spite or that 
we have not been able to open many eoal 
mines. On the one hand certain eoal 
mines are lyinS closed and on the otber 
hand you say that the gap between de-
mand and I'roduction will be met tbrough 
import. 

Similarly, about textile it has been 
stated that 

"Handloom!J will be the largest pro-
ducer and it will accoullt for 40 per 
cent of output. 

[ TranI/at ion] 

The document mentions about 4ft per 
cent output but an analysis thereof bas 
not been mentioned. Our textile poHcy 
says something else; there i~ no mention 
of 40 per eent therein but in the draft 
Plan we are saying that we shall preduce 
40 per ceDI in hand loom sector. 

[English] 

There is a controversy between tile 
textile policy an" the draft of tbe Seventh 
Five Year Plan. 

{Translation] 

I find much contradicti-on between the 
two. Now I want to draw your atten-
tion· towards tbe Railways: 

[Enr/;,h} 

Ula terms of orl.jnating freiaht traffic, 
tbe lOld OD the railway 8J1tom it lihJy 
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to be 340 milJiontonnesin 1989·90 as 
against 263 million tonnes in 1984·85." 

The Plan envisages tbat tbe growth in 
passenger traffic will be restrained to 2 
per cent per annum and that witbin this, 
priority will be given to long distance 
passenger traffic and high density suburban 
traffic. 

[Translations] 

On the one hand the condition of the 
passenger trains in our country is appall-
jng and on the other haad you are not 
planning more than 2 per cent growth in 
relation to entry into the 21st century. 
In that 8190 you are saying tbat growth 
wi)) be in the Jong distance trains. It is a 
very complicated problem. You have said 
nothing about the conditions of the local 
trains and the: 2 per cent growth in passen-
ger traffic is envisaged in the long dis-
tance trains. 

I would like to draw your attention 
towards one more point 

[English} 

36 million Deoplc crossed the poverty line 
between 1977-78 and 1983-84. In absolute 
terms. the number of poor person!l is ex-
pected to fall from 273 millions io 1984-
85 to 21 I millions in t 989·90. 

[Translation] 

The biggest discrepancy is io the 
figures before us. India is basically an 
agricultural country_ 80 per cent of our 
population lives in the villages but our 
planning is not rural oriented. The 
fruits of the planning are not reaching 
them. Only partial success bas been 
achieved so far in the current plan. the 
remalDlOg plans have faiJed. No plan 
has succeeded funy. We should. therefore 
have practical approach and it should be 
kept in mind that India is an agricultural 
country. The Plan should be adjusted in 
a way tbat the people Jiving in the villages 
let proper benefits thereof. 

SHRI K~MLA PRASAD SINGH 
(JauDpUr) 1" Mr. Chajrman. Sir, Iri.c to 

support the Seventh Five Year Plan. 
Tbrough this Plan people Jiving below the 
poverty line will defini tely be benefited. 
Alongwith it, the welfare schemes included 
in the Plan will definitely go a long way 
in benefiting the poor and the weaker 
sections of the society. I want to con ... 
gratulate tbe Hoo. Prime Minister and 
Minister of State for Planning (or includ-
ing very good programmes in it. They will 
definitely benefit everyone. 

Now I would like to say certain 
things about my own region and tbe 
State. Eastern Uttar Pradesh is a vcry 
backward area, as was stated by Sbti 
Raj Kumar just now. In 1962. Pt Jawahar 
Lal -Nehru had constituted a committee 
under the Chairmanship of Shri Patel, 
the Deputy Chairman of the Planning 
Commission to find out the extent of 
poverty prevailing in the four districts of 
the State, namely Jaunpur, Azamg4rh, 
Deoria and Ghazipur. Tbe committee had 
visited these areas and felt concerned 
about the abje:t poverty and backward-
ness there. It then submitted a report 
recommending setting up of heavy indus· 
tries in these districts so that unemploy-
ment could be removed and the unemp-
loyed could earn livelihood, To.date not 
a single beavy industry has been opened 
in Jaunpur. Througb you, I request the 
hon Minister tbat a project relatins to 
establishment of a heavy industry in 
Jaunpur must be included in tbe Seventh 
Five Year Plan. 

The eastern part of Uttar Pradesh bas 
always remained in the grjp of floods. 
Every year the area suffets losses worth 
crores of rupees and there is loss of life 
also .. Re~eDtJy, Jaunpur remained inunda-
ted for months together. The urban •• 
well as rural areas remain submerged 
under wa ter which resuJt in Joss of crops 
and damage to bouses wortb crores of 
rupees. The Government has to distri-
bute foodgrains there worth Jakbs' of 
rupees. When I waS a Member of the 
Legislative Assemblys there also I used to 
say and, today, throuah you also I want to 
request tbe bon. Minister tbat some per-
manent solution of their problem should 
be found. 1 bad asked a question in tbis 
connection to \\'hich the Miniiter of "ater 
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resources had replied that th~ Commission 
was considering the Jaunpur coniel'vatioD 
scheme- I hope that 50me 
scheme envisaging permanent solution to 
control the recurring Boods in Jauflpur 
distriet will be included in the Se\lenth 
Five Year Plan. 

J~ Sa lin. 

In our district many schools are with-
out buildtngs. consequently, the boys 
have to sit under the trees-be it winter, 
summer or rains. They are alway! in 
trouble and because of these difficulties,. 
Ichools are closed. This situation pre--
nils ill winter as well as in fl(lcds a1'1d 
during heatwave. I, therefore, request that 
you Ihoutd definitely make 8cheme~ to 
l'rbvhle buildings to those schools which 
are without buiJding!. 

tn Bhediah tehsil of our district th~re 
is acute crisi. of drinking water. So much 
s.e:? that during ~ummer it is not possible to 
offer water even to a marria,e pany After 
faking sweets they Jeave without water. 
The UUar Pradesh Government have stop-
J)ed constructing tanks there. The hand 
pumps are being in~ta)led on tbe basis of 
1972 survey and not on the ba&is of 
present population. I request th:.tt hand 
pumpa should be instaHed on the basis of 
population and in \h()se areas which lack 
facilities. The 1912 survey should be 
dispensed wi th and the band pumps should 
be installed on the basis of the' present 
population. 

In our area there are as many as two 
municipalities 2nd not;fied areas and lown 
Areas. The roaCs are in very bad !hape 
there. 

Drinking water sbould be provided by 
jnstallivg tube· wens there. The farmers 
having fube- wells are facing great d'ffi-
eulty in the absence of power. District 
Plan is in op~ration in Uttar Prade~b and 
it is being implemented in our district 
aho. D'evelopment works like construc-
tion of roads and canals or installation of 
tubL'!wtl1s are in progress there. But when 
the question pC ft.ood eonttol come" W<; 

ooanaot ftlD~tioD in sucb a .. IDDer I 
wou1d like to point out to .he ~D 
Minister that the Seventh Five Year PI:~ 
bas "been formulated with a view to remo. 
ving such difficulties and to undertake 
welfare measures. This document bas 
been prepared in sucb a way that tbere 
wi)) not be a silllie periOD wbo will not be 
bencfited tbereby. I would Iilce to lay that 
j( such (eatures are made part o( tbe PJan, 
we will get considerable beneftt. 

You are providing funds very liberally. 
You sbould entrust the responsibility of 
ensuring implementation of tile projects to 
tbe committees set up at district level 
under tbe 20'point programrne. No doubt, 
you provide funds for construction of 
roads or opening of schools and for some 
other work. but those fUfids are not (ully 
utilised. The result is that for the same 
work i,e. (or earth work on J Km. long 
road the District Council receives.n 
amount of Rs. 18·19 thou5and. the Block 
Development Officer receives Rs. 12·13 
thousand and. ',}me other a~ency 

receives an amount of R~. 30.35 thou~3bd 
There should not b: such wjde variatioD. 
Everyone is certainly getting benefit un4er 
the 20.point prOll'amme you wi)) find that 
no person h.ll! been '~ft uncovered under 
one or the other point under this pro. 
gramme. If you ex tend the Dccc,sary co-
operation in its implementation, it will 
definitely prOYe- beneficial. 

With these words I congratuaite the 
bon. Prime Minister and the hon. Minis-
ter for preparing this document Le. lilt 
Seventh Lv: Year PI~n and c0 T'clude my 
speecb. 

SHRI PIYUS TIRAKY (Alipurduars): 
We have already ftnh~ed our 
Sixth Five Year Plan and we are ('olefin, 
the Seventh Five Year Plan. B~fore going 
into that, the Government and the Plan-
ning Commiuion should alless what 
achievements we have made in the previ. 
ous plans. I have some record jUlt to 
remind tbe ,ovemment how much We lJave 
achieved ia tbe cOJ\Secutive five yeat 
"tins. 
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r~OUlh in agricultural production and 
industrial production we bave some &eliie-
vemenu, it ha~ created some sort Qf con-
dusion, as tb, nfational income bas been 
&rowin, very slow. At th:: (nd of the' 
Sixth Five Year Plan, the a,rieulturaJ 
production was found to be about 
154 million tonnes witb 4. S per cent 

increase and in~rease industrial 
production came about 7 per 
cent has the national income grew only 3 
per cent but aonum, So, it was decrea-
Slinl after evelY five year pJan. In 1951-56, 
tbe national income was 3.6 per cent; in 
J 956'61, it was 4 per cent; in 1966-69, it 
was 4 per cent; in 1974-79 it was 5 4 per 
cent and in 1980-85. it was 3 per cent. 
Presently in India 70 per cent of the total 
population shares 7 pt"r ;;enr to 8 per cent 
of the nation's persona) income. Besides 
this, 20 per cent are sharing 45 to 48 per 
cent of the total personal income. On 
th~ oth~r hand, assets of the top 20 big 
hous~s in 1981 were Rs 8987.02 crores 
havinl 30 per cent growth in assets. This 
has been summed up in 1972 to Rs. 
2883 69 crores. So, tbe government should 
know where our a verage growth stands and 
who is enjoying the benefits of indepen-
dence and should see bow everybody 
should enjoy tbese benefits equally. 

The central public undertakings-the 
major items like' steel, coal and textile 
accounted for heavy loss of Rs, 872 craTes 
in 1983.84 against Rs. 192 crores in the 
preeeding year. The losses increased 35 
per cent in one year. 

We are very much thinking of colJa-
horations, financial collaboration, invest· 
menlS and foreign money. You kioa'y see 
the fiaures which I am going fO give wilh 
usard to our development projects from 
the people coming from the foreign coun. 
lries or the foreign companies. We are 
very mucb Jooking at other countries to 
aHist us. Du= to lack of time, I shan 
.:ve tbe figure of 1984 onJy. 755 colla-
borations have already been approved by 
the Government. 

The investiment in the foreigD colla. 
bo,ations i~ DOW Rs. 11,300 crores. 
Titat is a Joss DOW. SO. what we lJave 
." .. dy do .. in the Sixch Plan, let us 

•••• 
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The number of sick units in tbe indus-
try was more than 80,000 for the smaIJ, 
medium and large sick un1t8-83,5'7 to be 
precise-and it ha! resulted in a lOIS of 
RI. 3,274 crores. It is a bad record. It 
is not encoura,lDg for tbe Government. 

The, number gf c;:]osures was 187 and 
tbe number of wo' kers affected is 71,370. 
We are depeading on foreign assistance 
and colJaborations with the multinauonal 
companies. OUf record shows that tb. 
totaJ collaboration and foreign inveSlmeDt 
Rs. 11,322 crercs of rupeCi. 

The percentBge of p .. ople that'we are 
thinking, who would be literate afler th8 
five year Plan~ that is coming to a very 
small fjgure only. We wanted to achJtv,e 
complete literary, Of it was said that any .. 
body in tbe age group of seven to fourteen 
years will be literate by tbe end of 
2000 AD. 

MR, CHAIRMAN = Plea~e conclude, 

SHRI PlY US TIRAK Y: The per. 
cenlage of peopl~ below the poverty hoe 
wHI be doubled, and it wiH decline to the 
level of five per cent in the )ear 
2000 AD. It may be that the other 
people below the po'Verty line wi II be to-
tally wabhed out. 

The per capita consumption of food-
grains is expected to increase from 178 
kg in 1984.85 to 275 kg in 1999.2000 AD. 

I wonder how this 
going to meet these 
peopJe are Da turally 

Government is 
problems. The-

setting agitated. 

MR. CHAIRMAN: Please conclude. 
Nothing will go on record. No mere 
no_. 

SHRI PIVVS TIRAKY: The Govern-
ment sbould carefuly look into these 
things. 

MR. CHAIRMAN: No u~e wastinl 
your time; it will Dot be recorded. 

Now. Mr. KUPP\llwam, ~ 
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·SHRI C.K. KUPPUSWAMY (Coirn-
batore): Hon. Mr. Chairman, Sir, in 
support of tbe Seventh Five Year Plan I 
wish to say a few words. 

At the very outset I would like to con· 
\fey on behalf of the people of Tamil 
Nadu our gratilude to the hon. Prime 
Minister of India, Shri Rajiv Gandhi for 
baving sanctioned an outlay of Rs. 5,750 
crores to Tamil Nadu in the Seventh PJan. 
But for the intervention of the han. Prime 
Minister 600/0 increase over the Sixth Plan 
investments in Tamil Nadu would not have 
beeD possible. 

The: principal objective of the Seventh 
Plan is alleviation of poverty and unemp-
ment. This objective will be achieved 
under the dynamic leadership of our hon. 

-Prime Minister. The targets in the Plan 
document aim at elimination of poverty, 
creation of con~itions of near full emp-
loyment. provision of basic needs of people 
in terms of food, clothing, shelter and 
access to primary health facilities, 

I would like to take this opportuui ty 
to "Point out tbat tbe main problem of 
rural areas in Tamil Nadu is drinking 
water. I want that special attention should 
Ite paid to suppJy potable water to aU tbe 
villages in Tamil Nadu. This target should 
be achieved by the end of the 7th Plan. 

Secondly, the agricultural growth in Tamil 
Nadu is dependent on continuous and reg-
ular supply of electric power. UnfortunateJy 
there is acute paucity of power and dunng 
summer season the power cut goes to the 
extent of 60%. The major industries are 
lubjected to such power cuts. I t is un-
fortunate that the farmers are not getting 
power' at the time they require. Hence 
I luglest that the Seventh Five Year Plan 
ahould pay full attention to the creation 
or electric power capacity in the State of 
Tamil Nadu. 

Thirdly, Tamil Nadu has not been able 
to make significant industrial progress 

• The speech was ori.inaJly delivered 
jQ Tamil. 

because of the existence of metre·gauge 
railway line. Even after 38 years of in-
de"7ndence no major Broadgau~e Railway 
project has been completed. In 1981 
the BG project between Karur.Dindigul 
and Tuticorin was sanctioned and it is 
progressing at snail's pace because of 
paucity of funds. I want that this im-
portant NO project should be completed 
by tbe end of 7th Plan as this project 
alone will remove the backwardness in the 
State of Tamil Nadu. I want that sub-
stantial aiJocation should be made- for 
completing Karur·Oindigul-Tuticorin BG 
project before the 7th Plan comes to a 
close. 

Fourthly, the long pending Punnam-
puzha-Aliyar project should be completed 
on a war footing. I want that adequate 
allocation should be made for this 
project. 

Fifthly, I request the hon. Minister of 
Planning that the poverty alleviation pro. 
grammes throughout the country should be 
implemented vigorously I want that the 
7th Plan should ensure tbat a larger per-
centage of people below tbe poverty line 
is uplifted by tbe plan programmes. There 
should be regular monitoring of N R.E.P 
and R L.E G.P programmes in all the 
States. Emphasis on the rural industries 
sector should be greater than what has 
been aSSigned in tbe 7th Plan document 
Similarly, greater attention should be paid 
to the successful implementation of family 
welfare programmes. The Public Distribu-
tion systems in the country, particularly 
in tbe rural areas should be strengthened. 

Before I conclude, I suggest that the 
supply of required raw materials like steel, 
coal etc. should be ensured so far as 
Tamil Nadu is concerned. Sometimes the 
coal supply to Tamil Nadu Thermal Pro· 

. jects is tardy. Such bottlenecks should be 
removed in a concerted manner. 

I wish to take this opportunity to su-
gg~st that the Sethusamudram Project 
should be taken up during the 7th Plan 
as it is strategicaHy important for tb~ 
country as a whole • 

Witb these few words I conclude my 
speech. 
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : I support the Docu-
ment which has been placed on the Table, 
entitled Seventh Five Year Plan It is for 
the first time that the Government tho-
ught it fit to draw up this Plan with 15 
year perspective. So, it is a pre.::ursor to 
other two five year plans also. They will 
also get guidelines fro'll this plan. 

The planning has been very much in 
tbe air since the Indian National Congress 
set up its National Committee on Plann-
ing in the year 1938. Wben Nelaji Subhas 
Chandra Bose was the President of the 
Indian National Congress, Jawaharlal 
Nehru was called upon to bead the Natio-
nal Committee on planning. Since then, 
planning has been thought as the mode of 
economic development of the country. 

The main objectives of the Seventh 
Five Year Plan were f'\ighlighted by the 
bon. Prime Minister who is also the 
Chairman of the Planning Commission, 
Yesterday. The main thrust of the plan is 
removal of poverty, unemployment and 
acceleration of growth rate of the 
economy. 

Actually various sectors have not been 
given their due in the matter of allocation. 
I particularly draw the attention of the 
Planning Minister to the allotment for 
transport infrastructure. IBRD has given. 
its report and said that Indian economy is 
going quite well, but it has certajn con-
straints and the major difficuly is in the 
arca of transport infrastructure. 

16.47 hrs. 

[SHRI 
in the chair] 

SOMNATH RATH 

Unless there is a proper appreciation 
of tbe transport network and other items 
of infrastructure, tbe nation cannot be on 
the move as a wbole, because we are only 
spending now for linking all the major 
metropolitan cities like Bombay, Calcutta, 
Madras and Delhi. It is called a golden 
quadrangle. There is a golden triangle for 
telecommunications j .e. Delhi-Bombay-
Calcutta. There is golden triangle in every 
.pIlere rIM hill)' aDd border areat are 

. '. 
Five Year plan 

being Jeft far hehind. In this conDectioD. I 
would invite tbe attention of the Plannin& 
Minister to the very poor allocations made 
for new railway lines. It is on page 215, 
Cbapter 8 Rs. 350 have been allotted. If 
you have to complete only aJl tbe on-goiDI 
works which were started in tbe Sixth 
Plan, this amount wilJ not be sufficient 
even for those lines. I remember the case 
of Nangal Talwara liue. It was 11 years 
ago that late L.N. Mishra laid the founda-
tion stone of this line on 22nd Dl!cember, 
1974. The State Government is providing 
Rs. I crore in its budget for land and 
earth work for this line and the Centr al 
Government is providing Rs. 50' lakhs in 
the current Railway budget. It js an irony 
of fate that the central responsibility for 
development of hilly and border areas is 
not being accepted and discbarged. 

I have carefully examined the Sixtecuth 
Chapter of this document which bigh-
lights the Government's intention to 
develop the hill are'ts. But it only lays 
emphasis on the Hill Area Development 
Programme and to the subjl:'c,t8 which are 
listed in the State List. Now who is loing 
to develop the hiB areas so far as th~ 
Central List is concerned? Railway is not 
the concern of the State Government£, 
P&T is not the concern of the State Go-
vernments, Broadcasting is not the con-
cern of {he Slate Governments, Banking is 
not the concern of the Sta te Governments 
So, all these major areas should get their. 
priority and I would request the Minister 
for Plannil'8 that he should remember 
those days, especially the day of 12th 
March 1965 when the National Develop-
ment Council identified ~ertain areas as 
hill areas and there was a notification by 
the Planning Commission on 9th of 
September 1966 that following are the 
areas which should be trea'ted as priority 
areas of tbe ca tegory areas for special 
development. But no Central liberalisa:-
tion of allotment of funds has been done 
so far as Central projects are concerned. 
So, I would request you to devise various 
schemes. The Telecommunications De .. 
partment, for example, has divided the 
entire country into 29,000 hexagons 01 
five-kilometre radius each so that a tele-
phone could be provided within five kilo-
metres for every villase. But what has 
bappened? NoW, in tbe belinniDI'ot tbJ,' 
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plan, tbe target has been shifted from 
1990 A.D. to 2()(lO A,D. Only one-third of 
tbose 'hexagons are to be covered. So, I 
would plead tha t in those areas where the 
density of population is very low but 
"bicb are the border areas and strategic 
areas. this should be- revised and the tar-
get should be that the hexagons in these 
areas sh::>uJd be·covered within tbe Seventh 
Pive Year Plan: Similarly, I wou~d plead 
earnestly that a II the on.goins projects, at 
lea.t in tbe bi II States, which are to re-
ceiYe priority as per your commitment to 
to the nation as far back as twenty years 
in 1966, should be completed in the 
Seventh Plan. It would be a major argu-
ment in favour of the deve]opment of hill 
areas if th~ projects already started by 
you, sanctioned by you, approved by you, 
bud,eted by you, and started long ago, 
lome time in the first, second, third, or 

. fourth year of the Sixth Plan, are included 
and they are completed well within the 
Sevcndl Five Year Plan. 

Secondly, I would pJead for a general 
increase, a liberal jncrease for the expan-
sion of the railway sy~tem, Replacing the 
overaaed assets is not much. Unless you 
connect more rural areas, more villales. 
more dititrict hea.!quarters. the industrial 
development of the country will not pick 
UP. So, the rail way infrastructure and 
the national transport infrastructure are 
the two very import.tnt things. 

Similarly. I would pJead for a Jarger 
aUocation to Telecommunications De-
parlment. They had proposed a plan of 
Its. 11,000 crores but what you have 
Jiven is R§. 4,009 crores. So, it has been 
slasbed by about 70 per cent. Therefore, 
what I would suggest is that in certain 
corc areas, which are tbe Inrrastructural 
areas, which are the areas linkin~ up the 
nation. may be through telephones, or 
throuah railway lines, or throulh national 
hipways, or through bridges9 they should 
be liven importance. Similarly, air link-
iii" lite Simla airport and other t-hiDIS 
which aro Dot being given priority, should 
be liven priority. Within these constraints, 
I would appeal to you for an upward re-
vi.joo of the lectoral allocations in '.your 

of these projects which are on-going. These 
should be completed and priority should be 
given to the hill areas. Witb these words 
I thank you, 

[Tran.lat ion) 

SHRI K.N. PRADHAN (Bhopal,: Mr. 
Chairman, SiT 9 since the time is very 
ibort, I would straight away come to the 
suggestions. The Plan is very good. Its 
aims and targels are very fine. Unless its 
targets are achieved, it cannot be called a 
good plan. The greatest hurdle in the 
achievement of the target which we have 
Been facing right from the First Five Year 
Plan is tbe popuJation growth rate. We 
are about to move into tbe 21st Century. 
We bave, therefore. envisaled tbat we 
sball bring it down to J ,53%. Vnle .. we 
bring the population growth rate to zero, 
we cannot think of prosperity in the 
country. If we are not able to do 80 even 
in the 21st Century, we certainly cannot 
achieve our aim of blinging prosperity. I 
would like to submit that we sball have to 
adopt certain deterrent/curative measures 
in ord~r to reduce the population growt~ 

rate just as we adopt certain methods like 
taking bitter medicines or injection or 
undergoing opera tion for the (rea tment of 
a disease. Only then we shaH become su. 
ccessful. The greatest constraint is of re-
sources. If we do not have resources, we 
cannot achieve our tarlets howsoever fine 
they may be. 

We had enacted the Gold Control Act 
in 1968. Even now. the country say tbat 
this country \\ as known 88 EI Dorado in 
the past. But I would like to lay that 
even now tbis country has huge quantity 
of gold. According to government's esti. 
mate, SOOO tonnes of gold are available 
bere, but tbe reality is tha t it is much 
more than SOOO tonnes, which caD be uti-
lised in the form 0' resources. If we take 
some bold steps to briog it under Govern. 
ment control in future, we can set ade-
quate resources tbefeby. Sometimes 
an evil also pro"es bleniDi in 
dis,uise. Gold is tbe cause behind 
increase in the incidents of tbeft. 
dacoi ty and )oot. For this 'Wry 
realoD, WOIlleD baYe liveD UP •• artea .... 
ornament.. Now .OS. of the WOlDen .. t 
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• ilver"ocoament. which are in areat demand 
these days. Today, women wear silver 
and rolled lold ornaments. Naturally the 
men have started feeling that since womeD-
folk have given up w.!aring gold ornaments, 
wby should tbey have attachment towards 
it. We should have (o:npJete control over 
,old. POisellsion. sale and purcbase of 
lold should be made a penal offence. In 
tbis way we can definitely get huge quantity 
of gold. You should pay compensation 
immediately to those who ,give smaJ) 
quantity of gold and in instalments to 
tho§e who gIve gold in large qU:iotity. 
They should also be paid handsome inter-
est 00 their money. You can tell them 
tbat they can start wearing gold ornament~ 
agalD lD the 21st Century. In this way 
we shall be abJe to mobilise huge re-
sources. One of its advantages will be 
that smuagJing of gold. which is highest, 
will be checked and black mon~y will be 
curbed. The incidents of theft, dacoity 
would be reduced and the incidence of 
"crime will also come down. So, gold 
should b: fully brought undr..:r Government 
control. 

I have to give 2 to 3 more suggestions. 
Tbete is imbalance in the Central assis-
tance giv.!n to Srah I for lifting the people 
above the poverty hne. If we want to 
remove this imbalance, it would be better 
if assistance is given to a State io propor-
tion to the number of persons Jiving below 
tbe poverty line there instead of the 
population of a State. This would be 
helpful in removing poverty in a balanced 
way. 

In the Sixth Five Year PJljn we had 
axed a target of 600 families in each 
Development Block who were to be given 
assistance. In Madb]la Pradesh tbere w~re 
561alth families. In that plan J4 lath 
families got benefit and the remail1ing can 
certainly get benetit by 2000 A.D. But 
according to fresh directives, assistance 
should be I,ven to only 200 families in 
each Development Block. In this way it 
will take 45 years to raise the standard of 
liviD' of aU the families above poverty 
line. So, you should look ioto tbis matter 
also. 

Water is in Ireat need today. In addi· 
lion, .rrf,atiol.l facUitie~ ,Te also ref!(u~red 

to be provided. Stop dams should al .. 
be constructed by the side of new bridles-
culverts. Steps should be taken to i(cr. 
the water wbich fans into the lea. Allo. 
new technology should be 8<lopted to tap 
under-ground water resources. If we think 
00 tbese hnes, we shaH definitely succeed 
in Our aim. The drinking water problem 
will also be solved thereby and irrigation 
facilities wj)} also increase considerably. 
While formulating irrigation scheme we 
should see as to whether we can include 
tbe adj£!ceot areas into the scheme meant 
for providing drinking water to people. 

With th~se words I thank you. 

[English} 

SHRI JAFFAR SHRIEP (BaDlaloie 
North): Today we are discuSlina the 
Seventh Five.Year Plan. I personally 
fee I that this is an opportuni ty for us Ie 
introspect the whole thing. 

Prof. Madbu Dandavate made a com. 
ment thaI it has been brought in a burrted 
way and tbe people have not been takeD 
into confidence. Sir, he has a Kot point to 
make. 1 am sur. tha t may hon. friend. 
Snri Indrajit Gupta will also airee -ith 
me. Sometime back in the country, there 
was a debate whether we should ba\'e". 
parliamentary democracy or preSidential 
system. I am referring to this not for 
anything else. We are going throu,h '. 
debating democracy. Everybody .. ants 
to participate. everybody wants to speak: 
something about their region, their eon-. 
stituency and their people. Sir, a time has 
come when we think tbat we have to thin't 
afresh and anew and we should certainty 
think out of our experience, whether we 
should continue with this debatiDI d~mo .. 
eracy or we should think of functional 
democracy. It is the functional deme-
cracy which wi 11 give us more area to con-
tribute in not only formulating Plan but 
also in its implemelltation. Here, I woUld 
appeal to the entire House 'bat when Wt 
talk, when we discuss ourselves our rea;oD, 
about our people, we should 815ft 8'ddtess 
ourselves that whether we should Jeave the 
entire thin, only implementation 
by tbe bureaucracy or' we should. 'al troc 
represent8fiv05 01" tbe people, tbill~ of .~ 
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prescnt system and whether we should 
change the system into a functional demo. 
cracy, rather than a debating society. 

Here, again what is the goal ? We 
should be proud of our forefathers and 
eur founders who have given a planned 
.evelopment, which has put the country 
on self.reliance. We are one of the most 
important countries today in the develop. 
in, world. It goes to our credit tbat what 
bas been achicved- whatever may be tbe 
criticism, whoever may cri tjci~e ei ther 
from tbis side or that side of the House 
I am quite sure that everybody wIH agree 
that India has made a nbme. IndIa has 
achieved i ts obj~ctivc:s to be feJt not only 
by tbe devdoplDg countries but even by the 
developed countries. It is the greatest 
contribution not only bea use of the system 
but also because it is the contribution of 
the people. 

Here, what is the PJan 1 What IS the 
approach of the Plan? j am of the opinion 
that tbe plan is to meet the requirements 
of tbe basic needs of ,be individuals and 
the reaions We taUe tbat we arc pa5sing 
through an era where regionalism also IS 
rising its head. Why does regionalism 
com. in? .It is because of tbe unbalanced 
development, because of the backwardness 
either of the people or of the region. We 
.bouJd bear in mind this basic factor. When 
we address ourselves. we shoLJld address 
ourselves to the basic needs 
allo. It is bere, I must pay my tribute to 
latt Prime Minister, Shrimati Indira 
Gandhi who gave us tbe 20 point pro-
Kramme. The 20 point programme, as an 
ant,-proverty programme9 is aimed to 
"riD, the poorer peopJe from beJow the 
poverty line to above the line, Sbe said, 
upe.ople should live as hon. citizens of 
this country. It is. here, I want to appeal 
to the Opposition that today Congress has 
Jearned a lesson while it implemented the 
famiJy planning programme. Today no 
~olit\ca\ party wants to talk of famity 
planning. Unless we control tbe popula-
tion Ifowth ... 

DR. A. K.ALANIDHI (Madras 
Ce.otral) : We have done it in Tamil Nadu. 
That is why. we are Iufferina· 

SHRI JAFFAR SHARIEF: I am re-
ferring to those who are sitting here anti 
who are n01 implemeDlin& this programme. 
We sit here and taJk here but produce 10 
cbildreo. That is not going (0 help 
unless we control the popuJation growth, 
no plan will be successful, Whatc:ver be 
year investment, the population explosion 
wiJ) engulf all the investment and we wiH 
not be able to see tbe fruits of the Planned 
development. It is here I personally feel 
that tbis should be the basic criterion of 
controJJing the popuJa tion growth. Then 
look to the basic needs of the people and 
regions. I would only reft:f to one point 
as I was associated witb tbe railways. In 
the Plan. I have seen my friend Prof. 
Narain Chand Parasbar from Himachal 
Pradesh was telling about the 
poor allocation to raiJways. I would 
appeal to the Planning Minister land be 
shou~d convey it to the Prime Minister and 
to the Finance Minister that unless you 
make adequate &Ilocations, the basic infra-
structure cannot deveJop. Look at tbe 
way. You can Dot go on increasing the 
freIght and fares saying that it is inevitable 
and you have to do it. But the only way 
not to do it is to go in for mon; electrifica-
tion which is our national aoal. Wbat is 
the total Kilometres 1 It is about 53.596. 
It is the route length. But what is the 
electrification? It is 6,440 KM, 8.6%. 
When afe you going to achieve? When ace 
you going to control ? Here again, about 
the new lines Prof. Narain Chand Para-
shar has said something. 1 agree with him. 
This is two faces Qf the same coin. Unless 
there is infrastructure development, no 
industrial development can come. If you 
want industrial deVelopment, they wiU 
say that there is no infrastructure. One 
bas to come with some conviction as in 
the past. 

About Karnataka, my own region. it 
is a State which was surplus in power 
when we got freedom. AJl these 8tratc,ic 
industries were located there because of 
its climate 9 because of tbe strategic impor-
tance of the area. Today while we have 
contributed mucb to the national projects. 
Karnataka is suffering from shortage of 
power. We cannot tbink of any industry. 
As maDY speakers have rightly pointed 
out, our country basically is an I.ricultuf. 
.1 country. There are anas whelt people 
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are poor. There is DO irrigation facility. n 

We have" Dot been able to develop our 
irrigation facility because of lack of 
resources. You want the State to mobi-
lise resources. How much will they 
mobilise? Uoless there is economic gro-
wth within the State, they, cannot also 
contribute much. It is here the Central 
assistance is much more needed. 

, I would urge upon the planning Com. 
mission, the Government of India, to look· 
to the needs of the Karnataka State, both 
in tbe matter of irrigation and power 
projects and also while we think of meet. 
ing the basic needs of the people. we must 
not allow further growth of the urban 
areas. It is going to be a problem. 

I. therefore, appeal to the Prime 
Minister, Shri Rajiv Candhi. who is dyna· 
mic, to concentrate more on the rural 
development also so that urban areas will 
not get congested. 

I am sure the younger and new genera· 
tion will give a new look to the whole 
thought and think seriously whether we 
shouJd have-a debating democracy or we 
should have a national democracy. 

DR. A. KALANIDHI (Madras 
Central): I would like to express my 
views on the Se~enth Five Year PJan 
presented to this House for discussion after 
it is finalised. It is just Jike sending an 
invhation for a function which is already 
over. The Seventh Five Year PJan has 
almost tbe same priority allocation and 
sectoral contribution to the gross value 
a~ in the Sixth Plan. During all the four 
dec ades of the Plan modeling the Govern· 
ment or the Planning Commission bas not 
chosen ta chdoge the priorities 
so as to raise the level of the living of 
the common man in India. the landless, 
the unemployed and under.employed pro-
Jetariat, The Plan is merely a deveJop. 
meDt Plan of the eapitalist variety. It 
bas no socj~Jjst pattern, it has no socialist 
leanings, it has no socialist framework., 
It i, the same old bome-wotk which has 
been repeated neatly. In' other words. it 
is the old wine in a new bottle. 

A. mere 16.31 per cent of Rs. 180.000 

crores is alJottett to social services for 
which tbe Centre gives one-third and the 
State-two.thirds. The other allocations 
for Agriculture, Industry and Rural 
Development, which are very vila I for 
the growth of national income, are as ,in 
the previous Plan. 

In a country where there is massive 
poverty, the Plan should apply its 
resources to eradicate it at least a decade 
before the advent of the Twenty-first 
Century. This Plan and tbe next Plan. 
as it augurs weJl, will land the country in 
the Twenty-first Century with a backlog 
of unemployment and mass poverty. 

One saving grace in this Plan is the 
ma.,sive investment in energy, Damely, 
Rs. 54,821 crotes, about 30 per cent of 
the PJan outlay, for which the States have 
to bear an almost equal share of invest. 
mente Perhaps, energy is tbe core of the 
development activities. The PJan has rishtly 
stressed it, and I am quite happy about 
it. If we have an energy surplus by 1955 
or 2000 A.D., our country will be on the 
high road to prosperity. In this connec-
tion I want to make a submission that 
Tamil Nadu has an insufficient aHoeation 
of Rg. 5.750 crores. Compared to Maha. 
rashtra, even though the land area may 
be small, the trend of development is 
almost comparable to tbat of Maha ... 
rashtra. The insufficient al1ocation to 
Tamil Nadu wiH make the development 
process ratber slow and unimpressive. 

Much has been said about the Sethu 
samudram Project. I raised this issue in 
tbe last Lok Sabba and I have raised it 
in the present Lok Sabha also. Since 40 
years we have been fighting for tbis pro. 
ject to be implemented. The time bas now 
come to implemeDt it immediately, so 
that tbis project not only serves for in .. 
Jand traffic but a Iso selves as a security 
base. namely, naval base, as we are 
getting tbreat from the neigbbouriDI 
country, Sri lanka; we can tbus protect 
our TamiJs (rom the onsJaught of the Sri 
Lankan militalY rule. I 

The Tuticorin .. Karur broad ,auge 
railway line. the Rapid Transit System 
for Madras and the earl, execution of· 
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the Telgu.Ganga scheme will add to in-
come generation. 

I do not want to speak much about 
tbe Sal.!m Steel Plant. When Dr. 
Kalaignar Karunanidhi was the Chief 
Minister of Tamil Nadu, late Shrimati 
Indira Gandhi laid the foundation-stone 
for the Salem Steel Plant. Unfortunately 
now it has been converted into a Steel 
RoJling Plant. I request the Government 
to take earnest action and set it as a 
Steel Plant and not as a Steel Rolling 
Plant. 

When the question of 50uthern States 
comes, t do not know what happens to 
the Government; they conveniently Soutb 
India is also in the map of India; they 
should not forget it. Either the 
projects have been rudely left out or 
are partially undertaken. They have put 
hurdies for Tamil Nadu for obtaining an 
impres!)ive level of growth during this 
Plan or during the foreseeable future. 
That is why. (lUT late Founder leader 
Anna said, HThe North is flourishing and 
the South is deteriorating". 

The former Minisfer of Railways and 
fhe present Member of Lok Sabha, Shri 
Jaffer Sbarief, has menfioned about im-
plemenration of family planning. I can 
remind you tha t, when Or. Karunanidhi 
W81J the Chief Minister of Tamil Nadu, 
family planning programme was imple-
mented effectively and a'so subsequently 
by the present Government, for which 
you have' given us an award of Rs. J 
crore. But unfortunatf'ly the number of 
Lok Sabha seats has leduced from 40 to 
39. Io~tead of patting us -on the back. 
you are stat:>bing us. I once again say 
that tly family planning programme should 
be implemenfed by all the religions. 
Religion or caste or creed should not be 
a bar for sterilisa tion. As a doctor this is 
my persona I opinion, not my party 
opinion Sterilisation should be made 
compulsory. Unless the family planning 
programme is implemented very effecti-
vely. wha I'tver pJa n we may draw up, 
the benefi ts will not reach the common 
mAn. 

AI has 'been lilhely poioted out b~ 

Prof. Madhu Dandav~te, tbis Plan is 
. going to shatter the economy, it is going 

to create inflationary trends; the poor 
are gOing to become poorer and the rich 
are goina to become richer. 

So, this Plan is of capitalist variety. 
It is not socialistic pattern or framework. 

With these few words, I conclude Sir. 
Thank you. 

(Trans/otion] 

SHRI RAM PV ARE PANIKA 
(Robertsganj) Mr. Chairman, Sir 
our Hon, Prime Minister rightly said yes-
terday that out of a II tbe Five Year Plans, 
the Sixth Five Year Plan had proved a 
SUCCI!SS to the maximum extent. I would 
like to inform you that a sha ttered econo-
my was handed over to U~ by the Janala 
regime in 1980 when we introduced the 
Sixth Five Year Plan. At that time agri-
cultural production had come down by J 7 
per cent and industria J production had 
corne down to the level of minuc; ] 4 per 
cent. Efforts were made in the Sixth 
Five Vear Plan to improve the shattered 
economy. Vou will be- glad to know that 
we succeeded in achieving 4 3 per cent in. 
crea~e in agricultural production against a 
target of 3.8 per cent fixed in the Sixth 
Five Vear Plan. despite unprecedeD'ed 
drought, floods and hailstorm wi(nessC"d in 
the years 1982 & 1983. I would, therefore, 
like to congratulate the Government. the 
Planning Commission, Hon. Prime Minis-
and the hon. Minister that they did not 
conceal the facts. WhHe referring to 
increase in agricuJ'unl) produc'i(' n. he bas 
a Iso conce. oed that I!J the mining and the 
industrial sectors we achieved a growth 
rate of 3 7 per onl} against a target of 6.9 
per cent. S~. true facts have been pub-
lished for "hich J \\ould like to 'thank .he 
Government and the Planning Cornmissior. 
A mention has also been made about the 
sectors in which we could not acbieve the 
desired targefs. The Oppositi<-n is using 
these very facts in support of their argu-
ment that our plan has (ai led. A Telugu 
Desam Member bas said that this plan has 
no direction. Pooi, work and productivity 
are the guiding principles on which this 
Seventh five Year Plan is based. l would 
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lite to infotm you that this document of 
the Seventh Five Year PJan will definitely 
help in the implementation of the Poverty 
Eradication Programme and in the crea-
tion of a n agricultural and industrial at-
mosphere in the country. Not only this, 
this documen' clearly states our acbieve-
ments in the agricultural sector. It cle-
arly stares that WI! have achieved 56 per 
ceot production in only 1/15th part of the 
country. It also mentions that 70 per 
cent of country's area is dry land and it 
has to be brought under cultivation. 

17.18 brs. 

[MR. 
ill the Chair} 

DEPUTY SPEAKER 

Not only this. IndicatJen has been 
given in it about those things which need 
attention. I would like to inform you 
that there is need to bring about improve-
ment and efficiency in the public sector-
whdher it rela tes to the sta te sector or 
the central sector- in which an invest-
m~nt '0 the rune of Rs. 35.000 crores has 
been made. What is happening today? 
10 the name of autonomy the public sector 
undertakings are behaving is an arbitrary 
manner. The Planning ·Commission should 
scrutinise their bajanc..: sheets. A watch 
wl1l have to kept 00 the nepotism indul-
ged by them while awarding contracts and 
making recruitment. In tbe name of 
autonomy they are indulging in various 
malpractices. Tho;se wi" have to be remo· 
ved. The things have come to a pass 
that contractt are awarded without invi-
ting tenders. The contracts are given to 
parties of their own choice. We will have 
to look into tbe shortcomings prevailing 
in tbe public sector. Recently, when our 
Hon. Prime Minister said that the public 
sector will have to show resuJts, they star-
ted submitting wrong balance sheets. I 
would like to say that the Planning Com-
mission should examine the balance sheets 
of tbose public sector undertakiD8 also 
which are showing profit in order to keep 
cOlltrol on them. 

Besides, an exhaustive discussion took 
place 00 the existing reserved balances. I 
want to mention tbe case of Uttar Pra-
dab, Tho Chief Millie.or of Uttar 

Five Yea' Plan 

Pradesh had effectively placed the (acts 
before the National Development Council. 
I would like to submit toat when tbe 
First Five Year Plan was started in 1952, 
the per capita income of Uttar Pradesh 
was 16 per cent, but today Uttar Prad~h 
is at the bottom; only Bibar is below 
it. 

The reason why we have Jagged behind 
during the last three Five Y ~ar Plans is 
that we did not get as mush centt,d assis-
tance as we required. As a Ct;su){ of tha I we 
could not create iniraSlfucture Not ooty 
tbis, we did not get thi! reql1ired a~s.stance 
even from tbe financial institutions, 
Secondly. the a-:sistance which }IOU are 
giving to other States for special sch\:'wes 
was not given to Uttar Pradesh. Jt Was 
because of this tbat the State had sugges-
ted tbis time that the Planning Commission 
should Jook into these factors and remove 
these shortcomings during the Se"etllh 
Five Year Plan. 15 dJstricts of eastern 
Uttar Pradesh,S districts of Bundelkhand 
and 12 other districts of the State are 
decoi t-prone diSh icts for which special 
assistance is needed [,ecause there are many 
backward districts In thIS connection, a 
scheme with an outlv of Rs. 398 crores 
was submitted by the U p. Government 
10 the Centre. The Centra) Government 
should allocate the required funds for 
these districts. 

Sp:cial deveJopment programmes for 
the tribal area . of Mirzapur dIstrict of 
Uttar Pradesh should be sfarltd vigorously 
during the S,venlh Five Year Plan. You 
have ca tegonsed 'be areas into six Ca te-
goriest viz. hiJJ areas, desert areas~ tribal 
areas. dIOUght areas, Bood prone areas 
and cyclonic areas !lnd have formulated 
schemes for their developtpent treating 
them as reserved areas. You will have to 
alloca.te funds to the tribal areas, hiB 
areas, drought prone are4s and flood prone 
areas of Uttar Pradesh also according to 
these Dorms. 

Our Seventh Five Year Plan in job· 
oriented. I want to say fhat thIS Plan is 
going to solve our biggest problem-the 
problem of unemployment. Not only that. 
tbe plan also envisages removal of back. 
wardD~s. This is a commendable step." 

Wbile referrioa to resouroes. you have 
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• aid tbat 4 .. 5 per cent would come from 
tbe public sector. If you want to mobi-
lize resources -from the public sector, you 
will have to exercise control over this 
sector. You have a)Jowed it to function 
as aD autonomous body. 

Secondly, you will have to raise re-
sources of your own. You are going to 
set up agrobased industries. You will 
have to pay more attention to them. You 
will have to curb oil consumption in the 
country. At the same time. you will have 
to out your impo .. t bill. . 

If we go by tbe rate of inflation, it is 
very Jow in our coun try. The economy 
at tbe international level has deteriorated 
10 much tbat in some countries the ra te of 
iDfiation has gone up by as much as 21 per 
cent. We have exercised complete control 
over infta tion and we bave been able to 
brjng it to seven per cent. Is j t not an 
achievement? Our brothers in the opposi. 
tion do not see it. 

Shri Madbu Dandavate. while speak-
ina. had said tbat the Planning Commis-
.ion bas not yet approved the Seventh 
Plan document and it was laid on the 
Table of tbe House for discussion, which 
was a wrong precedent. He is compJeteJy 
wrong in saying so. This was not a pre-
cedent wbich could be called wrong. Sir, 
the Members of the opposition cast asper-
sions on the Government without any 
basis. 

Our Planning Commission has clearly 
indicated in this document the sectors in 
which there have been some shortcomings 
and also the sectors in which we have Jag-
aed behind. They have also giveD sugges-
tions in that regard. I want to request 
all the hone Members to take tbis 'thing 
seriousl, aDd extend their full cooperation 
in making this Pian a success. We tal k 
of oDteriD, into the 21st Century. but we 
must enter into it fuUy prepared, tben 
oDly tbe welfare .of the country and of the 
CCJCDjD8 leneratioD is pouibJe. 

STATEMENT RE: NON",EXTEN • 
SION OF THE TERM OF THE COM-
MISSION OF INQUIRY APPOINTED 
BY GOVERNMENT OF MADHYA 
PRADESH ON THE BHOPAL GAS LEAK 
DISASTER. 

[English} 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO CHEMICALS (SHRI I(K, 
JAiCHANDRA SINGH): Some Hon'ble 
Members raised the question about the 
non-extension of the term of the Com-
mission of Inquiry appointe<J by the 
Madhya Pradesh Government to inquire 
into the Bhopal gas Jeakage disaster which 
occurred on the night intervening 2nd/3rd 
December, 1984. This House is aware 
tbat this Commission of Inquiry was 
appointed by the State Government of 
Madhya Pradesh on 6th Dec., 1984. The 
term of the Commission was initially 
fixed upto 15th March, 1985. This was 
subsequently extended upto 15th Decem-
ber, 1985. The term has now expired and 
the Government of Madhya Pradesh has 
not extened the term. 

The State Government appears to bave 
come to its decision of not extending the 
term of the Commission for the follOWing 
reasons: 

(i) At the instance of the Central 
Government, Dr. S. Varadarajan 
Secretary, Department of Scien-
tific and Industrial Research of 
the Govt. of India along with a 
team of experts of higb stand ing 
numbering 16. including Dr. 
Varadarajan, commenced and in-
quiry into the causes of the 
BhopaJ gas Jeakage djsaster aDd 
the circumstances leading '0 it 
and other mat ters connected 
therewith. Dr. Varadarajan and 
his team of experts has now sub-
mitted a report to the Central 
Government on tbe causes and 
.circumstances leading to the 
Bhopal lal leakage disaster and 
other ma tten connected there-
with. This report has beeD 
aceepted by tbe CeDtTaJ Gcmru· 
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ment and will be placed on the 
Table of the House on the 20th 
December, 1985. The Govern-
ment also proposes to file it in 
the District Court of New York 
where the ~uit filed by the Govt. 
of India against the Union Car-
bide of the United States is 
pending. 

(iij The same matters are also being 
inquired into by the Central 
Bureau of Investigation and the 
investigation is in progress. If the 
ilivestigation shows the cu)pabi-
}j ty of various persons, they wi)J 
become the subject matter of pro-
secution. 

(iii)' A Commission has also been 
appointed by the Central Govern-
ment under the chairmanship of 
Dr. C.R. Krishna Murti, a for-
mer Director of Indian Toxicolo-
,ical Research Cen tre, LucknlJw, 
for conducting studies on the 
effects on the live system in 
BhopaJ and the affected areas of 
the toxic gas leakage in Bhopal. 
This study is in addition to the 
investigation conducted by the 
team, headed by Dr. Varadarajan. 

(iv) As the matters which were to be 
inquired by tbe Commission of 
Inquiry appointed by the Madhya 
Pradesh Government are sub-
stantially covered by the report of 
the team headed by Dr. Va.ra-
darajan and will also be covered 
by the investigation -being conduc-
ted by the Central Bureau .of 
Investigation and the studies 
bein, conducted by Dr. C, R. 
Krishna Murti, a former Direc-
tor of the Indian Toxicologiea I 
Researcb Centre, it would not be 
proper or necessary to have the 
lame ma Uers iDquir\!d again by 
~Dother authority 

In these circumslaltces. the Govern-

fit and proper to extend the term of the 
Commission or Inquiry appointed by it 
to inquire into the Bhopal gas leakaae 
disaster. 

( Illterruptions) 

MR. DEPUTY-SPEAKER: No discus-
sion on the statement. 

(Interruptions) 

SHRI INDRAJIT GUPTA: Chairman 
of the Union Carbide Warren Anderson bas 
made a statement threatening Government 
of India that jf it did not wind up all 
these enquiries, USA aid to India would 
be stopped. PeopJe have succumbed to 
the pressure of the Union Carbide. This 
was the only enquiry which was ordered 
.. Jlnterruptions} ... You must allow a 
discussion at least tomorrow. 

MR. DEPUTY. SPEAKER : That is 
enough. You give me in writing ... No 
more discussion on this statement. 

SHRI INDRAJIT GUPTA: I want 
some darificafions ... (Interruptions) 

MR. DEPUTY. SPEAKER : On tbis 
statement, I will not allow anything. 

( Interruptions)· 

SHRI BASUDEB ACHARIA : But why 
Sir? 

(Interruptions) .. 

MR. DBPUTY-SPEAKER: Not aU-
owed. This is the practice we are (oliowiDI. 
If you want any further discussions on 
this. you please give it in writing. No 
please. 

( Interruptions)"" 

MR. DEPUTY- SPEA !<ER 
please. Please sit down. 

Order 

SHIH BASUDEB ACHARIA: We 
protest spinst this. We are waakine GUt. 

(Shri Basudeb licharia QIId lOMe other 
hon. membe" then lelt the HOlI$e) 

ment or Madhya Pradesh did Dot think it .Not recorded, 
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[English] 

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRI 
JANARDHANA POOJARY) : I bt:g to lay 
on tbe Table a copy of Notification No. 
359/ ~5 (Hindi and English versions) 
pubJishf'd in Gazette of }r;(lia dated the 
19th December 1985 together with an 
explanatory memorandum making certain 
amendment to Notification No. 153/85. 
Customs da ted tbe 24tb Ma) 1985 so as to 
exempt newsprint from the whole of the 
auxiliary duty of cus!oms Jeviable thereon, 
under section 159 of the Customs Act, 
1962. 

{Placed in Library See No. LT 1759/85J 

RE : BUSINESS OF THE HOUSE 

{English} 

THE MINISTER OF STATE iN THE 
DEPARTMENT OF PARLIA~V1ENrAi<.Y 
AFFAiRS tSHRl GHULAt .. l NABI 
AZADJ ; SJr, I would L1ke to submit thal 
after we fiDJsh Lhis Half -an-Hour discus-
sion, there will be further discussion 00 

the Seventh Pian. We have arranged 
dinner also for the hon. Member::,. 

MR DEPUTY SPEAKER: Shall we 
extend the time by two hours oow ? 

SHRI GHULAM NABI AZAD : Yes, 
initiaJly let u· exten j t for two hours. 

DR. A. KALANIDHI: Sir, as ther~ 
is DO other member present from our side, 
you please allow me ... (Interruptions) 

MR. DEPUTY SPEAKER: You 
plene sit down, I will can you, 

SHRI G. S. BASAVARAJU : You 
plea. allow from each State •••••• 
( Inlerruptlon6 J 

MR DEPUTY SPEAKER : Please 
sit· dOw~. You can put questions and 
not speeches. I wjH call you. 

SHRI M. V. CHANDRASHEKARA 
f\.1URTHY : Sir, last week it was admitted 
in my name. The hon. Speaker called me. 
lt was postponed ... (Interruptions) 

MR. DEPUTY SPEAKER: I will 
allow two persons from that State. In the 
notice if one person's name is tbele. one 
more person will be a)1owed. Suppose 
Shri K{~shoa Iyer's name is there in the 
list. one more person from Karnataka will 
be aJlowed We now take up Half·An-
Hour-discu'ssion; Shri Ayyapu Reddy. 

HALF·AN.HOUR DISCUSSION 
TELUGU -GANGA PROJECT 

[English] 

SHRI E. A YY APU REDDY (Kur-
nool) : Mr. D~puty Speaker, Sir 25th 
M.ay 1983 was characterised by 'he Chief 
Minister of Tamil Nadu as a historic date. 
On that date, our late Prime Minister, Shri-
mati Indira Oandhi inaugurated the project 
called the 'TeJugu Ganga Project' at the 
N..;hru Stadium in Madras City. She was 
surrouned by four Chief Ministers-Chief 
Minister from Tamil Nadu. Shri M.G. 
Ramachandran; Chief Minister of Andhra 
Pradesh. Sbri N T. Rama Rao; Chief 
Minister of Karnataka, Shri Ramakrishna 
Hegde; aod Cbief Minister of Mabarash-
tra, Shri Vasant Rao Dada Patil. 

Sir. at tbat function, she inaugurated 
a project called the Telugu. Gaola Project 
by switching a buttoo wbicb unveiJ~d a 
tablet and illuminated the geographical 
model of the Telugu Ganga Project. Sbe 
also handed over to the Chief Mjnister of 
Andbra Pradesh, Shri N.T. Rama Rao a 
cheque for Rs.30 crores, representing the 
first instalment of Tamil Nadu's share oC 
tbe cost of the project. 

Sir, I have got. The Hindu of the 26~h 
May wherein in tbe photo. of all the Chief 
Mini,ter, a lonlwith tbe Primo Mial.ter on 
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tbe dais is published prominently on the 
first page as demanded by the bon. Mem-
ber, I am laying it on tbe TabJe of the 
House. I have even authenticated it. 

MR. DEPUTY SPEAKER: No, no. 
Not necessa ry . 

SHRI E AYYAPU REDDY: Now 
I will come to tbat point. 

MR. DEPUTY SPEAKER: Already 
the paper is available. It need not be 
done. 

SHRf E. A YY APU REDDY: This 
was called a historic event and as a matter 
of fact the Prime Minister stated this. 
"Inaugurating the work on the Krishna 
Water suppJies scheme in the project, 
Mrs. Gandhi appealed to the people not 
to regard this as belonging to one State or 
anotber, but citizens of India united by 
a common bond of making the country 
self·rcJiant. " 

The Prime Minister as aiso the 
Chief Ministers who participated in the 
function hailed the project as a sym901 
of mutual understa:lding and cooperation 
between two States and hoped that thi., 
spirit would heJp solve the State prublt:ms 
-including the Cauvery Water issue also. 
The Government of Tamil Nadu pubh~bed 
a souvenir, which was freely distr.ibuted 
and suppiied to all the Chief Mi[1J~ters 

and all the representatives of the various 
States. This project delaiJed the plan in 
the map of the Telugu-Ganga project. It 
also sho~ed in broad colours the areas 
which are Iloing to be irrigated under the 
TeJugu.Gan8a project in the Stale of 
Andhra Pradesh. As I submi tted. the 
switcbihg on the ce remony ... 

( Interrllptiolls) 

MR. DEPUTY SPEAKER: AJrt'ady 
the paper is there. 

SHRI E. AYYAPU REDDY: This I 
am placing on tbe Table of the House. 
This souvenir also I am p)a"cing on the 
table of the House ••• 

(Illterruptionl) * 
M:Rc DEPUTY SPEAKER ; No~ 

SHRI B. A YY APU REDDY: This is 
a very important document. It bas to be 
placed on the table of House ... 

(Interruptions) 

MR. DEPUTY SPEAKER: You can 
quote. I am aJlowing you to quote. 

SH'H E. A YY APU REDDY: I am 
quoting from this. I have already given 
notice that I am placing this document on 
the table of the Hou~e. Sir this pro-
ject ... 

(1 merrUPJ iO/ts) 

MR. DEPUTY SPEAKER 
take your seat. 

Please 

SHRI V. SOBHANADREESWARA 
RAO ; WilJ heavens faH jf it is placed 
on the table of tbe House? .. 

(Illterr upL ions) 

MR DEPUTY SPEAKER : I have 
allow~d hun to quote it. It is not neces-
sary to place it on the table of the house, 
because already there is no tirrie ••• 

(Interrupt iom) 

SHRI E. A YYAPU REDDY; Mr. 
D\:puty Speaker, Sir, I have already 
given notice so that. I am allowed 10 quole 
I have quoted only favourable 
portiuns. The plan itself wIll 
show that switcb wluch Smt. 
Jndira Gandhi pressed abo dearly dis-
close that Iht: art-as which w(}re gOlDS to 
be irrigated. The project was envisaged 
to c-arry 29 TMC water in the State of An-
dhra Pradesh fOf the pur pose of irriga t~ng 
chrcni~ally drought prone areas (Jf Rays 1-
set'ma.bt:sides cal f),ing 15 TMC of water for 
suppi}ing drinking water fo the people of 
the ci ty of Madras, this has been cJari fied 
and ch:arly stated and kept beyond reason-
able doubt, beyond the shadow of <ioubr. 
Be.:ausf', the irrigation part of the scheme 
was an integ'ai part of the scheme and 
it was a condition precedent fO the agree-
ment between the two Chief Ministers of 
Tami J Nadu and Andhl a Pradesh. Not 
only that. Tbe sharing of costs between 
TamiJ ~adu Government and the Andhra 
Pradesh Government was apportioned on 
the basis of the irrigation which Aodbra 
State is goina to derive or going to have 
under the project. Tbe cost com~Den~ 
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itself shows tbat tbe State of Andhra 
Pradesh was going to have irrigation of 
29 TMC of water. The souvneir published 
by tbe Government of Andhra Pradesb 
also displayed prominently the letter 
written by the then Minister for Irrigation 
Shri Ram Niwas Mirdba. And be bas 
clearly stated as follows : 

UBesides providing water for 
Madra. city and irrigation to 
drought prone areas in 'tbe dis. 
tricts of Rayalaseema and the 
NelJore district .•.•.• 
Heartiest good wishes on this 
occasion. " 

This is what the Minister for Irriga-
tion, Sbri Raw Niwas Mirdha had stated 
in his letter. And this letter has also been 
pubUshed in tbe Souvenir published by 
the Government of Andhra Pradesh on 
tbat OCcaSSiOD. I may be permitted to Jay 
this also on the Table of the House. 
(Interruptions) 

SOME HON, MEMBERS: There is 
no need to lay it on the Table. 

SHIt I E. A YY APU REDDY: Why 
are you afraid of the documents wbich 
have been pub} ished ? (Interruptions) Dont 
fOfaet bistory. 

MR. DEPUTY SPEAKER: Order 
please; take your seats. (Interruptions) I 
request the hon. Member to cooperate in 
tbe conduct of the proceedings. Wby are 
you shouting. all of you ? 

AN HON. MEMBER: Why are these 
Members objecting to the laying of it on 
the Table of the House? (Interruptions) 

MR. DEPUTY SPEAKER : I am the 
presidio, officer. I caD controJ the House; 
wby are you controlling it ? 

AN HON. MEMBER: Tbey can stace 
tbeh: viewpoints la.ter. 

to interfere. Take your scats. 
(Interruptions) PJease ••• order. 

SHRI E. A YYAPU REDDY : Suffice 
it for me to say tha t Sbri Ramakrishna 
Hegde who was present 00 that occasiOll, 
hailed it as a shining example of inter-
State cooperation. (Interruptions). 

MR DEPUTY SPEAKER: I do not . 
want aoybody to interrupt. 

SHRI E. A YY APU REDDY; Every 
body knew that it was for tbe benefit of 
both the States. The irrigation compo-
nent of the scheme was published. It was 
published very much in the Press; and on 
the 25th May 1983. "The Hindu" promi. 
nently published the scheme~ its plant and 
also the portions which are going to be 
irrigated under tbis schem~. So, this has 
been done. 

By November 1985. what is the posi. 
tion ? Rs. 80.2 crOfC:S have already been 
spent on this project, out of which Rs. 47 
crores have been advanced by the Tamil 
Nadu Government: Rs 33 crores have been 
spent by the Government of Andhra 
Pradesh, A labour force, 40,000 stroDg 
is working on this project. At this staae, 
some unseemly controversy has been rais-
ed unfortunatefy. We never expected tbat 
there will be any scop" for a controversy 
with regard to a matter which was settled 
by a judicial tribunal, by the Bachawat 
Tribunal where all the issues relatina to 
the sharing of the water~ between the three 
States have been very clearJy and cate-
gorically laid dowD, without givina aoy 
scope for any doubt whatsoever. 
We expected the Union Govern-
ment to take a clear and firm stand, 80 
that these matters which were settled by a 
judicial tribuhaI are not allowed to be 
raked up and recycled, and a finality 
which was reached, is not oodone. But 
unfortunately. the answer liven to tbi. 
question under discussion gave scope for 
doubting matters which wece settled by tbe 
tribunal already. 

Ma.;.. DEPUTY SPEAKER: All of I wiJJ only quole tbe Tribuna) (rom 
YOU keep quiet. 1 will aoswcr Mr. Red4y, - which the hone Miniater quoted, i.e. sub .. 
if ...... it any Deed. I do not .,nt others clause (5) of Claule S of tho TribuneJ, 
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"(C) The State of Andhra Pra--
deflh will be, at liberity to ule in 
any wa ter year the remaininl 
water tbat may be nowiDg in the 
river Krishna but thereby it shall 
not require any right whatsoever 
to use in any water year not be 
deemed to have been a lIoca ted in 
any water year water of tbe river 
Krishna in excess of the quantity 
specified hereunder." 

Under clause <a> and (b) the water 
which the Maharashtra Government was 
entitled to use and the Karnataka Govern-
ment was"cntitled to use was specified by 
tbe tribunal. Under clause (C), they said: 

"The remaining water the state 
of Andhra Pradesh is entitled to 
use subject to clause (a) and (b) 
and also subject to its own allo. 
cated water 8)0 TMC of water." 

The reason given by the tribuna I is to be 
found on page 167 of the A ward. It reads 
.s fonows : 

"We restrain the States of Maha-
rasbtra and· Mysore from using 
more water tban tbat which is· 
allocated to each of tbem. We 

. permit tbe State of Andhra Pra .. 
desh to use the remalOlDl 
water but we lay down tbat by 
such the State of Andhra 
Pradesb sball Dot acquire any 
risht to use tbe wa ters of the 
river Krishna except to the extent 
aUocated to it. In making allo-
cations to tbe tbree Sta tes in this 
manoer under Scheme A we do 
not expressly provide (or the 
sharing of deficiency. But we 
may mention that we have taken 
notice of tbe fact that out of 
100 years, tbere may occur defi-
ciencies in 25 years and in these 
2; yea" the Sta te of Andhra Pta. . 
dcsh i. likely to suffer more tban 
the States of Maharashtra and 
My. ore. 10 this connection we 
bave discussed the carryover 
eai)aCities ot the Na'arjuna .... r 
Dam aad tM SrilliJam Dam and 
.la&te f\'tIIritted the State of· 

"', ,~: 

Andhra Pradeah to utili.. tile 
carryover capacitiea availabl. ia 
thele two Dams." 

The reason for aHowing the State o( 
Andhra Pradesh to use the remainin. ex-
cess of water while expressly reatraininl 
the Sta tes of Karnataka and Maharuhtra 
not to use any water other than allocated 
has been clearly staled by the tribunal be-
cause out of 100.25 years are cODsidered 
to be .trought year. and the sufFerer would 
be the State of Andhra Pradesh and Dot 
the Slates of Maharasbtra and Karnatat •• 
That is the reason why they have liven 
this clause. Now, the Government of 
Karnataka did raise an objection to clau .. 
Cc) of allocating of excess ~ater (or tbe 
use of the State of Andhra Pradesh. They 
raised their objection UDder 5b of the 
Inter-State Water Dispute Act. This came 
up of final hearing before the tribunal .nd 
the tribunal has unequivocally stated •• 
follows: 

"Katnataka prays that this Tri-
bunal may be pleased to clarify 
and/or explain -

Ci) that the liberty given to 
Andhra Pradesh to use tbe re-
maining water in excess of .no-
cations made to it under Clause 
(V) (C) is limited to the existing 
carry-over capacity as found ." 
tbis Tribunal to meet the defi-
ciency in defici t years. 

(ii) that tbe liberty liveD to 
Andhra Pradesh to utilise surplus 
waters be restricted to utilisa. 
tion within tbe basin, and 

(iii) tbat tbe liberity liven 
to Andhra Pradesh for the utili· 
sation of surplus wafers does Dot 
confer rilhfs on Andbra Pradesh 
either to divert waters outside 
the basin in excess of its .U .. 
ocatioDI or to constt.oct Dew 
works for utilisation outside the 
baaiD, except with prior cooseDt 
of the upper States .. 

There is no arouod for 
umit1DJ the usc of tho remalDiDI 



H.A:/f. D,s. 

( SIIri B, Ayya-pu hddy) , 

water fly Andbra Pradesh to its 
existing carryover capacity. If 
the remaining W,ller is not ueed 
by Andhta Pradesh, it witl b. 
wasted to the sea. 

At ~ge8 409 .. 1t of Vol. II 
()f tbe' Rt"t>ort. we have given full 
r~tlsoJts for not imJM)siq res1ri .. 
ctiont on Andbta Pradesh regard. 
ing diversion of wafer outstde 
the Krishna basin. We see 1'10 
ground for further clarifying tbis 
matter'" . 

Tlttr~f(jf'et after the Tribunal gave 
tbit decigjon. after it did o'Ot &CCt"pt tbe 
objections of the Government of Kaf-
D81*ka. and OYeTru led there <1bjections and 
I!~ 'ton freedom to the St8-fe of Andhr. 
Ptadesb to utilise the excess water not 
onl, in the Krishna basin, but in any 
other basin. nOf only in any existing rro· 
ject. but anv other project, tbe matter 

, bee.me finally decided by a judicial tri-
buf1a1. And now, tbe Government of 
Mabara~bTra did not even raise thi8 
objection ! It is only the Government of 
Karnatalca tha t raised the objection. The 
objections were overruled and were not 
acce.,ted QY the Tribunal. 

Y:Jae. matter is once again sought to be 
re-oycled and tbe matter which had 
become final by an award of .. tribunal is 
sougbt to be raked up once again. Now, 
tbis sort of re·cycling a dispute in tbe 
natiOD~--for whose benefit is it being 
done 1 Now, is it consistent with tbe 
policy statement mat!e by the Prime 
Minister at the Conference of the newly 
'formed Water Resources Council? I shall 
only quote the Prime Minister, what be 
state on the 30tb of October, 1985. 

UPrime Mir;ist~r Rajiv Gandhi 
today called for the belt produc-
tive use of the cOU1ltry'. water re_ 
sources witbot worryinl too much 
about how ltIuc1t water belonged 
to which Stlte. ·Wi,th beUer 
utiJihtlon" be P)1d- the Council. 

, 6t~ere wttl be 9ft'y few States 
actuaUy short of water. The key 
is in nol ",asdn. . wa ttr. • He 
rurthet atale<t .... MY. Gaodhi-

diat he ft_ aut "'_'dl that 
tbe millilna81 requireoaDtl or 
Ccrtaia Stata should be' reduced 
"but it is ,idiculoa. to haye 
water nOMa, HAo' &lac lea loiD, 
WMte in cen.in areal while otber 
States aDd other are .. an: dr,n. 

Now, about 300 TMC or water is ,oiDI 
wast~ itttC) the !'ta'. 

DR. V. VENKATESH : This is with 
reference to tbe North India. 

SHRI E. AVYAPU REDDY: About 
300 TMC of water in tbe Kri.boa'river is 
going as a waste today. This i. a fact. 
Nobody can deoy it. Neither tbe Ceotral 
wafer and Power Commission. nor the 
Union Government, nor the Sbte Govern-
ments 'Of Karnatata and Maharasbtra caD 
deny it. Can they deny the fact that 300 
TMC of' water is going waS'fe into the sea? 
They canoot ! They do Dot bave any obje-
ction if this ... ter goes to the sea ! 

AN HON. MEMBER: It is not so. 

SHRI J!. AYY APU REDDY: You do 
not have any objection if this water aoes 
to the sea, you have got objection if 29 
TMC-wbicb it ooly 1.0 per ce'nt of the 
water which is lbiDI ", •• fe -is diverted 
to live irriaatioo facilities to • chroni-
call, droulht·brone area! 

DR. V. VENKATEBH: Karnata"a 
is &'Iso suffering from droulbt. 

SHRI E. AYYAPU REDDY: Now. 
unfortuII.'.lely, one of the objcl.:tlons wbieh 
we ar. nOI able to understand is tbat if 
we construct dams add prevant wafer 
loinl to the sea, bow is it loin, to affect . 
Karnataka and Maharash.ra 1 Wafer 
flows (rom Karnalak. to Alidbra. Wa er 
flows from Matiarasb'tra to KarDataka. 
Water does Dot Dow (rtlm Andhra to 
Karnataka and vice-vern. Everybody 
knows that the lower riJ)at.an (Mner and 
the lower riparian State C8Dbot ac1veraely 
.«eet tbe rillU. of the upper riparian 
Statel. 

I ........ ' .. .taaiaielll.. :ene of 
Mtop' .. tMt.~ A ~ .. ~ ......... water 
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OV-:f ",ps,reem aDd a .., wal .lakine 
•• ttr .4o.wn tlJUalQ. The ,wolf ; .. id. 4' You 
ar.e a144,rUw lbe. water .. " 'ibe lamp I,e-
.p~ ··.No, Sir. Y'Nl'.are mllddNUtI .lbe 
water. The muddy water u comiQ.4.own." 
W~ .a,re 'do wa-sueam. we are dewn below. 
&Yen .i f we oo_u;uot .tOB or f.fWiIeD or 
brent,. daOM we aan only p:event water 
.from Moina i •. to the . ..Ma. ·We .CIUIQot 'pre-
voce _ter which .-utematically-natu· 
.Uy -flows into the Kafnataka .s •• t-e. 
The Karoluka GOV~[llfDeDt can prevent 
w,uor·lowiog ,to Aodbra Aad it is pbysi· 
~ally ,DOt possible for Andbfa Slaae ,lD 
prevent water from flowiog .ioto 
Karnataka ! 10 a droughr .. stricken year, 
if tbere is deficiency of wafer. Kar.nataka 
and Maharaahua will take their ·water. It 
is only Aodhra tba t will be ;put to the 
oe~es.ity of making load of what -is re .. 
mainiD&. for its water needs. 

The basic fact ii. nobody is coocen-
trating on this basic, pbysical fact. 1 bave 
-also quoted history, bi'tory ·which was 
made by Shrimati Gandhi on the 21th May 
1983. But the basic physical fact that we 
are a lower riparian State, Andhra is a 
lower riparian State,.and that w.e~cann()t 

.advet:sely affect the ri,ghts of Karnataka in 
any manner, has not been recognised. 

Kindly let them say, how .by eons.tfUC-
ting a dam here it is going to affect them. 
This is a .misconception. 

(Interruptions)· 

By cal!ing'8 lamp a dog, a lamb will 
not become a dog. The basic pbysical 
facts are there. 

Then, coming to the ••. (Interruptions) 

MR. nBPUTY SPEAKBR: You 
put the question, Mr. Ayyapu Reddy. 

SHRI B. A YY APU REDDY: 'FhcD, 
haYiDi .lated til" muoh, ,with rep'", to 
tbe pbysical features JLRd tlse facts, tbat 
we will not be able to affect the riahts of 
K~rnataka and Mabarashtta, and havinl 
aJ.o ststed the'findings of tbe Tribunal, 
I wonder why tbe answer to this . QUestion 
safd,' ·'Tbe' tecbno-econmic aspects of 'be 
IN'OJect "Would be considered". . 

ADd a.ain, the inter.atate aa~ctl bave to" .... olvtd. '-Tbe' ;Dter:Slate .,,,,tl 
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were resolved ~, . tJie I'J' .... Q41. lUte 
TribQ,nal jtsel( envisaged tbat .there was 
no ,DCcessHy (or All imp1ementi..Q$ aullio-
rity. The Tribunal has purposefully st~­
ted that it is Dot necessary to have ~n 
implementing authori ty for ,tbe simple 
reas.on that everytbinB bas been clarified 
and lberc is no scope (or disp.ute. That 
is why the Tribunal ha.s very happily a.od 
very pruden:Jy dId .not eovjsase aI!Y illl-
p.lementing machinery. Now, eVer)'tnipg 
was ,oing 00 smoothly and every per~o.Q 

was actually thinking tbat the dispute bas 
been settled and the rights of tbe parl~s 
have also been settled, and they are free to 
a8 along wi th the aareement. 

Now, the only point is. I am making 
it unequiVocally, that extra usc of water 
or wbateveT projects, come up, the ma-tter 
cao be'reviewed after the 3l.st May'2000 
AD. The matter would be reviewed only 
after the 31 st May 2000 AD. -Now the 
cal).cfty or various States-Karnataka 
apprehends and Mabarasbrra apprehends 
-may chanae. tf the Andhra :State 
develops its capacity to utilise tbe wat-er 
tbat may-that may-adversely affect 
'their riahts 'for a review. They want, 
thoush they are not able to develop their 
capacity now, they do not want Andera 
Stele to develop its capacity at any time, 
eo tbat they caD stand 00 an, equal c(oot_ 
ing. This policy of preventing otbers 
frem progressing, others (rom developing, 
other States from raising their standat'ds 
is certainly not in the national interest. 

Above all, my submission is tbis : As t_ Prime Minister bas stated~ the best use 
-of ·wacer has to be kept in view. 

1 may assure the bon. Members fr~m 

Kamataka as well as (roni Maharashu. 
that if the irriga tion potentialities of 
Andbra Pradesh are fully exploited &I:\d 
developed. it wilJ not onJy help the State 
o( Andhra Pradesh but it is goiqg to tie., 
tbe entire country. Instea~d of water 
flowing to Karna taka and Mabarasblra, 
grain will flow -from ADdhra.?rade~ JO 
Karnataka and Maharashtra. Tad., 
Punjab grain is flowing to every part of 
tbe country. 'You do not want ~hr' 
Pradesh Irain to flow to ,oJher pa,:ts of the 
couatry if it is poqible. c.be,p~r..na 

.uicker. . If ADdlp'~ . Pradtlh dovel.' ... ' 
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potentialities, the nation will prosper. 
Arter all, the Prime Minister bas said tbe 
other day that only 40 per cent of tbe 
water is- being used. Andbra Pradesh 
ia capable of mating use of this water 
ilDlDOdiately and developing its irriga tion 
potentialities as envisgged in tbe Seventh 
Plan. Allow tbe grain to flow from 
Andbra Pradesb to other States. It win 
be OD asset of the nation. Unfortunately, 
tbia aspect bas not been taken into con-
aideration by tbe bon. Minister in giving 
Ili. reply. 

Milast point is that they are trying 
to rely upon clause 4 of the 1977 .. gree-

_ ment which was entered ioto betweeo tbe 
Statol. Clause 4 says that from the 
pc,int of offtake to be agreed upon bet-
" .. n tbe Governments of Tamil Nadu & 
Andhra Pradesh, there shall not be irriga-
tion from tbe canal whicb is taking W8 ter 
to the city of Madras. That is sought for 
tlac purpose of saying that there should be 
DO irription wbatsoever ... (Inte"uptions) 

AN HON. MEMBER: So, you agree 
Co 1977 alreement. You sland by it. 

SHIll E. A YYAPU REDDY: Please 
permit me to say. We are standing by 
cVCfythiol but you are not standing by 
aD1thiDl. That is an agreement between 
tIac Tamil Nadu Government and the 
Andhra Pradesh Governmen t and j t says 
tbat from the point of offtake to be agreed 
UPOD betweeD tbese two governmeots, the 
unal abalJ not be used for irri,alion, tbat 
U, the 50 TMC of water which is gping to 
tte diverted to tbe city of Madras should 
BOa be tapped for irrigation. That was 
tbe purpose of tbat clause' 4. But unfor-
tunate)y. a perverse interpretation is sou-
pt to be liven to that clause overlooking 
the entire award, given by the Bachawat 
Tribuoal. Therefore, my submisaioD is 
dlat the State of Andbra Pradesh bal done 
cvcf7tbio. which is within the pos.ibility, 
to .. tilfy every doubt raised by everyone . 
of tbeee Stalet and also by the Ceptra) 
We'., Commisaion as well 8. the plan,Djn, 
CommiuioJl. Number of repreaeotatioa. 
laaYe been made and already the ~ork was 
i .. ~d on 25th May 1983 'by Cite late ,rJae Minister. Two ycara aod-- .ia 

...... ; ,/ 
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months have ~lapsed. Its. 637 cro~s have-
been apportioned. Do you mean to Say 
tbat th. Government of Andhra Pradesh 
agreed to live land only for the purpose 
of supplying water to the city of Mackas? 
You cannot convince eVen an ordinary 
illiterate tbat the Government of Andhl'a 
Pradesh bas agreed to spare R. •• 637 
crores and also to give land be it ooly for 
tbe purpose of giving water. Don't try to 
exerCise what is called ingenuity to tbe 
extent of exploring credibility of every 
perSOD. So, my submission is- tbat tbis 
scheme ougbt to have been cleared by the 
ewe. 

I am pained to say only one tbiDI in 
the end and conclude. Mr. Shankaranand 
hails (rom Karnataka. It is not his fault. 
I have got absolute faith in his objectivity 
and reasonableness _, (Interruptions) Jus-
tice should not only be donc... . 

(Interruptions) 

AN HON. MEMBER: It is a very 
bad thing, Sir. On a point of order ..... . 

(Interruptions) 

SHRl E. AYYAPU REDDY: Justice 
must not only be done ...••. (ImerruptiOlls) 

MR. DEPUTY ·SPEAKER: Please 
conclude DOW. 

SHRI E. AYYAPU REDDY: I am 
concluding ...•. .( Inlerruptions). PJease sit 
down. I have nOI said anything' aaainst 
him •.••.. (Interruptions) 

MR. DEPUTY"SPEAKER: You are 
Dot allowing further discussion .•. 

(Interruptions) 

MR. DEPUTY -SPEAKER: MiDister 
i. there. It is for the Minister to ask. 
Why are you worrying about tbis? ••••• 

( Inte"uptilJns) 

( lnte"uptiou) 

SHIll E. AYYAPU RBDDY,: What 
is that I have aaid aDd what is it that they 
aro objectiDa? . 

!1~tt",upll(ln'J __ 



Mil. DEPUTY-SPEAKER: Ploaoc 
aU or you take :your sea ta. . 

( InterruptiolU) 
MR. DEPUTY-SPEAKER: Mr. 

Itedd" you al'so tate your seat. PJease all 
or you ail down. 

SHIU VIJAYA KUMAR RAJU: It 
should be withdrawn by tbe HON. 
MBMBER. It is an allegation. 

SURI M. V. CHANDRASHEKARA 
MURTHY: It is an allegation on tbe 
Goyernment and on the bona--fide of the 
MiDister. It should be withdrawn .. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Who 
are ,OU aU shouting.? PJease take your 
leats. 

( Illterruplions) 

SHRI E.. AYYAPU REDDY: What 
is it that I have to withdraw? What is it 
tbat I bave said '1 Please sit down. Don't 
try to bamboozle us. -

SHRI M.V. CHANDRASHBKARA 
MURTHY: He is making aUegations, 
~ir. 

SHRI E. A YYAPU REDDY: I am 
not matinl aUegations. 

MR. DEPUTY-SPEAKER : I wilJ 
request all tbe Members to be very cordial. 
We ale discussioS ~, in a very smooth 
maoner, There may be some sensitivities, 
because their interests ..... . 

r Interruptions) 

Mil. DEPUTY-SPBAKER 
to me firat. Then you speale. r Interruptiolls) 

Listen 

MR. DEPUTY.SPEAKER : If aoy-
tbin, objectionable bas beeD said by aDY-
body, it will not 80 in tbe records. DefiDi· 
fel, it would not go in the records. I will 
• xpeqe if ther4t is anything wrODI. There-
fore. ,ou all to cooperate. Ooly thea 'he 
Minister can repl, and. the Memben can .x ...... tbeir view,. Wheo a Member is 
apeatiDa do Dot try to interrupt bim and 
Itop him to speak. Tbis is Dot the way. i 
nqueat al~ol you to cooperato. ' 

, 8111\1, S/ AYYAPU .EDDY: Th. 

basic principle ia that justi" must .Det oaly 
be done, but should appear to haft..., 
done. I, as a perSOD; as A),1apfIl lUddy, 
haye lot ab •• lute faith ib Shri Shankar •• 
nand's objectivity, but all the ,ix crore. 
people -of Andhra Pradesh do Dot ba~ $h. 
same impression. They always consider 
that Shri Shankaranand js Dot diacharJiD' 
his duties. (Interruplion.) 

So, it is in his own iaterest that he 
should deal wi tb the Telugu-Ganga Project. 
It is in his intere.t. It is absolutely De· 
cessary so far as -tbe TeJulu-Gaola project 
is concerned that any objection from aoy 
one of these States must strajabt be dealt 
with by the Prime Minister or b, ,ODIC 
other Minister who does not bail frolll aay 
one of these controversial Statcs. 

(InterrU,litlns) 
That itself exposes 'ou. 

( Interruption3) 

MR. DEPUTY -SPEAKER : Do Dot 
10 on shoutin,. If Members cooperate, 
this discusdoD will ao OD, olbertrisc I 
will have to wind it up. 

( InterruptilJlU) 

SHill M.V. CHANDRASHBKAit.A 
MURTHY: He is doubtiDI tbe iDte,rity 
of tbe MiDistor. 

(Interruprions) 

MR. DEPUTY.SPEAKER : I request 
the bOD':. Members OD tbis side not to 
interrupt the Member'. reply. Let him 
finish. If you 80 on interruptiDI and 
matins noise, then others definitely, can-
not express tbei r views. I aiD teJliq JbiJ 
to everyone. If anybody aoes on Jite t~ 
I will ~- not aUow any further discu .. i~ 
This is very clear. 

SRRl C. MADHA V REDDI: There 
sbould be DO discussion at all. Only 
questions should be but . 

'" SBVERAL RON. MEMBERS. W. 
bave objectioD to tbat. -I 

(Inte"uption,) 

SHRI V. KR.ISHNA RAO: ~Il wi ' 
win walk out or .taae a Dh.,Da. ~, i 

( Interru,li.n,) 



'SIIRI S.M. GUftADbl: I am «1b a 
. _'nt dI order. Wbet! you 'bave '.wen -an 
i~ttfDity to .. Member rrotn another 
"e, Wby have you not alven an oppor-
'tuUR, to .• Member from fC1U'natata to 
.~ 

MR. DEPUTY -SPEAKER : Why 
have you eome to tbat conclusiOD. There 
is no point of order. Please.it down. I 
lalve Dot liven any of my rulinl like 
fhat. 

(Interruptions) , 

MR. DEPUTY ·SPEAKER Please 
take iour seats. ,The Minister is on bis 
lell_ . 

lHE MINISTER OF WATER RE· 
SOURCES (SHRI 'B. SHANKARANAND): 
The House .is aware that tbe Telulu.Oan •• 
Project is under very hot dis~ussion both 
inside and outside tbe House. 

Specially. the concerned States are 
\fer, ibuch alttated over their rights aDd 
'fc!.h whetkr HJ·(ouDdC'd or well.(ouoded. 
ADd we a. a nation are sitting here to 
• olve tbe problems. apeciaUy to find solu-
tionl to the vexatious problems, and I AD 
~'1 well appreciate the a&italion,of the "D. <.Member from Telugu Paray. 

'SHlll C. JANGA REDDY : Not 
Telulu Party. but ABdbra 'Pradesb M.P.s. 

~N HON. MBMBER: Tamil Nadu 
'.allo. 

(Interruptionl) 

'MIl. UEPUTY -SPEAKER : ~Ev"r1bod)' 
i.~ccMCented, even Karnarab al.o is 'coo-
~. 'Please tate )'our seats. Let biOI 
~. 

SHRI B. SHANKARANAND: SU,.DOW 
I·t~tnber. if I can set two minutes to 
ilhaiuate . what the bOD. M.ember said, a 
.. se .. as being argued in a court of Jaw 
aDd the lawyer of one side presented his 
.ate ia~ datiD, qui.t tIlanllft ~ty 'con-
~aci .. ly. Then the· ether .. ..,..r '1Ot lip 
aDd started iItoutfDa, beat'ln. tbe beoch. 
tIIoUti. at tbe Citair aDd tbe oppoaitioD 
die, ~-"'d ".11 'pol.e ... " DO 'atplDeDtl. 
nat ft. 'over: So, fie otb~r 'l"'1er ft. 

.ned ott" to 'Nltly. ' t'IIen the other 
law,er lot up lilt! jOft without -openlb. 'is 
mouth aDd falkiDa ..an,tbinl. waa thumpinl 
·1Us talMo ,and ."kiBl bis 'lIaDds. pashiol 
in tbe air. Tile Juqe.aldd :' ·Waat .r. 
you dOiol'. Then he replied, ·1 Am replY-
jDa to the first part of the argument of tbe 
,otber a..,er'. ,TIt.f, of ooune. ,I am not 
coioc to 48. 

Tn. boo. Membtr said 10 maG, thinp. 
but b. foreot to say the .maiD . tbiOi. 
May I tell ·for rbe beDelit .of the Member ? 
You eAouJd have said tbat the Tclqu 
GaDla project should be cleared early, 
You did Dot say tbat. 

SHRI V. SOBHANADREBSWARA 
RAO: We have told that a Dumber of 
times on the floor of the House. 

r IlIt.rraptions) 

SH.lU ;B. SHANKARANAND :·1 am 
bere not to uphold the riabt ·of Iny .arti-
eular State against any particular State. 
'I beJoDI 10-" Party ,which is an ,aU ;India 
party,.1 _1001 to a ·par,ty which bas 'Ute 
history of Joo years . 

(Interruptions) 

SHRI BASUDEB ACHARlA: Your 
Party bas the history of only 17 ycars, the 
'Conlress (I). 

(Inierruptiolll) 

MR. DEPUTY.SPEAKER : I do ~t 
waot lucb tied of discuI,jon. PJease siJ 
down. 

( Inte"lIptifJIIs) 

SHRI B. SHANK~BANAND: I 
am saying this because a perlooal refe-
reace 4wa. "fItade to me that I bet<tlta to 
Karn.talca. 

"MR.. DBPUTY·8P.BAKBR .:. ~ Gall I 
reque.t:the,"em"'~CO'" ealm 1 ;P ..... 
......... t • Mhli .... ..,.. 'twen 'Wilen 
.......... r ...... hl' .. 'fat'. intff'nfIM. 
... ·-.t,·I.· ... ? 

SHltI B; tllMtfKWIf~NAND : . f •• 
ju., .xpJa .. i .... .ccuua ... ru~w~ ••• 
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ma4.~alai.t me iacHyiduaU, layinl that 
I belon, to Karoataka. Tbe hOQ. 
Member bas said it, othert ma, Dot bay. 
the. same feeJin& hUI shQuld I say to the 
HOUle that I am prowl that I beloD' to 
K.uDalaka, 1 am proud that I am a KaD-
Dadi,., I have a culture wbicb tbe Prime 
Minister baa praised the other day. 

( Interrupti.lls) 

Mil. OBPUTY·SPEAKER : I 4o Bat 
wa.t allY cootroversy. Mr. Ayyapu Reddy 
he is Dot meotioniol like tla.t. 

(Interruptions) 

SHRI B. SHANKARANAND : To 
that State I bolong, but I also be 10 11& to 
tbe Party whose leader was Mrs. Gandhi 
and whDIII you have praised. I also beJonl 
to the Party which held tbe YOUQj leader 
Rajiv Gandhi as the Prime Minister of 
tbi. country. He is tbe Prime Minister of 
this country aDd the country bas cbosen 
him to be the Prime Mioister to sba..,1 tbe 
destiny of the country and the policy of 
tbit country. 00 behalf of tbat Party 
a~d that G'Jvernmeot. I am speakin, and 
not on bebalf of aDY State. 

r ltrtnruptiolfs) 

SHRI AN~ND GAIAPATHI RAJU 
Bebbili) : Sir, let him come- to brass taGks. 
Why do .. be bea-t about tbe busla 1 

SHtll B. SH ... NKARAN1lND: As; • 
Member of Parliamettt and Miftteter be. 
1001'01 to that· Party, iti. otlrnatiOfta" 
commitment. r eanaot forset the natien-
al interests. I win .tways keep tbe 
national interests above the reatonal in-
teres1s That i. my policy. 

SURf ANAND GAJAPATHI ltAJU: 
Sir. we are not askiDI ror rOllooal 'jllter. 
elf. Let the iss.ue be settfed. Don °t 
deniarate us that we are standina- for re-
,iona1 interelt. 

SHRl A. CHARL2S (Trivudrum): 
Why call-' you UstlD? ' 

IHltl B. SHAMltARANAM-D : 'Befote 
_ ... mto tile r .... role of tbe aranmeD's 
oa die .. rea sMa • .., I jUlt])Olaf oot a 
'larplf . tti1nt" ~ ........ t.to t-' 

di.putabl. aspect. 01 the ~ate. i.c. inter. 
State aSpC,~t't may I briDa to tlw not_ 01-
the HooM tbat· the, Andbra Pr •• tsb 
Governmont ha .. yet to repJy. to many of 
the comments of the Central ".ter Com-
miliioD before the proj"t is .ted for 
clearance? May I just for the be.Defit. of 
tbe Houae and also for tbe benedt or tb. , 
Me.mben from Andhra Pradesh. btinl it 
00 record it OD r.cord what are "'. poiD'. 
wbich neEd elarific:ation from tbfC ~JlE&. 
Pradesh Government? This is for the 
inrormation of the House includinJ tbe 
bon. Member. from Andhu Pr.-.h. 
The replies from Aodbra Pradesh aoYtrn-
ment are awaited on tbe following point. _ 

(i) further comments on Natiooal 
Wator PlaoDina l)eQIt"tive sent 
to State in June, 1985. 

(ii) simulation stUdies in the Ii.", of 
sUllestioos of Central Walt" 
Commission. 

(iii) details of designs and drawing of 
Spill • .,. of 3 dams-Vcllwodu 
reservoir, Sir PothulQr-i V ..... -
brahmendra Swamy Vari Matham 
ReHrvoir, Kaodaloru ResorvGir-
tbe balancing rejervoirs. 

(iv) complianee to (urther comments 
on uriaalion a.peGt leDt in 
December, 1985. 

Now the important aspects which ar~ 
still required to be sorted out are :-

(a) Water avaiJability from Krialaha 
and PeoDar for en-route irrigation' 
envisaged (Simulation studies 
awaited). 

(b) Irriaation planning inetudiDl 
lilHllintion of crop" water re-
quirement. 

(c) DesigDs of dams spillways of til. 
three balaociDI reserv4 i rs.. 

(d) Firmin. up of cost estimat •• aad 
workinl out r •• li&~ie BeporiJ c.t 
ratio. 

<e> Cl ... "ran~ of t"_ ~roject frem •• 
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environmental anlle/florest con. 
lervatioo Act of 1980. 

(f) Resolving of Ioter.State aspects. 
May I request hon, Members from, 

Aodbra Pradesh ..• 

. SHRr E. AYYAPU REDDY: You can 
ask JOO more qnestions and pray for 
eternity. 

DR. A. KALANIDHI : If that is the 
caM, then how Mrs. Gandhi came to 
Madras and made an announcement that 
Krishna water would be liven to Madras. 

Mil. DI!PUTY-SPEAKER: Sir, No, 
please. No interruptions. 

DR.. A. KALANJDHI She 
cOme to make a spontaneous announce. 
meot. How she came and announced like 
tbat? 

SHRI B. SHANKARANAND : Mrs. 
Oai,dbi came to Madras to give you wa ter . 

DIt. A. KALANIDHI: If tbe Central 
water Commission bas raised so many 
queries, then bow she said so ? 

MR.. DEPUTY·SPEAKER Dr. 
Kalanidbi, please take your sea t.' Let 
his finish. Then you can ask question. 
I am allowing you afterwards. When I 
will aive you a chance. you can express. 
I eaDDn~t aJlow like tbis. If everybody is 
.peatliDg. tben, you connot bear anything. 

( In/~r"uplion$) 

SHRI B. SHANKARANAND: May 
I NY. Wtt are equally, if oot much more. 
cQacerne4 for tbe water suppJy to Madras 
city than tbe hon. Member himself because 
we are here to deliver goods. He is there 
t~ rai.e objectioD. 

DR.. A. K.ALANIDHI : I do not raise 
anyobjectioo. I need water. 

SHU E. AYYAPU REDDY: You 
.... tile informa tioll on bow maD) ladies 
.... tlwe .Dd how m.an, wa.er points arc 
tkeN. ' 

DR. A. KALANIDHI: Our· ladiet 
let up at 2 O'Clock to let water. 

SHRI B. SHANKARANAND: I am 
happy that all the Members are ref.rrial 
to the participation of MIS. Gaodbi, the 
then Prime Minister who had identified 
herself with tbe hopes and aspirafioDi of 
tbis country. specially the down- troddeD, 
the weaker section of tbe people wbo are 
suppressed and oppressed and who are in 
need and tbat is tbe reason wby she ... 
present in tbe inauguraJ funetion. 
(Interruptions) We are for the people wb. 
are reaJJy 8ufferinig for want of water, 
whether drinking or irriaation. Let it is 
very clear te the hOD. Members that w. 
have to create irrigation potential te tbose 
areas which are specially drouaht areas of 
this country, whether Andhra Pradesh, 
Tamllnadu or ally part of the country. 
We have to see (bat their grievances ar. 
redressed by supply of water to them for 
irrigation and drinltina water. May I for 
the informa tion of the House say tbat oa 
30th October, 1985 we had tbe first Natio. 
oal wa ter Resources Council meetinl of 
which tbe Chairman is tbe Prime Mini.ter 
himself and he did make reference to the 
droulht-prone areas ()f this country" the 
drought-affected areas of this country. Of 
cou!'sc, Rayalaseema and otber parIs reaJJy 
do deserve immediate attention of tbe 
Government. (Intt!rru"lons) Bijapur. 
Gulberga and KoJar are chronically atrec-
ted areas. All these deserve our atten-
tion but we are in the procell of drafliDI 
the National Water Policy. This Natie-
nal water Resource. CouDaii coosist. of 
all tbe Chief Ministen includio. ADdhra 
Pradesh, Karnataka and TamiJnadu. We 
have appointed a Sub-Group for prep.lin, 
a draft paper of' the policy and may I 
inform the House that tbe Chief. Miniater 
of Andhra Pradesh Mr. N.T. Rama Rao, 
the Chief Mini.ter of Tamilnadu, Mr. M. 
G. Ramachandran aDd the Chief Minister 
of Karnafalca·, Mr. HeIde are the Member. 
of this Group who are burdened with the 
respoDsibility of draftina the NatioDaJ 
Water Polic) and who have unanimously 
accepted the principle of aivinl the hi .. 
!}Jelt priority to 4rilJt'q water. Mldns 
staDds at the mabest alld tbat . i. the 
realOD wh, Mra. Gandhi weDt to partici-
pate in the' IUll.luration of tbe •• ter .. up., 
ply 1CbIme. . . 
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saal E. AYYAPU REDDY: W~ 
take sertClUS note of lbr. because the entire 
IChemc was a component-

SHill B. SH'ANKAIlANAND: I am 
c;;omif18 to ,eur hefp. Please do Bot .poil 
a 1000 case by bad argument. 

SHRI B. AYYAPU R.EDDY: We 
know bow to plead our own case. 

SHRI B. SHANKARANAND : I am 
teUioa for yoUI' own benefit. An(!hra 
~P,.deeh. I know. Illy heart goes to the 
peoplo .a.o are sutf~rial for waat of water. 
It· is a ckouaht.prooe area. RayeJ.aseema, 

'1 tnow tAai. 

Por tbe survival of mao, for t'he sus-
teoance of life, dridking water is a must. 
I beseech every Member of this hone 
House to help in finding a solution so 
that Madras gets water first; in the pro. 
cess, the problem~ of Andhra Pradesh. 
Karnataka and Maharashlra are also 
loin, to be solved. I am not pessimistic 
about this. I myself went to Hyderabad-
J tbink. the flOG. Members from Andhra 
Pradesh wjJJ aaree with me-and J myself 
went '0 the Cbief Mittister9s house in the 
ben9t bOf)e of findin, a solution by bav-
in. dificuSlion with him on the various 
i8S1Je5. I bad disenssion with tbe Irriga-
tiOff Minister also, along with the officers. 
very recently - We have had disclt1lsion 
with Maharashtra. I am goinl to talk to 
Karnataka Government also; I bave told 
the Karnataka Chief Minister tbat I am 
loina to talk to bim about their problems. 
J am doing aJl tbis only to find out a 
to find out Ii solution so tbat everyone in 
cOlUeasuS\ I am makiq aD honest 
a,.roecb to find· out eo unanimity, 
tbit country stamb ~efi ted. Wbether 
grain flows froa 'one State 'to aootber; ·we 
do want all that; nobody can deny. But. 
this we can do if we all put our beads to-
lother. jf we came face t. face and hones-
d, trY to fiod a .ohttioo~ We should 
UDderstaDd t~ problems; without koowing 
tho.J)loblems. SoJU.tiOD. caeoot.bo ·foued. 

"That is tb~ rea ... wby I made an··.,.,eal 
Jut time aJ.o te tbis House. "Let.1I ,the 
ClUcf Mioistea come !lOlJO'ber all4 help me. 
Aft •• IJ. _ are. ladiaaa· firse. J do Dot 
tIliDt'tlla! any Chief Minuter -is interested 
onl,.in this own State at the COlt of the 
.... Siatea. I 40 not think· tbal SIlrl 
N.T:"" .. "'ao or Sbri ",..G ....... cla .... 
,sru' or Shri Reade iI iDto_ted, iD their 

own State on I)' • They are aU Joad .. 01 
tbeir own Parties and I do not think tbat 
they will thiak only about their own State 
and notbina else. I believe iD tJaeir 

· malnanimity. I believe in tlleir IaIP-hear-
tednen I believe in their broad vision, I 
believe' tha e their interest i. Dot limited 
only to the boundarie! or their rOlpective 
States. The poor people arc beyoDd the 
boundaries of their respectivc Sta •• 
The drought-prone areas arc bey.ond the 
boundarica of their re~ective Statel.· 
Water is needed for farmers not only in 
these three States but in the other States 
also. May I say tbat the difficulties are 
not insurmountable. the difficulties' are 
surmountable. 'We can find lOiutioDl. 
But Jet us come with a clear'beart. Let 
us not depend on the various AlI'eemen_tl. 
I do not waDt to go into the merits of the 
A,reements because, may I tell tbe 
House. these Agreements aR not loinl 
to help, strictly speakina. in tbe' lepJ 
sense of tbe term, a'oy side. Being a 
lawyer myself, I know what legal aspects 
are involved. But tbat is not the cue 
now. I do not want to find out rh. 
faults or mistakes in any Agreement. Here 
I am, with. tbe belp of this House, with 
the he', of the bon. Members, tryiqi to 
fiad out solution to the problems. Let the 
Ch ief Ministen come together auCl-lMlp 
the GOVenJ'l1leDe of India to find alGiu-
tion. The Government of India ia bere, 
tbe' Prime Minister is bere, I am here; let 
DS find an eady selution to all tbese 
prob~ms 

SHRI V.S. KRISHNA IYER (BaDIa-
lore Soutb) : MY •. Deputy .. Speater. Sir. I 
have jUlt listened to tbe alrUment. of tbe 
very able lawyer. Shri Ayypepu Jitecfdy .•. 

MR., DEPUTY·SPEAKBlt: You have 
· only to put a qae$tion to the Minister. 
Tbe Minister bas replied to the' ~on. 
Member. If you 'Wallt to seet .n, clari-
fication, yOu may just asy a question. 

SHItI V. S. KRISHNA IYBR: 'Slari 
aeMy ftC.fled to t"e in_...... fllDedioB 
of the wa __ heme·for Ma ... ~ d •. 'DIal 
wa.. moant ool:Y to provide .... to 

· Madras cit), aad Batbina .he. Idld .. 
Pradeab. IM ..... r. aDd KarMNta 
GoYelamentl nadi}, ...... oa , .... i-
t.riaa around lbat S TMC of watet aIloaJcI 
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be liven by each State. There is no dis-
pute about that. That fUDction also was 
meant only for that. 

If it was for irrigation purpose, the 
fUDction would have been held somewhere 
in Andbra Pradesh. I am sure about it. 
I remember tbe invitation; I forget to 
bring it because I thought that it was not 
proper it on the table of tbe House. 

Mr. Ayyapu Reddy also referred to the 
message ,iven by the tben Irrigation 
Minister. It can never be a Government 
order. It is not a clearance by the Centre. 
Mr. Reddy said one thing which I agree. 
i e., that tbe concerned states must abide 
by the award of the tribunal. That is 
what the Karnataka Government is also 
asking. We want a 11 the concerned states 
to abide bv the award of the tribunal and 
noting beyond that. That is our demand. 
If they accept tbat, I need not even speak 
bere. 

What does the tribunal award say '1 
The Dachawat Tribunal gave an award. 
Accord'jng to the tribunal-I have been 
forced to give the figures because Mr. 
Reddy did not give figure8-de~nding 
upon the percent8ge, the tribunal deter-
mined that tbe available quota of water 
would be 2060 TMC and the alJotted 
quantum among the three basin states are 
• s follows: 

Mabarasbtra-S60 TMC, Karnataka-
700 TMC Andhra Pradesh-800 TMC., It 
is a fact. The Andhra Pradesh Govero-
ment has been given liberty to u!e the 
remaining water tbat may be flowing in 
the river Krishna over and above 2060 
TMC. But it sball have no rigbt ... 

(Interrupt lOll) 

Mr. Reddy had already read it. That is 
one portion of the Tribunal'. award. Mr. 
Reddy did not refer to the otber portion 
i.e. Scbeme 'B'. It further indicated tbat 
when the Krishna Vaney Authorit) i. COn· 
atituted. either by alreement amOD, the 
thNe state. or by Jaw '0 be made by tbe 
ParU.ment. it Ibares tbe surplu. water jf 
it h apto 206f. BetWCOD 2060 TMC: upto 

2130 TMC it is goina to be allocated as 
follows: 

Maharashtra-3S%, Karnataka-SOY.. 
Andhra Pradesh-15"o' If it is above 
2130 TMC, 

Maharashtra-2S%, Karnataka-SO:~, 
Andhra Pradesb-2'«}'o. 

This is tbe award. What we are asking 
is tbat it is tbe duty of the Central t30-
vernment to implement it. I also accuse 
the Central Government tbat why they 
have delayed it so Jonl. They should have 
implemented this also already. Mr. Reddy 
also asked for it. We are also asking for 
it. All the three basin states are asking 
for it. All the three basin states are 
asking for it. Whenever there is a tribu_ 
na) appointed with the consent of the 
States or even according te the 1950 Act 
on Water D~spute, it is the bounden duty 
of aU Maharashtra, Karn.taka and 
Aodhra Praderh to abide by the award. 

KarDataka is very generous. It is a 
very-very generous State. We are very 
k,ind. Karnataka has absolutely no obje-
ction. We never wanted water to be wast-
ed. Every drop of water should be harne-
ssed and used in the interest of the country. , 
We always look at the national interest. 

AN. HON. MEMBER: As tllouab 
other statel are not • 

SHR.l V.S. KRISHNA IYER.: Why I 
mentioned it is because Mr. Reddy, in bis 
speech s.a'd the Karnataka is unnecessarily 
objecting. fhat is not correct. 

Now, I will come to tbe facts. In 
respect of 700 TMC to which we are Ie-
aally entitled we have got tbe projects. 
The Upper Krisbna project aJoDe requ;res 
400 TMC. The Upper Dbadra and Upper 
Tun,a projects require tbe remainiD, allo-
catt'd "ater. The Upper Krishna project 
wiJl irrigate 300 million areas and it may 
Dot be aD q."era tiOD to .ay that 60 
per cent of tbe basin area is in Kara.taka 
and .fO per . C"nt i., in And, ••• 
(!nttrr"l,ttl"..· . 



Sir, ,,,ought Karaataka is generous 
yet W~ canDot afford to lose even a drop 
of water because we are committed to 
thu. Let me assure the bon. Members 
that in Kunatllka we do aot want even a 
drop more tban what bas beeD allocated. 
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Sir, so far as water to Madras city ill 
concerned, it i. a commitment. Under no 
circuID9tances we are going back fnom on 
word. So, Sir, this matter could be sorted 
out among the Cbit;f Ministers. I would 
once again urge upon tbe Minister that 
under no circumstances clean.nce sbould 

SHRI B AYYAPU RBDDY :We will' be given and there is no valid reason for 
• living clearance for tbis scbeme. Dot take even balf a drop of water more 

tban what ba\ been aHocated. 

(Interruptions) 

SHRI V.S. KRISHNA lYER: Now, 
I come tei tbe apprehensions of Karnataka. 
The sailenl feature of 1976 and )977 agree-
ments is tbat S TMC water be liven to 
Madras for drinking water purposes by 
eacb State. Further, it bas been specifi-
cally stated that water tbat is coming to 
Andhra Pradesh shall not be used for 
irrigation. It is there in tbe award. 
Audhra has got 800 TMC water. they 
have already committed works for 740 
TMC and also 33 TMC for Sri Salem pro .. 
ject and 18 TMC for Julara Project. 
So, their allocated quota is over. Now, 
And bra Pradesh is saying tba t tbey are 
going to use only the surplus water. But 
tbere is no extra water. Where is the 
water? They are digging such a big canal 
tha tit can take 300 TMC wa ter bu t the 
point is where is the water? If water is 
there why should we object? They are our 
brethren. If there is surplus water Karna-
taka wjll never object. Now, I would like 
to ask the boo. Mi~jster whetber the pro-
posed Telugu Ganga project is in accor~ 

dance witb tbe Bacbawat award? Is it in 
accordance wi th the 1976 and 1977 agree-
ment arrived a t among the three basin 
States? If it is not in consonance with 
tbe award or the agreement. why 
should the hOD. Minister ast tbe Andbra 
Pradesh Government to send an tbe details 
in in this regard? You bave asked them so 
many clarifications. What is the necessity 
for that when tbere is no surplus water? 
Why do you give them trouble when there 
ia DO surplus water at aU? The question 
of clearancc does DOt arise at all because 
there ia DO surplus water. Sir:. tbey are 
spendinl a tbousand CloreS of rupees for 
this project. When tbere is ao water, wbat 
is tbe neceuity of speodio. tbis buac 
lmollUI' 

MR. DEPUTY· SPEAKER : I may in-
form tbe bon. Members that we have al· 
ready taken one hour and ten minutes for 
the discussion of this subject. I would tbere. 
fore request the bon. Members to put only 
questions. Now, Mr. JaDla Reddy to put 
questions. 

{Translation} 

SHRI C. JANGA REDDY (Hanam .. 
tonda) : Mr. Deputy Speaker, Sir, I want 
to ask four questions from tbe Govern-
ment. Why did you not invite the Chief 
Ministers to sort out tbe dispute going on 
between tbe State Governments for the 
last six months? What was the objee tion 
in inviting the three Chief Ministers'] You 
invi te them for luncb someday and settle 
tbe dispute si tting together. All the three 
Chief Ministers are fighting for their 
rights. The Government of India should 
as a mother. invite her sons; but the SODS 
do not sit to.ether. It is tbe duty of 
Governmenfto invite them. We are pre· 
pared to join the talks. At this point, 
I recall a story of 1983. 

{English] 

MR. DBPUTY SPEAKER: I do Dot 
want any story. 

[TraMlation] 

SHRI C. JANGA REDDY: I cannot 
help but narrate tbat story. A person got 
his daughter married to a money ler:det. 
Two children were born to the couple and 
in the tbird year be lodged a complaint 
tbat bis dauahter was abducted and for-
cibly married. 
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MR. DEPUTY SPEAKER : If you 
laave any question, 'you can put. You put 
your questions and tbey win -10 no record. 
Otber things will not 10 on record. 

[Trtlll6illli(JnJ 

SHRI C. JANGA REDDY: Why did 
tbis matter remain pending with the Cen-
tral GCWttDBJeot in'spite of the fact tba t 
Shri Ramltrishtta Heade, Shri N. T. Rama 
Rao. Silri -M. -0. Ramachandran and Sbrj· 
matt ladira ·Gandhi were associated with 
it? Why Delhi is -hesitaDt in solvioa thi. 
i •• tle ? Why do ~-be,. not give clearance 
to it. I want to ask another question 
who will give forest clearance, who will 
,iYe clearance OD environment- is it not 
tbe Centre which gives clearance on these? 
But the Central GoVOftHlleot waat to 
make Ule DOD-COoaress State Governmenu 
to filbt amoDI themselves like ca" and to 
watch the show like a montey. This is 
your policy .. .(lnterrup!ion&) ..• I waDt to 
N, tbat .either you Ule 10Uf'seJf nor you 
I.t ·otbea \lie it. You do DOt drink your-
.. If .1Id you do Dot let otbers drink. Is it 
poeeiWe ? 

(Interrupt ions) 

[&61l11t] 

MIl. DEPUTY SPEAKER ; Nothiol 
will .0 OB rCC01'd. 

( Interl'uptitms)** 

I Trt»lliatlon] 

saRI C. JANGA REDDY: You, are 
do .. ,iajUltice to DIe. Not ~ to me, 
you are doing injustice to six crore. pcopJe 
of Andbra Pradesh. I know there is fa-
.ine in Bidar and Ourbarga. Tbis pro-
blem bas arisen due to the division of tbe 
States on tbe basis of JaD,uale. I want 
to toow from the Central Government 
••• (llJtnruptton,) ••• 

IEIt6U_j 

.. ~ DBPlJTY SPEAKER.: PJease 
co.acJude DOW. If you persist in speak..,.. 
I will Jaave to ,order tbat Dotbina IGeI OD 
reeord. 

{Translation} 

SHRI C. JANOA REDDY: We are 
tryiog to supply drinking water to Madras. 
This injustice is not beina done to me 
alone, it is an injustice to tbe entire 
people of the State and at the same time, 
it is aJso a big injustice to tbe people of 
Tamilnadu ... ( Interruptions) 

[English] 

MR. DBPlTfY SPEAKER: Please 
put yOW' question. You are not speaki.ol 
on Telugu Ganga, Project, but sOQletbiD.I 
else. Please concJu~e DOW. 

[Translation] 

SHRI C. JANGA REDDY: You 
know, tbe pipe is being laid through tbe 
fields for suppl,ing water to Madras aDd 
the farmer also requires wa ter for irri.a· 
tion. The farmer wouJd not sit quiet jf 
he sees water flowing down in the pipe and 
when he is in dire need of water for 
drinking and for irrigalion, he win use 

. the water by breaking tbe pipe. As such, 
making water available to Madras would 
become impOSSible. Therefore, our 
Government has evolved a scbeme to 
lupply drinking water and water for inlp-
tion through open Channel to Madras. 
Therefore, my suggesrion is tbat the 
Central Government sbou!d invite tbe 
Chief Ministers to a luncb, make tbem sit 
together and decide the matter. To live 
forest clearancc is the responsibility of 
the Centra' Government. Where is the 
need to contult tbe States in tbis regard? 
The hone Minister should repl, to my 
questions. 

[EIlglish] 

.sHill ,V. SOBKANAORA.BESWAIA 
RAO (Vijaywada): 'M r Deput'.i.~"kcr. 
Sir. our ~olloa.ue; Shri AnBPu . .Rt-ddY hAs 
in detail naJrated dae circutnltaoces in 
wbich \hil projoet -lIMdo a bgiDniQl. . aDd 
tho sav_a' aipCCt.,of fho Bacllawaa A.,.4 
wbicb i •• iodin. OD &be ~ dIr.. S&a... aacl 
alao pula a speCial :Ilespquibi)it, OD ,tJae 
Go.-nllleDt of Jodla to iQ:JpJemtDt ,.,. .".r' .in Ie, .. • .,d- .jwi,. U~C"""y. 
the boD.' M~.tet did Dot.., .. ai.1e 
word in hi, reply to the .pecUic poio .. , ..... -
haw boca railed .~d tbe ealr.ct. 'rom tbe 



aw-t' that have .,een Q1JOted by Sbri 
A".,U' ....,. tastead, he ... ".pty 
avoiciiDi tbe inue. 

·1 would like .to kno.w froID the bon. 
Miuiafer how IDhf times. tbe Ceatral 
Go ...... ent W,oukt be seodiaa new points 
of illfornaatiOG to be clarified .y ·tbe State 
GOYCI'omcat. Unfortunately. the 
Goycr.omeot of India ace resar.UnI to this 
'acMc of putting forth lome or the other 
poi ... .to be cluified. Wby don't tbey 
• at for all tao olarifications at ooe time? 
Aft_ .tbe State Oovet"Dmen t sends t be 
c:larifioatiom, the CentraJ GoyerDm~Dt 

will acnd LbeQl new poiots for clafifica~ol1. 
ThiJ . W&3. tbis mauer is beioa dragged 
on. I waDt to put a straight question to 
tbe bon. Minister. Since the Govern-
ment of Karaataka has raised the objec-
tioa.of course apin it will be a repetition 
only •. whee tbey baYe clearly objected to 
tbat lII.tter. the Bacbawant Tribunal bas 
cleuly ,Itated in tbe clarilcation number 
7, which my colleague bas already quoted 
tbat wbat oW' colleague fcom Karnataka 
said is not correct because this part is DOt 
there. I am not disputina 'hill. I want 
fo seek a sfraiabt answee from the hone 
MIDuter or ..thi. question. We request tile 
bOD. Minister because Karnataka is in the 

.upper reacb. OoJy after they utilised 
their abare of water. the cc;nai~og water 
will come to Andllr. Pradesb aod if ther\ 
is DO .adequate quantity or water it will be 
put to 1081. In fact may colle~&ue was 
teUing, practically there is DO drop of 
water-excess water which is remainiQg rhfl,t 
i. left in the Krishoa with which ooe can 
~on.truct .\be project. So why do you object 
wben you are sure tbat there is no wa ter?Bu t 
we well be investing our mOD">' in the fQnd 
bope tbal we wiH be able to provide 
dtiG~jn. water aad water .for irri •• twn (0 
the permanontl, drought prone arca of aU 
tbe di.t.ricts of RQaJ"ema. W-e want tbe 
hoQ. Minis"r to clarify this winl. 
And I wan t to get one str,Jaht aQH'ler 
from him Suppose, you are telling that 
let ttle Chief Mipjsters of Andhra Pt.de.b 
aDd KarnJtaka sit toaether and why not 
they .cute tbe inue and au.eat $orne 
lolutlon to IDe. You ooly puuina the two 
Cbi.f MiDisters to,ptbor. 

Roil 

ii.~.·Ji. DJ~. 

SHRT V. SOBH"-NIaDR,EESWARA 
RAO : He wants to crea te trouble between 
tbe people of Iheae two State.. He docs 
not waut to fulfil hit responiWtity. 
When tbe two Statcs do·flo" 8,_e.,. it 
not your relPonsibi Ii ty to . implcmeot 
Bachawat Tribunal Award. That is my 
srraight question. Let tbe hon. Minister 
answer •. 

SHRI B.N. REDDY: I beJoD' to 
Ant!,Jlra, at least OQe ••• 

r IItl~"U,'io", ) 
MR. DEPUTY SP.BAKBR. : Nv. Wbo 

is B.N. ~4y ? 

SHRI B.N. AEOOY{Mirya]luda) : ·Sir 
I am bere. I am standioa, you.tte liat ••• 
inl t. me. It was inaugurated IJy ·tlac 
Prime Minister. After year, JpcjMiiQl 

- almost 10 croces in two years 00 tw. 
project, my tb'y trouble is uacalle4 fo.r, 
unwantQd aDd unhealtby. So tbis IIlIat 
lbe removed and a.fter all Andhra people 
lafe entit.Jed to utilise the watel'-tbe 'Qrpl. 
water aDd tbe water which is aoing mto 
'the sea. Tbe trouble must not ,be.created, 
and people should not sit as judaes.t the 
rame time. Tbat is what J wankel t9 
,eJl, 

SHRI H.N. NANJE GOWDA (Hassan)! 
Shri Ayyapu Reddy has raised three-four 
very relevaDt POiDIS. I am happy, ,tllat js 
deMloplDCDt capacity, cleannc:e for the 
project ·aDd t~n aur.plus waoler cIiMribu. 
tion b7 2000 A.D. These ate some 01 tbe 
poin .. whicb are rais" by Shri Ayyaptl 
Reddy •. He lias aJso quoted J9'76 aad 1971 
aareemeD's" 

Sit dout tae deveJopment o( capa-
J 

city for irrigation, 1. alraiabt.wa, \ell 
. Sbri Ayyapu Reddy, it was tbeir duty to 

create capac:it.)' ,(or us. The whoJe HOUfe 
ma.r be s\lrpri.scd why 1 am ta,WDa J~' 
tbis. Sir, what is Karnataka tc4ay? 
T~ Karo,. ta.b col\sists of 19 ~trJ~ ... 
But' carUer there w.ere on), 9 ~tric,-. 
The rest of the 1 0 dis~dc. tlCfC added ~() 

. learaataka at the time of Stat •• ~ .. -
nisa\ioD OD Uqpiatia basis. Ba,tlWr' tc) 
J956 ~ were ,tllc'C 'iatric~" !I)ey 
ftJ:e 11Iltb ,c,.tllbUe ~~"d.. ... 
wbUe . Madra. aDd .,ltwld.. ~ba, 



" ' 

B.A.H. bi •. 

[Sbri H. N. Nanje Gowda) 

Itate. They were all with· there friends 
. for centuries. Tbey ooly came to us 
recently after the reorganisation of states 
in 1956. 

Tbe story of the Klnnadigas livin, in 
these integrated areas is a pathetic one. 
They did pay their taxes to tbe erstwhile 
Governments. By their money. you constru-
cted and developed your languaae-speakina 
areas alone. You never located any pro-
ject in ·the Kannada speakina areas. 
Neither the erstwhile Hyderabad Govern-
ment' nor the erstwhil~ Bombay Govern-
ment, nor the erstwhile Madras Govern-
ment located aoy project io the Kanna. 
da speaking areas. Ten districts were 
added on to us, to become part of Kar-
natata. Was it an offence tbat tbey were 
Ipcatiol Kanoada. You never located 
projects in their areas. What was tbe 
irriaatioQ in Krishna basin in 1956 in the 
KanDada speaking areas and how much 
water put in use. Twenty TMC only. 
whOle fault was that, capacity was not 
created. You exploited the Kannadigas; 
you never created tbe capacity for tbem 
there. You Jeft them to suffer in the 
famine-stricken areas. and you developed 
yourself, because you were near the 
seat of power and never allowed them 
to come nearer to the seat of power. 

This is the pathetic story. The house 
lDay otherwise think: why do these Kar· 
oataka people neither use water, nor allow 
others to use it '1 The question is not so 
simple. These are the historic rcasoos 
why irriaation potential could not be 
created in these Kannada speaking areas 
which are in the Krishna basin. They were 
all with those peopJe only-aU these 
peop\e. (Interruptions) 

I say this just to enlighten them. 
What happened in 1951 for the First five 
Year Plan wbile tbey wanted to allocate 
water? They took the allocatioo of pro-
jects as tbe basi. and accordiqly, tbey 
cleared tbe projects. These project. 
were anoted hi tbere area. 001,. 10 
'aet wbeD tbe, Krishna.Pennar project 

9 

•• , to be cleared, inside the eartwbile 
Madru State tbe Tamil lpeaki". populi. 
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tion aDd the Te)Ulu apeatina population 
~Ian a quarrel Then the Telulu spcak-
iDa people said : Krishna wa,Cer should be 
used ooly in the Krishna basin. not out-
side the basin. They never wanted Kri-
shna wa ter to be taken outside tbe basin, 
for the 'Tamil speakiDg people. Wben 
Potti Sriramulu sat for the satyaaraha. 
this was also one of the points. Now they 
have become Andhraites, aod they are not 
botbered. They can take the Krishna 
wa ter outside the basin. because j t helps 
only them. It would mean outside tbe 
basin, if it was to help the Tamils. Now 
it is not lite tbat. It is gOiDg to help 
Andhra people only. Tberefore. tbey can 
get water oatside the basin. This is the 
theory tbey are propouDding 

(Interruptions) 

About clearance, I want to tell Gover .... 
ment of India : we are thorougbJy convin-
ced now tbat since the ioception of indpen 
denee, for some reasons or the otber tbe 
Kannada speaking p.eople were aiven a 
stepmother)y treatment in the matter of 
irrigation. I will tell you why. 

( Interruptions) 

SHRI C. JANGA REDDY By 
which Government ? 

SHRI H.N. NANJE GOWDA : Which-
ever Government might have been there. 
Dr. K. L. Rao was a Minister, He was 
also a Congressman. Hut we know that 
he helped the Andhra people, and tbe 
Andhras must ever be greatful to' him. I 
am happy; let him help them. I do not 
mind his havina heJped them. But we 
must remember that he was also a Con-
gres!man but andhraite. 

SHRI C. JANGA REDDY: Sir, it 
was not sponsored by tbe Centra) Govern-
ment. The aJJocation made to the State 
under the State Plao was utilized by the 
State Government. 

SHRI H. N. NANJB GOWDA: We 
are expressinl our apprehensions. On 23rd 
March 1963. what was stated by the then 
Minisler of Irri.ation on the floor of this 
House 7 He promised this House. and mad. 
• declaratioD. What W8I tbat declar.tic~D '1 
It Wli tbat the NqarjoDl Saaar projeol-. 
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,-=oDd Itall would be cleared oDly after 
tbe Godavari diversion to Krishna was 
made. That was tbe assuraDce given in 
this House by the then Minister, i.e. the 
late Hafiz Mobammad Ibrahim. What 
happeD later ? 

Later on, Dr. Rao came, He forgot 
this assuraDce. He cleared the second 
stalc also. Whcn the Bachawat tribunal 
wu appointed in 1969, it was an 
fail accompli. 

Sir, Now I would ask to ask the 
Min'isler. Since how many years Upper 
Krishna Second Stage Project is pending 
\)crore the Government of India? Ten 
yoars. Since how many years alo Mr. 
Ayyapu Reddy you havo sent your project? 
Two years ago, I request Shri Ayyapu 
Reddy to plead on our behalf with the 
Irrigation Minister to clear our project 
which is pending since )ong-l0 years For 
bow many years tbe Upper Bbarat Project 
is pendina 7 Why have you not cleared it? 
They have not cleared Upper Krishna 
Seconi Stage. Why? Because it 
is covered under Scbeme A of the 
Bachawat Award. If Mr. Ayyapu 
Reddy had gone through that, he would 
understood that. Wby should they' not 
clear the Te'u.gu G& nga Project? Because 
It is not covered by scheme A or scbeme B 
of the Bachawat Tribuna1 9 s Award. Then 
how can the Government of India, whether 
be is seetin, a clarifica tion or doing this 
or tbat, can clear it '1 If they clear that 
project, I ask the Minister if he wants to 
cJear this Te'ugu Gao,a Project whicb is 
not covered by scheme A of the Bacbawa t 
Tribunal award '1 It is the bounden duty, 
moral duty, responsibility of the Govern-
ment of India to clear all tbe Karnataka 
Projects pend i ng wi th tbe Government of 
India. Do you know wbat they have 
done 1 What is tbe area irrigated 1 
(Interruption.) 

SHRI B. A YY APU REDDY : Have 
we ever objected to the clearance of your 
J)rojects 'l 

SHRl H. N_ NANJB GOWDA: What 
. i. the area itt'pted by Upper Krishna 
Secoad Staac? 10 lath acres where? In 
aulburl_ 10.4 l\ai~b~r c1istrict. "b,o ~iil' 

be benefited. Not we but th~jr brothers. 
Tbose who lived with them for ccoturies. I 
request my Andhra friends to gct this 
project cleared and help their brothers. 
(Interruptions) 

SHRI E. AYYAPU REDDY: Have. 
the Government of Andhra Pradesh obje-
cte~ at any time to tbe clearaoce of your 
ProJects? (Interruptions) 

SHRI H. N. NA NJE GOWDA: I am 
happy tbat Mr. Ayyapu Reddy mentioned 
19770ctober/asreement. Does it not 
states as follows: I would like to ask: 
tbe Minister, Sir. 

"Tamilnadu sball be permitted to 
draw Dot more than 15 rMCft in 
a year. The period of drawal 
shall be from lst July to 31st 
October of tbe year. The Cha-
nnel from SrisaiJam to Somaila 
Dam on Panner shaH have a dis. 
charge of ooly 1500 cuses capa. 
city." 

What is now tbe channel capacity '1 It is 
1 J ,150 cuscs. We are not opposed to liviDg 
Tamilnadu drinking water. It is inhuman. 
But let them Dot project to the whole 
world that Karnataka is opposina giving 
drinking water. it is not like tbat. Under 
the guise of drinicinl water, they should 
not trap others. Tilen it furtber says as 
follows: 

"This lined channel shall not be 
utllised for irrigation and other 
consumptive uses. The Govern-
ment of India. will arrange to ins-
pect and ensure that withdrawals 
(rom SrisaiJam sball not exceed 
15 TMCft in a year." . 

If they are violating this agreement. if the 
scheme is not covered under A. whicb is 
notified by the Government of India, how 
on earth cao anybody clear that projects ? 
If you want to clear this project.tben clear 
our projects ; tbey are peDdinl for ten 
yean. 

What is the percentalt of the irriaa· 
tioo in Kalaataka ? It is 20 per cent 
What is in TamUnadu'l It it 44 to 46 pe~ 
ceo.t. Wh.at is in A.ndhr, "rad~h , It i, 
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(Slwi 'R, N. Naare Gowda] 
42 per cent. You want tbat the Govern-
ment· of India should encourage 
rcaional imba1aoces io this ·coDotry. 
(lnterruprion$ ) 

saRI v. SOBHANADR.8BSWARA 
aAO : Do· JOU want some StatR to sutJer? 
W4aat'.il·tbi. ? (Inl.'Il]ltiDn3) 

SHRI H. N. NANJB GOWDA: Not 
at tbe cost of' Karnatata. (/nterruption$) 

SHill V. SOBHANADRtmSWAIlA 
·Jt.AO : Deir ;rop area .. -is 90 per cent. 

( Int.rruptio",) 

sal.IH. N. NANJB GOWDA: What 
.'ell .. 'B' of tbe award and why? 
Because, die T,ibUDaI bas dearly under· 
stood. that Karnat.aa "as· metod out with 
iajUltice atl dtroqb decades. Now, be· 
oaaae -of. ·hi storica I rea.aas and lack of 
1IlfI'Iieota. chle t .. manipulra boas by tbe men 
in office at Government of I.dia level 
Kannadig .. could not create capacity fo; 
im.atioo. Tbat il wily the TtibunaJ felt 
tJae:ueedof Kat .... ta aDd allotted SO-per 
ceot,of tbc·water·so·.it .... der scheme 'B'. 
I. woWd.lik'e to now whether tile GO'lCm-. 
... t of Aadbta flracJesla woold give an 
uadortakiog to tbe Govetomeot of In4ia 
tbat·tb..,·Wlll never clai!D .·aler for this 
cb .... r ,.fcel' 2000 A D. Let,us koow it 
Let them live an uode-rtaking to tM Go~ 
v~rDment of India to that effe.;:t and let 
GO¥ef'oGOGt,oI,Ielia _araine it. Then 
-let theat c"l·other ,ekf Mln.i;ters and 
eon.lt diem. The pr.ojoct is neitber 
ua4er adaeme • If.'.or uDder .ehem~ 'B'. 
..... rioWDI. water we ue. DOt objecting. 
WIt, are Kaoud"... objecting? Wby 
Ibould waCer 10 ... ate" Wbat i. the me-
thod of uling tbe surplus water ? Can it 
Dot _ utifi" in ·tbe nietill, c .... aeb 1 
WIry to dft'W up a new obltMUd for .hit '1 
Are Tamil .lId Aftdbra ~people.o.t FUing 
ttaree crOl" in c •• very _iD. The, are 
uli ... oat' ahere becMu.. we' _¥e .ot 
devetGped'·t_~o&.,.oitJ to oa __ r _in 
apia ret hi.loric re8lO01. U_r the 
•• _01 dciDkio& water, they want to ea-
tablbb .Wr ri,bt, wbicH should Dot be 
aU0w4.- 11~' upoD JJao Governmeot or 
Wit apt to .. 10. t~ 10 uti our nare 
9f water •. ntl IObeme i. DOt c:evered ·lty 

aclleme • A' or Stberae"IiJ' aocl tta., ..... e 
~,au~rity 10 ut.ilise dUI wa&er. I ... ~ 
tloa. ,-,>U Dot to clear 'his project ..... . 
you clear itatoa·taka projeQ.ta wlaidl -..e 
Dot co_red uodor Nileme "A' INt, covered 
un.sJer scbeme 'B'. . ' 

SHRI S G. GHOLAP (THANE) : It is 
a fact that TchllU Desam canoot utilise 
tbi. water for irrigation. Tile can ... is 
meant oniy for driDking water· to 
Madras. That is why, alt tbe States hey. 
agreed to live S TMC of water froDl tbeoir 
share. They are investing crores of rupee. 
o~ tbis project. Will tile Govorameat 
iaue directions to the Telugu n .. am 
Government DOt to CO ahead with their 
i.vestment till a fina] decision is taken in 
tbis reapect. 
[T-rlllUlation } 
'*DR.. S. JAGATHR.AK.SHAK.AN 
(CHBt-fG~LPATru). Hoo. .Depaty 
Sge.ter~ Sir, so far as tbis' Te1uautGaDi. 
scheme II concerned. tbis is beiDI bruited 
about for the past 60 y~a ... In i983 _oder 
tbe benign presence of tbe former Prim~ 
Minister of India. Sbrimati Indira Gaadbi 
the lOllI-awaited Tolugu·Qa.qa scheme w.a~ 
approved by tbe Chief MioiSler1 of lour 
States-Aoctb-ra Pradesh, Kunatata, Malia. 
r.sbtra and Tamil Nadu. All these f-aur 
Chief MiniMas came &0 the WJaDillteuI 
decision 01 accept-iDs tim scheme aad 
allocated lb. 633 crores for tbis sebe.e 
wbicb wo.ld provide driatina· •• ter 10 
'0 letha of people ia Madras. Our' fer-
mer Pdme Mini.ter. Sbdmati laclira 
Gandhi was the iospinlti.. belliad ·tlli; 
agreement. Our 'Chief Mio"er, Dr. MIG. 
Ramtcbaoora1l aHoc.tecl Its. 109 creres 
for tlUa scheme. The' PJaaoilll ColBGtil-
lion has provided iD the 7tta Five Year 
Pia-a Rs. 7000 crOfea for prO¥iStofJ-of 
potable water, But.e .... 1 
aUocation bas been ,made' for, seWiqtbe 
ckinkiDl water I"ob"m 0( T.amU NMu. 
J ... t lbat a special .-flocation·'Of RI. 
100 crores sbould be made fW"T'_u-
Gan,a scheme. It should be rakeD up al 
.atoeDtoJ.l_y ,polMfltcd. ."be .... tt ,lhat it 
QUe.be ia:nplomeoted el\P.C4itiouaJy bdore 
the close ~f tho 7tb P,laD. Tile ....... of 
Tamil Nadu, particularly of Madra. ar • 
.. telul.to Ibe Cider Mini.ter 01 AocUar. 
P,l.~.b ror bis w)lole-hearted .cooperation 

*Tbe speech ... oripaa11, dellftml ';' i. 
Tamil. 
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ia ~cceptilll and· implementiD,' this . 
• ehe_~, We are'equally pateful to the 
Chief ;Minister of Karnatak., who ba. 
aJaowa keen interest in solving the drtDauc 
water-problem of Madral' city. We are 
indebted to our Prime Minister 8110 in 
this matter. Tbe work is goioa OD' spee-
dily. The Centra I Government should 
initervene to ensure expeditious implemen.· 
tatton of Telugu.Ganga project. I demand 
that aU fiscal alld physical measures should' 
be initiated for completing TeluBU-Gao.1 
project before the end of 7th Plan. 

[Engli,h) 

SHRI B. SHANKARANAND: Sir, in 
my reply, I deliberately did not quote the 
ftautes. I also -did Dot enter into a con-
troversial 'area raised by hOD. Members 
for ami against the Telugu-Ganga pro~ct~ 
My main intention was, not to hide any 
facts'from the House. But my efforts was 
mainly not to create auy furtber controv-
ersy in the matter of bolvioi the problem. 
If there were little more time I would have 
liven more details. 1 tbought. after having 
seen tbe arguments for and ag3inst, botb 
'ides try to question and repJy each other 
by giving information and receiving in-
formation, by raising cODtroverlies~ I 
did not tbink it fit to give more det.Hs. , 

Th~ whole thing starts when this 
Project report was received in December, 
1983. Immediately-because somebody 
laid trom the other siee that we commit~ 

ted dolay in bringing out the points which 
should receive clarifications frem Andbi'a 
Pradesh -immediately after the receipt of 
the Project Report we did send -in 1984 
itae]f-the Govrrnment's queries or 
clariScations that were needed from 
Government of Andhra Pradeih and as I 
said, the replies are still awaited. 

To sum UP. I do not want to go into 
th~ various thinas the bon. MembeTS have 
.. id,' and I see that hOD, Members are 
very much ~Iifatedt about the injustice 
dono to the respective States, especi1llly 
KatDalata. May - I sum up some of the 
njt!ctio.'wc"baft" receiYed'l 

Sit~ tile Bouae bOWl' ' .... r arc: the 
objectiO,DI ,raised '" by KatDatan and 
Mabaruhtra ••• ,,",tbe 'oleamace of thie 

Project. Karnatab' h.~ lent objection • 
to the clearancc of tlii. Project. They 
are: 

(1) That tbe carrying· capacity 01 tbe 
canal i. as per the project'report; 
11 ,150 cusec. as apiDlt 1.5QO. 
coseCl as- per the 19-n A'IrctmeDt. 

(2) That the period of drawel would" 
be for the eolire year'accordiuJl' 
to the project thoup' the' alfeed' 
period is only' four months; - tbat" 
is, from July'to October. 

(3) That it is specifically stated ia 
October 1977 Agreement-there il" 
a cODvelltioD-that it is meant' 
oraly for water supply to the- cityc 
of Madraa~ 

These art the atipulatio .. macle"i.· fa 
Aareement of 1977. It is true- tlat'rbfJ 
water is to be, used on'l, for driDtfn," -POl"-
poses aDd for notida. else~ That hft 
been a stipulation 10 the aateement. I de 
alree. But wIt.t tbe hOlt. Member Mr; 
Nanje Gowda has spoto' about thia]Jblat: 

Mahar.shtra hal raised objecti0D4~ 8tH(; 
to sum up, they are: 

(i) That the Project Report ia vque 
about the source of water-to be 
drawn and utilised. 

They are cballenging the very concept 
, of the 'availability of water'for tbe TetolU-
Ganga Project ! 

(ii) That tli~ project is in .ross viola .. 
tiOD of the decisions of'l{d.bAa 
Water Disputes Tribunal' aDd 
interstate aareement 08' Matlras 
city wakr supply. 

(iii) Since tbe Stat-e of Aadbr. <Pradelh 
bad liven 'coDditio~at . ratilea ..... 
to the 1977 all'dCmeat .. tile ..... 
ment itself may staed void~ 

It is a vCIJ serious olJjC4uiD& thMdaQ 
have raised because it is ADdhra Pta .. 
which: hu ,a'1'8ed coaclith:toafJJ'~ , 

(iy)~Tbat the, alree~.t· ~f 19-U:~t .. 
we_ Aadhr. I'r .... aa4 T .... 
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Nadu is not keeping in line wi th 
the 1977 aareement. 

To resolve these problems, the Prime 
Minister has written to Karoatan and 
Mabarashtra Chief Ministers to tfY to fiDd 
out and resolve the problems" Ind be has 
iDformed the Chief Minister of Andhra 
Pradesh. As earlier stated, I myself had 
lone to Andhra Pradesh, met the Cbief 
Minister of Andhra Pradesh, and Secreta., 
le.el meetings were held. Various efforts 
are being made and I am still punuinl tbe 
efforts. The House rna)' appreciate that 
OD the one side both the States bave laid 
tbat no, tbis is absolutely alai nat tbe 
Bachawat Award and should be thrown 
lock, stock and barrel-that is what these 
two States say-whereas. on tb. other aid., 
Andhra 'Pradesb says tha t look. water is 
10ioi waste to the sea, there are dry lands 
aDd the people are in urgent necessity of 
havinl water for agricultural purposes, 
for irrigation purposes. It is nobody's 
case that any provision of Bachawat 
Award is illegal. Nobody cballenaes any 
prOVISIOII of the Bachawat Award. 
• verybody is pinpointing tbe Bachawat 
Award thougb, in faet, Telugu-Ganga i. 
eDtlide tbe Bachawat Award. This is a 
funny situatien in whieh we are all held .•• 

(Interruptions) 

SnRf C. 'JANGA R!!DDY : The Dame 
ef TeJugu-Oaoga might not be tber. iu 
tbe AWard but the surplus water can be 
Jiven. 

SHRI B. SHANKARANAND: Sir, I 
am sorry, I am unable to make the hOD. 
Member know the situation. I canDot 
make myself more clear than what I have. 
It is true that Scheme 'B' if implemented-
aad it i. according to tbe observation 
made by some Member that tbe nOD-
implementation of Scheme 'B' is causinl 
injustice to Karna taka-requi res the 

"appointment of a River ValJey Administra-
tive Authority and that ea .. only be done 
by aD Act of Parliament and nothing else, 
and tba t needs a general agreement between 
the concerned Statel. We are very much 
eaae~ to solve these problems. 

lleference has been made to the clear ... 
. Dee of Upper Krishna Stale-II, Upper 
- Bbatt ... aDd other projects of ICarDataka. 
I_, .. y that all theat pro;..ti ttodelorw 

sympathetic cOD8ider~tjoD beeause I ho" 
the luWeriog of the-people of that lide of 
the country and of Karnatata. AI I bave 
already laid, I need Dot ,0 iato thcae 
8ontroversiel. Ratber I am "jllinl to 10 
into these controversies ia order ,to Ind 
a lolution rather thaD create further coa-
troversy in tbe mastes. All I need is, aa 
I told lomebody, tbat I should call the 
Chief Ministers for some dinner or lunch. 
May I, On bebalf of tbe Goyernmeat of 
India and on bebalf of the House. request 
the Cbief Ministers of three States •• .-

( Inlerrll,'ifJns) 

AN HON. MEMBER : For dia.r ? 

SHRI B. SH~NKAltANAND : No. to 
come together and help themselves and 
help this countrp to find out the solutions 
that are most needed urgently for ,be 
people who are luBerinl not only in Tamil 
Nadu but in all these three Statel. 

MR. DEPUTY·SPEAKER: We are 
continuing discussion on the Seventh Five 
Year Plas ... 

SHRI V. SOBHANADREI!SWARA 
RAO: Ple.s. p~_otect my right. The 
Minister ha~ has not answered my speeific 
question. Please come to my rcsue.. We 
have referred to tbe Bacbawat Tribunal 
Award, What is the reply of the Minister ? 

MR. DEPUTY-SPEAKER : Ev.ry-
.,OOy is 8,feeinl. There is no dispute en it 
at all. 

SHRI V. SOBHANADREESWARA 
RAO: I want to seek a clarification. 
Even durinl the 1977 Agreement, the 
Government of Aodbra Pradesh ailncd it 
layin. that they do not affect in any way 
tbe righ ta of the Sta te of Andbra Pradesh 
to utilise the waterl of Krisbna River for 
the purpose of irrigation and other uses 
in any area and in any tnanner. The 
Minister bas Dot answered to that. 

saRI B. SHANKARANAND: Ia my 
reply in tbis very House lalt time I .. ~ 
roply to that question. Please teo that • 



tit . Motlo,,;;: 'tit 

MOTION R.E: "SBV_NTH FIVE 
\' YBA,R PLAN 1985-90u -Contd. 

[Bn,Ii.hj 

MR.. DBPUTY SPBAK.BR.: Now w. 
resume our discus!ion on the Seventh 
Five-Year Plan. I would request tho 
Members to be brief so that everybody 
can lOt an opportunity to speat. 

[Tulnsl QUen] 

·SHRI R. JBEVARATHINAM (Arat· 
icOn3m) : Hon. Mr. Deputy Speaker. Sir, 
I am greateful to you for giving me this 
opportunity to participate in tbe discus. 
SiOD on the Seventh Five Year Plan. I 
would like to recall what tho patriot-poet 
of Tamil Nadu Subramaniya Bharathi 
sang. 

IJaiya Bharadhathinai Vaa Vaa 
Urudbi Konda Nenjinai Vaa Vaa 

He called for youn, and stout-bearted 
India to come ODe 'Our your and dynamic 
Prime Minister Sbri Rajiv Gandhi, who 
represents the stout·hearted India, has 
reaU), become the symbol of SultramaDia 
Bharathi's song. I am sure .bat be will 
ensure successful implemen ta tion of the 
Seventb Five Year Plao, which will berald 
a new India witbout oppressing poverty 
and distressina unemployment. 

It is mainly due to tbe intervention of 
the bon. Prime Minister that in the 
Sevent.h Five Year Plan Tamil Nadu bas 
,ot the plan outlay of B.s. 5750 crores. 
which is 60% higher ~haD the Sixth Plan 
outlay for -tamil Nadu. Our Cbief Minis-
ter of Tamil Nadu, Dr. M.G. Ramachan .. 
dran has openly accepted and acclaimed 
the rule of our hone Prime Minister in 
lettina this increased outlay. On behalf 
of the people of Tamil Nadu I wish to 
convey to our hone Prime Minist-er our 
,rateful indebtedness for having increased 
the outJa, in the Seventh Plan to Ra. 5750 
ceorel. I am IUro that the people of 
Tamil Nadu will reap tbe benefits from 
tbn increased outlay •. 

-The lpeeeh wa. orilin,lIy delivered , .. r·.U. 

Sir. it i. IratifyinS to Dote tbat the 
World Bank. IMP and other jntotnatiooal 
monetary organisations bave in DO uncor-
tain terms Commended tbe economic pro.. 
,reu tbat India bas made 08 account ef 
effective implementation .of six Five Year 
PJau. W. could bav. completely eradi-
cated tho problem of poverry and unemp. 
loyment during tbe Six Five Year PI .. 
,",riocls. Buc tbo population expJosion 
bas hindered our constructive approach t. 
tbese twin problema. We should sttea-
uousl)' endeavour to implement famil1 
welfare measures during the Seventh PIau 
period, so that the objective of eliminatlDa 
poverty and unempJoyment ~an be achieved 
~y the end of the Seventh Plan. 

Here I would like to point out that 
under tbe revised Gad&iJ formula 20o/Q of 
central assistance is earmarked to States 
which are reckoned as backward by virtue 
of tbeir per c:api la income faUin. beJow 
the all States· avera&e. It must be born. 
in mind that the per capita income faUs 
in such States due to haJf-hearted imple-
mentation of Family Welfare ichemes. 
Those States which vigorously implement 
the Family Welfare scbemes become the 
victim due to no fault of theirs because 
the per capita income In these State. is 
higher tban those so caUed backward States. 
It sbould be the other way. Those Slates 
wbich bave blgher per capita income OD 
account of effective and energetic imple-
mentation of Family Welfare programmes 
must be given extra 20CYo assistance from 
the Centre as an incentive. Then onty 
throughout tbe country tbe famiJy wetfare 
measures wiU be im:>lemented uniformly 
for the good of the endre country. I want 
the hon. Minister of PJanning to ponder 
over tho suggestion I have made and do 
somelbina so that some incentive is given 
for effective implementation of family 
welfare measures. 

In reply to a Calling Attention Motion 
in tbis House, our former Defence Mini.-
ler and presently lhe Vice President 'of 
India. Sbri R.. Venkataraman had ~oDceded 
the strateaic importance of Sethusamu-
dram project. Out former Chief of 10m .. 
Navy bad also accepted tbis contention 
of tbe Government while liviDI evidence 
be'on me LabluDiaarl,.8 Co __ net 
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ooaatitut-ed by the Transport Mioister to 
.. ""iae the feasibility of Sethusamudram 
~roject. ,In J'eply _ to a Starred QuestioD 
QQI, tile Dther day Shri Bansilal, our 
~ort Minister stated that this issue 
i. ue4er the coDsideration of the Govern-
baeDt. This project was taken up for per-
'rJNrd Five Year Plan scrutiny, under the 
iASttuctioBS from Pandit Jawaharlal 
~ru. ,But~t was not somehow included 
ira the Third Plan. Since 1901 tbis 
Ictthusamudram project had been recom· 
rae .... by dte Br;tisb experts and after 
ladependence Sir C.P. R.amaswamy Aiyar 
Jaad recommended tbis. Sir A. Itama-
Iwamy Mudaliar Committee had recom· 
mended the execution of Sethusamudram 
I)toject in national interest. Dr. Nagen-
dra· Sinah. who was Secretary to the Ship· 
pin, Ministry and who is presently a Judge 
in the International Court at The Hague 
laad also stressed the importance of this 
project. The Government of Tamil Nadu 
bad also repeatedly sought the Centre·s 
approyal for tbis scheme. In his speech 
to the meeting of National Development 
Council held on November 8th and 9th, 
the Chief Minister of Tamil Nadu, Shri 
Ramachandran did refer to this project. 
I demand tbat this should be taten up for 
implementation in the Seventb PJan. If 
that is not possible. in the interest of the 
defence of the country, the Sethusamu-
dram project should be implemented as a 
Defence Project without further delay. 

I demand that a Petro.Chemical com· 
pies lhot1ld be set up in Madras: Similarly 
dae eJq)aDSioD project of Madras Fertili-
.... ,1h0\l1d be included in the Seventh 
."D. Tbc e~paDSion project of Hind. 
..... 0 Photo,Piims at UdhagamaDdaJam 
"_d also ,become a 7th Plan scheme. 
Only the otber day, on 16th our hone 
Prime MiDister dedica ted to tbe natioD 
... .x.&lpakkam Atomic Unit iD Tamil 
liMD. ·A ,Pue) of the Atomic BoerlY 
eo.miasiDa had .claOJeD Kood.tuJam in 
Timaclveli District for ,the. seCOJ'Jd,Atomic 
Rawer PlaDt in Tamil NlMu. Nearby 
Itood • .-._ ,tbere is TuticoriD Heavy 
_,,~""t. ,The Heavy Water produced 
.... ,.a be.utilised for the ,atomic plut 
"~"""ku_. I IUwst ,·that dae 

secoad ,a·t01J)ic plant in KGo.da,akuJam 
must be included in the 7th ,Plan. We 
have the All India Institute of Medical 
Sciences in New Delhi which cater to the 
medical research needs of Northern 
States. We have no such medical research 
institute for Southern States. I demand 
that such a premier medical research 
Institute should be set up in VelJOi'e 
where we have the world-renowned Chris-
tian Medical Hospital. The climate of 
Vellore is also suitable for such a medical 
research Institute. Vellore is also ideally 
located and it is approacbable by the 
nei-ghbouring States of Andhra Pradesh, 
Karnataka and Kerala. I suggest tbat a 
Medical Research Institute of the type of 
AI) India Institute of Medical Sciences 
should be set up at VeJlore during the 7th 
Plan period. 

We had a discussion now for more 
than two hours about the Telugu Gaoga 
project. There are divergent views about 
tbis Project. Instead of planning for a 
disputed project, I suggest tba-t the loog 
standing Ganga-Cauvery link up scheme 
should be taken up in stages. Dr. K.L. 
Rao, the former Irrigation Minister bad 
recommeoded the implementation of this 
project by first linking up Yamuna 
and Narmada, then··' Narmada, and 
Godavari, tben Godavari and Krishna and 
finally Krishna aod Cauve(y. We can try 
to get World Bank loan for this project. 
This win give the opportunity for our 
young technica11y Qualified unemployed 
engineers to do something worthwhiJe. 
This will also prove the best medium for 
national integration. As a beginning of 
our earnestness for implementing this 
project, during the Seventh Plan we sbould 
begin at least the preliminary survey work 
lor this gigantic project • 

With these words I COftclude my 
speech. 

[Eng/ilh) 

MR. DEPUTY • .sPBAKmt Hoa. 
Members, I Dave to inform the Bouse tbat 
the recommen4ations of the President 
required undor article '117 of tbe Consti· 
tution of India for introductioa aDd COD-
li4eratipD of five ~iU. .hich . are, to be 
taten now, have been received. 
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PQrlitJment (Amendment) Bill, 191' 
'SALARY, ALLOWANCES . AND move for leave to hUroduce a Bill to 

rBNSION OF MEMBERS OF' PARLIA- amend tbe Presidenf's Peosion Act, 1J51. 

"4!NT (AMBNDMENT) BILL, 1985 

[English] 

THE .M·INISTER. OF PARLIAMEN· 
TARY.AFFflIRS·A~D TOURISM (SHRI 
~.K.L.iBHAGAT): I bt"8 to move for 
loave to introduco a Bill further to amend 
tbe. Salary, Allow,ances and Pension. of 
MelQbers of Parliament Act, 1954. 

MR. DEPUTY .. SPBAKER : The 
question is : 

I&Tbat leave be granted to introduce a 
·Bin further to amend the Salary. Allo-
wances and Pension of Members of 
'Parliament Act, 1954." 

The motion was ado pled. 

SHaI H.K L .. BHAGAT : Sir, I in-
troduce the BiU. 

SALARIES AND ALLOWANCES OF 
MINISTERS (AMEND'MENT) BILL, 

1985 

[English] 

·:fHB MINISTER OF HOME AFF. 
AIRS (SHRI S.B. CHAVAN): I 
bel to.move for leave to introduce a Bill 
furtlact' to amend the Salaries a~d Allo. 
"Dces of.Ministers Act, 1952. 

MR.. DEPUTY-SPEAKER: The 
question .is : 

"That leave be granted to introduce 
a -Bill further to amend the Salaries 
aDd Allowances of Mini sters A t c , 
1952;' 

The moliOll.wtu ,Iltiopled. 

SHRI S.B. CHAVAN: I introduce 
tJte:8ill. 

.PJUiSJDBNT·S PENSION (AMBND .. 
MBNT) 'BILL, 1985 

;l&tlJitleJ 
't'IIIB .,.MIMISTBR.·OP HOMBAPP. 

.wUiCMNv8.B.· afA.V.N): I ·~·"-to 

MR. ·DEPUTY-SPBAKER: The 
question is : 

HTha t leave be granted to introduce a 
Bin to amend tbe ~resident'. 
Pension Act, 1951. 

The motion was adopted, 

SHRI S.B. eHA V AN: I ,introduce 
the BiU. 

SALARIES AND ALLOWANCES OP 
OFFICERS OF PARLIAMENT t(AtdBND .. 

MENT) .BILL, 1985 

[English] 

THE MINISTER OF PARLIMEN-
TARY APFAJRS AND TOURISM (SHItI 
H.K.L. &HAGAT): I beg to -mow 
for leave to introduce a BiU further to 
amend the Salaries aod Allowance. of 
Officers of Parliament Act, 1953. 

M·R. DEPUTY-SPEAKER: The 
question is : 

"That leave be Iranted to intro-
duce a Bill further to amend 'the 
Salaries and Allowances of 
Officers of Parliament Act~ 19S3. 

The motion WIlS lIliopled. 

. SHRI H.K.L. BHAGAT: I introduce 
the Bill. 

.sALARY AND .ALLOWANCES t)P 
LEADBRS' OF OPPOSITION.IN PAIl.I-

AMENT (AMENDMENT) ·BILL, l~' 

[Eng/Jlh) 

TaB MINISTER OF PAIU,IAMJIN· 
TARY APFAIRS 'AND TOURISM 
(SHRI H.K L. BRAGAT) : 1 "" to GlOve 
for leave to iruroduces a Bill forther to 
amed the salaQ aDd AUo"- 01 L ... I" 
o(..oppositjoD~ja .r.tUaateot At:t,.Jm • 



MR. DEPUTY.SPEAKER. The 
questiOD is : 

"That leave b, granted to intro. 
duce a Bill further to amend the 
Salary and Allowances of Leaders 
of Opposition in Parliament Azt, 
19n. 

Tltt! motion was ad(Jpt~d. 

SHRI H.K.L. BHAQAT: I intro-
duce the Bill. 

SALARY. ALLOWANCES AND PEN-
SION OP MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL 

THB MINISTER OP PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H .~.L. BHAGAT): I bel to move : 

"That the Bill further to amend 
tbe Salary, Allowances aDd Pen .. 
sion of Member. of Parliament 
Act, 1954, be taken into consi .. 
deration". 

Sir. d~ring the last five yeats, the 
Salar,. Allowanccs and Pension of Mem· 
ben of Parliament Act. 1954 was amen-
ded four times. The Members would 
recall that the last amendment to the Act 
wa. made in 1983. Subsequent to tbat, tbe 
Joint Committee on Salaries and Allo-
wances of Members of Parliament had 
made certain recommendations to extend 
certain facilities to the Members of Parlia-
ment. These recommenda tions ",ere under 
active consideration of the Government. 
Takinl into account the recommendations 
01 the Committee and otber relevant fac-
ton, it is proposed to amend the provi-
aiODS of Salary, Allowances and Pension 
of Members of Parliament Act, 1954. 

I. It is proposed to mcrea. the 
sa.Jary from Rs. 7S0/- to Rs. 
1,000/- per moath. 

:2. I.fead of to and fro inter-
.... iet. journey. by eir Oft., 

during the session periods, it is 
DOW provided that 16 ,jnlle air 
journeys throuahout the year 
would be permissible to each· 
Member. 

3. It has been decided to incrcas. 
tbe amount ot minimum penlion 
of ex·MPa from Rs. 300/· to 
Rs. 500/- and they would be cnti-
t led to roceive a lum of RI. SO/-
for one ,ear of service al Mem-
ber of Parliament. In order to 
,i.e due reco&nition to lonl years 
of selyice by tbe Members of 
Parliament, it is proposed to 
abolish tbe maximum ceiliDlof 
pension payable to ex-MPs. 

4. It has been a long-standinl 
demand from various quarters to 
live due recognition to tbe ex-
Members of CODstituent AasemltJy 
who can be said to be the found .. 
iDa fathers of the Constitution 
by grantina them some penlioD. 
With this view, it is proposed to 
live some pension of RI. 500/-
to all Ex-Members of the Con-
stituent Assembly. who are not 
entitled to any p~n8jon. 

s. It has also been decided that a 
sum of RI. 20.000/- Will be aran-
ted to a Member of Parliament 
for purcbase of conveyance. 
whicb would be repayable withia 
a period of S years. 

6. It is also proposed to grant a 
consolidated allowance deSignated 

. as constituency allowance at the 
rate of RI. 1.250/-per month to 
eacb Member of ParJiament. 

The above mentioned proposals .ou Id 
require the amendment of the Act. 

However, there are certain other faci. 
Ii tics which arc allo propoled to bc cateD-
ded to the Members of Parliament b, 
necessary amendments to tbe relevant rules 
made under tbis Act. The maximum 
ceilina of local telephone caU. to w.hicb • 
Member of PerU.ment is entitled presently 
i. J' .'*'1- .• "Ir. It i. DOW docldH t. 
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raise this maximum ceilinl 
l,free Jocal calls per annum. 
proposed that trunk-.:a" bills 
bera wi II be adjusted witbin 
equivalent of the ceiling 
local calli per annum. 

to 30,000/-
It is also 
of Mem. 
monetary 

of 30.000 

It i. proposed to provide rent Crcc fiat 
aceommodation to tbe Members of Parlia-
IDent, but those who are in occupation of 
Bungalows wiH have to pay tbe full rent. 
However, jf any Member of Parliament 
wbo hal been allotted tbe accommodation 
above his entitlement and is ill occupatio. 
tberof, will have to pay additional Don-
entitlement eharge of Rs. 500/- over and 
above bit Dormal rent. It is proposed to 
provide (rec waler and eJectricty to Nem-
hers of ParJiament up to Rs. 300; - per 
month. 

Since the provisions of the Bill are 
cf non-controversial nature, I would com-
mend the acceptance of the Bill by tbe 
House. 

MR. DEPUTY SPBAKER: Are you 
speaking of thrt'e bills or one bill, Mr. 
Bbalat "? 

SHR.J H.K.L. BHAGAT : The first will 
'_C taken up and then the Bill by the 

Home Minister and then the two bins by 
me. 

MR.. DUUTY SPEAKER: Your 
Irst hill I am taking. Salary, Allowances 
and Pension of Members of Pariiament. 
Anybody wants to say anytbina 1 

(Interruptions) 

The question is : 

"That the Bill further to amend 
the Salary. Allowances alld Pen-
sion of Members of Parliament 
Act. J 954 be takeo into considera-
tion." 

The motion wa.r lido plt!d. 

MR. DepUTY SPBAKER: Now we 
'han tate up clause-by-clause considera-
tiOD of tho BiU. 

nTba t Clauses 2 to 8 stand ,art 
of tbe Bill." 

The mot ion was ado pled. 

Clauses 2 10 , were added to Iii. Bill. 
Clault! 1, the Enactin8 Formula II". 'M 

Title w,re added to th. Bill. 

SHR.I H.K.L. BHAGAT : Sir, I bel to 
move: 

'"That the Bill be passed." 

MR. DEPUTY SPEAKER: Th. _ue,-
tien is : 

"That the Bill be passe •• tt 
The mofia" WtlS adtJpted. 

SALARIES AND ALLOWANCBS 
OF MINISTERS (AMENDMENT) 

BILL, 1985 

[English) 

THE MINISTER. OF HOME AFPAIRS 
(SHRI S.B. CHAVAN) : I beg to move: 

"That the Bill further to amead 
the Salaries and AlJowaaeea of 
Ministers Act, 1952 be taken into 
cODsideration. " 

If the hone Members wouhi 10 tbreup 
tbl Statement of Objects and Reasons, it 
will be absolutely clear as to what are the 
provisions whicb have been made in the 
BiU. Ultimate)y aU tbe MiDis ten are 
M. mber of Parliament and \lobatever feci-
Ii ttl bave been provided to Memben of 
Parliament are .xtended to the Council of 
Ministers. 

(8) To provide tbat Ministers bhaU be 
entitled to a salary t daiUy aUowaees aDd 
constituency allowance at tbe lame rates 
a. a Member of ParJiament; 

(b) To iDcrease the amount payable to 
Ministers by way of sumptuary aJlo_nee 
aad exempt from income ·ta. tho valuo of 
tb. official raidcDcc providc4 t.. ati.ia~ 
(~r •• _ . . 
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(c) To extend tbe facility of free 
travel in ro.peet of six retum journeys per 
year witbin India to one member of the 
family of-a Minister accompanyiDI him OD 
sucb joarneys. 

I do Det think tbat the Bill seeks any 
lDoro--clarification. The financial memo-
randum has been attached to the Bill. I 
requeat tbe hone House to accept the Bill. 

MR. DEPUTY. SPEAKER : The ques-
tion i. : 

"That the Bill further to amend 
tbe Salaries and Allowances of 
Ministers Act. 1952 be taken into 
coD!ideratioD. " 

The motion was adopted. 

Ma. DEPtJTY-SPBAKER : .The House 
win Dow, take up clause-by-cJause conside-
ration of the Bill. 

The question is : 

"That Clauses 2 to 5 stand part 
of the BUI. n 

The million wa, adopted. 

C/maes 210 j were added to the /Jill. 
CltJUM 1, the Enacting Formula and the 

Title were added· to the Bill. 

SHR! S.B. CHA VAN; Sir, I beg to 
move,: 

"That the 'Bi11 be passed." 

MIt. DEPUTY-SPEAKER : The ques-
lion i. : 

"That the Bill be passed." 
The mOlion WQ,f uDpled. 

PHSIDBNT'!'PBNSION (AMBNDMENT . 
BILL. 1985 

[.,II'''J 
THB,· MIN'IITER" OF. HOME 

AftIAIIlI'(SHIlrt S. B;_,CHAVAN) ~ Sir. I ltc, te .O~ ; - . 

"That the;bilJ ·to amead'tbe Ptftid_t'.· 
Pension Act, 19.51. be tRcD into cooside .. · 
ration. tt 

So far as this BiU is concerlled, tbe-
emoluments of the President are 'befsl' 
increased from Rs. 10,000 to RI. 15,000 
per mensem aDd the· pension': of a,rctjriDI 
President is being increased from .Ra.;. 
1,250 to Rs. 2,500 per mensem. Thil ia ,t_ 
ooly tlrina which we are trying to GO b, 
tbis BiU. I do not think any more expla. 
nation is required. The Financial Memo-
randum is also attached to the BiU. I 
commend tbis Bill for tho coosideratioa 
of the House. 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That the Bill to amend the President's 
Pension Act, 1951, be taken into 
consideration. " 
The Motion wa.S' adopted 

MR. DEPUTY·SPEAKER : The house 
will now take up clause by clause conside. 
ration of the Bi 11. 

The question is: 

"That Clauses 2 ~_o S stand part of 
the Bill." 

The motion wa" adopted 

Clauses 2 10 5 were added /0 the Bill. 
Clause-I, the Enacting Formula and the 

Title were Dade diD the Bill. 

SHRI S.B. CHAVAN : Sir, I be, to 
move: 

UTha t the Bill be passed." 

MR. DEPUTY SPEAKER : The Ques-
tion is : 

"Tha t the Bi 1) be passed." 
The motion tva, ado, ted 

SALARIES AND ALLOWANCBS OF 
OFFICERS OF PARLIAMBNT"(AMBND-

MBNT, BILL, 1985 

{BnglilhJ 
THE M1NlSTER OF PARLIAMENT. 

ARY AFfAJRS AND TOUR1SM .(SHRI 
H~K.L. iHAGAT); Sir, 1 bf, to mo'o ; 
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"Tbat the Bill further to amend tbe 
; Salaries and Allowances of 

Officers of Parliament A~t, 1953. 
be taken into consideration." 

As a sequel to the amendment to tbe 
Salaries and Allowances of Ministers Act, 
1953, it is proposed to bring an amend-
ment to the Salaries and AlJowances of 
Oftlcers of Parliament Act. Since the 
Speaker and the Deputy-Speaker of tbe 
Lok Sabba and the Deputy-Chairman of 
the Rajya Sabha have been given the 
Itatus of the Cabinet Ministers and the 
Ministers of States, respectively, it is pro-
posed to amend tbe Salaries and Allowan-
ces payable to tbese functionaries OD the 
lame Jincs. 

However, a distinction bas been made 
in the case of the Chairm::tn of the Rajya 
Sabba who is not a Member of Parlia .. 
mente It is, therefore. proposed to give 
him a salary of Rs. 7,SOO/- p.m. Both the 
Speaker and the Chairman of the Rajya 
Sabha will be paid sumptuary anowance 
of Rs. 1,000/- p.m, whereas the Deputy-
Chairman and the Deputy-Speaker would 
. i.e entitled for sumptuary allowanee of Rs. 
500/ .. p.m. 

MR. DEPUTY SPI!A Kl!R : Tbe ques-
tiOD is : 

"That the Bill furtber to amend 
tbe Salaries and Anowances of 
Officers of Parliament Act, 1~53, 
be taken into consideration" 

Th~ motion wo.r adopted 

Mil. DEPUTY SPEAKI!Il: The house 
will DOW take up clause-bj'-clausc conside-
ration of tbe Bill. 

The question is : 

"That Clauses 2 to 5 stand part 
of the Bill." 

The motion ""U adfi pi ttl. 

CI.",., 2 t. 5 were fldde. 10 th~ 6'11. 
Clause 1, ,h., En.elln, Pormula .,.4 'he 

Title were aIlded to the BIll. 

SHRI H. K. L. BHAGAT : I be, to 
move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER. -: t1ac ques-
tion il : 

"That the Bin be puaN. tI 

The motion was adtJpted. 

SALARY AND ALLOWANCZS OF 
UADERS OF OPPOSITION IN PARLI· 
AMENT (AMENDMENT) BILL. 1985 

[ J!",li8hj 

THE MINISTER. OF PAIlLIAMENT· 
ARY AFFAIRS AND TOURISM (SMR.I 
H. K. L. BHAGAT) : Sir, I beg to move: 

"That tbe BiU further to amend 
the Salary and Allowances of 
Leaders of Opposition in Parlia-
ment Act, 1977, 1M taken iDto 
considera tion. " 

I t is a sequel to tbe earlier Bills passed 
in regard to Members of Parliament and 
Ministers. This is also a consequential 
one. 

MR. DEPUTY SPEAKER : The ~es· 
tion is : 

"That the Bill further to amend 
tbe Salary and Allowances of 
Leaders of Opposition in Parlia .. 
ment Act, 1977, be taten into 
considera tioD. " 

The motion Will udopted. 

MR. DEPUTY SPEAKER: The house 
will now take up clause·by .. clause consi· 
deratioD of the Bill. 

The question is : 

"That Clauses 2 to • stand part 
of the Bill" 

The mOlioll was tldopted. 
Clas., 2 to " we,e ad~d 10 ti •• ill. 
Clouse J, tlte Elltetill, FOIII/MI" ."t/,Ac 

Titl, 1S ete ,'tied 10 Ik 11111. 



DBCZMBER 19. 19'5 

SHItI H. K. L. BHAGAT: Sir, I bel 
te mow: : 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The 
question is : 

"That tbe Bill be passed. n 

The mot ion was ado pled. 

MOTION RE: uSEVENTH FIVE 
YEAR PLAN, 1 98S-90."-Contd. 

{.n,li5h} 

MR. DEPUTY SPEAKER: We are 
now continuing the discussion 00 7th 
Five Year Plan. Smt. Usha Thakkar to 
speak. 

rr,GlUltltion) 

·SHB.IMATI USHA THAKKAR 
(Kutch) : Mr. Deput~lSpeaker, Sir I am 
obliged to you for giving me an opportu_ 
nity to participSlte in tbe discussion on the 
Seventh Five Year Plan. 

'Plaoning is an internal part of our na-
1ional development and democratic form 
·of Government. 

India is an agricultural country and 
therefore, the Seventh Five Year PJan ha; 
Jaid special emphasis on iIrigatiOD and 
power. I congratulate the hon. Prime 
Minister and tbe hon. Planning Minister 
for this. I would like to say a few words 

·about agricuHure and small farmers. 
Under the Land Ceiling Act, nobody can 
possess more than 17 acres of land. This 
leads to injustice to small farmf'rs in many 
areas. For example, m, area Kutch is 
rocky. The per acre yield is very low as 
compared to other areas in the country, 
Therefore, I \\rould suggest that the land 
ceiling for such areas and lesser fertile 
areas sbould be fixed at 30 acres. 

Sir, I would now like to express my 
views OD providing banking facilities in 
rural areas. Tbou~b the GovernmenCs 

-Tbe speech was orilinally deJivered in 
Guj_tali: 

programmes in this regard are commend-
able. )let they aTe iaadequate. EveD today 
there are vinages iu my co.ttitucncy 
Kutch which do not have baak. within ~ 
radius of 24 ICma. J agree that it is Dot 
possible to open banks in all the areas 
but hankin. facility could be made ,vai-
lable within 23 Kms. gr the rural poor 
could benefj t from the ,nearest bank in ·the 
vicinity. 

Sir, a lianHe based power .tation i4 
propo~ed to be set up in Kutch-Pangbro 
area and the work is in progress. I tbank 
the Government for tbis gesture. Besidea, 
I would request the Government that just 
as some projects are a bandoned due to 
paucity of funds. it may not be done in 
this case. because power is urgently .re-
Quired for the development of agriculture 
and industries in this area. 

Sir, tubeweJls are installed in our area 
to supply water, but tbey are inadequate. 
Something more measures should be taken 
to meet the water supply requirement of 
the entire Kutch. At present. a substan. 
tial quantum of tbe river water fJows into 
the sea unutilised. Dams should be cons. 
tructed on rivers and water should be 
made available to needy areas. I request 
that more funds should be spent on these 
projects and all· possible efforts 
should be made to complete them 
in time. If this work is comp-

leted on war footing, we can usher in 
areen revolution in the entire country. if 
we man8ae to make adequate water supply 
in every nook and corner of the country, 
the name of the Eighth Lot Sabha and 
the present Council of Ministers would be 
written in goJdf'n 't:'tters in rh~ alloals of 
bistory This would help in generating 
employment opportunities for the peoplc 
affected by naturaJ calamities ·and we shall 
also be able to double the agricultural 
production. 

Sir. I request tbe hon. Planning 
Minister that water from Machu Dam 
may be supplied to my Gonstituency, Kutch 
during tbe Seventh Plan. If tbe problem 
of watcr is solved, it would help in increa-
liol tbe ,population of ·the border area. It 
would also help in checkiol a .infiltration 
of foroiaDcrl. Sbri Rajbaos bad laid iQ 



his speech tbat special attention should be 
paid to the development of backward 
areal. I agree to his views and reques t the 
hone Minister and all the hone Members 
of the the House to consider it seriously. 
I request tbe states of Punjab and Haryana 
not to raise any objection jf the Centre 
allocates more funds for the progress of 
backward states and less allocations to 
them and they shou Id show magnanimi ty 
in this respect because it is the duty of 
the prosperous states to pay 4jpecia~ aflen. 
tion to the weak and the needy sta teSt 

Sir, unemployment is a serious and 
burning problem before the country today. 
I would like to express my views on it 
also. The Government have fixed the 
upper age limit for enlry into service at 
28 years. One can not get Government 
Service if one has crossed 28 years of age. 
But there are many young men and women 
in the country even now who do not get 
even a single ;ntervL;w call till the age of 
28 years. At a result. they reID ain unemp-
loyed throughout their life. I would req-
uest the Governmcnt to extend upper age 
limi t for entry into service to 33 years for 
tbose young men and women who have 
not rl!ceived a singl~ interview call till 
tbe age of 28 years, so that they are able 
to get employment. 

Sir, before I con~)ude I express my 
thanks to you and hope tbat the hOD. 
Planning Minister will seriously consider 
my suggestions and formulate an effective 
scheme to solve the problem of water in 
our area. 

·SHRI U. H. PATEL (Bulsar): Mr. 
Deputy Speaker, Sir, I rise to express my 
views on the Draft Seventh Five Year 
Plan. Sir, India has been known for its 
civilisation and cultura) heritage over the 
centuries. I would like to give a sugges-
tion in this connection to the Govern. 
mente If we forget our cultural heritage 
and run after material development only, 
a time wiJJ come when we wiH repent. 
Besides materialistic development, spiri. 
tual development is also essential. There 
are many saints and sages in the country 
even today. We can make use of their 

·Th. Speech was ori,inally deliver" in 
_",arati. 

services. The State Government aBel tM 
Centre should use their serVices for public 
welfare. While formulating the Planl. 
maximum utilisation of man power for 
country's development will have to be 
empba iized. If the energy of the able 
bodied and the unemployed youth is 
channelised, the country can progress vor,. 
fast. It is a matter of &ruve concern and 
distress tbat all the doctors and enaineers, 
on whom the Government spends Jaths of 
Rupe~s, instead of givjng the benefit of 
their knowledge to their countrymen think 
of serving abroad. Once they go abroad 
they Dever think of returning to their 
country. The Central Government shou'd 
formulate a scheme to check the exodus 
of doctors and engineers in the interest of 
conntry's prolres. and d-=.velopmen t. 
Though health centres have been opened 
in the rural and Adivasi areas yet there 
are no doctors to look: after the patients. 
Government shouJd frame strict rules for 
compulsory service in the backward areas 
after tbe compJ<:tion of medical education. 
This wouJd help in optimum utilIsation 
of doctors in tbe country. 

Sir, I would like to m~ntion a problem 
of my state in the House. The Narmada 
Project was envi!aged many years back. 
Our late Prime Minister, Shri lawahar La) 
Nehru had laid its foundation stone. The 
project was to be completed )ona back 
but instead of progressing it became a 
problem. I would request the Govern_ 
ment, through you, to complete it within 
the Seventh Plan. 

Sir, it is very important to provide 
Doordarshan facility to the rural areas in 
order to create an awareness there and lor 
their aevelopment. I would like .that 
more and more rural population should 8C 
covered by Doordarshan. 

Sirt the main aim of our Government 

is to eradicate poverty and there bas been 
continuous effort in this direction. As a 
result of this only 37 per cent of our pop-
ulation is livinl below the poverty line 
today. Needless to say lhay this fiaure 
hal to be reduced further and for that we 
.haJJ bave to .trive bard. I would like tla' 
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60vernmcnt to formulate and implement 
sueh schemel as may help in reducing the 
Dumber of people livina below the poverty 
line to 25 per cent or even less by the end 
of Seventh Plan. Sir ~ I would like the 
Government to gear up the administrative 
machinery so that tbe benefits of each PJan 
could reach the poorest of the pc or. A 
.ympathetic approach to people'L.Probl~ms 
and a .cnse of nationaJist spirit wHl have 
to be created among Government officials 
aad burtaucrats. . If need be, they should 
be imparted proper traininl in this 
re.poet. 

Sir, Tribal Sub· Plans have been in. 
troduced for the development of Adivasi 
areas. At the outset, a lion's share of 
tile .Uocated funds is spCnt on construc-
tiOD of bouses and purchase of jeeps and 
vebicle. for the use of officials. The 
oftrhead expeaditurc is so Jarae tbat 
little fund. arc left for the implcmentation 
of tbe "heme. Expenditure is incurred 
on other heads and it is said that tbis is 
beiDI done for the development of 
Adiyasis. If need be, the hon. Prime 
MiDilt.r should intervene in this respect 
and solve the inter state disputes in this 
respect 10 that Kutch and Saurashtra 
could be irri&ated. 

Sir, Gujarat has a long sea coast and 
tit. ftsbermen there are in sizeable number. 
They eneounter serious dangers while 
.xploitinl the sea wealth. We must utilise 
their s.rvices for, country', development. 
If Dted be, they should be given proper 
trai.illl_ 

Sir, the sea coast is facing heavy soil 
or .. ioa durin. monsoons as a result of 
nin.. Sea i. cn,ulfing the coastai area 
aD. tlae houses on tbe coast. The pro. 
.... mme .Ior checking soil erosion exists 
but it i. prolreS8io& at a slow pace. I 
would like tbe pace to be stepped up so 
.. 10 Mye tbe land and coastal houses 
immediately. Embantmeatl should be 

built on Coal tal areas wherever necessary 
durin. the Seventh Plan period. 

Sir, I would like to draw your atten-
tion specifically to two or three problems 
of my constituency. I represent Bulsar 
which is a forest and hi)) area. The rail-
way facility is almost nil in the area. 
Keeping in view the long standing demand 
of the people in this respect, (he Govern-
ment ordered a survey lor the construc-
tion of a railway line between Nasit and 
Bulsar. But nothing was done in tbat 
regard later on. It is very essential to 
provide railway service in the area for its 
proper development. I would requelt the 
Government to provide railway facities ill 
the area by the end of the Seventh 
PJan. 

Sir. I would Uke the Government to 
constitute an Adivasi regiment in the army 
so that the enerlies of the Adivasi youth 
could be utilised in the service of nation. 

n 

Sir, I conclude by thankinl you for 
giving me an opportuni ty to expreiS my 
views on the Seventh P'ive Year Plan. 

·SHRI B. N. REDDY (MiryaJguda) : 
Mr. Deputy Speaker. Sir, the arowth ra te 
of the 7lh Plan has been fixed at SOlo' 
Tbi. target is lower than that of 5.2% of 
tbe 6th Plan. When the target is lower 
than that of our earJier plan, I fail to 
understand why it is beina lauded so much. 
Only the other day the Prime Minister 
said that the Public Sector would continue 
to enjoy the pride of pJace in the 7,h 
Plan also. But in fact it is not so The 
a)Joeation made for Public Sect~r has 
been reduced in tbis Plan. The invest-
ment in private sector has gone up_ "Now 
the estimated investment in private sector 
in this plan is Rs. 3,SO,OOO crores. It 
mean. that the priva te sector', sbare 
would be 53% of the tot al investment of 
the Plan. Similarly the n«nces of 25 
public sector units are soins to be caDceJJ-
cd. As though this is not enouah, many 
of the existing controls on private sector 
are goinS to be lifted. Now the role of 

·The speech was oriainaJJy delivered .ia 
TeJulU. 
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l'ublic sector has been restricted to pro-
vidiDI infrastructure facilities and to help 
jD~ continuio, the ongoing projects only. 
No new industries are going to be set up 
in the public sector during the ensuing 
plan. All tbe new industries have been 
Jeft to the private sector. This is a dan-
.crous trend and wiJJ open Bood gates for 
the multinational corporations. The 
licencing policy ic; being liberalised so as 
to help the privafe industrie~ in the 
country. The cumulative effect of all 
these steps is that the country is gradua lIy 
passiDI into the hands of capi ta lis ts 
People in tbe country will be subjected 
to the bruta1 exploitation by the 
capitalists. 

Tbc), are going to be left at the mercy 
of these capitalists. By allowing morc 
multinationals to operate in the country, 
our dependence on others will increase. 
Our dependence on other couDtries is 
loinl to increase during the 7th Plan. We 
are aoing to be dep~ndent, economically 
00 more countries hereafter. 

Sir I it is being said that the Seventh 
Plan is an employment oriented plan. 
But it is in fact a job killing plan ratber 
tban a job creating pJan. That is what t 
WllDt to aay. The way the Govt. is pro-
ceeding towards automation and compu-
terisation etc. the employment opportu-
nities will considerably reduce. These pro-
Irammes take away jobs rather creating 
jobs. The non-implementation of land re .. 
forms wi)) make tbe unemployment prob-
Jem more acute. So there is hardly any· 
thinl which generate employment during 
the course of this Plan. Moreover many 
of the industries in the country today are 
lict. There are many lockouts on our 
industries. The unemployment is going 
te increase further due to these· 
factors. 

The taxation policy is also aoin, to 
hit tbe people in the coming years. In 
order to meet the deficit of Rs. 14,000 
crores. it will become necessary to tax tbe 
commOD people more. Already the load of 
taxatioD bas become unbearable. Now the 
people are loiD, to be subjected to further 
t,atioa whicb may break their back. 

Accerding to Bank reports, we may 
have to borrow 18 billion dollars, if we 
are to achieve the target of 50(0 ,rowU, 
rate. This will worsen our debt serviciDi 
pOSition, The debt servicing win 10 u, 
from 20 0/ 0 to 40%. 

Finally, it is the common man "bo 
will suifer ultimately. 

To sum UP. increased exploitation inc-
reased taxation, increased poverty and jot. 
killing are aoing to be the net outcome of 
the 7th plan. The em;basis wHI shift 
from public sector to private sector. Til. 
country wi)) become more dependent On 
others economicaJ1y. 

Sir, finally I waot to say a few word. 
about the treatment meted out to my _tat. 
Andhra Pradesh. Lot of injustice haa 
been done to my States in allocation of 
fonds. The Plan size has been mercilessly 
pruned from Rs. 7':00 crores to Its. ~OO8 
croces. Thus the Govt. has once aaaia 
tried to pJay with tbe self respect of tbe 
Tclu~u speaking people and this i, yet 
another move of the Centre to destabJiJe 
the economy of the State. On the whole 
the 7th Plan encoura.cs capitalism. It is 
against the professed Boal of socialist pat-
tern. of society of tbis Govt. It bidsfeood-
bye to the cherished loal of sOCialistic 
pa ttern of society. 

Sir, I thank you very much for givin& 
me tbis opportunity. Thank you. 

SHRI BHARAT SINGH(Outer Delhi): 
Mr. Deputy Speaker, Sir. the House is 
presently discuSSiD8 the Seventh Five 
Year Plan. All of us are aware of the 
country~s condition durio, the. pre .. inde-
pendence days when there were no resour-
ces, no schools, no roads. no hospitals 
and low agricultural production. But 
a(ler independence Government mobilised 
resources, and with its help. new schools 
and dispensarie, were opened and aari. 
cultural production received boost. After 
Bank nationaJisation there was further 
improvement in this respect. Better seeds 
and fertilisers wcre provided and the pro-
duction increased. If more atteBtioa i8 
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paid in this direction, the agriculturaJ pro-
duction will further increase I would 
Ute to remind the Governme~t that there 
wal a furore in the bouse in this session 
over the issue of remunerative prices for 
cetton to tbe farmers. Besides. a mal ate t 
.hou)d be developed for them so that they 
could get remunera tive PJ ice for their 
produce and hard work. 

Mr. Deputy Speaker , Sir. there ar~ 
DO metalled roads from the villages to'the 
markets where the farmer takes his pro-
duce to be sold. Therefore, I would 
r~quest the Government to construct 
metalled roads upto the villages. If this is 
done there would be more progress. 

Mr. Deputy Speaker, Sir, I wouJd also 
H4uest the Government to provide power 
tQ smalJ industrks and for tbis purpose 
more power generation should be encoura-
aed. At present, the farmers are not lett. 
ina adequate power to run tube-weBs. A 
persoo came to me in the morning and 
reported tbat be had given an appli-
cation for power connection lhree 
IAODths back but be has not got it 
.0 for. I, therefore. request the 
Govcl'omept to Jay morc emphasis 00 
power pneration so that smaJl industries 
could be encouraged. If the small scale 
industries are to be encouraged then power 
,eneration will have to be increased. 
When small scale factories are set up on a 
larlc scale it would help in reducing the 
unemployment in the country as it would 
ptoviM more employment opportunities. 
Blit III08t of tbem depend on powe r. 
If there is no power, the work: 
weuld come to a standstill and 
there would be no progress. I would, 
therofore, suhmit that increased power 
aeoetation is very e,seotial for the coun· 
try', proaress. 

Mr. Deputy Speaker, Sir, the Govern .. 
lIIellt hal for~ula ted a new education 
policy. I would like to submit tha, 
rbi, education policy should be sucb tbat 
lOOQ .(ler the completion or .chool edu-
_lion ODe i. abJe to set up a project wHb 
tlat 1M1, of Government loaD. 

Now propel' educational facilities ate 
available to tbe airls. Bus services should 
be arranged for those airls who come from 
far off places so that their studies are not 
hampered. 

Our young Prime Minister had anoo. 
unced that greater emphasis would be laid 
on agriculture for the progress of tbe couo-
try, So, due attention shouJd be paid 
towards villages. The progress of th1 
village will 'ead to all round prOjres8. 
There will be DO starvation dC!albs and 
all the villages, towns and ci ties will make 
pro~ress. 

In Delhi the fertile Jand of the far-
mers is being acquired. I would Uke to 
say that only barren land should De 
acquired and compensation should be paid 
to tbe farmers in cb~que at his doorstep. 
At present, the farmers have to waste time 
in court and they do not get fuJI compen-
sation also. They should get compensation 
according to the policy formulated earlier 
by the Parliament. Job should be ensured 
for one person in a family. We want 
that the poJicy formulated by the lovern-
ment should be followed in toto. 

In my constituency, people have sett-
Jed in a J.J. coloo.)', which is a resettle-
ment colony, in large numbers. A number 
of houses have bec:n constructed there but 
no arrangement of sewer, water and fac-
tories has been made there to-date. The 
poor can progress only when they arc aJJo. 
wed to set up faClories there. Ahbouah 
the people bave heen aHotted houses yet 
they have not got water connection to-
date. Tbe D D.A. has done its duty but 
the corporation has )et to do its job so 
that the poor can get tbe water of the 
Yamuna river for drinkina purpose. I 
am thankful to you for giving me time to 
speak. 

SHRI p. NAMGY AL (Ladalch): Mr. 
Deputy Speaker, Sir,the draf, Seventh Five 
Year Plan is beinl discussed in tbe 
House for the hlst two days. I would 
like to express my views on lome 01 tbe 
issues. In this draft you have laid Iteat 
stress' on food. A sum of Rs. 180 crore! 
has been proposed for work and producti-
vity in tbe public sector. A sum or Its. 
80,618 oror. "at Me. Nt apart fer 
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Slates. Out of this lum, Rs. 1400 Clores 
have b'!ell, earmarked for Jammu and 
Kashmir. 

A numb~r of Stales do not utiJise tbe 
allocatioDs made to them pro.perJy. Mere 
allocation of funds is not enough unless 
it il utilised properly. 

I lVould like to aive an example of my 
State. The State of Jammu and Kashmir 
is Dot alJocated funds on the basis of 
Gadgil formula. GadgiJ formula is not 
applicable there. There are some special 
rules under which funds are allocated on 
many considerafions like difficult area, 
backwardness etc. But once the State 
lets the money. Gadgil formula is applied 
tbere for the purpose of utilisation of 
money. This double standard in regard to 
the utilisation of funds has created imba-
lance between the different regions of tbe 
State. Whtle allocating tbe fund, Gadgil 
formula is not made the basis but once 
tbe funds are received, the Sta te Govern-
ment claims that 60 per cent weightage has 
been given to the popuJa!ion in the Gadgil 
formula. They distribute the· funds there 
on the basis of populatioll. The result is 
tbat the densely populated areas like 
Kashmir Valley get more funds wbile the 
sparsely populated areas like Ladakh regi-
on or Jammu region which are backward 
as well as hill areas, let Jcss funds on tbe 
plea of less population in those areas. 
This results in their remainin, under 
developed. This should be taken note of. 
If this yardstick is applied in the remain. 
ing hill aTeas, I think money ia nct utilised 
for the p~ople who are Jiving in the d~ffi· 
cult areas and for whom you formulate 
plans sincerely in a real sense. In the 
difficult area 5, more f -Jnds are requi: cd 
for communications, roads, bridaes and 
telecommunication. With the result, that 
these areas remain backward forever. 
I would, tberefore, submit tbat 
in tbe aUoeation of tunds to the States. 
money sbo.uld be specifically earmarked 
'for tbe difficult areas, hin areas, border 
areas aud the sensitive areas. But here 
oarmarkin, of the amount does Dot serve 
.ibe purpose. Por example, the Plaoning 
Commission earmarks fundi for my constj· 
IUOIle7 Ladakh re.ion. but in .pite 
.w that Jammu ud Xaahmit Government 
sn.~e. ~Q' ill tbe f\lo(ts .next,ted for that 

feaioD. So, I would like to rCQue.' that 
Government should monitor the utHisatioD 
of funds, so as to discoura.e tbem frem 
makinl cu t8. 

I have a Dumber of points to raiie but 
tbe time is short. You have been layiD,J 
stress on the consolidation ot holdiop aDd 
land rcforms. Although severa) .tates 
have passed Bills in regard to land ceiJiDa 
yet this is not beiDI imp!emcnted aAd the 
work of consolidation of holdinls has net 
started yet. Unless this work i& taken up 
in right earnest, there wi II be no headway 
in the agricultural sector. Another thine. 
in the Land Reform Act, upper ceiling of 
land bas been fixed, every where but it i. 
my suggestion tbat, likewise, lower ceiJinl 
should also be fixed. Lower ceiliDI for 
agricu1tural land should also be fixed 
because beyond this ceiling the holdin, 
becomes uneconomic. So, lower ceiliDI 
should be fixed for agriculturaJ land so 
:hat it may not become uneconomi •. la 
many areas, where out muslim brothers 
are Jiving, the fragmentations or boJdinp 
under the Islamic Act has been tatill.l 
place for Centuries. With tb. result that 
only half or one Kana} Jand remaina ia 
their possession. They find difficuh to 
make both ends m..!et with such a small 
hoJdinl· So, some Jower ceiJin, should 
also be fixed. In my view. the lower 
ceiling should Dor be less than five acr.s 
whicb may sustain family. There is 
need to Jay stress on this point. 

Stress is being laid to solve the unem-
ployment probJem through NREP and 
IRDP. But the banking system has to-
tal1y failed particularly in the hill areas 
and the sparsely populated areas. The 
jurisdiction of a bank is confined to a 
radius of 15 Kilometres aod in this w.y 
they cannot cater to tbe needs ot rural 

. areas which are sparsely popula ted. So, 
I would like to sU.lest that there should 
be mobile bankinl system whicb can visit 
every village to disburse loans to the netedy 
on the SI'ot. There is need to put check 
on the problem of corruption which is 
prevailing there. I would, therefore, 
request that the limit of IS Kilometres 
should be increased. 

)0 lb. end, I w(\uld like to Ba, lUt 
tbrou,h T. V. ,~d other media we h.", 
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come to know that our Finance Minister 
is makinl surprise visits to many places 
and people arc being asked whether they 
aet loans or Dot or whether they aet loans 
iD fun or not. This fa a very good step. 
I would suggest tbat special allowances 
sbould be paid to the officers, posted in 
tb. hill areas, difficult areas, tribal areas

9 

whetever the Department-whether P&T 
or a Bank. Unless you give them incen-
tivI, they will Dot takc interest in their 
work there. They may go to their places 
of duty because it is a question of their 
job but they wiJl not work efficiently. In 
aD area like ours they should be &ivcn high 
altitude anowance. The present allowance 
liven by the State Government is m\!agre. 
The Central Government employees are 
also not letting aHowances to the required 
extent. I would suggest that with the 
increase in the cost of living this should 
he increased. The Secretaries make ruJes 
8ittinl in their airconditioned rooms. They 
are oot aware of the difficulties being 
faced by the people of hill areas and the 
tribal areal. If they go to Ladakh, 
Lahaul-Spiti, Arunachal Pradesh, Naga-
land, they wi II come to know abou I the 
hardships of the people. Unless you give 
them ioeeative tbere, developmental work 
.f the area win 8uff~r. I express my tbanks 
for liviDI me time to speak. 

[EfI,li:.hl 

SHal AMAR ROYPRADHAN 
(Cooch Behar) : Mr. Deputy Speaker, this 
i. tbe aDJust Bouse where you are presid-
io,. This is the august House, the higbest 
body of the country,·Politicaking body of 
tbit country. It is a rna tter 0 f 8rea t regre t 
tIllt we, the Members of Parliament, who 
liave lone through this planning Document 
we can discuss about it, but we cannot 
take any decision. We are only doing the 
post-mortem job of the Seventh Five Year 
Plan. (InterTu}ltitJna) Tha t is a different 
thiDI. You have DO right to take a 
decision. 

I think the synopsis of his speech on 
tlUa plaDDio. Document is to lay more 
stt ... on a.ricuJtural production aod more 
e.le,m~nt. I 40 oot know bow It ~an 

be achieved. In this document you "ill 
find that the plan is a centralised pJan but 
you may say that it is a public ... tor 
enterprise plan. The additional resouree 
mobilisation from the State share i. mu.1t 
more tban the Centre. It is ,our )ODI-
standing demand tbat let the Stat.. ba~e 
their sbare a t least of 7S per cent for the 
planning. but it is not dODe here. The 
Sarkaria Commission is there. The Report 
is coming very soon. Why can·t you wait 
for some otber time to discuss it? Let it 
be 50 : SO at least. But you didnot de 
so. {Inlenuplions) Another JODlstandiDI 
demand is with regard to freight equalis-
ation policy. You are from West BID,,). 

Sir, West Bengal and Bihar are the 
coal and steel produciDI States in the 
country. They are sufferinl a lot 8ince 
1956. In this House time and again it 
was assured that it will be thought over. 
But in this Plan document there is no such 
thing, there is no scope or chance. There 
is not a sing1e word about it. whether 
anythiDg~ wiH be done to remedy the 
situation, or not 

-rhen, there is another thing I would 
like to di aw attention in this Plan docu-
ment. This is also a long ,tandio. dem-
and of the country, that lhe non-industry 
districts should be made industry districts, 
that is districts with an industry. ADd 
in our country, accordina to the Sov.rn-
rnent figure, it is 102. Out of these 102, 
(orty-six are in the northern parts of Bihar 
North BeDsa), Meaha1aya, Mizoram. 
Nagaland, Tripura and Siktim. Toesc 
are all areas where there is DO industry. 
Have you made any eifolts to have: an 
industry there? You have lot so many 
public sector undertatinas. Why do ,OU 
not put up one in these noo·industry 
districts? You should have a plan for 
industries in the Seventh Five Year Plan, 
that tbete should be at least one .. centrally 
sponsored public undertakins in each DOD-
ipdustry district to make it an industry 
district. 

Let me come to Alriculture about 
which you have laid so much iD your Plaa 
document; 496 palOS, runnin. into two 
voluminous boeks Is it possible to fullil 

t • 
t.be tarsets ? Wh,t b,s been out elpetlelltC 
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dutiq the Pifth Five Year Plan and the 
Sixth Pi'", Year Plan? 

It is clear from the Reserve Bank 
report and tbe World Bank report that in 
tbe Pifth Five Year Plan the Gro,s 
Mstional Product did not reach tbe target 
.et. 

The IRDP programme is a total failure. 
If we 10 through the RBI report and the 
World Bank report, you will find that due 
to certain reasons corruption was there 
in th.se IRDP programmes. I t was star-
ted for poor people but some middle men 
and some administrative officers were bene-
fited by it. This is not my report. It is 
the Reserve Bank report. It is the report 
of tbe World Bank. (Interruptions) 

KUMARI MAMATA BANERJEE 
What are they doing in West Bengal 1 

( Illterruptiolls) 

MR. DEPUTY-SPEAKER: Take your 
seat. 

SHRI AMAR ROYPRADHAN : Pi~ase 
do not foraet lhat we are io poverty. 
The problem i:i Qot only of production 
but' also of distribution. Sir, after the 
Sixth Five Year Plan and the Fifth Five 
Year Plan what i!il the per capita consump-
tion. according to your 6gurt:s 1 And what 
about tbe Reserve Bank figures? You 
were able to raise it to 174.2 b:iore the 
Fifth Five Year Pjao and after the Sixth 
Five Year Plan which is going to be over 
it is only 178 ! 

Now you are saying that after the 
Seve'oth Five Year Plan it will be 200. Is 
it possible? You are having utopian 
ideals. You are dreaming. Do not for .. 
.. t, the rural economy is still in the hands 
of landlords. The feudal system is still 
pre'Vaililll· According to tbe MabaJano. 
biab Committee Report 630 lath hectares 0' autplus (aad is available. The Second 
PtabDin. Commjttee accouDted for 215 
lakh hectares if tbo ceiling is 20 acres. 
Tbo &ooomic Survey of 1979-80 accouDted 
for ~ latb beetares. Accordi», to a 
GOYel!llme .. ' report ift 1980, it was 38 lath 
~~ .. 10 GoYetQmeDt poaMsioD 21 lath 
~r.. aDd 12.S lakh beotaroa or land 

was distributed. , How funny it is? How 
do you )ike to achieve (he target? It i. 
very clear from the report tbat onl, 
KeraJa and West B~ngaJ did major distri-
bution of the Jand. Tbis is tbe poaitiOD. 
You can deny it. 

Regarding irriga tion) do not foraet 
that tbe irrigated area in our ~ounu)' is 
only about 31 milJion bectares. Out of 
that only 2u million heclares is irriga ted. 
That means, 84 per cent is irrigated and 
16 per cent is not fuHy utilised. It is from 
the report. It is not my report. It is tbe 
report of the Centre for Policy Research 
00 Agriculture 1985-2000. 1l says: 

"The engineering concept of water 
utilisation merely represents the 
area of surface to whicb the 
water has been applied and does 
not take into account of the 
needs of crops grown in respect 
of the quantity and timing of 
irrigation. " 

This is tbe gJoomy picture of irriga. 
tion. Moreover, do not forget that of 
the total cultivated area only 30 per cent 
is irrigated. And this 30 per cent is pro. 
ducing 56 per cent of total agricultural 
produce and tile rest 70 per cent nOD-irri-
gated area is produclllg 44 per cent of 
total agricultural produce. I t is not a 
good sign. It is creating regional imba. 
lance. If you do not avoId it, there will 
be so much partisan SPirit in every State 
and every where. 

So many Members from this side as 
well as that side spoke about the pricing 
policy of agricultural produce. Do not 
forget tbat tbe Agri~ulture Cost and Prjce 
Commission never d~ justice with the 
agriculturists at the time of fixing the pri ... 
ces whether it is paddy, jure,cottoD. sugar-
cane, etc. The farmers are fed up with 
tbe ACPC. They never get remunerative 
prices for their produce. Do not foraet 
that during the years 1980·81, 1981·82 and 
1982·83 while the prices of agricuUural 
inputs have been raised from 83 per cenl 
to 151 per cent. the prices of agricultural 
produce on an average have increased bet. 
ween 27 per cent and 38 per ~nt. That 
means the aariculturists lose by 56 pet. 
cent. It is not a question of ~e.t Benpl 
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or Kerala. It is tbe question of agricul. 
turists throUlhout india. They are losing 
by 5(; per cent. 

AN HON. MEMBER: Why are you 
amiJing? 

SHRI AMAR ROYPRADHAN: You 
lay I am similing. When I see the dist· 
ress condition of the have- nots, I cannot 
ahed crocodile tears like you do; I frally 
feel for them. 

It bas always been found that in bet-
wcon the agriculture and industry. agricul-
ture loses. If you 110 into the data of the 
Reserve Bank you will find that during 
tbe period 1980-81 to 1982·83, the index 
(i.aro as in December, 1983 for the com-
modities sold by the peasants was 218 
wbile the index figure for items of indus-
trialloods purchased by peasants was 267. 
Tha.t mean. tbe agriculturist had to pay 
4~ per' cent more to the industry. 

Hven in the case of food production, 
tbey are Dot "eHinl the pri~e of tbe food 
which i, produced by the cultiva tors wi tb 
tlleir sweat and blood. According to 
Re"l'Ye Baat of India' Bulletin, October, 
1984. the procurement price of common 
variet, of paddy was Ra. 122 and issue 
price was 188 in 1981-83 and the fjgures 
for 1983-84 were Rs. 132 and 208. For 
fiDe .ariety tbe figurei are 126 and 200 
aDd 13' 220. For wheat the procurements 
prices ':ore RI. 142 and Rs. 151 and issue 
prices were Rs. 185 and Rs. 208. 

Under aU tbose prevailing conditions 
ia our country how can we 
aeeept that RLEGP or NREP 
would be able to drive out poverty 
from the rural masses? It is not at all 
possible because tbere is corruption and 
it is an admitted fact that corruption has 
.... 0 aationalised by this Government. I 
uy'tbat the number of unemployed people 
bas increased. In 1949 it was only 1.50 
.ror. Ind DOW it is 2.50 crore.. In our 
country the youth are seIJina their blood 
for tbeit livelihOod, the young ladies are 
• 1Iiol their chastity lor their livelihood. 
It _It • ,cry ad litualion. SOt if you cao-

not solve aJl these problems, it cannot be 
possible to have this plan properly imple. 
mented and to make more Irowtb in tit, 
agricultural field. Thank you. 

[Translation] 

SHRI M. L. JHIKRAM (Mandla) : 
Sir. this is a very important PJan which 
has been formulated on the basis of tbe 
Sixth Five Year Plan as also the require-
ments and needs of 200 AD. This is the 
,realest proof of the farsiahledness and 
thoughfuIness of our Prime Mini~ter. 

In our country, planned developmen. 
has been going on for the Jast 40 yearst 
This is a unique gi ft from our former 
Prime Minister, Pandit lawaharlal Nehru. 
We have achieved great success in increas-
ing our agricultural Production, keepin& 
the inflationary trend in check and heJp-
ing the weaker sections of the so(dety 
through the Sixth Five Year Plan. The 
Seventh Five Year Plan has also been for-
mula ted on this basis. The success of 
the Sixth Five Year Plao provides the 
basis for the Seventh Five Year Plan. 

The aim of this Plan is to strengthen 
the economy of the country, to remove 
poverty and undertake special measures 
witb this end in view. sOlbat besides rem-
oving poverty, tbe harijans and the back-
ward classes may also get social justi4:e. 
All these things have been taken care of 
in tbe Plan. 

Sir, it is necessary to inculcat. the 
quali tics of discipline, self-confidence· and 
incessant hard work among th' peo,'ct 

people's representatives and officials lor 
the success of the Plan. 

Sir. some people are of the opiftion 
that the earlier plans have not made any 
impact. I would like to say to them thllt 
the work dODe in the cities is quite visible. 
In case they 80 to the viJlaacs they wUI 
find a sea cbanle during tbe last 25 to 30 
years. There hundreds of people are beiDl 
liven social security pension and Jandl·for 
building houses. Loans ar.. alao bein • 
provided to tbem. In villalea UDCIer M ..... 
B.P and I. R.. D. P. proarammes, people 



are beiDI provided employmeat. DriDkiDI 
wate r. r()ads have been provided j n mor. 
thaa 7s-'/o vilJa,es. One canDot deny that 
.iloificant prolress has been acbievc=d. 

A sum of RI. 18,000 crQrcs wHI be 
spent under this scheme, out of which Rs. 
10,973 crores have beeD allotted for alri-
culture. In this pJan 5.87 per cent amount 
of the. total outlay has been earmarked for 
a.ricuiture and related works. Whatever 
researcb bas beeD carried out iD relard to 
apiculture, is rellricted to C1ualily crops 
of wheat etc. I would like that restarch 
Ibould be carried out on other crops in 
the all'icultural sector as wen which are 
arOWD in hill areas sucb as 'Kodon', 
'Kutki' 'Sama' etc. 10 tbat their produc-
tiOD may also iBcrease. 

Gapta PriDtiD, WOrD 

20.33 hrl. 

[SHRI SOMNA TH itA TH in tlte Chair 1 

An aUocation of S.4 per ceDt .f .... 
Plan outlay has been earmarked fOt' rural 
development. I would request that .pedal 
attention be paid towards land refor •• 
Also, speci aJ provision be made for ,. 
development of land in bill area. wlter. 
the land is unevc •• 

MR. CHAIRMAN: The HouM ••• 
stands adjourned. 
2O.37I1rl. 

The Lok StdJhll thlUl tuijflurllell till 
Ele-ven o/Ihe CIQck en Prida7, Du.mier 
20, 19'5/,f,ra}zilyan.2', lJ07 (SIfLt). 




